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J/263—13
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\

1965: Mah XL]  Makoraskira Municipalisics Act, 1965
284, Abatement of nuisance from wells, eto.

238.
236.

239.

241.

261.

252,
253,

237, Dangerous disesses.
288,

Buildings or rooms in buildings unfit for human habitation.
Filthy buildings, ete.
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of dangerous diseases.
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. Additional powers of Council on threatened outbre'ak of dangerous disease.

Penn.lty for contrd.vantlon of provmons relating to dangeroua diseases.
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Di ] . S .

A 'Prooeedmgstoabcteovercrowdmgofmmofbuﬂdmgu.
_W:thdmwalandmod:ﬁoatlonofpowmandordersunderuhmcﬁaptet

Specml;powersmmpectofovarerowﬂmg area.
DisrosaL or DEAD BopiEs AND CARCASSES OF ANIMALS.
Council to provide or permit burning snd burial grounds,

_,Clomgofphoeafordmpoaalofdead

254. Mpoh'hhdmommwnhdupoﬂddud.
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286.
267,
263,
269,
270,

97,
279.

SxoTi0N8.

Certificate for disposal of the dead. '

Disposal of| desd animals,

CHAPTER XIX

Vizar Srarssrios.

Counl to provide funds and employ sta? for registration,
Registera of births and deaths. :

. Intimation regarding birth,

Information regarding foundlings,
Intimation r}agudmg name of child,
Intimation rfgar&ng death.

Report by medical pracitioners,

. Correction of errors in registers.

Penilty for fhilure to report births and dea.t-hé and for false statements.

CHAPTER XX
mem-s Suvemn—Homs TRADEB um Ocovm'nons

(I)Markets and Slaughter houaes

Power to pravide and ma.mtam municipal markets and slaughter-housea.

Private markets, etc., not to be held without hcence '
Shugbter-houses ete,, beyond mumclpal area.
Restriction oh s]aughter of animals for sale.

Provisions fo requiring private mu.:ket bulldmgs and slaughter«houseq
to be p ly paved and drained

vaiaious ing approaches and environs: of private matkets
Levy of sta]l:iges rents and fees. :

Farming -of tht and dangbhar-hom rentl
| 1
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274,
97b.
276,
277.

278,

279,

281'

- 982,
983,

984,

285,

287,
288.
- 289,
290.

- 201,

SworioNs.

'{2) Other occupations and trades.
Control on preparation of food, eating houses, hotels, Iodging\honsea, eto.,
Control on dairies and business in milk, milk prodﬁets and Weeb-meats..v -

Contro] of stables.

No separate licence necessary if one is obtained under Prevention of Food '
Adulteration Act.

Factory etc., not to be established without licenoe.
Prohibition of use of steam whistles, etc

Certain other trades and occupations not to be can‘led on wmhouv"hcem

Certain articles not to be kept without licence,
CHAPTER XXI.
Carrre-Pounns ANZD oTHER ProvisioNs RELATING ’1‘0 ANTMALS,
) oaaze-?ounds.
Cattle-trespass Act to cease to apply to municii:al areas.
Power to establish ca.ttle-pounds and appoint pound-keepem

Duties of pound-keepers,

impounding cattle.
Delivery of cattle claimed.

vy

Security in re_speét\ of impounded cattle,

. Sale of cattle not claimed.

Pound-fees and expenses chargable to be fixed
Complaints of illegal seizure or detention. . 7
(2) Other provisions relating to animals.

I’enalty for allowing cattle to stray in street or to tre«sv)ass upon private or
public property.

292, Tethering cattle, ete. o o .

B, O.-V-Vi.g8
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203
204.
295,

296,
297.
298,
299,
300.
301.
302,
303,

304.

305.

366.
307,
308.

309.

310.

311.

e

Provision as to dogs. '
Provision as to keeping of pigs..
Feeding animals on flth prohibited.

. | CHAPTER XXII,

ProsEcUTIONS, SUITS AND PowERs br Povror,

Provisions as respects insbitut;z_on, mmpmdmé, ete,, of ormmml actions,
Distress lawful though defective in foru.. |

Damage to municipal property how made good.

Goneral penalty.

Minimum penalty for offences under this Act.
' Power to instjtute, defend suits, ete, 7

Councillors, officers, servants, etc., to be pub:lié gervants.

‘Barof suits against Connoil, its officers, servants, etc., for acts done in g ocod
faith. o '

Limitation of suite against Council, its committees, officers and servants for

acts done in pursuance or execution of this Act.

Powers of Police Officers. -

CHAPTER XXIII,

CoNTROL.

Powers of inspection and supervision.
Powers to cjﬂ for returns and reports,

Powers to suspend execution of orders and resogflutions of Council on certain
grounds. : :

Extra-ordinary powers of execution of certain works in case of emergency.

Power of Director to prevent extravagance in ﬂue employment of éstablish-
ment. ? 3

Inquiry into municipal matters by State Govémment.

wharashira Mumioipalities Act, 965 [1965: Mah, XL
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SECTIONS. ‘
812.  Power of Director to enforce performance of duties.

313. Power to appoint Administrator in certain circumstances.

814. Powers of Administrator.

815, Review of Administrator’s work by Dxrector and if necessary dlssolutxon
of Council.

16, Consequences of dissolution.
317. Re-establishment of Council after dissolution.

319, State Government’s powers to enforce its orders.
820. Powers of review. :
' CHAPTER XXIV. ~ B
! Ruizs axp By-Laws, |
. 321. Power of Governme.nt o make rules.
* 322. Power of Councils to make by-laws.
823, Power to make and enforce acceptance of model by-laws

824, Copies of Act, rules, and by-laws to be made avmlable at Council's Office
for publlc inspection and for Sale.

CHAPTER XXV. ]

" 895, Service of notices, etc., addressed to individuals.
326, Publication of public and gen'eml notices. 4
327. Reasonable time to be fixed when no time fixed under the "Act for any
requisition. :
328. Couteil in default of owner or occupier may execute works and recover
expenses.
329. Proceedings, if any occupier opposes the execution of the Act.

330. Determination of damages, compensation, etc.
331, Costs or expenses how determined and recovered. -

e

oS
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CHAPTER XX'VI
stcmr.mus

332. Informalities and errors in assessment, etc., nob to be daemed to invalidate
. such mempenb ete.

333, “Bntry for purposes of the Act , ‘
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MAHARASHTRA ACT No. XL OF 1968

 [THE MAHARASHTRA MUNICIPALITIES ACT, 1965}

-

- [Received the assent of the President on the Tth day of September 1965; asseat -
first published in the Maharashtra Government Gazette, Part IV on the 10th day of
September 1965) : :

Amended by Mah. 52 of 1965. Amended by Mah,  340f 1972, .

e s l40f1966. v s s 21 of 1973(15-11-1976)t
yo e 8 of 1967. o a w47 0f1973, (16-10-1973)F .
b 10 of 1967. w m e 4 of 1974, (23-10-1974)}
i 270f1967 o s s 380f 1974, (20-5-1974)F
S 6 of 1968. v s - 450f1975. (16-9-1975)F
v 250f1969. v e 9 of 1976. (12-4-1976)%
* o . . 4301969 o e .- Gl OF1977.(1-1-1978)F Y
‘ ”» 11 s 38 of 1971. + 5 »» 10 of 1980*(29-12'1 979)1' ) ]
R (1-5-1974)% w e 200f1980%(16-10-1980)t

4 L3} LR IZ 0f]972.

* . . An Act to unify, consolidate and amend the law relating to municipalities -
‘ . in the State of Maharashtra. .

WHEREAS, it is expedient to provide for a unified pattern for the constitutiod,
administration and powers of municipzlities inthe State of Maharza.shtra and to make
better provision therefor ;

AND WHEREAS, for those purposes the Government of Maharashtra had

. - appointed a Committee to 2dvise it on the matters aforesaid ;

. AND WHEREAS, after considering the Report of the said Committee, it is now
expedient to unify, consolidate.and amend the law relating to municipalities in the
. State ; It is hereby en~cted inthe Sixteenth Year of the Republic of Fndia as follows :—

CHAPTER T
PRELIMINARY.

1. (I)y This Act may be called the Mrharashtra Municipalities Ac_:l, 1965, Short title,

, , (2) Tt extends to the whole of the State of Maharashtra. extont and

. - . . . - . commence-
Fwr © J(3) This section shall come into force at once; and the remaining provisions of f:em, .
this Act shall come into force in such drea and on such date® as the State Govern-

ment may, by notification in the Official Gazette, appoint; and different dates may

be appointed for different provisions thereof and for different areas. . : h

- 1Fgr Statement .of ©bjects and Reasons, see Maharashtra Govermen: Guzalte, 1965, Part V
Extra, pages 214-222 ; for Report of the Joint Committes, see ibid., Part V, pages 395-580. .
, 3(a) 14th day of September 1965, for sections 2, 4, 9 to 39, 74, 296(D), (2), (3), (4), 299, 321,
"o 342._(!), ), (D, (@), (5), (I4), 345, 351 and Sch. 1, vide G.N., U.D. & P.H.D., No.  UMA. 1365-(1)
JUni-II, dated 14th September 1965, -
(b) 27th day of October 1965 fur section 318 vide G.N., UD. & P.H.D., No. UMA, 1365-Uni-I{,
dated 27th Octobier 1965, . ) / o
(c) 15th day of June 1966, for the remaining piovisions of the Act [other than those which have
- alpeady comte into force and other than sub-sections (5), (6) and (7) of section 75} vide G.N., U.D.
P.H. & H. D., No. UMA. 1366(c)-Unification-IV, dated 2nd June 1966.
. 1This Act, except section 5 thereof, was deemed to have come into force on 16th October 1973,
Section 5 came into force on 19th December 1973 [see s. 1(2) of Mah. 47 of 19731 :
1This indicates the date of commencement of Act.
*Maharashtra Ordinance No. XI of 1979 was repealed by Mah. 10 of 1980, s. 11(/).
TMaharashtra Ordinance No. XII of 1980 was repealed. by Mah. 20 of 1980, 5. 23.
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2. In this Act unless the context otherwise requires,— - 7
*(/) ** appointed day " in relation to an area means the date on which the relevant

provisions of this Act come into force in that area ; : .

(2) * building "} includes a house, out-house, stable, shed, hut and other enclo-
sure or structure whether of masonry, bricks, wood, mud, metal or any other
material whatever, whether used as a human dwelling or otherwise, and also in-
cludes verandahs, fixed platforms, plinths, door steps, wall (including compound
wall) and fencing and the like ; ‘

(3) “ by-law ” ﬁneans a by-law ‘made or deemed to bc made by the Council
under this Act ; | : - ,

(4) * Cesspool " includes a settlement tank or other tank for the reception or
disposal of foul matter from buildings ; '

(5) ©“ Chief Officer " means the person appointed or deemed to be appointed
under this Act to be the Chief Officer of a municipal area ; ‘

(6} ** Council " /means a Municipal, Council constituted or deemed to be con-
stituted under this| Act for a municipal area ; ' '

(7) * Councillorn " means a person who is duly elected or co-opted or nominated
as 2 member of the Council {and the President shall be deemed to be an ex-officio
councillor, in addition to the total number of Councillors] ;

(8) “ dairy * includes any farm, cattle-shed, cow-house, milk-store, milk-shop
or other place from which milk is supplied for sale or in which milk is kept for
purposes of sale of manufactured into butter, ghee, cheese. curds or dried. steri-
lized or condeused or toned milk, but does not include—~

(A) a shop or other place in which milk is sold for consumption on the
premises only, ar ‘ .

{B) ashop or ther place from which milk is s0ld or sapplied in hormetically
closed and unopened receptacles in the same original condition in which it was
first received in such shop or other place ; :

(9) " Director | means the person appointed by the State Governmernt to be
the Director of Municipal Administration under this Act ;

(10} **draim " includes a sewer, tunnel, pipe, ditch. gutter or channel and any
cistern, flush-tank, septic tank or other dovice for carrying off or ticating sewage,
offensive matter, polluted water, sullage, waste water, rain water or sub-soil water
and any culvert, ventilation shaft or pipe or other appliance or ftting connected
therewith, and any ejectors, compressed air main, sealed sewage. mains  and
special machincry or apparatus for raising, collecting, expelling or removing sewage -
or offensive matter from any places : _

« *{i04) * dry latrine "’ means a latrine in which human excreta ate collected in
a receptacie, and then removed by human agency.] '

(1) ™ eating hoi.\se ' means any premises to which the public,or any section
of the public are admitted and where any kind of foed is prepared or supplied
for consumption on the premises or elsewhere for the profit or gain of any person
owing or having ap interest in or managing such premises ;

(/2 ** election |” means an clection to a Council or to the office of President,
as the casc may be, and includes any by-clection ;] i

(13) ** factory "' means a factory as defined in the Factories. Act, 1948 ;

(14y “ fiith ** includes sewage, night-soil and afl offensive matter ;

(15) “food * includes every article used for food or drink for human consump- 1948.

tion other than drugs or water and any article which ordinarily enters into or is
used. in tlie composition or preparations of human food and also includes confec-
tionary, flavouring and colouring matters and spices and condiments ;

(16) * goods * includes animals : L '

"Thesc words were added by Mah, 47 of 1973, 5. 2(a).
3Clause (104) was inserted by Mah. 45 of 1675, 5. 2{e).
*Clanse (12) was substiiuted for the original, /bid -9, 20h).
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(17) “house-drain ” means any drain of, and used for the drainage of, one or
more buildings or premises and made merely for the purpose of comnmunioating -
therefrom with & municipal drain ; o :

{18) *“ house-gully ”* or “service passage’ means a passage or strip of land
constructed, set apart or utilized for the parpose of serving as a drain or of affording
access to & privy, urinal, cosspool or other receptacle for filthy or polluted matter,
to servanis of the Council or to persons employed in the cleansing thereof or in

~ the removal of such matter therefrom ;

(19). “ land * includes land which is being buill upon or is built upon or covered

" with water, benefits to arise out of land, things attached to the earth or permansntly

fastened to anything attached to the earth and rights created by legislative enact-
ment over any street ;- o

{20 ** local authority *’ means a Council or a Municipal Corporation constituted
under the Bombay Municipal Corporation Aect, or the Bombay Provincial Munici-
pal Corporations Act, 1949, or the City of Nagpur Corporation Act, 1948, or
a Zilla Parishad constituted under the Maharashtra Zilla Parishads and Pancha-

. yat Samitis Act, 1961, or a village panchayat constituted under the Bombay

 Village Panchayats Act, 1958 ; o -

{21) *“Jodging house ” means a building er part of a building where lodging
with or without board or other service is provided for a monetary consideration,
and includes a lodging house for pilgrims whether lodging is provided for or
without any monetary consideration:; L o

(82) “ market  includes any place where persons assemble for the sale of, or -
for the purpose of exposing for sale, live-stock or food for live- tock or mheat,
fish, fruit, vegetables, animals intended for human food or any other articles of

« huiman food whatsoever with or without the consent of the owner of such place,

notwithstanding that there may be no common regulation. of the concourse of

buyers and sellers and whother or not any control is exercised over the business
of or the persons frequenting the market by the owner of the place dr any other
person ; ‘ : . L
(23) * milk * inclpdes cream, skimmed milk, separated milk and condensed,
sterilized, dessiccated or toned milk; - ;

(24) (a) * municipal area *’ means any local area declared or deemed to be

declared a municipal area under this Act ; _ =

(b)  health resort municipal area ” means any local area declared to be such, ’
after the sppointed day, under section 342 ;. R

"Jf263~14
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() “ hill stats mnnmpallm » mesns s municipal ares included in Part IT .’ :
of Behedule ﬁsny other local area declared to be such, after the appointed
day, under 342; a S

] . .

|
(@) “ new to p municipal area”meanéany; lboa.l‘_area declared to be such, ' ~ '

after the appointed day, under section 342;

»”

market ” or munioipal slaughter-house ” meaus a market
house, as the case may be, which ‘belongs to or is maintained by

ui inoludes any act, omission, ‘place or thing;wln'ch causes or
is likely to causa injury, danger, annoyance or offence to the sense of sight, smell
or hearing or which is or may be dangerous t life or injuricus to health or

” inclucieu-—* s : . .

on who for the time being is paying or is Liable to pay to the
or any portion of the rent of the land or building in respect of .
nt is paid or is payable, :

living in or otharwise vsing his land or building,
tenant, !
o in ocoupation of any land or building, and

(¢) any person who is liable to pay to the owner damages for the use and
~ oocupation of any land or building ; ‘ .

1’ means a tax on the entry of goods into a municipal ares for

8o or sale therein ; ‘ ‘

(29) * offonsiva matter  inoludes animsl earcasses, dung, dirt and putrid or
putrifying substances other than sewage ; : ‘ '

(30) *““ officer or servant of the Council” mesns an officer or servant .
appointed by the Council or any other competent suthority subordinate f it,
and includes any Government Officar or servant who is for' the time being

‘serving under the Council;

(37) * éfficial yes
first day of Apnl;

r

" or ** financial year ” means the year commencing on the

{52) * owner ” meahs-—

‘ (a) *hen used with reference to any premises, the person .wixo receives the
- rent of the said premises, or who wonld be entitled to receive the'rent thereof if
the premiscs were let, and includes— % ‘ '

(1) an agent or trustce who receives smch rent on account of the

owner ;
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(i) an agent or trustec who receives the rent of, or is entrusted with or
‘concerned, for any premises devoted to religious or charitable purposes ;*
" (i) a receiver, soquestrator Or manager appointed by any’ Court of competent
. jurisdiction to have the charge of, or to exercise the rights of an owner of, the
“said premises ; and : - S '
() a mortgagee-in-possession ; and ‘ ,
.(b) when used with reference to an animal, vehicle or boat, includes the
person for the time being in charge of animal, vehicle or boac ; -

(33) * population” means the population as ascertained at the last preceding
census 1[o]f which the relevant figures whether provisional or final have been
published] ; : :

. (34) *premises ” includes messuages, buildings and lands of any tenure whether
open or enclosed, whether built on or not and whether public or private ;

(35) “prescribed ” means prescribed by rules ; )

(36) “President " and “ Vice-President ™ means the President and Vice-President
of the Council ; : , .

(37) (@) “private market * means a market which is not a municipal market,
but does not include a market established for the purposes of any law for the-
time being in force regulating the marketing of agricultural and other produce
in such markets ; ) : -

- (b) “ private slaughter-house " means a slaughter-house which is not a municipal
slaughter-house ; :

(38) “ private street ” means a street which is not a public street ;

(39) “privy ” means a place set apart for defecating or urinating or both together
with the structure comprising such place, the receptacle therein for human excreta
and the-fittings and apparatus, if any, connected therewith, and includes a closet
of the dry type, an aqua privy, a latrine and a urinal ;

(40) * public place > includes any public park or garden or any ground .to which
the public have or are permit_ted to have access ; :

. (4D “public securities ” means—
(a) securities of the Central Government and of any State Government ;
(b) securities, stocks, debentures or shares the interest whefeon has Jbeen
guaranteed by the Central or the State Government ;

. (c) debentures or other securities for money issued by or on behalf of any local
authority in exercise of powers conferred by any enactment for the time being
in force in any part of the territory of India ; or e
(d) securities expressly authorised by any order which the State Government
makes in this behalf ; - _ . :

(42) “public street ™ means any strect—

(@) over which the public have a right of way ; .

(b) heretofore levelled, paved, metalled, channelled, sewered, or repaired
out ‘of municipal or other public funds ; or e ‘ :
" (¢) which under the provisions of this Act becomes; or is declared, a public
street ; :

1 These words wete substituted for the words ** of which the relevant figures have been published * )
by Mah. 12 of 1972, 5. 4. . ) ‘ =

. . 3
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(43) “rubbish " includes dust,- ashes, broken 'bricl_cs, mortat, broken glass,
garden or stable refuse and refuse of any kind which is not offensive matter or
sewage ; ' ; ' o o

(44) “rules " means rules made by the State Government under this Act ;

(444) “sanitary staff ” means the staff actually employed for sweeping or
cleansing streets pr for carrying away refuse or for cleansing latrines, sewers,-
drains or public| places ;] : :

(45) “Scheduled Castes ” means such castes, races or tribes or paris of, or
grolips witliin, su¢h castes, races or tribes as are deemed to be Scheduled Castes
in relation to the|State of Maharashtra under article 341 of the Constitution of
India ; - :

(46) * Scheduied Tribes” means such tribes or tribal communities or parts of,
or groups within, such tribes or tribal communities as are deemed to be Scheduled
Tribes in relation o the State of Maharashtra under article 342 of the Constitution
of India ; B ‘ ' ‘

(47) “sewage ' \means night-soil and other contents of water closets, latrines,
privies, urinals, CJESPOOIS or drains and polluted water from sinks, bath-rooms,

stables, cattle-sheds and other like places and includes trade efffuent and discharges
from manufactories of all kinds ; ]

(48) “‘street” means any road, foot-way, square, court-alley, or passage,
accessible whether| permanently or temporarily to the public whether, a thorough
fare or not, and shall include. every vacant space, notwithstandingthat it may be

-private property and partly or wholly obstructed by any gate, post, chain or,
other barrier, if hquses, shops or other buildings about thereon and if it is used
by any persons as a means of access to or from any public place or thorough fare,
whether such persans be occupiers of such buildings or not ; but shall not include
any part of such space which the occupier of any such building has a right at all
hours to prevent all other persons from using as aforesaid :

(49) “total nunijber of Councillors ” in relation to a Council, means the total
number of the elected and the co-opted and nominated Councillors, if any, of -
that Council ; | .,

(50) ““vehicle ” {ncludes a carriage, cart, van, dray, truck, hand-cart, bicycle,
tricycle, motor-car] and every wheeled conveyance which is used or is capable
of being used on a street ;- :

(51) “water cloget” ‘means a closet which has a separate ﬁ1§6d receptacle
connected to a drajnage system and separate provision for flushing from a supply
of clean water either by the operation of mechanism or by automatic action ;

(52) * water-conpection »’ includes— ‘ S
(@) any tank, |cistern, hydrant, stand-pipe, meter or tap situated on a priyate
property and connected with a water-main or pipe belonging to the Council ;
. and : ’ _ ' '
* (b).the water-pipe connecting such tank, cistern, hydrant, stand-pipe, meter
or tap with such| water-main or pipe ; f
~ (93) “wéter work ” includes a lake, stream, spring, well, pump, reservoir,
cistern, tank, duct, whether covered or open, sluice, main-pipe, qulvert, engine,
water, truck, hydrant, stand-pipe, conduit, and machinery, land building, or,
thing for supplyinngr used for supplying water or for protecting sources of water
supply ; ! : :
(54) “wet latri}ae ” means a latrine in which human excreta are removed
by water into a septic tank or municipal underground drainage and ate not required
to be removed by Human agency.} S : .

1 Clause (44.4) was inserfed Iy Mah. 45 of 1975, 5. 2(B).
2 Clause (5¢) was added, ibid., s. 2(c).

. L.
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" CHAPTER Il

MOUNICIPAL COUNCILS.

(1) Municipal areas and th_ez'} cla.vsg‘ﬁcatfon. '

3. (/) ARer making such inquiry as it deems fif, the State Government-may Arﬁaswiih
declare, by notification in the Official Gazette, any local area of which the population population

is I not less than 15,000] to be a municipal area. _ ) :’mf‘;"”m

(2) Every notification issued under sub-section (I) shall define the limits of the tobe _
municipal area to which it relates and such area shall be called * the . ... municipal dcired
area ”. ' :

. areas.
“(3) Before the publication of a notification under sub-section (J), the State Govern- =~
ment shall cause to be published in the Official Gazeste, and also in at least one
newspaper circulating in the area to be specified in the notification, a proclamation -
announcing the intention of Government to issue such- notification, and inviting

‘all persons who enfertain any objection to the said proposal to submit the same in

writing with the reasons therefor, to the Collector of the District within two months
from the date of the publication of the proclamation in the Official Gazette.

Copies of the proclamation in Marathi shall also be posted in conspicuous piaces

‘in the area proposed to be declared as a municipal area.

(4) The Collector shall, with all reasonable despatch, forward any objection so
submitted to the State Government. i ‘

(5). No such notification as aforesaid shall be issued by the Statc Government
unless the objections, if any, so submitted are in its opinion insufficient or invalid. -

4. -3[(I) Every municipal area shall be classified by the State Government as Classification

~ *A’Class, ‘B’ Class or “C’ Class, on the basis of population thereof as specified. of municipal
Cbelow t— :

areas.
A municipal area --

~ {a) with a population of more than 75,000, shall be A’ Class municipal’
area ; .

- (b) with a population of more than 306,000 but not mcre than 75,000, shall
be ‘B’ Class municipal area ; and a :

(¢c) with a population of 30,000 or less, shall be *C’ Class muaicipal
area.] _ L ,

(2) For the purposes of this- Act, the municipal areas existing on the appeinted
day shall be deemed to be as shown in Schedule I : _

I:rovided that, the Counecil concerned in respect of any * C’ Class municipal area,
of Wwhich the population is less than 10,000 may, within & period of one vear fom
the appointed day, pass a resolution by simple majority and request the State
Government to take -steps to declare that such area shall cease to be a.municipal
area and to constitute any other local authority therefor.  On receipt of suchrequest =

-/

Explanation.—In this and the next succeeding sub-section; the expression
* municipal area ” means the local area for the time being within the jurisdiction
of any of the existing Councils as defined in clause (a) of section 344, and * the
Council concernd ™ means the local authority for the time being having jurisdic-
tion over such area. . .

1 These words and figures were substituted for the words and figures * not less than 10,000
by Mah.40f 1974.5.2. -~ ' : :

% These figures werc substituted for the figures ** 10,000 *, ibid/.

? Sub-scetion (J) was substituted, ibid s, 3, w. e. £. 29-7-1972,
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1k o * » * * _ » R
" (4) Every arca declared to be a municipal area after the appointed day Shlll
. likewise be classified by the State Government- and for that purpose the State
- Government shall, from time to time-by notification in the Official, Gazette -amend
Schedule I o - T _

(5) The State Government shall review the classification. made unddr this. section
after each census or Vﬂhen the limits of any municipal area are alterod: by addition
or exclusion of any lodal arca or When any area ceases to be a municipal areg, and
shall, where hecessary, amend Schedule I acoordingly. . j i

Effect of re- 5. Whenever the classification of a municipal area is changed under section 4,
classification gj| the relevant provisipns of this Act applicable to the class of the mubnicipal area
ofamunicipal 0., which the said anea is re-classified, shall, with effect from the date of such

AT%8. re-classification, apply fto the said re-classified municipal area :

. N

Provided that, such ree-classificarion shall not affect the constitution of the Council
as constituted immediately beforesuch re-classification and every order issued under -
sub-section (I) of seotipn 10 by reason of such re-classification shall take effect for

- - the purposes of the ngxt general eloction immediately following afier the date of
such order. : _

' Altei'ation of «6. (J) The State Government may by notification in the Official Gazette—
the limjts of :

" a‘munijgipal (@) alter the limits| of a municipal area so as to include therein a,r to exclude
area.  therefrom such local|area as may be specified in the notification ;
- (b amalgamate fwo or morc¢ municipal areas so as to-form one muhnicipal area ;
(¢) split up any mynicipal area into two or more municipal areas ;
(4) declare that the whole of any local area comprising a municipal area shali
cease to be a municipal area : ] a

Provided that, no such nofification sha_ll be issued by the State Go?ernment
under any of the claIses of this sub-section without consulting the Municipal
Council or Councils and other local authorities concerned. S0 ,

(2) Prior to the publiation of a notification under sub-section (1), t]je ,pmggdﬁre
prescsibed in sub-sections (3), (4) and () of section 3:shall mutatis mutandis be
followed. :

(2) Munigipal Authorities and establishment of Councils .
Municipal 7. The municipal authorities charged with canying qut the provisions of this Act -
authorities f4r gach mudicipal area pre— , . :
_charged with il ‘ - )
executi 3 . : 2
oTEER (@) the Coul;
NP (b) the President; ‘ _ :

{¢) the Standing Committee;

(&) the Subjects Committees, if any ; and

(e) the Chief Officer

1 Sub-spetion () was deleted by Mah. 8 of 1967, s. 2, .
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" cillors co-opted by the elected Councillors in the prescribed manner, [from amongst

. elected Councillors, a fraction being ignored in determining such number ; .
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8. For cvery municipal arca there shall be a Municipal Council. Every such Establish.
Council shall be a body corporate by the name of “The................oihnis !‘;gf,;‘)‘g_

Municipal Council ” and shall have perpetual succession and a common seal, and ;ion of
shall have power to acquire, hold and dispose of property, and to enter.into contracts Councils. -
and may by the said name sue, or be sued, through its Chief Officer. : : ‘

9. (I) Save as otherwise provided by this Act, every Coupcil shall consist of Composition

1{a President and} Councillors elected at ward elcetion ; and shall also include Coun- of Couscils.

persons who are cntitled to vote at the municipal election} and who have Special
knowledge or practical cxperience in the field of Public_Health, Local Self-Govern- .
ment 3[, education or weifare of labour] : '
Provided that— o
(i) in cvery Council for a * C Class municipal area, two seats shall be rescrved
- for women, and in every other Council such number of scats shall be reserved
for women as may be fixed under sub-section (2) ; :

(i) in every Council seats may also be reserved for the Scheduled Castes and
_“the ‘Scheduled Tribes as provided in sub-section (2} ;

(iff) the total number of co-opted Councillors shall not exceed ten per cente
of the number of elected Councillors fixed under sub-section (2), and in determining
such number a fraction shall be ignored. :

(2) The Director shall from time to time by an order published in the Official
Gazette, fix for each municipal area— ' R
4[(a) the number of elected Councillors in accordance with the following table:—

Class of municipal arca . Nimber of elected Coungitlors
(i) * A’ Class .. The minimum number of elected Councillors shall be 40
. and for every 5,000 of the. population above 75,000
there shall be onc additional elected Councillor, so,
however, that the total number of clected Councillors

- phall not exceed 60 ;

(ii) * B Class . The minimum number of clected Councillors shall be 30;
and for every 3,000 of the popufation above 30,000
there shall be ene additional elected Coungillor, so,.
however, that the total number of elected Councillors
shall not exceed 40 ; :

(iif)* C " Class . ... The minimum number of elected: Coungillors shall be 20,
and for every 2,000 of the population above 15,000
there shall be one additional elected Councillor,sso,

: however, that the total number of “elected Councillors

. shall not exceed 30 ;] ‘

(b) the number of seats to be reserved for.women' in the case of Councils for
“A" or ‘B’ class municipal areas on the basis of ten per cent. of the number of

(c) the number cf seats, if any, to be reserved for the Scheduled.Castes or the
the Scheduled Tribes so that such number shall bear as nearly as may be, the same
proportion to the number of elected Councillors as the population of the Scheduled
CfStﬁs or of the Scheduled Tribes, in the municipal.area bears to the total popuiation
of that area. . .

1 These wards were inserted by Mah. 47 of 1973, 5, 3. : :
_  Thes> words were g bstituted for the words and figures “ from amongst persons who are registered
in Pact T of the finat list of voters for any ward raaintained under soction 11 and arc entitled to voie
at the municipal election * by Mah. 20 0f 1980, 5. 16, ) )

9 Thes: wards were substituted for the words “ or cducation * by Mah. 4 of 1974, s. 4(a).

4 Claus: (a) was sabstituted, ibid., s. b)) : .
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YA fraction of Such proportion if less than one-Half shall be ignored and if
onc-hall or more shall be reckoned as one in determining the numbe¢r of seats.] -

(3) The reservation pf seats for Scheduled Castes and Scheduled Tribes made by
an order under sub-sedtion (2) shall cease to have cilect when the reservation of seats.
for those Castes and Tribes in the Legislative Assembly of the State ceases to have _
effect under the Constitution of India : '

- Provided that, nothilng in this sub-section shall render any person clected to any
such-reserved scat ineligible 1o continue as a Councillor ‘during the term of office
for which he was duly klected by reason only of the fact that the reservation of seats
has so Ceased to have effect. '

(4) Every order undfr sub-scetion (2) shall take cifect for the purposes of the next
general eleciion of the Council immediately following after the date of ‘the order.

1422 Mal umsh.rm Municipalities A4ct, 1965

(3 Elections ind publication of names of clected; co-opted : and
nominuted Councillors

Divisienoft 10 (/) The *[Collegtor] shall from time to time by an order published in the oo
- muicipal Official Gazerre-fix for pach municipal area the number and the extent of the wards ‘ '
wande 3’&3 into which such area shall be divided. The 2{Collector] shall specify in the order

reservation the wards in which seats are rescrved for women, but in so doing he shall ensure

of wards that such seats are resprved from time to time by rotaiion in different watds of :
for Women. the municipal area. He shall by a like ordes specify the wards in which ‘scats ¢
CS:;:‘:‘:‘;';?I ace reserved for Schediiled Castes or Scheduled Tribes. having rcgard to the con-
Scheduled Centration of populstign of those Castes o+, as the case may be. of those Tribes,
Tribes. in any particular wardy : ; '
3[Provided. that, befpre the publication of any such order. the Colicctor shalt
cause to be placed on fhe notice-board i his office. in the municipal office and in

such other places in the
to be madce by him, for §
" cause a notice to be pub

municipal arca as he thinks fit, 2 draft of the order proposed
he information of all residents of the municipal arca and shall
ished in at least onc newspaper circulating in the area announ-

cing his intention to publish such order and inviting all persons who entertain any

objections to the draft
reasons therefor, with
the newspaper. ]

{2). Each of the wazd

order aforcsaid to submit the san® to him in writing. with

s shall elect only one Councillor,

(3) Every order issu¢d under sub-section (/) shall take cffect for the purpose

of the next general eled

{4) Nothing in this s¢
ing to the Scheduled
any Council from stand
are not reserved.

tion immediately following the date of such order.

ction shall be deemed to prevent women or persons belong-
fastes or Scheduled Tribes for whom scats are reserved in
ing for election and being elected to any of the seats which

n thirty days from the datc of publication of the notice in -

Listofvoters.  4{1]. 3[(1) The eclecipral roll of the Mzharashtra Legislative Assembly prepared yy 1
vnder'the provisions of the Representation of the People Act, 1950, and in force of
. . on such date 2s the Dirgctor may by general or special order notify (being any date 1950.

before such notification, but any such date shall not be earlier than one month

immediately preceding

the date of such notification), for such constituency of the

Assembly or any part thereof as is included in the municipal area, shall be divided

by the Chief Officer int

p different-s2ctions corresponding to the different wards in

- _ e

1 This portionewas added,|by Mah. 4 of 1974, s. 4(b)(i1).
3 This word was substituted for the word * Director » by Mah. 4'of 1974, s, § (a). -
* This proviso was inserted, ibid., s 5(b). )
“Section 11 was substitutad for the original section by Mah. 47 of 1973, 5. 4. N :
* Sub-sections ({) to (6) wars substituted for sub-sections (7) to (9) (both.inclusive) by Mah. 20 of . .

- 1980, s. 17. . , _ ) -
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t'hé-mxmibipa.] aren ; and a printed copy of exch section of the roll so divided and

" authenticated by the Chief Officer shall be the draft list of voters for'each ward, The

drafc ward list shall be published in such manner 23 may, in the opinion of the
Director; be best calculated, to bring it to the notice of all persons likely to be affected
thereby, together with A notice specifying a d-~te on or before which applications
for the inclusion. of names or for correction of entries therein shall be lodged with an
officer of the State Government as may be designated by the Director in this behalf.

(2) If the design~ted officer, on application made 1o him or on his own motion,
is s3tisfied ~fter snch ing.iry as he thinks fit. that the names of any persons qu-lified

- to be registered in the ward list hve been omitted or that zny entry in any draft

ward list—
(@) is erroneous or defective in any particular, » : ‘
" (b) should be transposed to any other place in th~t list on the ground that the
_ person concerned has chinged his place of ordin~ry residence within the ward, or
(¢) should be deleted on the ground thai the person concerned is dewd, or has
ceased to be ordinarily resident in the ward, or is otherwise not enmtitled to be
registered in that ward list, . S '
such officer shall, subject to such general or special directions, if any, as may be .
given by the Director in this behalf, add to. amend, trunspose or delete the entries
in the draft ward list : IR '

Provided that; before taking any action as aforesaid on the ground that the person
concerned has censed to be ordin.rily resident in the ward or that he is otherwise
not entitled to be registered in the ward list, such officer shall give the person
concerned a reasonable opportunity of being heurd in respect of the action proposed -
to be taken in relation 1o him. . .

(3) Any person, who is not less than twenty-one years of age on the date notified

" under sub-section (/) and is ordinarily resident in a ward but whose name is not-

inctuded in the draft list of voters for that ward, may apply to the designated officer
for inclusion of his name in the list for that ward. Such officer shall, if satisfied that
the applicant is not less than twenty-one years of age on the date notified under sub-
section (/) and is otherwise entitled to be registered in the relevant Assembly roli,
direct his name to be registered in the list of voters for that ward :

Provided that, if the applicant is registered in the list of any other ward, such
officer shall strike off the applicant’s namne from the list of that ward :

, ‘Provided further that, if the applicant is registered in the list of any ward in any

other municipal area, such officer shall inform the officer designated by the Director- -

for that municipa! area and that officer shall on receipt of the information, strile
off the applicant’s name from that ward list.

(4} No addition, amendment, transposition or deletion of any entry in any ward -
list shalt be made under sub-section (2), and no direction for the inclusion of a name
in any ward list shall be given under sub-section (3), after the expiry of forty-five
days from the date of publication of the the ward list under sub-section (/). '

(5) An appeal shall lie to the Collector, or to an officer appointed by the Collector
m this behalf, from any order made by the designated officer under sub-section (2)
or sub-section (3). Such appeal shall be presented to the appellate officer. within
a period of fifteen days from the date of the order appealed from or sent by registered
post so as to reach him within that period. The presentation of an appeal under
this sub-section shal! not have the effect of staying or postponing any action to be
taken for final publication of the ward list. Every decision of the appellate officer
shall be final, but in so far as it reverses or modifies a decision of the designated
officer shall take effect only from the date of the decision in appeal. The designated
officer shall cause such amendments to be made in the ward list a3 may be necessary
to give effect to the decisions of the appellate officer. '
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(6) After the expiry of forty-five days from the date of publication of ‘the draft
ward list under sub-section (/). the designated officer; shall, after carrying out all
additfons, amendments and other changes in the draft ward list in actordance with
hig orders made under sub-section (2) and sub-section (3) and the orders of the appe- .
late officer (if any} under sub-section (5) and after correcting any cleri¢al or printing -
errors or other inaccuracies discovered in the list. make available a copy of the list
s so corrected and brought up-to-date and after authenticating it, to the Chief
Officer, who shall publish it as the list of voters in such manner as the Director
may determine, and also make it available for inspection at the municipal office.
The list:so published shall be the final list of voters for the ward from the date of its
publication. The ward lists so published shall collectively be deemed to be the -
municipat voters’ list. T

1[(7)] The final list of voters for each ward once prepared shall ordinarily be in
operation for all elections to be held within a period of one year from the date of -
its publication. If any by-election to the office of an elected Councillor is to be
held after the said period of one year, the Director may order preparation of fresh Te
list of voters for that ward in accordance with the provisions of this section. In the e
absence of any such direction, the final list of voters fast prepared shall continue ‘
to be in operation, and be the list of voters for the purposes of that by-election.
Before each election tg a Council or to the office of President, fresh municipal voters’ .
list shall be prepared in accordance with the provisions of this section, if such a list e
already in operation has been published earlier than one year before such election.
A[The Director may, however, order preparation of fresh municipal voters’ list in
accordance with the provisions of this section for clections to one or more Councils
or office of President, even though the list atready in operation has not been published
earlier than one year before any such clections.]

1[(8)] The Chijef Oﬁicer shall maintain the lists of voters prepared under this .
section and the lists so maintained shall be deemed to be the authentic lists for all
clec_tions under this Act. o ‘ ‘ .

1 QOriginal sub-secti;ns {/0) and (/7) were ve-numbared as sub-secrions (7) and {8) respecrively, ..
by Mah. 20 of 1980, 5. 17 (/). }
* This portion was added by Mah. 4 of 1974, 5. 6(d).
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1{(9)] At least fifteen days before the last date fixed for nomination of candidates
for every general election, the Chief Officer shall keep open for public inspéction -
at the municipal office and such other places in the municipal area as the Council
may fix, copies of the lists of voters of each ward maintained under the last precading
- sub-section. - _ :
1j(10)] Where for any election 2¢ * *  *  afreshlist of voters for any
ward or a fresh municipal votess list for any municipal area 3[is to be prepared] and
the qualifying date, in relation to the electoral roll of the Maharashtra Legislative
Assembly prepared under the provisions of the Representation of the People.Act,
. XLII 1950, 4{and in force on the date notified uader *[sub-section (2),] is earlier than the . :
l9‘,"f”fda_te notified under 5[sub-section (/)] for the purposcs of the existing list of voters Ce
2% of .the ward or the existing municipal voters list, then, notwithstanding -anything
contained in the foregoing provistons for preparing a fresh list of voters or the fresh
municipal voters® list the existing list of voters for that ward or the existing munipal
\ voters’ list for that municipal area, asthe case may be, shall be that draft list to be
. published under $fsub-section (1)} ‘ -
. ) 7[11A. (/) Notwithstanding anything contained in section 11,— - Provisions
(a) if any person, whose name is not included in the final lst of voters for any for inclusion
ward desires his name to be included in that list, or ‘ :gt:rm '
: (b) if any person, whose name is included in-the final fist' of voters for any pyblication
. ward, desires his name to be deleted therefrom and to be included in the final list of final List
of votets for any other ward, : T . ofvoters. -
such pefson may, at any time, subject to sub-scction (4), apply to an officer of the .
State Government designated by the Director in this behalf, for inclusion of his
name in the final Hst of voters for the specified ward. Such application shall be
accompanied by a fee of ten paise, which shall, in no case, be refunded. ' /
(2) (@) On receipt of such application, the designated officer shall exhibit the.
particulars of the application so reccived on the notice board of his office and, after
the expiry of three weeks from the date of such exhibition, if the designated officer,
on such inquiry as he thirkks fit, is Satisfied that the applicant is entitled under this
: section, #fto be registered in the final list of voters for any ward,] the designated officer
.. -shall direct the applicant’s name to be registered therein and thereupon the final
list shall stand amended accordingly. If the applicant is registered in the final list
for any other ward, the designated officer shall delete the applicant’s name therefrom.
() Where the designated officer is not so satisfied, he shall give the applicant
a 1easonable opportunity of being heard before rejecting his application. o
(3) An appeal shall lie to the Collector, or to an officer of the State Government
appointed by the Collector in this behalf, from any order of the designated officer
passed-under this section, and the, provisions of ?[sub-section (5)] of section 11 shal},
- _mutatis mutandis, apply to any appeal made under this section. ‘ :
(4) No direotion for the inclusion of the name of any person in the final list of
votels for any ward shall be given under this section on or after the last date fixed
for making nominations for any general election or by-elections in that ward and
before the completion of that election.] T .
TOriginal sub-sactions (12) and (13) were re-numbetd as sub-sectiones (9) and (10) respectively, .
by Mah, 20 of 1980, s, 17.(2). R ‘ _ . , . -
*The wortds “ the Direcfor: orders preparation of ™ were deleted by Mah. 4 of 1974, s, &(b) ().
sThese words were inserted, ibid., s. 6(5) (i) ‘
Thess words were substituted for the words * and in force at the time the election is to ba held, ™
* by Mah. 38 of 1974, 5. 2(b). c J ‘ - . _
*To word, brackets and figure * sub-section (I)** were substituted for the word, brackets and
figure * sub-sction (2) * by Mah. 20 of 1980, 5. 17(2) (@). o
“#The word, brackets and figure * sub-sgction (7)™ were - substituted for the word, Hrackots.and .
figuro * sub.section: () ibid., s. 17(2) (). : : )
: 78ection 11A was inserted by Mah. 10 0£1980, 5. 4. . . :
. *These words were substituted for the words.and figures ** to be registered in Part I or Part II
of the final list of voters for any ward ** by Mak. 20 of 1980, s, 18(J). -
[8%"01‘{8‘(,2?% and figure were substituted for the word, brackets and figare ** sub-scction
", ibid., 8. . :
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Penalty for  1[11B. If any person makes in connection with— : 7
declarations. (@) the preparation or correction or amendment of a list of voters for any
‘ ward, or | ’ :

* (b) the inclusion o& exclusion of any entry in or from any such list, a statement
or declaration in writing which is false and which he either knows or believes to
be false or does not pelieve to be true, ~

he shall, on éonviétiotzl, be punished with imprisonment for a torm: which may,
. extend to one year, or with fine, or with both.] -

Right to 12, (/) Every person whose name is %[the list of voters] maintained under 3section
Y9 11] shall be qualified o vote, and every person whose name’is not in such list shall
not be qualified to vote, at the election of a Councilior for the ward to which such list
pertains. : S
(2) The list of voters maintained uader 3[section 11] shall be conclusive evidence
. for the purpose of detirmining under this section whether a persen is qualified or
.. is not qualified to votc, as the case may be, at any election. "

M“m‘;:‘ of 13, (/) The voting +t an election shall be By ballot, and no votes shall be received '
- YOUmE by proxy. \ S

{2) A voter shall be entitled to onc vote, which he may give to any one candidate.

: m.(g!lef .14, (£) No person shall be entitled to vote at a general election in more than
on voti]:; one ward, notwithstanding that his name may appear in the list of voters for more
than one ward, and if a person votes in more thun one ward his votes in all wards

shall be void. \

(2) No person shall be eatitled to vote at any clection in the same ward more
than once. notwithstandling that his name may appeur in the list of voters tor that *
ward more than once, and if he Joes so vote-all his votes in that ward shall be void.
[Q‘:::::'”ﬁ':; I5. *[(1) Every person. whose name is included in the list of voters maintained
becoming Under vection 11 and who is not disqualified for being:elecied 2 Councillor under .
Councillor} this Act or any other lnw for the time being in foree, shall be qualificd, and every
person whosc name is pot included in the'list or who is so disqualified for being a '
Councillor, shall not be|qualified, to be elected as a Councillor at 2ny election. ]

{2) Subject to the provisions of sub-section (/). the list' of voters maintained
under section 11 shall be conclusive evidence for the purpose of determining under
this section whether a perion is qualified or is not qualificd to be elected, as the case
may “be. at any clcctior. , S

2’;‘&‘.“,‘5'_ 16. (/) No person shull be qualitied to becone o Councillor whether by elecrioy,

for hacor:i,n; co-oplion or nominalipn, who-— I : o

a Councillor. *a) has been conyicted by a Court in India of any offience and sentenced to
imprisonthent for.nof less than two yearsy untless a pertod of five years, or such

lesser period as the State Government may allow in any purticulyr case, has elapsed

sinnce his release; or]|

. : . - eeme ot e o e st e <
"The existing section 1 1A whivh was inserted by Mah. 47 of 1073, 5. 5, 'was re-numbercd as section
1B, by Mah. 10 of 1980, s, 5. . o *
*These words were substituted for th: words and figures * cither in Part [or Part IT of the fing!
list of voters ” by Mah. 20 of 1980, s, 19, . N ‘
: t_“'l‘glllig wnrg aﬂ)t‘i figures were sibstituted for the words * the last preceding section ™, by Mah. 47
- of 1973, s. 6, : : : : :
B *Sub-scction (1) was substituted for the original sub-section (/) by Mah. 26 of 1980, s. 20,
3The marginal note was substituted, by Mah. 10 of 1980, 5. 7(b).: : ) .
. *Clause (a) was deemed always to have bcen substituted with éffect from 16th December 1974,
for the original by Mah. 45 pf 1975, <. 3,
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Mab. - 1[(ag) has, at any time after the commencement of the Maliarashtra Mui:icii '_
{‘9’72" palities and other Provisions (Amendment) Act, 1974, been convicted of an offence

XLV punishable under section 153-A, or sub-section (2) or (3) of section 505, of the
of Indian Penal Code, unless a period of five years has clapsed since the date of
1860.  such conviction; or

XXII  (ab) has been convicted of an oﬁ“ence-puniéhable under the Untouchability
‘ 195? (Offences) Act, 1955, and sentenced to imprisonment for any term or fine unless
" g period of five years has elapsed since his release; or ' ‘

{ac) has been convicted by a- Court in India of any offence involving  moral .
turpitude, unless a period of five years has elapsed since the date of such conviction;.
or) ' o .
() has been removed from office under section 42 and five years have . not
elapsed from the date of such removal, unless he has, by an order made by the |
* . State Government in this behalf, been relieved carlier from the disqn_aliﬁcation .

. . arising on account of such removal from office; or
" (c) is an undischarged insolvent; or ‘
(d) is of unsound mind and stands so declared by a competent Court; or
(¢) has voluntarily acquired the citizenship of a foreign State or is under an
< ‘acknowledgment of allegiance or adherence to a foreign State; or :
(f) is a Judge; or I
(g) is a subordinate officer or servant of Government or any local authority
or holds an office of profit under Government or any local authority; or -
Mah. ¥ (ga) if, having held any officc under any Government or local authority has
e IVof - whether before or after the commencement of the Maharashtra Municipalities -
1974.  and other Provisions (Amendment) Act, 1974, been dismissed for misconduct,
" unless a period of five years has elapsed since his dismissal; or] .
() is in arrears (otherwise than as a trustee) of any sum due by him to the
. Council after the presentation of bill therefor to Lim under section 150; or
(i) save as hereinafier provided, has directly or indirectly, by himself or his
partner, any share or interest in any work done by order of a Council or in any
contract with or under or by or on behalf of a Council; or . '
(j) save as hereinafter provided, has directly or indirectly, by himself or his
partner any share or interest in any transaction of loan of money advanced. t0,
~ or borrowed from, any officer or servant of the Council,

Q (2) Nothing in clause (g) of sub-section (1) shall apply when a Government servant
is nominated as a Councillor of a Council for a municipal area specified in Part II -
or Part IIf of Schedule I. - _ o ST .

%(24) A person shall not be deemed to have incurred disqualification under clause - , ,
(2) of sub-section (7) by reason only of such person holding the office of Chairman or = - :
member of the commiitee of any cO-Operative society {which is registered or deemed S
10 be registered under any law for the time being in force relating tothe registration of
. co-Operative societies) to which appointment is made by the State Government or
the office of liquidator or joint liquidator to which appointment is made by the
Registrar of Co-operative Societies, or the office of nominee 0f the Registrar whether
appointed individually or to a board of nominees.] *

. 1Clauses (as) to {ac) were inserted by Mah. 4 of 1974, 5. 7(4':)(:":').
Clause (ga) was inserted, ibid., s. Ta)(il).
"Sub-section (24) was inserted, #id., s, 7(b).
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(3) A person shall not be deemed to have incurred disqualiﬁcation under clause (f)
of sub-section {J) by reason of his— v '

(@) having any share or interest in any lease, sale or purchase of any immovable
property or in any agreement for the same; or _ ‘

(b) having a share or interest in any company or co-operative society which
‘contracts with or be employed by or on behalf of the Council; or '

(¢) having a share or interest in any newspaper in which any advertisement
relating to the affairs of the Council may be insetred; or - .

(d) holding debentures or being otherwise interested in any loan raised by - :
or on behalf of the Council; or - . .

(e) having a share or interest in the occasional sale to the Council of any article
in which he regularly trades, or in the purchase from the Council of any article,
to a value in either case not exceeding in any official year to thousand rupees,
or such higher amount not exceeding ten thousand rupees as the Council with

. 'the sanction of the State Government may fix in this behalf; or '

-(f) having share or interest in the occasional letting out on hire to the Council o
or in the hiring from the Council of any article for an amount not exceeding in
any official year two hundred rupees, or such higher amount not exceeding one
thousand rupees as the Council with the sanction of the Coltector may fix in this
behalf; or . , :

(g) being a party to any agreement made with the Council for paying fixed

- charges or lump sum in lieu of any taxes or construction-of any drainage or water

connections for his premises. . .

(4) A person shall not be deemed to have incurred disqualifiction under clanse (j) -
of sub-section (7) by reason only of his being an officer or member of a co-operative
saciety, which advances or has advanced a loan of money to, or borrows or has
borrowed money from, any officer or servant of -the Council. ‘

17. () The Stéte Government may make rules generally to provide for or Power
to regulate, matters in respect of elections to be held under this Act. make

{2) Without prejudioc to tﬁe generality of the foregoing powers, the State Govern-
ment may make rules with regard to all or any of the following matters, namely:—
' (a)s Ythe preparation, publication and maintenance] of list of voters;

" * * * »

(5) the fixation of dates, time and place for various stages of elections;
. (¢) the appointment and duties of returning officers, presiding officers and
other staff appointed for elections; : ) _

{(d) the nomination of candidates, form of nomination paper, objections to
nominations, scrutiny of nominations and appeals against acceptance or rejection
of nomination papers;

(e) the deposits to be made by candidates and circumstances under which such
deposits. may be refunded to candidates or forfeited to the Council;

g) the assignment of symbols to candidates;

) the withdrawal of candidature;

(h). the appointment of agents of candidates; L

() the form of ballot paper; C :

(/) the procedure in contested and uncontested elections;

(k) the steps to be taken to.prevent personation of voters;

(1) the manner of recording votes; )

"1 These words were substituted for the words “ the maintenance * by Mah. 47 of1973,8. 7. -
# Clause (aa) was delsted I.ay Mah. 20 of 1980, 5. 21(1), o




"“““;f,,;;’ 18. (J) If at a general election or a bye-election, no Councillor is elected from

':cr!a;asggg 19. (I) As soon as possible after the counting of votes in a ward if it is a by-

f election.

* date in more than two-thirds of all the wards, the Collector shall, as soon as possible .
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V.og’;) the procedure to be followed in respect of thallenged votes and tendered

es ; - ' : : ‘
(n) the scrutiny of votes, counting or recounting of votes, declaration of results

. and procedure in case of equality of votes or in the event of a Councillor being -
elected to represent more than one ward; ‘- :

(q) the custody and disposal of papers relaiiﬁg to elections ;
{p) the circt nces in which poll may be suspended or held afresh ;

(g) any other matter relating to elections which is to be or may be prescribed
under this Act. . . '

1% 7 t‘ » . o# . *

*~any ward, a fresh ¢lection shall be held to elect a Councillor from that ward; and
if there is a failure to elect a Councillor at the fresh election, such vacancy may,

- notwithstanding apything contained. in this Act, be filled by nomination of a duly .
qualified person by the State Government, :

(2) Any person nominated by the State Government under sub-section (/) shall
. be deemed to be elected at an election under this Act.

election and in all the wards if it is a general election in a municipal area is over,
the Collector shall bubiish the result in the Official Gazette, as soon as conveniently
may be. | ‘ o
. . | o .
. YIf at a general election, the poll could not be taken i any ward or wards for ..
any reason on the |date originally fixed for the purpose but it was taken on that

after the counting of votes in the said wards is over, publish the available results .
in the Official Gazegte;-and as regards the remaining ward or wards, the Collector - .
shall subsequently publish the results in the Official Gazette as and when the poll is .
taken and couniing|of votes therein is over. In determining two-thirds of the number ‘

of the wards, a friction shall be ignored. After every general election, upon the

publication of the results, or, the case may be, the first publication of the results,

inthe Official Gazé;‘w, under this sub-section, the Council shall be deemed to be duly

erson iL elected in-more than one ward, he shall by notice in writing
im and delivered to the Collector within & period of seven days from the
blication jof the results under sub-section (7), 3[or, as the case may b, the
date of subsequent publicition of the results thereundér in which his name is included,}
clroose any one of the wards which he shall serve and the choice shall be final. -

| (1) When such choice is made, fresh elections shall be ordered in the remaining
- ward or wards. . : .

11(4) In cise such person fails to notify his choice within the period specified in |
sub-section (2), the Collector shall by lot decide one :of the wards which such person
shall servg, and his decision shall-be final, Fresh election shall be ordered in the
remaining ward or wards.] : Cos

*The proviso was deleted by Mah. 20 of 1980, s. 21 (2): . -t : :
*This portion was added by Mah. 10 of 1967, 5. 3(s). - : : . .
3These words were insetred, ibid., s. 3(b). :

1Sub-section (4) was substityted by Mah. 4 0£1974,s. 8.

i
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1(5) If a person is elected as a Councillor in one or more wards and is also clected
as President, his election to all such seats of Councillors shall be void, and theréupon .
fresh-clections shall be ordered in the wards from which he had been elected as

a Coungcillor.]

#(19-A. (7) Withiu twenty-five days from the date on which the names of Coun- Co-option |

cillors elected to a Council are published or, as the case may be, first published, unde. gundm
sub-section (I) of section 19, in the Official Gazette, or from thg date on which the ~ g
result of election of President is'published under sub-section (3) of section 51, in the

Official Gazette, whichever is later, ®[the President of the new Council shall COn\_rgne]

a special meeting of the Councillors for co-option of Councillors. The President .
shall, for reasons which in his opiniou are sufficient, refuse to adjourn such mecting

until the co-option of Councillors is made. . If tha President is satisfied that it is

necessary to do so, he may adjourn the meeting to a future day, not later than fifteen

~ days, but at such adjourned meeting the co-option of Councillors ‘shall be made

without any further adjournment.

(2) Notwithstanding anything contained in sub-section (J), such special meeting .
shall not be held before the exniry of the term of office of the outgoing Councillors
as determined under ;ection 40. ‘ . _

(3) The co-option of Councillors ’ shall be made in the prescribed manner, in
accordance with the system of proportional representation by means of the single
transferable vote.] :

. (/) The names of co-opted Councillors shall also be published by the Publication
Collector in the Official Gazette, soon after their names are communicated to him gg;gﬂw

‘by the President. and Bt
’ . g - nited Coun-
(2) The names of nominated Councillors (if any) shall be published in the Official cillors in the

Gazette by the Staie Government. _ gg'z:gel -

(4) Disputes in respect of election, co-option or .nomination ef Councillors.

21. (1) No election, co-option or nomination of a Councillor 4(including the Disputes in
President)] may_be catled in question, except by a petition preserted to the District ssBecs of
Court - by a candidate at the election or by any person entitled to vote at the election, o gption or
within ten days after the publication of the names of the Councillors *[(or of the nomination

i i j 6 7 i bel. of : :
President)]in the Officinl Gazette, S[under “[section 19, 20 or 51] as the case may. be] cilors

e I“'
(2) Any such petition— | | " md“"-‘? huding
1(ia) shall contain a concise statement of the material facts on which the petitioner .
relies, .

(b) shall, with sﬁﬂicient particulars, set forth the ground or grounds on which
the election, co-option or nomination is called in question, and . '

1 Sub-section (5) was added by Mah. 47 of 1973, s. 8.
* Section 19A was inserted, ibid., 8. 9. : : .’ -
; . These words were substituted for the words * the President shall convene ** by Mah. 4 of 1974

4 These brackets and words were inserted by Mah. 47 of 1973, s. 10(a). .
¢ These brackets and words were insertad, igid. ) ’
19'6 _;I‘hes:(v;otds were substituted for the words * under the last preceding section ” by Mah. § of

, 5. #(a). . : :

* These words and figures were substituted for the words and figures * sections 19 and 20 ™ by’
Mah. 47 of 1973, =. 10(a). - i : .

¢ These brackets and words were added, ibid., s. 10(c).

Jj263—15 . .
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{c) shall be signed by the petitioner and verified in the manner laid down in
the Code of Civil Procedure, 1908, for the verification of pleadings.

(3) A petitioner may claim all or any one of the following declarations —

(a) that the election of all or any of the returned candidates is void; or

(b) that the election of all or any of the returned candidates is void and that
he himself or any other candidate has beén duly elected; or

(c) that the co-option or nomination of all or any of the co-opted or nominated
councillors is void. : :

: (4) A petitioner shall join as respondents to his petition—
. (@) where the petitioner claims a declaration under clause (@) of sub-section

(3), the returned candidate or candidates in respect of whom such declaration is

claimed; : ,

(b) where the petitioner claims a declaration under clause (b) of sub-section

(3), all the contesting candidates other than the pétitioner;

. (¢) any other candidate against whom allegations of any corrupt or illegal
: practice are made in the petition ; ’

(d) where the petitioner claims a declaration under clause (¢) of sub-section

(3), all or any of the co-opted or nominated Councillors in respect of whom such
* declaration is claimed and the Council who co-opted the ouncillor or the State

Government who nominated the Councillor, as the case may be.

Explanation—The| expression  returned candidate ” means a candidate whose

*name has been published in the Official Gazetre 1* * *

(5) Such petition shall be inquired into and dispased of by the District Judge
or by any Judge not fower in rank than an Assistant Judge to whomthe case of such
cases generally may be referred to by the District Judge.

(6) Ali petitions under sub-section (/)—

(a) in which the| validity of the election of Councillors elected to represent the

same ward is in question shall be heard by the same Judge: and

(b) in which the validity of the election of the same Councillor elected to represent

the same ward is in question shall be heard together.

(7) For the trial of such petition, the Judge shall have all the powers of a civil
court including powers in respect of the following matters i —

- {a) discovery and inspection; ) ' ‘

() enforcing the attendance of witnesses, and requiring the deposit of their

expenses; _ : ‘

(¢) compelling the production of documents;

(d) examining witnesses on oath;

% (e) granting adjourpments; :

(f) reception of. pvidence on affidavit; and ,

(g) issuing commissions for the examination of witnesses; R
and the Judge may summon and examine sue mofu any person whose evidence
arpears to him to be material. The Judge shall be deemed to be a Civil Court,
within the. méaning of sections 480 and 482 of the Code of Criminal Procedure, 1898.

(8) Notwithstanding anything contained in the Code of Civil Procedure, 1908
the Judge shall not permit—
(a) any application to be compromised or withdrawn; or
(b) any person tqg alter or amend any pleading, :

unless he is satisfied that such application for compromise or withdrawal or the
application {or such alteration or amendment is bona fide and not collusive.

(9) The Judge, after such inquiry as he deems necessary, may pass suitable
order and his order shall be conclusive. ‘ ‘

o The m{ds, brackets and figures  under sub-section (1) of section 20 * were deleted by Mah. § of
3 N

Vof . "
1538.

Vof
1898,

Vof
1908,
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(10) If the petitioner has, in addition to calling in questien the election of the
returncd candidate, claimed a declaration that he himself or any other cangdidate |
has been duly elected and the Judge is satisficd that— .

(a) the petitioner or such other candidate received sufficient number of valid
votes to haye been elected; or
(b) but for the voteS obtained by the returned candidate by corrupt practices
the petitioner or such other candidate would have obtained a sufficient number
of valid votes to have been elccted: - ‘ :
the Judge may, after declaring the election of the returncd candidate void, declare
the petitioner or such other candidate to have been duly elected :

Provided that— : ,

{i) for the purpose of such computation, no vote shall be reckoned as valid
if the Judge finds that any corrupt practice was committed by any person known
ot unknown in giving or obtaining it; : : '

(ii) after such computation, if any equality of vote is found to exist between
any candidates and the addition of ore vote would entitle any of the céndidates
to be declared electey, one additional votc shall te added to the total number of
valid votes found to have been recorded in favour of the candidate, r candiaates,
as the case may be, selected by lot drawn in the presence of the Judge in such
moanner a8 he may detcrmine. '

(11) Where any charge is made in the petition of any corrupt practice, the Judge
shall make angorder recording the names of all persons inciuding any candidates,
if any, who*have been proved at the trial to have been guilty of any corrupt practige
and the nature of that practice and may disqualify any such person for becoming
a Councillor or a Councillor or member of any other local authority for such period
not exceeding six years but not less than two years from the date of the order, as
the Judge may specify in the order: :

Provided that, no pcrson shall be named in such order unless—

(@) he has been eiven notice to appear before the Judge and to show cause why
he should not be so named ;*and
(b) if he appears in pursuance of the notice, he has been given an opportunity
of cross-examining any witness who has already been examined by the Judge
" and has given evidence against him, of calling evidence in his defence and of being
heard. ‘

Y (114) If the validity of any election is called in question only on the ground
of an error made by an officer charged with carrying out the provisions_of clause
®) or (o) of sub-section (2) of section 9 or of the rules made under section 17 ot
of an irregularity or informality not corruptly caused, the Judge shall not set_aside
the election.] _ .

o (12) If the Judge sets aside the election of a candidate on the ground that a cor-.
rupt practice has been committed by the returned candidate or his election agent
or by any other person with the consent of the candidate or his election agent and
if such candidate’s name has fot been included in any order _made unded sub-
section -(11), the Judge shall declare such candidate disqualified for becoming
a Councillor or a Councillor or member of any other local authority for such period
not exceeding §ix years but mot less than two years from the date of the order, as
the Judge may specify in the order. ‘ _ _

(13) The Judge may also make an order fixing the total amount of costs payable
and specifying the person by and to whom costs shall be paid. Such costs shall
be recoverable as if they had been awarded in a suit under the Code of Civil

Procedure, 1908.

1 Sub-section (7 74) was inserted by Mah. 47 of 1973, 5. 106~
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) Corrupt practices and other electoral offences

ng shall bc deemed to be corrupt practices for the phrpbses of

it is to say,— .

fler or promise by a candidate or his agent or by any other
consent of a candidate or his election agent, of any gratifica-
on whomsoever, with the obiect, directly or indirectly, of

to stand or ndt to stand

! as, or to withdraw from being,
an election; or

» vote or refrain from voting at an election:

I

for having so stood or not stood, or for havirg withdrawn
; or .

or having voted or refrained from voting;
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(B) the receipt of, or agreement i0 regeive, any gratification, whether as
a motive or a reward— o ,

(@) by a person for standing or not standing as, or for withdrawing from
being, & nandidate ; or :

_ (b) by any person whomsoever for himsélf or any other person for voting
or refraining from voting, or indueing or attempting to induce any voter
- t0 vote or refrain from voting, or any candidate to withdraw his candidature.

Ezplanation.—For the purposes of this cleuse, the term * gratification ”’ is not
rostricte to peouniary gratifications or gratifications estimable in money and it
sneludas all forms of entertainment and all forms of employment for reward, but
it does not include the payment of any expepses bona fide incurred at, or for the
pwpose of sny elrction. ‘ T

{2) Undue influence, that ie to say, any direct or indirect intcxference or attempt

‘ta interfere on the part of the candidate or his agent, or of any other person, wilh -

the consent of the candidate or his election agent, with the free exercise of auy elec-
toral right :

Provided that—

" (a) without prejudice to the generality of the provisions of this clause any
such porson as is referred to. therein, who—

(i) threatens any candidate or any voter, or any person in whom a candidate
or & voter is interested, with injury of any kind including social ostracism
and exéommunication or expulsion from any caste or community ; or

{#) induces or attempts to induce a candidate or a voter to believe that he,
or any person in whom he is interested, will become or will be rendered an
‘object of divine displeasure or spiritual censure,

ghall bs deemed to interfere with the free exercise of the electoral right of
such candidate or voter within the meaning of this clause ; - o ‘

(b) a declaration of publié policy, or & promise of public action, or the mere

exercise of a legai right without intent to interfere with an electoral right, shall fot
be deemed to be interference withinthe meaning of this clause. -

¢
" (3) The appesl by a candidate or bis agent or by any other persot with the con-
gent of & candidate or his election agent, to vote or refrain from voting for any
person on the grounds of his religion, race, caste, community or language or the
use of, or appeal to, reiigious symbols or the use of, or appesl to, natignal symbols, -

 guch as the national flag or the nationalemblem, for the furtherance of the prospects

of the slection of that candidate or for prejudicially affecting the election of any
candidate. : -
{#) The publication by a cgndidate or his agent or by any other person, with the
consent of a candidate or his election agent, of any statement of fact whieh is false,
and which he either belisves to be false or does not believe to be true, in relation
%0 the personal character or conduct of any candidate, or in relation to the candida-
ture, or withdrawal of any candidate, being & statement reasonably calculated to
prejudice the prospests of tnat candidate’s election. '
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{9) The hiring or procuring, whether on paymént oi} otherwise, of any vehicle or

vesse]l by a candidate or his agent or by any other person with the consent of

a candidate or his elegtion agent, for the conveyance of any voter (other than the
candidate himself, the members of his family or his agent) to or from any -

. polling station :

Provided that, the hiring of a vehicle or vessel by a ivoter‘ or by several voters
at their joint costs for the purpose of conveying him or them to and from any such
polling station or place fixed for the poll shall not be deemed to be a corrupt practice

under this clause if the vehicle or vessel o hired is a vehicle or vessel not propelled

by mechanical power:

Provided further that, the use of any public transport vehicle or vessel or any
tramear or railway carriage by any voter at his own cost for the purpose of going
to or coming from any sueh polling station or place fixed for the poll shall not be

‘deeme to be a corrupt practice under this clause.

Erplanation.—In this clause, the expression ** vehicle’’ means any vehicle used
or oapable of being used for the purpose of road transport, whether propelled by
mechanical power or otherwise and whether used for drawing other vehieles or
atherwise. '

(6) The obtaining or procuring or abetting or atternpting to obtain or procure by

a oandidate or his agent or by any other person with the consent of a eandidate or

his election agent, any assistance (other than the giving of vote) for the furtherance
‘of the prospects of that candidate’s election, from any person in the service of the
Government or Council.

23. (I) No person shall convene, hold or attend any public meeting, within a
ward of a municipal area on the date or dates on which pollis taken foran election

~ from that ward. ,

{2} Any person: whg contravenes any provision of sub-section 2) shall; opn con-
viction, be punished with fine which may extend to twe bundred and fifty rupees.

Distorbances 24, (1) This section applies to any public meeting in connection with an election

at election
menting,

held iv & municipal area after the programme for the election from any ward of the
munjeipal area is announced.

{(2) Any person th at a public meeting to which this section applies, acts, or
ineites others to act, in a disorderly manner for thé purpase of preventing the tran-
saction of the business for which the meeting was called together, shall, on eonviction,
be punished with fine which may extend to two hundred and fifty rupees.

(3) If any police officer reasonably suspects any peréon of committing an offence |

under sub-section (2), he may, if requested so fo do by the Chairman of the
meeting, require that person to declare to him immediately his nsme. and address
and, if that person refuses or fails 80 to declare his name and address, or if the

" police officer reasonably suspects him of giving a false name or address, the police

officer may arrest him without warrant.

- .
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25. (I) No person ghall, on the date or dates on which a poll is taken at any
polling station, commit any of the following acts within the polling station or in
apy _pubhc or private place within a distance of one hundred metres of the poiling
statiop, namely :— : '

(a) canvassing for votes; or

(b) soliciting the vote of any voter ; or . o

(¢) persuading any voter not to vote for any particular candidate ; or

{d) persuading any voter not to vote at the election, or :

(% exhibiting any notice or sign {(other than an official notice) relating to the
election. '

(2) Any person who contravenes any provision of sub-section (7} shall, on con-

viction, be punished with fine which may extend to two hundred and fifty rupees.

. 28, (1) No person shall, on the date or dates on which & poll is taken 'at any

. ' polling station,— :
{a) use ‘or operaie wit_hin or at the entrance of the polling station, or in any
rublic or private place in the neighbourhood thereof, any apparatus for ampli~
fying or reproducing the human voice, such as a megaphone or & loudspeaker ; or

| (%) shout, or bt.herwiue act in & disorderly manner, within or at the entrance
- of the polling station or in any public or private place in the neighbouthood there-

20 88 to cause annoyance to any person visiting the polling station for the poll
or 8 as to interfere with the work of the officers and o&r persons on duty at the
. polling station.
| (2) Any person who contravenes, or wilfnlly aids or abets the contravention of,
. any provision of sub-section (7) shall, on conviction, be punished with imprison-
e ment for & term which may extend to three months, or with fine which may
* extend to two Lundred and fifty rupees, or with both.

{3) If the presiding officer of a polling station has Teason to believe that any person-
is committing or has committed an offence punishable under this section, he may

direct any police officer to arrest such person, and thereupon the police officer shall
srrest him.

(4) Any police oﬂioer may take such steps, and use such force, as may be reason-

v

of canvassing.

in or near

polling.
stations.

Penalty for
disorder

conduot
of near
polling
stations.

- ably necessary for preventing any contravention of the provisions of sub-section

(7), and may seize any appaxatus_'used for such oontrsvention._

97. () Any porson who during the hours fixed for poll at any polling station
misconducts himself or fails to obey the lawful directions of the presiding officer,
may be removed from the polling station by the presiding officer or by any police
officer on duty or by any person authorised in this behalf by such presiding officer.

(2) The powers conferred by sub-section (I) shall not be. exercised so a8 to pre-

. ventany voter who is otherwise entitled to vote at a polling station from having an
opportunity of voting at that station.

(3) If any person who has boen so removed from a polling station re-enters the
polling station withous the permission of the presiding officer, he shall,®on convio-

, tion, be punished with imprisonment for a term which may extend to three months,
. or with fire which may extend to two hundred and fifty rupees, or with both.

(4) An offence under sgb-section (3) shall be cognizable.

Ponalty for-
mizconduot.
st polling
stationa.
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Penslty for 28. If any person is guilty of any such corrupt préctice 89 is specified in clause
Ee_gs! ;i {5; of section 22 at or in connection with an election, he shall, on conviction, ba -
P,f,';‘fﬁ:g *  punished with fine which may extend to two hundred and fifty rupees.
of.0onve- | : _ : ,

© wanos atl 1
slsction, i .

. Muintonance 29 (71} Ever 7 officer, rlerk, agent or other person who. performs any duty.in
of secrec : . . . . L v,

. o;w,',,-ng’: - connection with the recording or counting of votes at an election shall maintain

: aud aid in maintaining the secrecy of the voting and shall not. (exce pt for some

purpose aytherised bf or under any law) communicate to any person any infor-
o mation calculated to viclate such secrecy.

(%) Any person who contravenes any provisicn of sub-section (7) shall, on son-
virtion, bo pumished |with imprisonment for & term which nay extend to three
months; or with fine, or with both. _

* Offisors, 30. (/) No persoanho 18 & returning officer or a presiding or polling officer at

- :l:c:;t?;ln an election or an officer or clerk appointed by the returning officer or the prosiding
nottosct  ofbicer to perform an duty in connection with an elaction, shall, in the condact
for didates °F the management of the election, do any act (other than the giving of vote) for
otte the furtherance of the prospecis of the election of a ¢andidate, _ :
infigerice o : .
voting * {2) No such person as aforesaid, and no membsr of a police force, shall
endeavour— & , _ _
(a) to persuade a#y' person to give his vote at an slection ; or
(6) to disuade any person from giving his vote at an eleotion ; or
(e} to influence the voting of any person at an election in any manner,

(3) Any person who contravenes any provision of sub-section (I) or sub-section
(2), shall, on conviction, be punished with imprisonment for a term which may
extend $o six months, or with fine, or with both. ‘

_ fﬂ“ﬁ:}‘@' of 31, (1) Ifany person to whom this section applies is without reasonable cause
,1“(; in gnilty of any act or omission in breach of his official duty, he shall, on conviction,
sonnection be punished with fine which may extend to five hundred Tupees.
wi : : . 3 ‘
slestion. (9} Wosuit or other logal proceedings shall Lie agaiust uny such person for damages

in reéspect of any such act or omission as aforesaid. '

(3} The persons to whom this soction appliea are the returning officers, prosiding’
officers, polling officers and any other perzons appointed to perform any duty iy
connoction with the preparation of a municipal vaters’ list, the receipt, of nomina-
tions or withdrawale uf candidatures or the recording or counting of votes at any -

: election,, and the expressivn “ official duty * sball, for the purposes of this section,
be construed acoordinjly, but shall not inclede duties imposed othorwise than by
or under this Ast, - |

l;n:lmul °f  32. () Any person who, at any eleciion, fraudulently takes, or attempts to take,
pers & ballot papet out of a poliing station, or wilfully aids or abets the doing of any -
f}:n_: guch act, shall, on conyiction, bs punished with imprisoument for a term which

_ f&’gﬁﬁ may extend to one yoar, or with fine which may extond to five hundred rupsees, or

to hoan ., With both, : :
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{2) If the presiding officer of a polling station ‘has reason to believe that any ‘
petson is committing or ha¢ commiitted an oflence punisbable under sub-section () .
such officer may, before such person lesvus the polling station, arrest  or diract '

a police officer to arrest such person and may searck such pérson or causc him to be
searched by a- pchue officer : : :

Provided that, Wht,n it i8 necessary to cause & woniun to be searched, the soarch
shall be made by another woman wrh strict regard to decency.

(3) Any ballot paper found upon the person arrested on scarch shall be made '
over for safe custody to a police officer Iy the presiding vificor, or when the searrh.‘
is made by & police officer shall be kept by such officer in safo custody.

(4) An offence pumshable under sub-section (1) shall be cognizable.

* . 33, (7) A person shall be guilty of an electoral offence if at any election, he— Other , .
' . (@) fraudulently defaces or fraudulently destroys any nomination paper ; or olﬁe:\c;;: and '

S . [
(b) fraudulently defaces, destrd}*s Or Temoves any Hst,.uotice or other docu- E’::;;;f_‘
ment affixed by or under the authority of & returming officer; or

(c) fraudulently defaces or frandulently destroys any ballot paper or t,he
official mark on any ballot paper; or -

(d) without due authority supplies any ballot paper t6 auy person or receives .
any ballot paper from any person or is in possession of any ballot paper; or

{e) fra.uduiently puts into any bdllot box anything, other than the ballot paper
- - which he is authorised by law to put in ; or

_ (f) without due authority destroys, tukes, opens or otherwise interferes with any
. ballot box or ballot papers then in use for the purposes of the election ;. or

.. : (9) fra.udu]ently, or without due authority, as the case may be, attempts
to do any of the foregoing acts or wilfully aids or abets the domg of any such acts.

(2) Any person guilty of an offence under this section shall —

[

(@) if he is a returning officer or a presiding officer at a polling station or any

other officer or clerk employed on official duty in connection with the election,

- on conviction, be pupished with imprisonment for a term whlch may oxtend

. to two years, or with fine, or with both ;

» (b) if he is any other person, on conviction, be punished with 1mpnsonment for. .
a term which may extend to six months, or with fine, or with both.

(3) For the purposes of this section, a person shall be deemed to he oh official
duty if his duty is to take pa.rt in the conduct of an election or part of .an election )
including the counting of vetes ur to be responsible after an election for the used
ballot papers and other documents in connection with such-election, but the ex-

pression ** official duty * shall not include any duty imposed otherwise than by
-or under this Act, ~ _ ‘

(4) An offence punishable under clause (3) of sub-section (2) shall be Bognizablu;

. 34, No Cours shall take cognizancs of any offence punishable under sention 30, Pxoseontnon |
or under section 31, or under clause (a) of sub-section (2) of section 33, unless “’R‘:"lms
there i a complamt made by an order of; or under authorxty from, the Cellector. S Homen

cffoncos.
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(6) Powers of requisitioning for election purposes.
35. (I) If it appears to the Collector or an officez authorised by the Collector
(hetreinafter referred | to as ** the reqnisitioning authority **) that in copnection with
sn vlection— : ‘

(a) any premises are needed or are likely to be needed for the parpose of being
used as a polling station or for the storage of ballot boxes after a poll has been
taken ; or ‘ '

{b) any vehicle, vessel or animal is necded cr likely to be needed for the purpose
of transport of ballot boxes to, or from, any polling station or transport of members
of the police force for maintaining order during the conduct of such election,
or iransport of any Officer or other person for the performance of any duties in
connectlon with such election, » »

the requisitioning suthority may by order in writing requisition such premises,
or such vehicle, vessel or animal, as the case may be, and may make such further
orders as may appear to it to be neceasgry or expedien’ in connection with the

. requisitioning : .

Paymeont of

eompoensa-
tion. :

Provided that, no [vehicle, vessel or animal which is being lawfully used by a
candidate or his agent for any purpose connecteu with the election of such can-
didate shall be requisitioned under this sub-section until the complotion of the

poll at such election.

" (2) The reqaisitio shall be effected by an order in writing addressed to the person
deemed by the requisitioning authority to be the cwner or psrson in possession of
the property, and such order shall be.served on the person to whom it is addressed
in the manner prescribed for the service of a notice under section 325,

(3) Any peraonto : f
of such premises or such vehicle, vessel or animal to'the requisitioning authority

or to such other officer a8 may be specified in the order.

(4) Whenever any | property is requisitioned under sub-section (I), the period
of such requisition shall not extend beyond the period for which such property is
required for any of the purposes mentioned in tha_t qub~seation. :

FKaplanation—For |the purpose of this section, * premises” means any land,
building, or part of & building and includes a hut, shed or other structure or any
part thereof. - . .

(&) Any person who contravenes any order made vnder this szetton shall, on
conviction, be punisied with irapriscnmeut for a term which may extend to one
year, or with, fine, o with both. :

36. () Whenever|in pursuanee of the last proceding scction, the re quisitioning
authority requisitions any. premises, Or any veliele, vessel or animal, the Council

hom such crder is addressed shall be bound to deliver possession .

shall pay to the per
determined by the re

_namely ‘=

(@) in the case o
* (s) the rent pa
rent payable for

n 'igt,er;ested con;pensa.tion, the amount of which shall be
quisitioning authority taking into consideracion the following

[ premisés—- :
yable in respoct of the premises ‘or if no toat ig payable, the
similar premises m the locality - :
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(ii) if in consequence of the requisition of the premises the person interested
is compzlled to change his residence or place of business, the reasonhble
expenscs (if any) incidental to such change; S

*

(b) in the case of any vehicle, vessel or animal, the fares or rates prevailing in
the locality for the hire of such vehicle, vessel or animal.

(2) Any person interesged or any parson, who claims to be entitled to receive
compensation, being aggrieved by the order of the requisitioning authority as to—
(i) the amount of compensation d:termined; or .
(if) the title of any parson entitled to receive compensation; or : .

(iif) the apportionments of the amount of compensation among two or more
persons, ‘

may, within one month from the receipt of the order under sub-section (Z), or if the
order is not addréssed to him within one month from the date of the order, appeal e
to the District Court and the decision of the District Court on such appeal shall
be final. o

Expfanation.—-—For the purpose of this section, the expression * person interested ** .
means— - .

(@) in the case of premises— ' .

(iy thz p>rson wh) wasin actual possession of the premises immediately before
the requisition; or -
(i) when no person was in actual possession, the owner of such premises ;

(b) in the case of any vehicle, vessel or animal, the owner thereof; and
(¢) any other prson who is entitled to receive compensation :

Provided that, where immediately before the requisitioning, any vehicle or vessel
was, by viture of a hire-purchase agreement, in the possession of a person other
than the owner, the total comp:znsation payable in respect of the requisition shall
be apportioned between that person and the owner in such manner as they may
agree upon and in defuult of agrecment in such Jmanner as the requisitioning
authority may decide. .

37. (1) The requisitioning authority may, with a view to requisitioning any Power to
property under section 35 or determining the compensation payable under section obtin
36 by order, require any person to farnish to such authority as may be specified information.
in the order such information in his possession relating to such property as may be
so specified. ‘ ‘ '

(2) If any psrson to whom such order is addressed refuses to furnish such'informa-
tion or wilfully furnishes false information, he shall, on conviction, .be punished -
with imprisonment for a term which may extend to three months, or with fine, or

with both.

38. (1) Any person remaining in possession of any requisitioned premises in Eviction
contravention of any order made under section 35 may be summarily evicted from f{"m requisi-
the premises by any officer empowered by the requisitioning authority in this behalf. premises.

(2) Any officer so empowered may, after giving to any woman not appearing in
public reasonable warning and facility to withdraw, remove, or open any lock or’
bolt or break open any door or any building or do any other act necessary for
effecting such eviction. '

. - . . . *
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39. (7) When any premises requisitioncd, under séction 35 are to be released

Release of | VY S :
[fgre'mises from requisition, the possession thereof shall be delivered to the person from whom
Tom ret- -

possession was taken at the time when the premises were requisitionstl or if there
were no such person, to the person deemed by the requisitioning athority to be
the owner of such premises and such delivery of possession shall be a full discharge
of the requisitioning apthority from all liabilities in respect of such delivery, but
shall not prejudice any rights.in respzct of the premises which any other person
may be entitled by due process of law to enforce against the person to whom possession
of the premises is so delivered. ‘

quisition.

(2) Where the person to, whom possession of any premiscs requisitioned under
section 35 is to be given under sub-section (7) cannot be found or is not readily
ascertainable or has mo agent or any other person empowered to accept delivery.
on his bchalf, the requisitioning authority shali cause a notice declaring that such
premis~s are relcased |from requisition to be affixed on some conspicuous part of
such premises and publish the notice in the Offcial Gazette.

|

(3) When a noticz referred to in sub-section (2) is published in the Official
Gazerte, the premises specified in such notice shall cease to be subject to requisition
on and from the date of such publication and be decmed to have been delivered to
the person entitled ta possession thereof and the requisitioning authority or the
Council shall not-be liable for any compensation or other claim in respect of such
Premises for any pori ‘l after the said dafe.

I Ty Termofoffice of Councillors.
| |

40. (1) Save as otherwise provided by this Act, Councillors, elected at a general
election, shall hold office for a term of five years, which may be extended. by the

Term of
office of
- Councillors,

State Gowvernment in
Guazette, to aterm ndt
stated in such notifica

11{2y The term of
the dat- of the special

(3) Notwithstanding

exerptional circumstances by notification in the ©  fficial
cxex-ding in the aggrogate six yvears for reasons which shall be
tion,

office of such Councillors shall be deemed to commence on
mecting held under section 19A to co-opt Councillors.]

anything "contained in sub-s:xctions () and (2), the tertn

of offic> of the vutgoing Councillors shall b: deemed to oxtend to and expire with

the dev immediaely p

() A Courillwr 2
Councillor in whos:
occuried.

(5} The tegm of offi
the daiz on which his
co-terminug with the t

recoding the date of such mecting.

cutod at a by-cicction shall hold office so long only as the
place he is elected would have held it if the vacancy had not

ce of a co-opted Councillor shall commene: with effect from
name is published in the Official Garette and it shall be

erm of the clected Councillors. -

toSub-eccti

pn {2) was substitated by Mah. Act Na. 47 of 1973, s, 11.

. -




- the date of such meeting. If a Counciilor is nominated after such meeting is. held, -

- elected Councillors. -
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. (6) The term of office of a nominated Councillor, if nominated prior to the date
on which the meeting referred to in sub-section (2) is held, shall commencé from *

his term shall commence from the date on which his nomination is published in the
Official Gazette. His term shall be co-cxtensive in either case with the term _of the

~ Y(7) The term of office of a Councillor elecisd at a general election whose result

is published in the Official Gazette under sub-section (I} of section 19, after the

first publication of the results thereunder, shall commence with effect from the
date on which his name is published in the Official Gazette: but shall be co-terminus
v.;‘ith thgf,d term of the elected Councillors whose results are first published as - °
aforesaid.) - ' ,

41. (1) A Councillor my resign bis office by tendering his resignation in wiiting Resignation
to | ‘he President. : ' o , . g) {ors. _ |
(2) Such resignation shall be effective on its receipt by the President, : *

42. (') The State Government may on its own motion or on the recommenda- Liability of-
tion of 1. e Council remove any Councillor from office if such Councillor has been gouw%ﬂ
guilty of a 0y misconduct in the discharge of his’ duties, or of any disgraceful 2 27O
conduct. ‘ : S -  office.

* (2) The St ate Government may likewise remove any Coungillor from office. if 5
<uct, Councili or has in the opinion of the State Government become incapable of -
performing his duties as a Councillor :

'Provided that, no Councillor shall be removable under this sub-section for becom-
ing incapable of p erforming his duties as the President or the Vice-President, as
the case may be. - Ny

(3) No resolutior recommending the removal of any Councillor for the purposes of 1
sub-section () or (2) shall be passed by a Council and no-order of remoyal ahg:: :
made by the State Government, unless the Councillor to whom it relates *has™

given a reasonable opportunity of showing cause why such recommendition.or order,
as the case may be, should not be made. ) -

(4) In every case the State Government makes an order under sub-section (7). or

(2), the Councillor shall be disqualified from becoming a Councillor or a Councillor
or member of any other local authority for a period of five years from the date of
such order. : . ' -
. 43. Notwithstanding that a Councillor has resigned his office under saction 41, Resignation
if he is subsequently found guilty under sub-section () of section 42, the State not to .
Government may disqualify him from becoming a Councillor, or a Counillor - or ‘mmm“ s
member of any other local authority for a period of five years from .the date - of qualification °
its order : : o .

: ofa

. : Councillor.
Provided that, no such action shall be taken against any peison after the expiry

of one year from the date of his resignation and without giving him a reasonable

opportunity of being heard. S ' :

44, (i) A Councitlor ghall be Idis,q'ualiﬁed to hold- office as such, if at any time Disquali- -
during his term of office, he— o ﬁcauorit“(:’fr :
' (a) is or becomes subject to any of the disqualifications specified in section during his

16 except the disqualification specified in_clause (h) of sub-section (I) of thattermof
section ; ot , ' - ~office. ;

-

Sui-section (7) was added’ by Mah.. 10 of 1967, s. 4.
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(8) asa Councillor or as a member of any committee of the Council votes in
fayour of any mattes in which he has directly or indirectly by Limself or his partoer
any such share or interest as is described in clauses (a), (8), (c), (¢) and (g) of sub-

section (3) of section 16, whatever maybe the value of ‘such share or interest or

in which he is professionally interested on behalf of a client, principal of other
persos ; or : ‘ ‘

(€) is professionally interested or engaged in ’a.ny case for or against the

Council ; or

(d) absents hl;aulf during six successive months from the mootmgs of the

Council, except with the leave of absence granted by the Council by a resolution
on his written application for such leave ; ' ' _

and he shall be disahled subject to the provisions of sub-section (3) from éontinuins
to be a Councillor and his office shall become vacant : ;

Provided that—

{) a Councillor shall not be disqualified under clause (¢) if he isengaged for the

Council without receiving any remuneration thergfor or appears and conducts his
own case in a coyrt of law or before any authority under this Act ‘against the

Council irrespective of whether such a Councillor is a legal vractitioner- by

profession or not |;

(if) for the purpose of clause (d) when the Councillor applie¢ for leave, such
leave shall be deethed to have been granted unless it is refused within a poriod of
sixty days from the date of his application. :

(2) When a Councillor whether elected, co-opted or-nominated incurs any of the
disqualifications in sub-section (1), it shall be the duty of the Chief Officer to submit

a report to the Collector within one month of his becoming aware of the .

disqualification through any source whatsoever.

(3) In every case the aﬁthbritj to decide whether a vacancy has arisen shall be

the Collector. The Collector may give his decision on receipt of the report of the
Chief Officer under syb-section (2), or on his own motion or on an application made
to him by a voter and such decision shall be communicated to the Councillor
concerned, the Chief|Officer and the applicant, if any. Until the Collector decides
that a vacancy has arisen and such decision is communicated as provided above, the
Councillor shall not be deemed to have ceased to hold Office. ' :

(4) Any person aggrieved by the decision of the Collector may within a period of
fifteen days from the date of receipt of the decision of the Collector by him, appeal
g)n ;lee State Government and the orders passed by the State Government shail be

Provided that, no grder shall be passed under sub-section (3) by the Collector or
.under sub-section {4) by the State Government in appeal, against any Councillor

without giving him a reasonable opportunity of being heard. .

Explanation—If anly elected, co-opted or nominated Councillor were subject to
any disqualification specified in section 16, at thetime of hiselection, co-option or
nomination, asthe case may be, and continues to be so disgualiﬁed-r the disquali-
fication shall, for the purposes of this section, be deemed to have 'been incurred
during the term for which he is elected, co-opted or nominated. : ,
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45, (1) The Chief Officer shall prepare and forward to the Collector by the fifteenth special
day of April, July, October and January every year a list of all the Councillots (in- prow;:pns
cluding the President and the Vice-President) who, on the Ist day of April, July, ?xg:uallxi:.&
October and January, respectively, immediately preceding, have failed to pay any gcation
tax or taxes due by them to the Couneil within two months from the date on which for failure
such tax became payable, and the amount due from each by way of each such fax. :}0 pay tt:xdc;

A copy of the list shall be placed before the Council at its next meeting. o ncil.

(2) The Chief Officer shull also issue to every Councillor included in such list,
simultaneously a special notice in the prescribed form requiring him to pay the
amount of tax due from him within one month from the date of the issue of such
notice. ,

(3) The Chicf Officer shall forward to the Collector by the last day of May, August,
November and February, immediately following, a statement showing—

(i) the name of each Councillor included in the list prepared under sub-section(J);

(i) the amount of tax due from each such Councillor by way of each such tax
and the date on which it became payable; :

(iif) the date of the special notice issued to'such Councillor under sub-section

(?); and " ) :
(iv) the amount of tax paid by the Councillor and the reasons for the non

payment of the balance, if any. ‘

() On receipt of the statement under sub-section (3), the Collector shall issue -
a special notice to each Councillor who has failed to pay any tax by the date speci-
fied in the notice under sub-section (2), calling upon him to state within one month
from the date of the special notice why he should not be disqualified and his -
office declared vacant. If the Councillor fails to give an explanation to the satis-
faction of the Collector for the non-payment of the taxes, the Collgctor shall issue
an order disqualifying such.Councillor and his office shall thereupon be vacant :

Provided that, neither the pecuniary circumstances of the Councillor nor the
fact that he has paid the arrears after the notice under sub-section (4} was received
by him shall be a satisfactory explanation for the purposes of this sub-section. -

(5) Any person aggrieved by the decision of the Collecfor may, within a period of
fitteen days from the date of the receipt of the Collector’s order by him, appeal to
the State Government, and the orders passed by the State Government in such
appeal shall be final : ' :

Provided that, no such appeal shall be entertained by the State Government
unless the amount of tax due is deposited in the Office of the Council. .

(6) Notwithstanding the fact that the Councillor so disqualified has singe the

date of his disqualification paid such dues of his own accord or such dues are

recovered from him ifi accordance with the procedure laid down by or under this -
Act, such Councillor shall be disqualified from becoming a Councillor ora Councillor =~ =

or member of any other local authority for a period of five years from the date of
such disqualification. '

46. Nothing in the last preceding section shall be deemed to affect the powers Section 45
of the Council to recover the amount of tax due from any Councillof in any other not to
mannet provided by or under this Act. C ' g%“ncil’s

other powers
for recovery " ..
of taxes.

H 4637—15 - - )
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" @eunsillorte 47, A person'who'ceases to be a Councillor for ainy reason whatsoever shall fpso

vacate all
offices if he
eeasés to be
Touncillor.
Casual
vacancios
-how to be
fillsd up.

the Council.

“for filling of a casu%l vacancy, if the general elections are

Jacto vacate all the offices seld by him by virtue of his being a Councillor. _

48, '(I)VWhere a vacancy occars through the nbn-acce;itanoe of office by any
elected, co-opted or nominated Councillor or such person being disqualified for
becoming or continuing to be a Councillor, or any election being set aside under

_the provisions of sgction 21 or the death, resignation, removal or disability of

a Councillor previous to the expiry of his term of office, the vacancy shall . be filled
by a by-election or co-option or nomination accarding as the Councillor was
elected or co-opted or nominated : - o .
[Provided that, no bye-election shall be held or Co-option or nomination made
due to be held within six
months of the occurrence of the vacancy. ‘ _
(2) The Chief Officer shall report to the Collector every vacancy in the Office of
a Coungcillor within’ n days of the occurrence of the vacancy or within fifteen days

of his becoming aware of the vacancy, whichever is later.

CHAPTER IT
DUTIES’AND FUNCTIONS OF THE COUNCIL AND THE MUNICIPAL EXECUTIVE.

(1) Obligatory duties and discretional functions of the Council.

49. (1) Except as otherwise provided in this Act, the municipal Government
of a municipal area|shall vestin the Council. '

(2) In addition to|the duties imposed upon it by or under this Act or any other
law for the time being in foroce, it shall be the duty of every Council to undertake’
and to make reasonable provision for the following matters within the limits of the
muaicipal area, and when effective measures cannot otherwise be made then even
outside the said limits, namely :— : -

(a) lighting public streets, places and buildings;

(b) watering public streets and places; : :

(c) cleansing public streets, places and sewers, and all spaces, not being private
property, which are open to the enjoyment of the public, whether such spaces
are vested in the Founcil or not; removing noxious vegetation; and abating all
public nuisances;! :

() extinguishin%

fires, and profecting life and prbperfy when fires occur;

. () regulating orjabating offensive or-dar_ngerops trades or practices;
* (f) removing ol{;truchons_ and -projections in public streets or places and in

spaces, not being
public, whether su

{g) securing or
healthy localities;

ivate property, which are open to the enjoyment of the
h spaces are vested in the Council or in Government : .

removing dangerous buildings or places, and reclaiming un-

(#) dequiring and maintaining, changing and regulating places for the disposal

" of the dead;
(i) constructing,
boundary marks,

altering and maintaining public streets, culverts, municipall_
markets, slaughter-houses, fatrines, privies, urinals, drains,

sewers, drainage works, sewerage works, baths, washing places, drinking fountains,
tanks, wells, dams and the like ; :

() obtaining a 3
for prev;é:iting dan
“unwholesomeness’

can be obtained at

of the existing supply, when such supply or additional supply
A reasonable cost; S :

upply or an additional supply of water, proper and sufficient
ger to the health of the inhabitants from the insufficiency or

1'This proviso was deemed to have been substituted on Gt& May 1972 bv Mah. 34 of 1972,

s. 2,
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(k) naming streets and numbering of premises; . .
() registering births and deaths;
(m) public vaccination; , .
: (m) suitable accommodation for any calves, cows, or buffaloes required within
| the municipal area for the supply of animal lymph;
(o). establishing and mainminingpublic dispénsaries, and providing public medi-
cal relief and organising Family Planning Centres; o
" (p) establishing and maintaining primary schools; - DL
() printing such annual reports on the municipal administration of the municipal
area as the State Government by general or special orders requires the Council
to submit; ' ’ : ‘ . '
(r) erecting substantial boundary marks of such description and in such position
, as shall be approved by the Collector, defining the limits or any alteration in
. the limits of the municipal area; ‘ _ _ :
. _ Y(ra) converting dry latrines in the municipal area into wet latrines;]
0' (s) disposing of night-soil and rubbish and if so required by the State Govern-
mgnt, preparation of compost manure from such night-soil and rubbish;
' ¥(sa) taking such measures as the State Government may, from time to time,
. direct for improvement of the living and working conditions of the sanitary staff
* of the Council;]. ‘ K : :
~ %(sb) welfarc measures for the Scheduled Castes, Scheduled Tribes, Vimukta.
~ Jatis and Nomadic Tribes, who are residing within the limits of the municipal

. area, and in particular taking such measures for the amelioration of the conditions
of these classes a5 the State Government may, from time to time, direct :]
. "(¢) providing speciil medical aid and accommodation for the sick in time
_of dangerous or communicable disease and taking such measures as may be
required to prevent the outbreak or to suppress and prevent the recurrence of
. (u) giving relief and establishing and maintaining relief- works in time of
- scarcity or for destitute persons within the limits of the municipal area;
. (v) imposing compulsory taxes which are specified in section 105. _
* (3) A Council may, at its discretion provide, either wholly or partly, out of the
municipal property and funds for— v . '
- (a) laying out, whether in areas previously built upon or not, new public streets,
and acquiring the land for that purpose, and the land required for the construgtion
. of buildings or curtilages thereof to abut on such streets; ‘ ‘
: , (b) establishing or maintaining public hospitals, institutions for pre-primary and
~secondary education, libraries, museums, lunatic asylums, gymnasiums, akhadas,
- and homes for disabled and destitute persons, and constructing and maintaming
buildings therefor, along with such other public buildings like town halls, municipal
offices, shops, dharmashalas, open-air theatres, stadia and rest-houses.
" {c) laying out or maintaining public parks and gardens, and also planting and
maintaining road-side and other trees;

. (d) providing music for the people;-. A
‘ (e) taking a census,and granting rewards for information which may tend to
secure the correct registration of vital statistics; . '

(f) making a survey; : SR
.. {g) paying the salaries and allowances, rent and other charges incidental “to
. the maintenance of the Court of any stipendiary or honorary Magistrate; or
ahy portion of any such charges; o

% Clause (ra) was inserted by Mah, 45 of 1975,5. 4 (a). -
3 Clause (sa) was inserted, ibid., s. 4 (b). e
% Ciause (sb) was inserted by Mah, 9 of 1976, 5. 3.

326316
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()] arfanging for the destruction or the detention and preservation of dogs
which may be destroyed or detained under section 293 of this Act or under section

Bom.
44 of the Bombay Police Act, 1951 ;

XXII
-of
195%..

sgcure suitable places for the carrying on of the

ified in sectibn 280; :
. (j) supplying, constructing and maintaining, in accordance with a general
system approved by the Director of Public Health, receptacles, fittings, pipes
and other appliances whatsoever, on or for the use of private premises, for receiving
and conducting the sewage thereof into sewers under the control of the Council ;

(k) the acquisition and maintenance of grazing grounds; and the establishment
and maintenance of dairy farms and breeding stud; ) A

(/) establishing and maintaining a farm or factory for the disposal of sewage;

(m) the censtruction, maintenance, management, ‘organisation ar purchase of .t
telephone lines, or for guaranteeing the payment of interest on meney expended .
for the construction of a telephone line subject to the previous sanction of the
Director when the line extends beyond the limits of the municipal area;

(n) promoting the well-being of municjpal employees or any class of municipal
employees and of their dependants; .

(0) providing accommodation for servarits employed by the Council;

(p) the construction of sanitary dwellings for the poorer classes;

(g) the construction, purchase, organisation, - maintenance, extension and
management of light railways, tramways, and mechanically propelled transport
facilities for the conveyance of the public;

(r) the construction, maintenance, repairs, purchase of any works for the supply
of electrical energy or gas;

(s) making contributions to the funds of the Local Self-Government Institute, .
Bombay . or any other organisation or institution in the State which deals .
exclusively with Local Self-Government matters in urban areas, ‘and ‘is recog- *
nised by the State Goverament:; , ,

(#) making contributions towards ‘the construction, establishment or main-
tenance of educational institutions including libraries and museums, any hospital,
dispensary or similar institution providing for publi¢ medical relief, or any other
institution of a charitable nature: ‘

2 (¥} giving grants |or donations to privately run primary or secondary schools v
or hostels for students; : . ‘

(v) the setting up|of dairies or farms for the supply, distribution and processjng —
of milk or milk products for the benefit of the inhabitants of the municipal area;

*(w) any public reception, ceremony, fair, entertainment or exhibition within
the municipal area, if the expenses in each case do not exceed Rs. 200, Rs. 150,
and Rs. 100 in the case of < A’ Class, * B’ Class and * C° Class Councils respec~
tively, and the total expenditure during the year does not exceed Rs. 1,000, Rs. 750
and Rs. 500 in the case of such Councils, respectively; provided however, that the

Collector’s sanction| shall be necessary— . . *
(i) in each case, where the expenses are above the permissible . limits

hereinbefore specified; :

(iF) in each case, whatever the expense involved after the annual limits

hereinbefore specified are reached; : i

(x) any other measure not specified in sub-section:{2) likely to promote public *
safety, health and convenience. 1
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(4) No suit for damages or for sbe_ciﬁc performance shall be maintainable against
any Council or any Councillor or officer or servant thereof on the ground that any
of the duties specified in sub-section (2) above have not been performed. -

- (5) Every Council shall also, out of the municipal property and fund, make pay-
ments-at such rates as the State Government may. from time to time by general or
special order specify for the maintenance and treatment either in the municipal
area or at any asylum, hospital or house, whether within or without such municipal
area, which the State Government declares by notification to be suitable for such
purpese,— : _ '

(@) of lunatics, not being persons for whose confinement an order under

yof Chapter XXXIV of the Code of Criminal Procedure, 1898, is in force, and
1893. ) ’

() of leprosy patients,

resident within or under any enactment for the time being in force removed from
the municipal area ; ;
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Provided that, the €ouncil shall not be liable under this sub-section for thé mainten-
ance and treatment of any lunatic or leprosy patient in any.such asylum, hospital or '+
house as aforesaid, upless such lunatic or leprosy patient, immediately [ reviousto his

'admission thereto, has been resident in the municipal area for at least one year :

-+ Provided further that, where an application is made to the High Court or a District
1yt Court under the provisions of section 88 of the Indian Lunacy Act, 1912, no order
- 1912 gor the payment of the cost of maintenance of the lunatic by a Council shall be made
- without an opportunity being given to such Council to show that the lunatic has
-am estate-applicable to his maintenance or that there is a person legally bound, and
baving the means, to maintain him. The officer . in-charge of any asylum to which

L atics for whose maintenance and treatment a Council is liable under this section .
are admitted shall maintain a clear account of the cost of maintenance and treat-

‘ment incurred on account of each lunatic detained in the asylum and shall furnish
@ ¢opy thereof to the Council on application.

. {6) If any Council supplies water through pipes, it shall take suck steps, at such
. _ftervals, and oa payment of such fees, as n:xal)IrH be determined by a general or special
. order made by theé State Government, to ascertain the condition of the water so
. supplied , by inspection and analysis at a laboratory approved by the State Govern-
ment in that ‘behalf : :
-, "Provided that, the State Government may, by notification in the O fficial Gazette,
exempt any Council from this provision.

() Where a Council has entered into any arrangement or made any promise,
*‘putporting to bind it or its successors for a term of years or for an unlimited period

fo continue to any educational or charitable institution 4 yearly contribution from

) the municipal property or fund, it shall be lawful for the Council or its successors,

.  with the sanction of the Staté Government, to cancel such arrangement or promise,-
. or to. discentinut, ot to diminish such yearly contribution ; provided that it shall

«- - havé given at least twelve months’ notice of its intention s0 to do to the manager,

e

‘or managers of such dnstitution. '

. , (2) Special provisions Sfor undertaking Water Supply Schemes.

80. (/) Assoon as may be after the appointed day, but not later than one year ?bﬂ&aﬁﬂﬂ
. from such day, every Council shall prepare a scheme for supply of protected drink- (5, S2P#
ing water to the inhabitants.of its area, and shall, within five years from such day, Supply

_execute the scheme and make protected drinking water available. Scheme and

(2) The scheme shall be so prepared as to make available not less than scventy ;ﬂm
“litres of water per day per head of the population within the municipal area. drinking

. (3) If a Council finds itscIf unable to investgate, to prepare - plans and estimates waler avl.
and to execute the scheme, the Council may apply to the State Government for certain-

- 8ssistance within-four months from the appointed day. : period,

“@ The terms and conditions on which the State Government shall mvestigate,

‘prepare plans and estimates and execute the scheme, shall be prescribed by rules
_ _madein,thisb_ehal_f. : : .

(5) For the purpose of ensuring that adequate funds are available with the

_* Council to investigate, prepare plans and estimates, and to execute any schemes for

. protected drinking water supply, the Council shall deposit annually in a separate

. fund such percentage of its gemeral revenues of the last preceding year, for such

- numher of years as the State Government may, at the fime of sanctioning such

arh . ae and before giving any guarantee to any loan required by fhe Council to

finance the scheme, and after considering the views of the Council concerned, in

. each case determine. Such fund shall be known as * the Water Supply Reserve

Fund ” and the required deposit shall be mads by the Council to that fund before
-~ the first of June each year.
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(6) This fund shall be regulated in the manner to be prescribed by rules.

(7) If a Council doss not apply to the State Government for assistance under
sub-section (3), it sha
and will prepare and execute the scheme on its own.

(8) On an application by a Council, and on sufficient and satisfactory reasons

being shown, the State Government may extend the time limits prescribod in
sub-sections (Z)and (3). If within the period prescribed in sub-section (Z)or (3) or -

within.the extended period (if any), a Council fails to preparc or execute the scheme,
it shall be presumed that the Council has committed default in performance
of its duty under this Act. _ : f

(9) If the Statc Government at any time notices that a Council has failed to deposit
the sum specified in |sub-section (3) to its Water Supply Reserve Fund, the State
Government may take over the fund by ar. order in wiiting and also direct the bank
in which the moneys of the Council are deposited to pay from the amount to the
credit of such Council such sums as may be due to the said fund at such intervalsand
in such instalments ag the State Government may direct. Such bank shall be bound to
obey such order. Every payment made pursuant to such order shall be a sufficient
discharge to such bank from all liability to the Council in respect of any amount so
paid by it out of the moneys of the Council deposited with such bank.

(10) The provisions
Coungcil which on the
drinking water as required by sub-section (2).

(11) Nothing in th

_ n, this section, shall apply to any Council which on the appointed
day has in operation 3 scheme as required by sub-section (2). ~ ~

(12) The provisions of this section shall apply also to every Coungil constituted
after the appointed day, subject to the modification that any reference to the
appointed day therei
Council is first constituted.

(3) President and Vice-President.

1{§1. (1) Every Councilshall havea President, who shall b elected by the persons
whose names aro included in the municipal voters’ list prepared under section 11.

(2) Every person qualified to be elected as a Councillor under section 15 shall
be qualified to be elected as a President at an election.

(3) Aiftor the counting of votes in the municipal arez for election to.the office of
President is over, the Collector shail publish the result in the O fficial Gazette as
soon as conveniently may be. :

(4) If, at an election, no President is clected, a fresh election shall be held to
elect a President ; and if there is a failure to elcct a President at the fresh election,
such. vacancy may, notwithstanding anything contained in this Act, be filed by
nomination of a duly qualified person by the State Government.

(5) Any person nominated by the State Government under sub-section (4) or (6)
shall be deemed to beelecied at an election under this Act. ,

(6) If, during the tarm of the elected Councillors, there is a vacancy in the office
of President due to any reason, the same procedure as prescribed in sub-sections (7)
to (5) shall apply : , ‘

Provided that, a vacancy occurring within six months prior to the date on which
the term of office of the elected Councillors expires, shall be filled by nomination
of a duly qualified person by the State Government. .

1 5ection 51 |was substituted for the original by Mah. 47 of 1973, 5. 12.

il be presumed that the Council does not want such assistance

of sub-sections (1), (2);_(3) and (4) shall not apply to any
appointed day is executing a scheme for supply of protected

shall be construed as a reference to the date on which such -
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(7) (@) Every Council shall have a Vice-President, who shall be appointed
by the President from amongst the elected Councillors before the first meeting . «
convened by him 1s held or, as the case may be, within seven days from th: date on
which the vacancy in the office of Vice-Presicent occurs due to any reason.

() The President shall intimate the name of the Vice-President appointed by
him under clause (@) to the Collector forthwith and also to the Council at its
meeting held immediately following such appeintment.

(8) Where the President fails to appoint a Vice-President within the, period
specified under clause (a) of sub-section (7), the Chief Officer shall report to the
State Government and that Government shall appoint a “Vice-President from
amongst the elected Coungillors. R

(9) The Vice-President shall hold office «f Vice-President during the pleasure
of the President, unless fthe office of the P.esident who appointed him as Vice-
President becomes vacant fur any reason or] he resigis his office of Vice-P -esident
or ceases to be an elected Councillor for any reason]. , :

. 52. The term -of office of the President 2% *  shall be co-terminus with Term of
' the term of the elected Councillors. s nffice of
| - Freddat

53. (1) The President may resign his office by tendering his resignation in writing Resignation
to the Collector. o of President.

(2) Such resignation shall take effect on the reccipt thercof by the Collector.

3(54. (/) The Vice-President may resign his office by tendering his résiénation Resighation - ..
. in writing to the Presideni. _ B ggjge.
i (2) Such resignation shall take effect on the receipt thereof by the President.] taeat.

55. (1) A President shall cease to be President, if the Council by a resolution Removal of
* passed by a majority of not less than two-thirds of the total number of Council- President
lors {(excluding the co-opted Councillors) at a special meeting so decides.] e »
4(2) The requisition for such special meeting shall be signed by not Liss than
one-half of the total number of Counciliors (excluding the co-opted Councillors)-
and shall be sent to the Collector.] . -
(3) The Collector 5% * "% ghgll within ten days of the receipt
of a requisition under sub-section (2) convene a special meeting of the Ceuncil :

. Providad that, when the Collector convenes a special meeting of the Council
he shall give intimation thereof to the President. - '
4(4) (@) A meeting to-consider a resolution undur sub-section (7) s all be
presided over by the Collector or any other officer authorised by him in this behalf
but he shall have no right to vote. : . |
(b) The co-opted Councillors present at such meeting shall have ng right to vote.) .
7[(5) (a) On ceasing to be President under sub-section (I), he may, within
seven days from the date of his so ccasing to be President, apply in writing. to the
*  State Government for dissolution of the Council, in which case that Govern-
ment shall, by an order published in the Official Gazette, dissol¥e the  ’ouncil.

"% The words ** und Vice-President » were dele.od by Mah. 47 of 1973, 5.13,
* Saction 54 was substitu.cd for the original, ibid., s. 14,
. ¢ Tais sub-s3ction was substituted for the original, ibid., s, 15, .
8 Ta: words < or, as the ¢.se may be, the Presidsn * were del sted ibid., s.15(e). o,
® Tne words “and Vice-President  were deletea, ibid, s. 15(f).
1 Sub-sections (5) to {8) were added, ibid., 3. 15(e).

1 7. o words were inserted by Mgh, 4 of £974, 5. 10. b
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On the issuc of such order, a fresh election to the Council and of president shall be
held and the Council | shall be re-established on such date as the State Governe
ment may specify in the said order. The Councillors: of the new Council, includ-
ing the President, shgll, notwithstanding anything céntained in this Act, hold
office for so long only as the Councillors of the dissolved Council would have held
office, if that Council had not been dissolved.

(b) 1f the President fails to apply for dissolution of the Council within the
period specified in clapse (a), the State Government shall, by an order published
in the Official Gazetre, direct that a fresh election to the office of President shall
be held within the period specified in the said order :

Provided that, the date specified for the re-establishment of the Council or the
period snecified {or Lhe election of the President may, from time to time, be extended
by the State Government by an order published in the Official Gazette for reasons
to be stated in the ordar ; so however that the extended dates or periods shall not be
postponzd beyond or exceed in the aggregate six months from the date or period
originally specified. | :

(6) If a President, d e to the opposition of the Councillors, feels that he is unable
to carry on his functions he may resign his officc and seek re-election.. If
at the frosh election, he is re-elected he, or if any other person is elected as
President such other person, may, within seven days from the date of the re- -
election or election, as the case may be, apply in writing to the State Government
for dissolution of the Council (excluding the President) in which case  that

- Government may, by |an order publsihed in the Official Gazette, dissolve the

Council. On the issu¢ of such order, a fresh election to the Council (excluding

_ the President) shall be| held and the Council shall be re-established on such date

as the State Government may specify in the said order. The President shall be
deemed to be elected as the President of the new Council. The Councillors of the -
new Council, including the President, shall, notwithstanding anything contained
in this Act, hold office for so Tong only as the Councillors of the dissolved Counvtil
would have held it, if that Council had not been dissolved.

(7) On the dissolution of a Council under [sub-section (5)(a)] or sub-sectiop

~ (b) the consequences specificd in section 316  shail sqve s otherwise provided

in sub-section (6) in rfespect of the President, ensue and any person OT persons
appolnted to exer¢ise and perform the powers and duties of the dissolved Council
shall receive such remuperation from the municipal fund as the State ‘Government
may etermine. 1 ' R

(8)If the offics of President becomes vacant due to any reason, the Chief Officer-
shall report to he Collector and pending the election or nomination of a new
President, the powers and duties of the President shall be exercised and performed
by the Collector or such other officer as the Collector may appoint. Any officer
appoigted by the Collector shall receive such remuneration from the municipal
fund a8 the Collector may determine.)

Conssque- 56, (/) Every President or Vice-President who absents himself from the municipal
‘m“f’: gg area— ‘ _
. President (a) for a period exceeding three monthsata time unless leave so to absent himself
or Vice  hag heen granted by the Council, or _
President o - . . ) ‘
without {0y for . giggregate period exceeding six mohths during a year whether or not
[eave.  yeave for su- . » beence has been granted by the Coungil,:
shall ceasc T~ “sident or Vice-President, as the case may be,

S This ot -obstituted for “ sub-section t°: 1 Mah. 4 of 1974, 5, 11,
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(2) Leave under clause (a) of sub-section (I} shall not be granted for a period
exceeding six @:mths duringone year. Whenever leave is granted to a Vice-President,
Ythe Presiden¥ shail appoint, within seven days from the date on which leave is
granted, another elected Courcilior] to perform 21l the duties and exerciso all the
powers of the Vice-President, during the period for which such leave is granted.

(3) In cvery case the authority competent to decide whether a President or a. Vice-
President has ceased to be Président or Vice-President under this section, shall be the
Collector. The Collector may give his decision cither on an application made to
him by any voter or on his own motion. Such decision shall be Commupicated to the

. President or Vice-Presidént concerned, the Chief Officer and the applicant, if any. o
- Until the Collector decides that 4 vacancy has arisen and such decisiorn g communi- .
cated as provided above, the President or Vice-President shall not be deemed to

haye ceased to be President ¢r Vice-President, 2s the ¢zse may be :

Provided that, no order shall be passed by the Collector against any President of
. Vice-President under this section without giving him a' reasc nzble opportunity of

. being heard. , o _
. () Any person aggrieved by the decision of the Collector may, within a period of -
fifteen days from the date of communication of 3uch decision, appeal to the State -
- Government 2nd the decision of the Stiiic Government on such appeal shall-be final.

. 38T (D) On the clection of a new President, the retiring President shﬁli hand m .
- over charge of his office to the new President. _ o : or Vies

(2) Every President, who Tesigns his office or is removed from office or ceases to mb

be President for any reason other than efection of a new President, shall hand over charge. -

charge of his office to the Collector or any officer appointed by the Collector in
this behalf. - , , : .

" (3) Every Vice-President, who ceases to be Vicq-Président for any reasom, shall
*  hand over charge of his office to the President, and if the office of the President
- is vacant, to the Collector or any officer appointed by the Collector in this ‘behalf.

. (#) If any President or Vice-President refuses to hand over charge of his office -
" as required under sub-section B(%(Z) or (3), the Collector may by order in writing,

" direct him to hand over charge¥bf his office and all papers and property of the
Council, if any, in his possession as such President or Vice-President, tq the person
#pecified in sub-section (1), (2) or (3), as the case may be, and -such President of
Vice-President shall forthwith comply with such direction. '

(%) If any President or Vice-President to whom a direction has been issued uridér
. sub-section (4) does not comrly with such direction, he shall, on conviction, be
punished with simple imprisonment for a term which may extend to one month,
ot With fine which may extend to two thousand rupees, or with both.] '

58. (/) Subject to the provisions of this Act and of any rules and by-laws framed Puactions of
thereunder, the President of a Council shall— : : President. .

(@) preside, unless prevented by reasonable cause, at all me::,tings of the
Council and regulate the conduct of busigess at such meetings: :
. (&) watch over the financial and executive administration of the Council;
¥ (bb) appoint a Vice-President ;] ,
(c) perform such executive functions or exercise such powers as' fre conferred
upon him by or under this Act or any other law for the time being in force;

"1 These words were substituted for the words “ a"Councillor_shali be elec the ned &
. from among their iumber *> by Mah. 47 of 1973, 5. 16. ted by Courcillors

* S:ction 57 was substituted for the original by Mab. 47 of 1973,s, 17,
% Clause (b5) was inserted, ibid,, s, 18, .
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(d) exercise supervision and control over the acts and proceedings of all officers
and servants of thg Council in matters of exccutivd administration and in matte1s
concerning the accounts and records of the Council; and :

(¢) furnish to the State Government or the Director or the Collector or any other
Government officér authorised by the State Government from time to time, such

 reports, returns of records as may be prescribed by rules or as may be called for at
any time by the State Government, the Director, the Collector or such officer.

(2) The President may, in cases of emergency, direct the execution or stoprage of

any work or the doi
immediate execution
safety of the public
doing such act shall

Provided that—

¢ of any act which requires the sanction of the Council and the
or doing of which is, in his opinion, necessary for the service or
and moy direct that the expenses of executing such work or
be paid {rom the municipal fund: : )

(@) he shall not act-under this section in contravention of any order of the
Council rrohibiting the execution of any particular work or the doing of any
particular oct; and . '

(b) he shall report forthwith the action taken under this section and the reasons

therefor to the St
mecting.

59, (1) It shall'h
(a) in ihe zbseng

anding Committee and the Council at their respective next

o the duty of the Vice-President of a Council—
¢ of the President and unless pre:vented by reasonable cause, to

preside at thc megtings of the Council;

1 % %
{c) to exercise
" President asthe Pi

* * * *
such of the powers and perform such of the dutics of the
esident may from fime to time depute to him;

(d) during the absence of the President to exercise the powers and to perform

the duties of thg

President.

(2) The Vjce-President shall be the ex-officic Chairman of such one of the
Subjects Committees, if any, as the Council may determine.

60.
by Mah. 47 of 1973;

[Simultaneous vacancy in the o ffice of President and Vice—Presideni.] Deleted

s. 20,

61. (/) If a Councilso decides, it may, subject to: rules made in this behalf, pay

tosits President cithe

r an honorarium or a sumptuary allowance not exceeding the

limits specificd below -

Class of Municipal Area. Maximum rate of  Maximum amount of
Honorarium sSumpiuary allowance-
. per month per year
. Rs. Rs.
A .- .o . 300 1,000
. B - . ‘e . 200 750
C . . 100 500

(2) A Council shall pay to each Councillor 2[(in.ciujd_in.g the President)], a meeting
allowance 2t the rate of Rs. 5 per meeting of the Council, Standing Comumittee,

Subjects Chmmittee
month.

or a Special Committee, subject to a maximum of Rs. 30 per

1 Clause Q) was dele

ted, by Mah, 47 of 1973 5,19,

2 Tlese bre ckctyand words were substituted for the words ‘“excludiag the Preside:nt ” by Mah.

14 of 1966, s. 2.

. . .
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' Exp?mdﬂon.wif a Councillor is required to attend more than one such meeting . -
on any day, he shall be entitled to draw the meeting allowance as if he had

attended only one meeting on- that day. -

(3) Notwithstanding anything contzined in secticn 16 or 44, ihc receipt by
any person of any honorarium, Sumptuary allowance or meeting zllowance as
aforesaid shall not disqualify him from becoming; or continuing as, a Coungillor.

_ (4) Committees.

62.. Forevery “A’and ‘B’ Class Councils, there shall be a Stznding Committee Appoint-
and the following five Subjects Committees:— ment of

. . . Standing
(#) Public Works Committee, Committees
(if) Education Committes, . and Subjecs

(iii) Sanitation, Medical and Public Health Committee, 9fB '}:l :gd
(iv) Water Supply and Drainage Committee, ‘ _ Councils. -

(v) Planning and Development Committee.

Y If any such Council has acquireal .or established a Transport Undertaking, it
may, ‘with the previous approval of the State Government, appoint an additional
Subjects Committee by the name of Transport Commitice.]

.63 ) Each Subjects 'C_ommitiee of the - Council appointed under the last Constitu-
preceding section shall consist of such number of Councillors as the Council may tl°g,°f
determine, so however that the number of members of a Subjects Committec %‘(‘,l}]ﬁftﬁ”
shall not be less than onc-fourth or more than onc-third of the total number of of ‘A’
Councillors: : and *B’

Class
Coungcils.

Provided that, in so determining the number of the members of any Subjects.
Committee, a fraction shall be ignored.

(2) The President shall [ within seven days from the date of publication of the -
names of co-opted Councillors under sub-section (1) of section 20,] call a special
~meeting of the Council for the purpose of—

(a) determining the number of the members of each of the 3*Subjccts Committees
referred to in the last preceding section, and the Subjects Committee of which
the Vice-President shall bs the ex-officio Chzairman, and

(&) holding clections to the 3* Subjects Committees in the prescribed manner

in accordancc with the system of proporti_nal representation by means of the
single transferable vote: i

Provided that, the President shall not be cligible for being a I;'Aember of any
of the Subjects Committecs, 4 but he sh-ll have the right to speak in, and ¢ ther-

. wisc to take part in the procecdings of, any Subjects Committee, except that
he shall not be entitled to vote thereat.]; :

! This portion was added, by Mah. 14 of 1966, s. 3. ' *

% This portion was substituted for the words and figures
President under section 51 ” by Mah, 47 of 1973, 5. 21.

* The word “five ** was deleted by Mah. 14 of 1966, 5. 4(a).

¢ These words were substituted for the portion baginning with «
ending with **its deliberations " by Mah. 4 of 1974, s, 12(a).
. [ ]

within seven days of his election as

but shall have the right  and
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(3) It aﬂ‘er elections to all the 1* Subjects Comn'uttees are held, rt is found that
any Councillor has been elected to more than two Subjects Committecs, such Coneil- -+ *
lor shall retain the membership of only two such Committees according to  his
choice and resign the membership of other such Committees within fifteen days
from the date on which such electicns or last of such elections arc held, and the rc-
sulting vacangies, if any, shall be filled up in-the prescribed manner. :

%[(34) If such Councillor fails to mako his choice Within the period prescrlbcd -
in sub-section (3), the President shall decide any two of the Committeés which such
Councillor shall serve and his decision sh.ll be final and the resulting vacancies,

if any, shall be fi'led up in the prescribed menner. -

(3BXD) Tf the Council fails to fifl up by election any vacancy of a member or members
of any of the Subjects Committees or if there is failure to elect a member at the fresh
tlection, such vacancy or vacancies.may, notwithstanding anything contained in this
Chapier, be filled by nomination of a Councillor or Councrllors, as the case may be,
by the Presiden*.

(i) Any Councrllora nom:nated by the President under clause (¥) shall be decmed

‘'to be glected under sub-section (2)(8), or section 69, as the-case may be.

(iii} Nothing in sub-section (3) shall apply to any Councillors nommated under -
clause (7).]

(#) The Chairman of every Subjects Committee (other than the Subjects Commit-
tee of which the Vice-President is to be the ex-officio Chdirman) shall be elocted by
the membars of that Committee at the meeting convened under sub-section (2) :

Promdnd that, no Councillor shall be eligible to be the Chaxrm.an of more than one

Subjects Committce

N T!ae Standing Commrttee referred to in section 62 8[s!mﬂ be constituted as Comutu-

(i) Chaiffaan— President of the Council. - - ' m :
(ii) Members :— . : o % ’%la::d
{a) Chairman of #4[all Subjcts. Commrttces] " Councils.

-{b) three members from amongst-the Councillors elected in the same manner
as prescribed for election of members of the Subjects Committees ;

Provided that, no Councillor who is’ already elected as 2 member of more than
one Subjects Commlttee, shall be ehgxble to be a member of the Standing Com-
nuttee

65. () Every C’ Class Councﬂ shall appomt a Standmg Committee and may sundmg

- appoint such Subjects Committees, as it may deem necessary. - Subjects

(2) The Standmg Committee shall consist of such number of members as thefor c.“"“

Council may determine, so however that the number of members so determined Class
shall not exceed one-third of thé total number of Coungcillors : o Cmmclls.

Provided -that, in so Betermining the number of the members of the Standmg
Committec a- fractron shall be ignored. : _

-3 T'he word “ﬁve” was deleted by Mah. 14 of 1966, s. 4(b).

¥ Sub-sections (34) and (3B) were mserted rg Mah. 4 of 1974,’s. 12(d)

* These words were substituted for the words  shall consist of nine memberg as under * by
Mah. 14 of 1966, 5. 5 ().

+ These wmds were subshtuted for the words * the five Subjecls Committees *, ibid., 3. S(b)
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(3) If the Council decides to appoint any Subjects Committee, such Committoo
shall consist of not more than five members, as it may determine. ‘ _

(4) The President shall, {fwithin seven days from the date of publication of the
names of co-opted Councillors under sub-section-(I) of section 20,] call a special
meeting of the Council for the purpose of— ‘

(a) determining|the number of members,of the Standing Committee ;
(b) determining the Subjects Committee or Committees; if any, to be appointed,
and the number of members of each such Committee, and if more thar one such

Committee are to be appointed, the Subjects Committee of which the Vice-
President shall be the ex-officio Chairman ;

(c) holding elections to the Standing Committee and the Subjects Committee
or Comg;’ittees, if any, in the manner laid down in clause (5) of sub-section (2) of
section 63. ‘ ;

*Provided that, the President shall rot be eligible for being a member of any
of the Subjects Committees, (but h~ shall have the right to speak in, and otherwise
to take part in the proceedings of, any Subjects Committee, except that he shall
not be entitled to |vote thereat)] ‘

(5 If more than on‘t; Subjects Committee are to be appointed, the Chairman
of the Subjects Co ttee, other than that of which the Vice-Prsident is to be
the ex-officio Chajrman, shall be elected by the members thereof, at the meeting
convened w der sub-section (). .

Constitu- 66, The Standing Committee referred to in sub-section (I) of the last pfeceding
S&g‘;‘. of section shall consist of-— . : ~
Committee (@) the President of the Council as the Chairman ;

Ofélfs; (b) the Chairman or Chairmen of the Subjects Committees, if any, appointed

Councils, under. clause (b) of sub-section (4) of that section, and if no such Subjects Com-

mittee is appoint¢d the Vice-President, as the member or members ; and
() Such other members elected by the Councillors from amongst their number

in the manner laid down in clause (b) of sub-section (2) of section 63, so however.

that the total number of members of the Standing Committee shall not exceed
the number determined: under clause (a) of sub-section (4) of the said section :

Provided that, no Councillor shall be eligible to be a member of the Standing
Committee, if he [is alteady elected as a member of more than one ‘Subjeuts
Committee.

Special  67. A Council may from time to time appoint Spectl Committees consisting
Committees. of guch Coungcillors and for such duration as it may determine; and may refer to
such Committees, such special subjects or matters relating to the purposes of this

Adt, for opinion or inquiry and report, as the Council may think fit. The Council

may at any time discontiriue or alter the constitution of any such Committee. Such

Committee ‘may be directed by the Council to submit its report or opinion, cither

to the Council, the|Standing Committee or any of its Subjects Committees.

3[Where the President is not a member of any Special Committee, he shall have
the right to speak in, and otherwise to take part in the proceedings of that
Committeg, except [that he shall not be entitled to vote thereat.)
1 This portion was |substituted for the word and figures “;ithin seven days of his election as
President under section 51 ** by Mah. 47 of 1973, 5. 22. :

2 This proviso was added by Mah. 4 0f'1974, 5. 13.

* This portion wap added by Mah. 4 of 1974, s. 14.

s
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68. (I) The term of office of the Chairman of the Sfanding Committee shall be Term of
co-terminus with his term of office as President. . . offige of

(2) The term of office of the Chairman of 4 Subjects Committee of which the and members
Vice-President is the ex-officio Chairman shall be co-terminus with his term of of Standing
office as Vice-President. . ' mm

(3) The term of officé of the Chairman of other Subjects Committees and of the -
members of the Standing Committee and all Subjects Committees shall be one year
or for the residue of their term as Councillors, whichever is less, but each of them
shall be eligible for re-election: ‘

Provided that, if any such Chairman absents himself from the municipal area .

| for an aggregate period exceeding six months during the year, whether with or
without leave of the Council, he shall cease to be the Chairman.

. 69. A vacancy occurring in any Committee of a Council due to any reason Casual

*  whatsoever, shall, as soon as possible, be filled up by the election of a member there- vacancies in
‘, to, subject to the same provisions as those under which the member whose place SP&’.{“‘“"“ ‘
is to be filled up, was clected, - Council.
70. Each Council shall make by-laws to provide for the following matters :—  Functions
~ {a) allotment of subjects to the Standing Committee and the Subjects Commit- ﬁgm““ ol
tees (if any): Committees
and Subjects

Provided that, 3[the subjects of finance and welfare of conservancy staff, and Committees, -
where a Transport Committee is not appointed the subject of transport under-
taking also, shall be allotted to the Standing Committee,} and the subjects of fairs
and pilgrims to the Sanitation, Medical and Public Health Commitiee, and where

N such Committee is not appointed to the Standing Commitiee ; ,

: (b) extent of powers of the Council under this Act or any other law for the time

. being in force to be exercised by the Standing Committee, and the Subjects Com.
* mittees (if any), in respect of the subjects allotted to such Committees.

71. Notwithstanding the provisions of section 322, the by-laws made in accor- ydaws
dance with the last preceding section shall be subject to the previous approval of under section

. . 70 subject to
the Director, also.  Directors

previous
: approval.

-2[f1A. If for any reason the Standing Committee or any Subjects Committee i Powers and
unable to exercise any powers or to perform any duties and functions conferred functions of
or imposed on it by or under this Act, the Council may, with the previous sanction (S:f)‘“dl.“g i
of the Director, exercise such powers or perform such duties and functions or may, mﬁ' .
with like sanction, appoint a Special Subjects Committee and direct that the powers Committee
and ‘duties and functions of the Standing Committee or the Subjects Committee, to be,
as the oase may be, shall bs exercised or performed by such Spesial Subjects exeéclsed or .
Committee.] - g g;':l‘:g“ ,

1 This portion wis substituted for the words “the subjects of transport undertaking, finance
ar;d Welfa6re of conservancy staff shallbe allotted to the Standing Committee ** by Mah. 14 of.
1966, s. 6. :

2 Section 1A was inserted by Mah, 45 of 1975, 5. 5.




7482 | Maharathira Municipalities Act; 1965 {£965'2 Whaly XL

. Limits of 172. The powers of financial sanction of the Standing Cmnﬁtiu und fh8
plg@u of Sulgjqcts Committees of Councils of different classes of municipal arcas st b
'Comml“ke% exceed the limits indicated in columns 2 and 3 of the iable given below :—

in respect o ; :
' Gnangial N Limits of financial sanctions 0 respect of
Class of municipal area Snding Commitior Subpels ‘ -
! : : ‘ 2 3
. ‘ | - Rs. Rs.
‘A ‘ . e 1,00,000 20,000
- ‘B’ e g 50,000 ‘ 10,000
‘C’ .. . 20,000 4,000
| Provided thﬁt, the |Standiag Committee of the Council shall not sanction any
project or scheme involving construction such as a road, bridge, building or

water supply or drainage scheme costing over Rs. 20,000 in the case of an * A’ or
* B’ Class municipal area, and Rs. 10,000 in the case of ‘ C’ Class municipal area,
unless prior technical sanction therefor is obtained from such officer of the
State Engineering Service, as the State Government may designate ; or where
the Council has appointed a Municipal Engincer or a Water Works Engineer

referred to in sub-section (2) of section.75 anrd such Engineer is recognised by

the State Government in this behalf, unless prior technical approval therefor is
obtained from such Engineer, who may be concerned with the scheme.] -

Subordina- 73, (1) All Subjects Committees shall be subordinate to the Standing Committes
tion of in addition to the Council.

to Cou';lcils_ (2) The Standing Committee shall be subordinate to the Council.

(3) The Subjects Committees shall 'report alt their decisions as soon as may be
to the Standing Committee for information.

(4) The Standing ?ommittcc shall report as soon:as may be all its decisions,
including its decision|on the decisions of the Subjects Committees, to the Council,
for its information, 1 :

(5) If the directions of the Council to a Subjects Committee conflict with the
directions of the Standing Committee to that Subjects Committee, the directions of
the Council shall in plt cases prevail. ‘ ,

. CHAPTER 1IV.

DIRECTOR OF MUNICIPAL ADMINISTRATION AND COLLECTOR.-

" Appoint- 74, (I) The State Government shall by notification in the Qfficial Gazette, appoint
“]‘;.“‘ t°f a Digcetor of Municipal Administration. His jurisdiction shall extend to the entire
and Regionat State. The State Government may, by like notification, appoint Regional Directors
Dircctors of of Municipal Administration, who shall'have jurisdiction over such area of the State

AgiU_nifitrr’:i as the State Governmeént may, from time to time, specify.
ministra-
tionand  (2) The Director, and the Collector of each district, shall exercise such powers and
their POWErS porform such duties as are conferred and imposed uj :
powers of the ' ule made thereunder. The Stale Government may, by notification in the Official
Collector. Gazette, direct that any power (except the power to make rules) or duty which by
: this Act or by any rule made thereunder is conferred or imposed upon it shall, in such
circumstances and under such conditions, if any, ags may be specified, be exercised
or performed also by the Director or the Collector.

¥ Section|72 was substituted by Mah, 4 of 1974, 5. 5.

. -

on them by this Act or any -
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, (3) Each Regionz] Director, and each Assistant and Deputy Collector, shall With.in
. his respective jurisdiction be competent to exercise any of the powers a.nd to perform
any of the duties conferred and imposed upon, or delegated to, the Director and
the Collector, respectively :- ‘ : ‘ ' :

“ Provided that, the Director or, as the case may be, the Collector, - may, subject
to the general or special orders of the State Government, reserve -to himself such -
powers and duties as he may, by order, specify in this behalf. e

(#) In exercising their powers and performing their duties, the Regional Directors
and the Assistant and Deputy Collectors shall be subjest'vo e control and super-
vision of the Director and the Collector, respectively.

1

Cpeen o
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CHAPTER V
PROVISIONS REGARDING OFFICERS AND SERVANTS.

75. (I) There shall be a Chief Officer for every Council.

(2) A Council may, with the sanctio_n of the Dircc@or, and zf so required by the ﬁpﬁlgft
State Government, shall create all or any of the following posts, namely :— - Officer,
(i) a Municipal Engineer ; . m&h
(if) 2 Water Works Engineer ; _ o ff;f]'t‘]?r'
(iii} a Municipal Health Officer ; m";} and
(i) a Municipal Auditor ; | , mhﬂ
() a Muniéipal- Education Officer ; : g?,f,;’““““
b. gi}fany other Officer as may be desiguated by the State Government in this offioers..
ehalf. . _ , .

(3) [Subject to the provisions of section 75A, the qualifications], pay, allowances
and other conditions of service and the method of recruitment of the officers
spocified in sub-sections (/)and (2) shall be regulated by rules made by the State
Government in this behalf. '

'(4) Subjoct to the provisions of 2[section 175A] the power of making appointment
to the posts specified in sub-sections (1) and (2) shall vest in the Council.
8 B . _ * . & *

§[75A. (1) If the State Government considers it necessary or expedient for tHe Constitation
purpose of bringing about a more efficient service of officers of Councils with of Maha-
uniform terms and corditions of servics to carry out the functions and duties by‘;‘lsulﬁg el
or under this Act, the State Government may, notwithstanding anything contained Servies and
in this Act, by notification in the O fficial Gazette,— . p’ﬁ"i"u.i"m -

: _ ' ' : relat
(@) constitute in respect of all Councils or Councils for any class of municipal theroto.
areasl a municipal service or services (o be called by such designation as may be

specified in the notification) of—

() Chief Officers of such- Counclis and

« (i) all or any of the other officers, specified in sub-section (2) of section 75

whose minimum salary (exclusive of allowances) is not less than Rs. 223 per
month; ' ' S

(b) direct from time to timé that each such municipal serviee shall consist of '
such classes, cadres and posts (including grades of posts) and the initial strength
of officers in each such classés or cadres shall be such, as may be specified in
the notification; and o

() further direct that the officefs included in any such classes or cadres shall
belong to such service of the State Govrenment as may be specified in the
notification _ ‘ ‘

1 These words wate substituted for the words * The qualifications *> by Mah. 38 of 1971, s. 2().
® This wis stbstituted for the words * sub:sections (5) and (6),; ibid., 5. 2(2).

. 3 Sub-gections (5), (6) and (7) were deleted, ibid.,’s. 2(3).
. % Section 7SA was inserted by Mah. 38 of 1971,s. 3

LI ) N
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(2) The State Government may make rules for regulating the mode of recruitment
by hkolding examinations or otherwise; including provision for the absorption
of persons already working under any Council in municipal services Constituted
under this section or otherwise and providing for terminal benefits as compensation,

pension of gratuity or the like, to persons who elect not to be absorbed or cannot

be absorbed or who elect to retire and the conditions of service of persons appointed

or absorbed tc tuch municipal services; and in respect of persons. appointed or -

absorbed in such municipal services constituted under this section:the. provision$
of section 79 shall cease to apply : - o : L

Provided that, such cessor shall not, in relation to absorbed officers, affect the
previous operation of section 79 in respect of anything doné or omitted to be done
before such absorption: [ o A

O _

Provided further that the terms and conditions of service applicable immediately
before the appointed day to any officer shall not be varied tc his disadvantage
except with the previous approval of the State Government. : _

‘ _

(3) Except as otherwise provided in any rules made under sub-section (2), all

" rules regulations or orders as amended from time to time and for the time

in force in the State and applicable to cfficers in the relevant class of service of the
State Government shall continue to apply fo officers appointed to, or absorbed in,
any such sarvice and shall be deemed to be rules, regulations or orders made under
this Act, until other rules, regulations or orders, if any, are made in this behalf; or
subject to such modifications, as the State Government may, from time to time
by notification in the| Official Gazette and in any other prescribed manner, make,

(4) Notwithstanding anything contained in sub-settion. (4) of section” 75, the
power of making appointments of officers to any municipal council under this
section including promotions, transfers and all matters relating to any conditions
of service shall vest in the State Government, or any officer not below the rank of

a Deputy Secretary to Government duly authorised by the State Government for

the purpose.

3(5) The officers included in aﬁy municipal servioe‘ constituted under this section
sha]l be the servants of the State Government ; but they shall draw their salaries
and’allowances direci%ly from the municipal fund.]

(6) There shall be paid every year out of the municip2i fund to the State Govern-
ment such cost as the State Government may determine on account of **pension,

leavé and 3[allowances other than those drawn from the municipal fund under sub-

section (5)] of the o s belonging to any of municipal services constituted under
this section and all the expenses incurred by the State Govérnment for zdministering
" the municipal setvice or services constituted under this saclion. If any municipal
Council fails 10 pay such cost and expenses 4[or the salaries and allowances of such
officers] within the period prescribed in this behalf, then the provisions of sub-section

(3) of section 312 shall apply to the payment of such cost and expenses 4{or the salaries
oh officers) as they apply in relation to the payment of the

and allowances of su
expense and remunefzation not paid under that section.]

1 Sub-section (5) was sgﬁtuted b‘w(ah. 40f1974,5. 38.

* The word “ pay, " was deleted ‘
* There words were substituted for the words “other allowances ™, ibid.
# These words were insested, ibld. _ :

i .
|
1




Replacement Series No. LXVII——p. 64

76. (1) A Council may, with the sanction of the Director, create such 'posts of
officers and servants other than those specified in sub-sections (Z) and (2) Yof sec-
gon 75] as it shall deem necessary for efficient execution of its duties under"this

ct. . ) : ‘

: “;5'2]- ~ (2) [ Subject to the provisions of the Maharashtra Public Services (Subordinate)

of S Selection Board Act], 1973 and the rules made thereunder, the qualifications ], pay,

1973. allowances and other conditions of service and the method of recruitment of any
such officers and servants— ' .

. (@) if the minimum salary (exclusive of allowances) of the post is less t
Eesha-{ts‘ per dmonth shall be determined by by-laws made by the Council in this
; an

(b) if the minimum salary (exclusive of allowances) of the post is Rs. 75 ot
nlalpr% sﬂ:;:llfl be determined by general or special order made by the Director in
* this behalf. .

. 4[(3) (@) All appointments to the posts created under sub-section (1) (other than
. the posts of inferior municipal servants) shall be made, by the Chief Officer, or by

any person duly suthorised by the Council for the purpose, from the list of the candi-
Mah. dates selected under the Maharashtra Public Services ~ (Subordinate) Selection
XX1 Board Act, 1973. - B

1973. . (p) All appointments to the posts of inferior municipal servants created under
sub-section (/) shall be made, by the Chief Officer, or by any person or authority
authorised by the Council for this purpose, and such person or authority may be the
same .or( cgiﬂ‘erent in respect of the posts referred to in clauses (a) and (b) of sub-
section (2): : ' : :

* Mah Explanation.—For -the purposes of this section and the Maharashira Public

. XXI Services (Subordinate) Selection Board Act, 1973, a post of inferior municipal

'19.,‘5 servant means any of the posts of municipal servants which are in the opinion of the

" State Government equivalent to the posts of Class IV Government servants and which

N are declared by the State Government, from time to time, by general or special
order, to be the posts of inferior municipal servants.} ‘

~ ¥(4) No _Couﬂcil shall employ any person, who has not completed his fifteenth
year, to serve as & member of its sanitary staff.] :

~ 71. () The Chief Officer shall—
() subject to the control, direction and supervision of the President, supervise
’ the financial and executive administration of the Council and exercise such
powers and perform such duties and functions as may be conferred or imposed
supon him or allotted to him by or under this Act ; '
~ (b) take steps to give effect to all the decisions or resolutions of the Council ;
| (c) cause to be maintained. and supervise the accounts and registers of the
Council ; : : _ ,
(d) subject to the orders of the competent authority, take prompt steps  to
remove any -irregularity pointed out by the Municipal Auditor ; .
{¢) prepare budget estimates and submit them to thé Standing Committee ;

1 Thesc words were substituted for the words “ of the last preceding section " by Mah. 38 of

1971, s.4. .
Sc;l.'l;tlllese words were substituted for the words “ The qualifications” by Mih. 21 of 1973,

. 19:’ 5‘1‘hese13 v;c))rdsi were substituted for the words * Sclection Boards Act” by Mah. 69 of
s . '
¢ S’ub-sec(tion (3) was substituted by Mah. 61 of 1977, s. 4, Schedule. :
s Sub-goction () was added by Mah. 45 of 1975, 5. 6, _
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) report to the| President and the Comn:uttee c%onoome& all cases of fraud,
* embezzlement, theft or loss of mumicipal money and; property ;
(g) exercise supetvision and control over the acts and proceedings of all the
officers and servants of the Council ; ; _
(k) subject to the rules, by-laws and general or special orders made under this
Act, dispose of all questions such as the pay and allowances, leave and other
privileges in respect; of the officers and servants of he Council.

(2) The Chief Officer may, [with the sanction of the President delegate any of the
yowers*or duties or functions conferred or imposed upon or aflotte
under this Act, to any municipal officer or servant :

Provided that, such|delegation shall be subject to such limitations, if any, as may
be prescribed by the Council and also to the control and revision by the Chief Officer.

Powers and 78, The powers and duties of all officers and servants of the Council, other than

d“‘iﬁiﬁf the Chief Officer, shall be such as the Standing Committee may specify from time to -
® officers and time. : h :

servants,

Punishment 79, (1) Without prejudice to the provisions of any law for the timeJbeing in
and°£;‘%‘:ff: force ?[and subject to {the provisions of section 75A and the rules made thereunder,]
T the followcing pellaalties may, for good reasons, be imposed upon any officer or servant

of the Council :— ' ‘

(i} Censure ; ] 1
(#i) Witkholding of increments or promotion including stoppage at an efficiency
bar ; '

(iii) Reduction tq a lower post on a fixed pay or a time-scale or to a lower
stage in a time scale ; . . . -

(iv) Recovery. from his pay of the whole or part of any pecuniary loss caused
to the Council by negligence or breach of orders ;

(v) Fine ; ‘

(vi) Suspension ; : -
(vii) Removal from the service, which does not disqualify from future employ-
ment ; ' o

(viti) Dismissal from the service, which ordinarily disqualifies: from future
employment. ‘

(23 Any of the penalties mentioned in sub-secﬁiong (1) may be imposed on an
officer or servant of the Council by the authority competent to make the appointment
of the officer or servant : f ¢

3[Rrovided that,—

. (i) if the minimum salary (exclusive of allowances): of the post held by an officer
‘ or servant is less than Rs. 75 per month, the penalties may be imposed on the officer
or servant by the Standing Committee, and if the Councili so decides, by the
President ; = ‘ '
(i) if the minimun salary (exclusive of allowances) of the post held by the officer

or servant is Rs. 75 per month or more, the penalties may be imposed on the officer
or servant by the Conncil, or by the Standing Commitiee, if the Council so decides.]

1 Thege words were subgtituéed for the words ** with the sanction of the Couricil by Mah., 4 of
1974, 5.16. . B ‘
2 This portion was inserted by Mah. 38 0£1971, s, 5.
9 Thig proviso was inserted by Mah. 21 of 1973, Sch. I,
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YProvided further that,—l] mépension of an officer or servant pending inquiry into
the allegations against such officer or servant shall not te deemed to be a penalty
and shall be ordered only by the authority competent to. make appointment to the
post held by such officer or servant.

(3) No officer or servant shall be reduced to a lower;post or removed or dismissed
from service under this section unless he has heen given a reasonable opportunity
of showing cause against such reduction, removal or dismissal :

Provided that this sub-section shall not apply—

(@) where a person is reduced, removed or dismissed on the ground of conduct
which has led to his conviction on a criminal charge ; or :

(b) where the competent authority is satisfied that, for reasons to be recorded
in writing by such authority, it is not reasonably practicable to give that person
an opportunity of showing cause. - , ' o

(4) In the case of any officer or servant holding any post permanently the minimum
salary of which (exclusive of allowances) is *[Rs. 125 or more per month in “ C ™
Ciass municipal area, Rs. 175 or more per month in *“ B > Class municipal area
or Rs. 225 or more in “ A » Class municipal area,] no order of dismissal shall be

passed, without the prior approval of the Coilector.

* These words Were substituted for the words * Provided that by Mah. 21 of 1973, Sch, I,
* This portion was substituted for * Re, 75 or more ** by Mah. 4 of 1974, 9. 17. )
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(3) In every case referred to the Collector 41_mdm* the last: preceding. sﬁb-sactiéﬁ,
the Collector shall not refuse to give his approval unless he is satisfied that— -
(7) the finding at the inquiry is perverse ; or = - .

(if). the penalty of removal or dismissal, as the caso may be, s too severe.

Whero the Colloctor informs the Council or the Standing Committeo that the fiading

at the inquiry is perverso, no further proceedings shall be taken against the officer
or servant concerned in respect of the same matter. :

(6) An appeal against any order imposing any. penalty mentioned in sub-section (/)
may be b:;}ade to the authority superior to the authority imposing the penalty as .
shown below :— v S

Authority imposing the.penalty Superior authority to which appeal
. . ) \ may be made .
(f) Chief Officer . .- Standing Committoo,
(i) Standing Committee o ..~ Council.
(#ii) Council v . Dn'ector

(7) No such appeal may be entertained if not 'preferre'd within one mdnth from
the date of receipt of the order appealed against by the officer or servant concerned.

80. Every Council shall, in ruspect of the officors and servants of the Council, By-laws to
other than those referred to in sub-sectioris (7) and (2) of section 75, make by-laws be made
on the following matters, namely :— ‘ : ‘ m‘w

4 - , ' conditions
(a) fixing the amount and nature of the security to be furnished by any employee of service. ;
- who is required to handle property, cash or securities belonging to the Council
or by any other employew from whom it may be deemad oxpoedient to require
security ; ' ‘ _ - T

(b) regulating the grant of leaveto the employees and the paymént of leave saléry C
and -allowances to them whilst absent on leave ; » . _

(é) dotermining the remuneration to bo paid to the persons: appointed to act
for any of the said employees during their absence on Isave ;

(d) authorising the payment of travelling or conveyance allowance to the
employees ; . -3

, (e) Tegulating the period of service of all employees ;

(f) deternining the conditions under. which the employees or any of them shall
.on retirement or discharge or in the event of injury or disability reccive pension,
gratuity or compassionate allowance and under which heirs or surviving relatives
shall receive ponsion, gratuity or compassionate allowance and the rate or amounts
of such pension, gratuity or compassionate allowance S

(g) authorising payment of contributions, out of the Muhicipal Fund', to any
pension or provident fund which may b. ostablished for the benefit of the
employees ;- . , . .

{h) determining subsistence allowance, in fiew of pay, during the period of
suspension of any employee, pending inquiry ; :

() generally prescribing any other conditions of servico of the cmplayees.
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- CHAPTER VI.
CoNDUCT OF Busxmass.
- (1) Meetings.

Provision 81, The following provisions shall be observed withirespect to the meetings of

regard +x a Council :—
meetings  1(1), For the disposal of general business, which = shall be restricted to
Council, matters relating to the powers, dutics and functions of the - Council as
specified in this Act or any othet law for the time being in force, and any welcome
* address to a distinguished visitor, proposal for giving Man patra to a distinguished
person or resolution of condolence (where all or any of these are duly proposed)
an ordinary mesting shall be held once in two months. The first such meeting, -
shall be held within two months from the date on which the meeting of  the
Council under section 19A is held, an each succeeding ordinary meeting shall
be held within two mpnths from the date on which the last preceding ordinary
meeting is held. President may also call additional ordinary meeting
as he deems necessary. It shall be the duty of the President to fix the date for
all ordinary meetings and to call such meetings in time.]

2[(I4) If the _ President fails to call an ordinary meeting - within the -
period specified in clause (1), the Chicf Officer shall forthwith report such failure
to the Collector. The Collector shall, within seven days from receipt of the
Chicf Officers’ report, or may, suo moto, call the-ordinary meeting. The agenda
for such meeting shall be drawn up by the Collector in consuliation with the Chief

Officer : .

Provided that, any such meeting called by the Collector shall not distrub
the sequence of the ordinary mectings, as specified in clause (1) . gud the next
ordinary meeting shali be called by the President as if the last preceding meeting
was held on the last permissible day of the period specifiec in clause (1).]

(2) The President may, whenever he thinks fit, and shall, upon the written
request of not less than pne-fourth of the total number of Councillors and on a date
not later than fifteen days after the receipt of such request by the President, call
a special meeting. 3[The business to be transacted at any such meeting shall also

be restricted fo matters specified in clause (1)] -

(3).If the President |fails to call a meeting within the period Yspecified in
clausé (2),] the Councillors who had made a request for the special
meeting being called, may request the Collector to call a special meeting. On
receipt of such request, the Collector, or any officer whom he may designate in
this behalf, ghall call the special meeting on a date within fifteen days from the
date &f receipt of such request by the Collector. Such meeting shall be presided
over by the Collector or the officer designated, but he shall have no night to

‘ vote. .
(4 (@) Seven clear days’ notice of an ordinary meeting, and three clear days’

notice of a special meeting, specifyirg the date, hour and place at which such
meeting is to be held and the business to be transacted thereat shall be served upon -

the Councillors, and posted up at the municipal office. The notice shall include

any motion or*proposition of which a Councillor shall have given written notice,

1 Clause (1) was substituted ty Mah. 4 of 1974, 5. 18(a).

2 Clause (1A) was inserted, ;ibid; s. 18 (b).
2 This portion was added, #id, s. 18(c).

4 This was substituted for a {*specified in clause (1) or clause (2), ", ibid, s, 18(d).
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not less than ten clear days previous to the mceting, of his intention to bring
forward thereat and in the case of a special meeting, any motion or proposition
mentioned in any written request made for such meeting ;

(8) notwithstanding anything contained in sub-clause (@) inan emesgency, for
reasons to be recorded in writing, the President may call a special meeting of the -
Council with only one day’s notice served upon the Councillors and posted up
at the municipal office.

(5) Every meetmg of a Council shall, except for reasons to be specified in the
notice conveningthe meeting, be held in any of the buil ings used asa mumclpal
office by such Council.

(6) Every meeting shall, in the absence of both the President and the Vice-
President, be presided over by such one ofthe Councillors Fresent as may be chosen
by the meeting to be the chairman for the occasion and such chairman shail
e:;_ercxse thgléeat the powers vested in the Presiaent by clause () of sub-section (1)
of section

(7) (@) The presiding authority shall preserve -order at the meetmg “All pomts
-of order shall be decided by the presiding authority with or without discussion asit
- -may deem fit, and the decision of the presiding authority shall be final ;

(&) () the presiding authority may direct any Councillor whose conduct is in
its opinion disorderly to withdraw immediately from the meeting of the Council
and any Councillor so ordered to withdraw shall do so forthwith and shall absent
himself during the remamden of the day’s meeting ;

Provided that, the presiding authority may withdraw such order on recelvmg
an apology from- the Councillor or without such apology ;

(i) if any. Councillor, who has been ordered to withdraw, continues to remain
in the meeting, the presiding anthority may take such steps as it may deem fit to
cause him to be removed.

(8) Every meeting shall be open to the public, unless the presiding authonty
considers that any inquiry or deliberation pendmg before the Council should be
held in private :

Provided that, the presiding authority may at any time cause any person to be
removed Who mterrupts the, proceedings.

(9) (@) The quorum necessa.ry for the transaction of busiress— :

() at an ordinary meeting shall be one-third of the total number of
* Councillors ;

(#i) at a special meetmg shall be one-half of the total pumber of Counclllars
Provided that, iy computing the quorum a fraction shall be 1gnored

{b) if at any time durmg a meeting the pres:dmg authority nolwes or if it is -
brought to the notice of the presiding, authority that the number of Coungcillors
present including the presiding authority falls short of th¢ quorum required,
the presiding authority shall after waiting for not less. than fifteen minutes and
not more thag thirty minutes adjourn the meetmg To such hour on the following
or some oth'r future day as it may reasonabl dy fix. A notice of such ddjournment

 shall be posted up at the municipal office and the business which would have been
brought before the original meeting, had there been a quorum thereat, but no
other - business, shali be brought before the adjourned meeting and may be
dxsposcd of at such meeting.
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Except with the permission of the presiding authority (which shall ~not
be('gi?en in the ‘case jof a motion or Proposition to modify or cancel any resolution
within three months after the passing thereof);, no business shall be transacted
and no proposition shall be diseussed at any meoting unless it had been mentioned
in the notice convening such meeting or in the case of a speoial meeting, in the
written request for such meeting.

(1) Subject to any rules made in this behalf, the order in which the business
shall be transacted at any meeting shall be determined by the presiding authority :

Provided that, if it is proposed by any Councillor that.priority should be given
to any particular itam of business, or to any particular propesition, the presiding
authority shall put the proposal to the meeting and be guided by the majority
of votes of the Coungcillors present and voting, given for or against the proposal.

(12) Minutes contaiping the names of the Councillors and of the Government
officers, if any, presént under the provisions of clause - (17), and of the proceed-
ings at each meeting shall be kept in Marathi, Hindi or- English as the Couacil
may determine, in a book to be maintained for this purpose. Except when votes -
are rocorded by ballot, the names of the Councillors voting for or against any
proposal or motion| shall be recorded in the minute book. The minutes shall
be signed, as soon as practicable; by the presiding authority of such meeting and
shall at ali reasonable times be open to inspection by any inhabitant of the munj-
-cipal area, Such minutes shall be placed before the next meeting of the Council
and shall, after confirmation by the meeting, bc signed by the presiding authority
of such meeting. | ' ,

(13) Bxcept as otherwise provided by or under this Act, all questions shall
be decided by a mg:jaoriiy of votes of the Councillors present and voting, the

presiding authority having a second or casting voic in all cases of equality of votes.
Votes shall be taken and results recorded in such manner as may be prescribed
by rules. : o

(14) Any mectingmay, with the consent ¢fa majority of the Councillors present,
be adjourned from n%ime to time to a later hour on the same day or to any other

day ; but no busingss shall be transacted at any adjourncd meeting other than

_ that left undisposed of at the meecting from which the adjournment took place.
A notice of such adjournment posted up at the municipal office shall be deemed
to be sufficient notice of the adjourned meeting :

Notwithstanding anything contained in clause (9), no quorum shall be neces-
sagy for such adjourned meeting.

(15) No resolution of a Council shall be modified or cancelled within three
months after the passing thereof except by a resolution supported by not less
than one-half of the tota]l number of Councillors and passed at the meeting of
which notice shall have been given fulfilling the rcquircments of clause (4) am
sctting forth fully t(l)tlte resolution which it is proposed to modify or cancel at such
meeting and the motion or proposition for the modification or cancellation ot
such resolution. | ' :

(16) Except for recasons which the presiding authority deems emergent, no
business relating to any work which is being or is to be executed for the Council
by any Department of the Government cr ihe Zilla Pzrishad concerned or to any
educationa) matter shail be transacted at any mecting of a Council unless at least
seven.days previous to such meeting, a letter has been addressed to the concerned
officer of the Government or the Zilla Parishad or the Educational Imspector,
as the case may be, informing him of the intention to transact such business thereat
and of the motions or prapositions to be brought forward concerning such busiaess.

*
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(17) If it shall api)eair to a Council that the presence of 8ny Gowrnmsnt .-

-Officer, or an officer of the Zilla Parishad, is desirable for the purpose of diseussion:
or consideration of any questiol, on which, in virtue of the duties of his office,

his opinion of the information which he can supply will be useful to such’ Coungil,

at any meeting of such Counil, it shall be’ competent to such Conuil, b

addressed fo such officer not less than fiftesn days previous to the intend fmeet-
ing, to invite him to be present-thereat ; and the said officer shall, as far as possible,

attend such meeting : .

Provided that, such officer on receipt of such letter -may, if unable to be
present himself, instruct a Deputy or Assistent ot other competent subordi-

nate, as to his views, and may send him %o the meeting as his representative -

instead of attending himself. '

(18) No officer attending.a meeting of the Council under. clause (lﬁ)or( 17)

- shall be entitled to vote on any proposition at such meeting. -
(19) The State Govetpment may make rules in respect of matters rclating to

the conduct of business at meetings of the Council'iot provided for in this section. ~ . -

82. The fol]ov}ing_ provisibns— shall apply_-to meetin'g of ,'COmmittec's —
1[(1) The ordinary meetings of the Committee shail be held once cvery month..

The first ordinary meeting shall be held within fifteen days from the date on which
the concerned Committeo has been constituted and cach succeeding ordinary = .
meeting shall be held within one month from the date on which the last preceding.

ordinary meeting is held, on such days and at such time as the- Chairman may fix.

The business to be transacted at such meeting shall be restricted to the subjects - -

- allotted to the Committee concerned under section 70.] _
(2) Upon the written request of the President or of not lcss than one-fourth

of the members of the Commitice, the Chairman shall ceil 4 special meeting of.

the Committee on a date not later than seven days after the receipt of such
request. : ' ' : '

Provided that, in computing. one-fourth of the members a fraction shall be -

ignored :

YProvided further that, fhe business to be transacted - at such méetin_g shall:

also be restricted to the subjects allotted to the Commiitec concerned upder
section 70.]

(3) If the Chairman of a Committee has been absent from the m »nicipa_'l' area
. for a period exceeding fifteen days or if the Chairman fails to call a mecting within
the period specified in clause (2), the President or in his absence the Vice-President

- may call a mecting of the Committee. .

(4) If the Chairman, the President and the Vice-Pesident fail to call a meeting
as required by clause (2) or (3), enc-third of the members of the. Committce or
two members, whichever is more, may czll such meeting :

Provided that, in computing one-third of the membersa fraction shall be ignored.

(5 (@) A notice of every meeting specifying the date on which and the time

and the place at which such meeting is to be held 2nd the business tp be transacted
thereat shall be served upon each member of the Committee and shall also be
posted up at the municipal office at least threc clear days before the date of the
meeting ; - T ' S :

1 Clause (1) was substituted by Mah. 4 of 1974; 5. 19(a).
¥ Second proviso was inserted by Mah, 4 of 1974, s. 19(b).
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{¢) in framing and modifyingregulations for regulating the proceediugé ofany
such Committce and the conduct of correspondence relating to the purpose for.
which the Commitee is appointed. ' :

(2) A Council may, from time to time, enter into an agreement with any other
local authority for the levy of any tax falling under entry 52 or 59 in List II in the
Seventh Schedule to the Constitution of India, whereby the tax leviable by the bodies
so contracting may be levied together instead of separately within the limits of the
area subject to the contiol of the said bodies. .

(3) Where Council has requested the concurrence of any other local authority !

under the provisions of sub-section (7) in respect of any matter and such other Joca!
authority ~as refused to concur, the State Government may pass such order as it

may deem fit, requiring the concurrence of such other loczl authority, not being-

a cantonment authority, in the matter aforesaid ; and such other local authority
shall comply with such order.

~ (4) If any difference of opinion arises between bodies having joined or cntered
inito an agreen ent for any purppse under this section, the decision thereupon of

the State Government or of such officer as it may designate in this behalf shail be -

final :

" Yrovided that, if one of the bodies concerned is a cantonment authority any such
decision shall be subject to the concurrence of the Central Government.

(5) For the purposes of this section; the expression * loczl authority ” includes
a Cantonment Board, - ‘

T e
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86. (I) The State Government may, if it considers necessary, appoint in such District
manner a8 it deems fit  co-ordination committee at the District level consibting of O, .
reprosentatives of the Councils and tho Zilla Parishad of the Distriot for the purpose Gommitters. -
of effecting proper co-ordination in respect of matters such as water supply, medisal
facilities, and other matters in which they may be jointly interested. :

{2) When a Co-ordination Committee is constituted under sub-section (I), the
Collector shall convene and preside over all the meetings of such Committee.

(2) Validity of proceedings.

87. (1) No disqualification of or defect in the election or appointment of any Ae; and
person acting as Councillor or as the President or presiding authority of any meeting P;Oc?edinfi
or as Chairman or member of a Committes appointed under this Act shall be deemed g, undl

to vitiate any act or proceedings of the Council or of any such Committee, a8 the Committees '
case may be, in which such person has taken part, wherever the majority of persons not vitisted

parties to such act or proceedings, were entitled to act. _ ‘5{,’;‘13:;‘,‘1‘.',‘“"
(2) No resolution of a Council or of any such Committee shall be deemed invalid :;'g;;’i )

on account of any irregularity in the service of notice upon any Councillor or member, thereof.
provided that the proceedings of the Council or Committee were not prejudicially '
affected by such irregularity.

(3) Until the contrary is proved, every meeting of a Council or of a Committee
appointed under this Act in respect of proceedings whereof & minute has been made
and signed in accordance with this Act or the ritles made thereunder, shall be deemed
to have been duly convened and held and ail the members of the meeting shall be
deemed to have been duly qualified ; and where the proceedings are the proceedings
~ of a Committtee, such Committee shall be deemed to have been duly constituted and

* to have had the power to deal with the matters referred to in the minute.

(4) During any vacancy in a Council or Committes the continuing Councillors
or members may act as if no vacancy had occurred .

CHAPTER V11
MuNICIPAL Pnornn'rf, F:UNDS. CONTRACTS AND TAABILITIES.

‘88. (1) Subject to any special reservation made or to any special conditions Power to
imposed by the State Government, all property of the nature hereinafter in this scquire
seetion specified (not being of private ownership) and situate within the limits of ;’;;,‘p‘;ﬂ‘;__
~ the municipal area shall vest in and be under the control of the Council, and with
all other property which has already vested or may hereafter vest in the Council,

shall be held and aﬂplied by it for the purposes of this Act; that is'to say,—

ﬁ all public town-walls, gates, markets, slaughter-houses, manure and night-
soil depots and all public buildings of every description which have been constructed
Or are ma.intained out of the municipal fund ; o _

(6) all  ublic streams, springs and works for the supply, storage and ditribution
of water for public purposes, and all bridges, buildings, engines, materials and
things connected therewith or appertaining thereto, and also any adjacent land
(not being private property) appertaining to any public tank or well ;

" (¢} all public sewers and drains, and all sewers, drains, culverts and water-
courses in, alongside or under any atreet, and all works, materials and things
appertaining thereto ; - ' . :

- Jj263=18 :
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. (& all dust, dirt, dung, ashes, refuse, animal master or filth, or rubbish of any
and, or unclaimed dead bodies of animals, collected by the Qoun_cll from the
streets, houses, privies, sewers, cess-pools or elsewhere, or deposited in places fixed
by the Council in that behalf ; ‘

{(e) all public lamps,' Jamp-posts and apparatus connected therewith or apper-
taining thereto ; .

(f) “all lands, buildings or other property transferred to the Comicil by the Central
Government or the State Government or acquired by gift, purchase or otherwise for
. locul public purposes ; and

(2) all public streets, not being open spaces or lands owned by Government and
the pavements, stones and other materials thereof; and also all trees, erections,
materials, implements and things provided for such streets,

(2) The lands and buildirigs belonging to Government and transferred to a Council .
under clause (f) of sub-section (1) shall not, unless otherwise expressly provided in the .
instrument or order of transfer, belong by right of ownership to the Council, but
shall vest in it subject to the terms and conditions of the transfer. On the breach of
any of the said & or conditions, the land or the building, as the case may be, with

‘all things attached to such land or building including all fixtures and structures

shall revest in Government and it shall be lawful for Government to resume posses-
sion thercof and make such orders asto its management or disposal, as it may deem fit
without payment of compensation,

Decision '89. (/) In any municipal area to which a survey of lands, other than lands

g claims  ordinarily used for the purposes of agriculture only, has been or shall be extended  *
g;,‘,’yr_"' underany law for the time being in force, where any property or any nght in or
or
against

over any property is claimed by or on behalf of the Council, or by any person as
- agai . against the Council, it shall be lawful for the Collector after inquiry of which due
the Council. notice has been given, to pass an order deciding the claim. S .

(2) Any suit instituted in any civil court after the expiration of one year from the
date of any order passed by the Collector under sub-section (/) or, if one or more
appeals have been mdde against such ordér within the pericd of limitation, then from
the date of any order passed by the final appeliate authority as determined accordingto Bom., V
section 204 of the Bombay Land Revenue Code, 1879, section 158 of the Hyderabad of 1879,
Land Revenue Act, or section 41 of the Madhya Pradesh Land Revenue Code, 1954, Hyd. VIl
as the case may be, shall te dismissed (although limitation has not been set up as a of 1317
defence) if the suit is brought to set aside such order or if the relief claimed is in- ff% n"
consistent with suck arder, provided that the plaintiff has had due notice of such order. of 1945,

‘ -

(3} (a) The powers conferred by this section on a Collector may aiso be exercised

by an Assistant or Deputy Collector or by a Survey Officer or a Settlement Officer
or Assistant Settlement Officer; as the case may be ; -

(&) the inquiry referred to in this section shall be conducted in accordance with the
provisions relating to conduct of formal inquiry or inquiry contained in the relevant
Land-Revenue Code or Act in force in the municipal area.

mﬁpﬂl 90. (I).All moneys received by or on bebalf of a Council by virtue of this Act or

any other law for the time being in force, all taxes, fines and penalties paid to or levied
by it undert his Act, jother than fines imposed by any Court, all proceeds ofland or
other property sold by the Couacil, and all rents accruing from its land or property, -
-and all interest, profits and other moneys accruing by gift or (ransfer from Govein-
ment or private individuals or otherwise, shall constitute the municipal fund, and shall
* be held and dealt with in a simifar manner to the property specified in section 88 and
section 97, respecti : :
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Provided that—

(@) nothing in this section or in section 88 shalf in any way affect any obligation
accepted by or impased upun any Council by any declarations of trust executed
by or on behalf of such Council or by any scheme settled under the Charitable

Viof Endowments Act, 1890, fur the administration of any trust, or by a trust of the
1890.  pature specified in clause (b) : '

(5) a Council may, subject to the condition that reasonable provision shall
be made for the performance of all obligations imposed or that may Be imposed
onitbyor undes this Act or any other law for the time being in furce, after
crediting the necessary sums to the funds created under sections 50and 91, credit
to a separate heading in the municipal accounts any portion of the municipal fund
received or set apart by it specially for the purposes of schools or dispensaries
or water works or fire-b-igades or other. such purposes as the Director in  this

. behalf approves, and the Council shall apply sums so credited exclusively to the
. special purposes for which such sums were received or set apart ;
. (e)(i) every Council which levies a tax on pilgrims resorting periodically to a

shrine. within its area shall, subject to the condition that reasonable provision
shall be made for the purposes specified in sub-clause (i), credit the proceeds of
the said tax to a separate heading in the municipal account to be called the ™ Pilgrim
Fund Account ™ ; ‘

(#i) the purposes for which provision shall be. made by a Council before the
proceeds of the pilgrim tax are credited to the Pilgrim Fund Account shall be the
following, namely, the payment to the Council of such percentage of the proceeds
of the said tax as may be determined from time to time by the Council with the

i approval of the Collector for—
' (A) making reasonable provision for the performance of all obligations
imposed or which may be imposed on it by or under this Act or any other law
: for the time being in force ; :
. . (B) such general duties of the Council as are connected with the health,
. convenience and safety of the said pilgrims ; and
* (©) the cost of collection of the said tax ;.

(i) the sums credited under sub-clause (i) shall be devoted to such works
conducive to the health, convenience and safety of the said pilgrims as may be
approved by the Collector. - - . '

(2) The State Government may under approprjation duly made in this behalf
make such grants to every Council every year and subject to such terms and conditions

’ and in such manner as it may deem fit for all or any of the following purposes,
- ramely :—
(a) Water supply ; :
(b) Drainage ; .
(¢) Primary and secondary education ; .
?(‘;c“\‘,' (4) Development plan and town planning schemes under the Bombay Town .
I of Planning Act, 1954 ; " :
1955. () Dearness allowance to the officers and sezvanti of the Col.lnfll ;
1% * . * .

(g) Public health ;

(k) Fire brigade ; ' '

(i) Construction and maintenance of roads ; . -

(j) and such other amenities as the State Government may from time to time
determine.

. Such grants shall be credited to the municipal fund and applied for the purposes

for which they are sanctioned.
1 Clause (f) was deleted by Mah. 38 of 1971, 3. 6.
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: Conﬂl!ihﬁion 91. Every Council shall build up a * Salary Reserve Fund ® within a period of
of Salary throe financial years by transfering annually on or ‘before the 31st day of Decomber
-“Fund, @ sum equal to the total of one month’s salary and allowances of :all the officers

and servants 1[working under, the Council]. Neither during the period of three years
aforesaid nor thereafter, shall it be competent for the Council to incur any expenditure
from this fund, except with the previous sanction of the Collector. The Collector
may give his sanctionif he is satisfied that the proposed expenditure is for the pay-
ment of salaries and allowances, and cannot be incurred from the unreserved funds of
the Couricil. Such sanction shall further be subject to the condition that no expendi-
ture from the municipal fund shall be incurred thereafter exqe?t for the purposes
*  specified below in order of priority, till the Salary Reserve Fund is fullyrecouped :—

(@) recoupment of the * Salary Reserve Fund’,
(b) payment of J;alaries'-and allowances.

The Collector shall also prescribe the period and the monthly instalment by which
the said fund shall b_e}recouped, which period in no case shall exceed six months.

Dry H91A. (D) EveryJCounoil shall create and maintain a special fund called * the
Latrines Dry Latrines Conversion Fund *, to which shall be credited—
C"n"l’:“"(’iﬂ- (7) the proceeds pf the special latrine tax levied under clause (¢) of sub-section:
Ul (2) of section 105 j
, (i1} any grants or loans received from the State Government for the conversion -
of dry latrines intd wet latrines, of which a separate account shall, however, be
maintained by the Counocil. .
(2) The amount standing to the oredit}of this Pund shall}be utilised jonly for the
purpose of conversion| of dry latrines in the municipal area into wet latrines.]

Provisions 92, (1) No Coundil shall transfer any of its immovable property without the

”&‘Zﬁf’é% sanction of the Stat¢ Government.
- of muni- (2} A proposal of such transfer shall be accompanied by a resolution of the Council

cipal passed at a meeting by a majority of not less than two-thirds of the total number
property. of Councillors and shall in no way be inconsistent with the rules made in this behalf
by the State Government. :
~(3) Notwithstanding anything contained in sub-section (1), a Council may lease
its immovable property for a period not exceeding three years, and the lessee shall
not be allowed to make any permanent constructions on such immovable property,
Such lease may be renewed by the Council beyond the period of three years with
the permission of thejDirector, so, however, that the total period of any lease shall
not exceed saven yesr,rs.
No such lease or any renewal thereof shall be granted unless supportedjby a resslu-
tion Qassed at a meetrng of the Council. :

Perlo:r_isio?s 93, (1) In the caS#;—- :
a “ o . .
‘m‘{;icg (a) of every conti‘act which will involve expenditure not covered by a budget
and tenders.  grant ; B : ' .
(5) of every contract the performance of which cannot be completed within the
official year current|at the date of the contract, _
the sanctiop of the Council by a resolution passed at an erdinary meeting shall

be necessary.

(2)(a) Every contract under or for any purpose of this Act shall be made on behalf
of the Council by the| Chief Officer.

1 These word.;- were substituted. for the words * of the Council ”’ by Mah, 4 of 1;‘;4‘ s. 20,
2 Section 91A was inserted by Mah, 45 of 1975, 5. 7. _
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{5) No sach contract which the Chief Officer is not empowered by this Aot to
carry out without the approval or sanction of some other municipal - aathority*
shall be m#de by him until or unless such approval or sanction has first of all
been duly given. . o . :

(¢) No contract which will involve an expenditfire exceeding Rs. 1,500, Rs. 1,000
and Rs. 500, shall be made by the Chief Officer of * A * Class, ‘ B Class and ‘C’
Class Couneil, respectively, unless otherwise authorised in this behalfby theCouncil,
except with the approval or sanction of the Council. '

(d) Every contract made by the Chief Officer involving an expenditure exceeding
75 per cent, of the limits in clanse (¢) but not exceeding those limits shall be reported
by him within fifteen daya after the same has been made to the Council. :

{¢) The foregoing provisiona of this section shall apply to every variation or dis- '
charge of a contract to the same extent as to an original conftact.

(3) Every contract entered into by a Chief Officer on behalf of a Council shall
be entered in to in such manner and form as would bind such Chief Officer if such
contract were on his own behalf, and may in the like manner and form be varied
or discharged : ‘ ’ '

-Provided that—

(@) where any such contract, if entered in to by a Chief Officer, would require
to be under seal, the same shall be sealed with the common seal of the Council ;

" ... (b) every contract for the execution of any work for the supply of any materials

or goods which will involve an expenditure exceeding five hundred rupees shall
be in writing and.shall be sealed with the common seal of the Council and shall

* specify the work to be done or the materials or goods to be supplied, as the case
may be, the price to be pard for such work, materials or goods and in the case
of & contract for work, the time or times within which the same or specified
portions thereof shall be completed.

(4) The common seal of the Council shall not be affixed to any contract or other
instrument except in the presence of two members of the Standing Committee who
shall attach their signatures to, the contract or instrument in token that the same was
sealed in their presence, The signatures of the said members shall be distinct

. from the signatures of any witnesses to the execution of any such contract or

instrument,

~ (5) A contract not executed in. the manner provided in this seletion shall not be
bihding on the Council. . o

(6) Except as is otherwise provided in sub-section (£), a Chief Officer; shall

_ before entering into any contract for the execution of any work or the supply of

any materials.or goods which will involve an expenditure exceeding one thousand
Tupees give notice by advertisement in a local newspaper, inviting tenders for suck
contract : o

Provided that, at least clear seven days shall be allowed to elapse hetween the
date of the publicat'ion of the advertisement in the newspaper inviting tenders
and the last date fixed for the receipt of tenders by the Chief Officer. *

(7) The Chief Officer shall not be bound to accept any tender which may be made
in pursuance of such notice, but may, with the approval of the Council, accept any
of the tenders so made which appears to him, upon & view-~f all the circnmstances,

to’ be the most advantageous or may reject all the tenders submitted to him.
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(8) A Council, obtaining the approval of th¢ Collector, may authorise
the ‘Chief Officer, for reasons which shall be recorded in its proceedings, to eater
into a contract withoyt inviting tenders as herein provided or without aecepting
any tender which he may receive after having invited them. :

(9) A Chief Officer require security for the due performance o1’ every contract
into which he enters under sub-section (6) and may, in his discretion, require security
for the due performance of any other contract into which he enters under thi. Act.

Bar 94. (1) No officer or servant of a Council shall, without the written permission

sgainst ¢ q of the Collector, in anywise be connected with or interested in any bargain or
m"‘ﬁmmst; ¢ contract made with the Council for any of the purposes of this Act.

being inte-
Z?,f:gét“ (2) If any such officer or servant is so concerned or interested or, under colour
. of his office or employment, accep(s any fee or reward whatsoever other than his . *
proper salary or allowances, the appropriate authority may declare that he shall
be incapable afterwards of holding or continuing in any office or employment under .
the Council. o : i

b
(3) Nothing ia this section shall bar a presecution under the next succeeding
section. ‘

Penalty to 95 () If any Councillor, or any officer or servant of a Council, is, without the
oifions Cangwritien permission of the Collector, directly or indirectly interested in any contract
servants made with such Council, he shall be de¢med o have ¢committed an offence under

for section 168 of the Indian Penal Code. XLV
. improper : : of

interest

in contracts, (2) A Councillor or an officer or servant of a Council shall not, by reason only 1860.

ete. of being a shareholder in, or a member of any company, or co-operative society,
be deemed to be interested in any contract entered into between the company or ¢
the saciety and the Council. -

Liability 96. (I) If any Councillor or an ‘officr or servant of a Council makes or directs
O_f;l Coun- 15 be made any payment or applicatione of any money or other property belonging
-g‘m‘;;s,; ang to or under the control of such Council to any purpose not authorised by or under

servants  this Aot, or assents to, or concurs with or participates in, any affirmative vote or

for proceeding relating theéreto, he shall be individually liable to such Council for the -
gs. g loss or damage caused thereby, unless he proves that he acted in good faith and with . '

* due care and agtention.

-~ (2) Bvery Councillor|or officer or servant of a Council shall be liable to such Coun-
cil for the loss of ahy money or the loss of, or damage to, other property belonging
to it or under its control, if such loss or damage is a direct consequence of his negli-
gence or misconduct. -

(3) No suit shall be fnstituted by a Council against any Councillor thereof under
?}zb-section (1) or subtsection (2), exdept with the previous sanction of the State
overnmenth

(4) Notwithstanding| anything contained in sub-section (3), a suil .under
sub-section () or sub-section (2) may be instituted by the State Government,

(5) No suit shall be finstituted under this section after the expiration of six years
from the date when the cause of action arose. _f
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97. The municipal fund and all property vested in a Council shall be appliec for &P&l&;ﬂ&gl
the purposes of this Act within its area : . gnr%my
Provided that, it shall be lawful for the Council with the sanction of the Director g‘:&dsw‘ﬂ:ﬂ
or any officer duly authorised by him in this behalf— the

() to incur expenditure in the acquisition of land or in the Construction ;“;;;‘_“’"’“'

maintenance, repair or purchase of Works beyond the limits of its arex for the pur-

pose of obtaining a supply of water required for the inhabitants of the municipal -
area or of providing the supply of electrical energy or gas for the use of the inha-
bitants of the nunicipal arca or of establishing slaughter-houses or places  forthe
disposal of night-soil or sewage or carcasses of animals or for drainage works or

for the purpose of providing mechanically propelled transport facilities for the
conveyance of the public or for the purpose of setting of dairies or farms fo: the
supply, distribution and processing of milk or milk products for the benefits of the
inhabitants of the municipal area, - or for any other purpose calulated to promote

the health, safety or convencinece of the inhabitants of the municipal area ; or

(%) to make a contribution towards expenditure incurred by any other local
authority or out of any public funds for measures affecting the health, safety
or conveneience of the pub'ic and calculated to benefit directly the residents within
the limits of the contributing Council :

Provided further that, nothing -in this sectiot. or in any vther provisicn of this

as aforesaid it has coustructed works beyond the limits of the municipal area for
the supply of water or electrical energy or gas or for drainage as aforesaid—

(3) to supply or exlend to or for the benefit of any persons or buildings or
lands. ic any place whether such place is or is not within the limits of the munici-
pal area. any quantity of witer or clectrical cnergy or gas not required for the
purposes of this Act witkin the muricipal area, or the advanfages afforded by
the system of drainage works on such terms and conditions with regard to pay-
ment and to the eontinuance of such supply or advantages as shall be settled
by agreement between the Council and such persons ‘or the occupiers of owners
_of such buildings, or lands, or

. (i) to incur any expenditure, on such terms with regard to payments as may
be settled as aforesaid, for the construction, maintenance, répairs, or alteration
of any connection pipes or any electric or  gas supply lines or other works
necessary for the purpose of such suply or for the ‘extension of snch advantages,

i) to make contributions towards the construction, establishment or
maintenance of institutions referred to in clause (#) of . sub-section (3) of
section 49,  subject to the condition that the totel of such coptributiohs in.
any ﬁugncial year shall not exceed two per cent. of the general revenues
(c:;cludmg Government  grants) of the Council for the previous financial
vedr :

Prpvided that such contributions may, wtih the prior approval of the State
Government,exceed two per cent, but not five per cent of such revenues.

98. It shall not be necessary for a Council to obtain sanction of the Director under gmih

the last preceding section, if the Council, in an emergency, decides to  give onlo”n regarding
its fire fighting equipment, road-roller, bull-dozer or ambulance car to any other loan of fire
local authority in the District. The terms and conditions of the loan shall be such fighting
as the Council and the borfowing local authority may mutually agree. etc.
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99. (1) It shall be lawful for a Council to deposit, with the State Bank of India

r such*other Bank as may hereafter be appointed to conduct the business of
overnment treasury or in any other scheduled bank or with the sanction of the State
Government in any c¢-operative bank in the State of Maharashtra, any surplus
funds in its hands which may not be required for cusrent charges, and to  invest such
funds in public securitics in the name of the Council, and from time to time, to dis-
pose of such securitieg as may be necessary. ' :

(2) All surplus fumas over and above what may be required for current expeniiih,
unless deporited or invested as provided for in sub-section (1), shallbe deposited
in the local Governmebt treasury or such other place of security as may be approved
by the Coliector. | ‘ : ' ‘

100. Subject to rules made under this Act, the President may, on behalf of a
council compromise any suit instituted by or against it, or any claim or demand
arising out of any confract entered into by it in accordance with this Act for such
sum of money or othér compensation as shall be deemed sufficient.

*When any such compromise is made, the President shall forthwith submit to the
Council a report of the action taken by him indicating therein inter alia the reasons
for which such action was considered nece$sary.]

CHAPTER VIII
BUDGET AND ACCOUNTS

101. (1) The Chief] Officer shall each year 4[before the 31st day of Doeceniber
prepare, under the difection of the President, the annual budget containing}—

(f) a statement showing the income and expenditure of the Council for the
previous financial )rea.r ;o :

- (i} a statement showing the income and expenditure of the Council from the
Ist day of April to the 30th day of November of the financial year then current
and an estimate of the income and expenditue for the remaining portion of the
current year : '

(iif) an estimate ¢f the income and expenditure of the Council during the
ensuing financial yelur and  estimate of the closing balance in the municipal
fund at the end of|the current year ;

({¥) proposals foriany change in the taxes, fees or other charges to be levied for
the ensuing year. :

(2) Such statcmentﬂi and estimates shall be prepared under such heads of account
in-such form as may bé prescribed under the Municipal Account Code framed under
sub-scgtion {7) of sedtion 102. ' :

5[(24). The Presjdent shall on or before the 31st day of Decomber place before
the standing Commitfee the budget prepared under sub-sections (/) and (2) and
call a meeting of the Standing Committee on or before the 15th day of January to
consider the said budget. Wo business oher than consideration of the budget

shall be {ransacted as $uch meeting which shall be continued, if necessary, from time

to time, upto the 31st day of January.

! These words were substituted for the words *“a Council May ” by Mah. 4 of 1974, s. 21(ag).
t This portion was added, ibid, s. 21(b).

# The words * of Coungcil ” were deleted, bid, s, 21(c). ~ o :

* These words, figures apd letters were substituted for the words, figures and letters * on or before

) the 31st day of Dzcember prepare and placs before the Standing Committee— *, 1bid, 8, 22(1)a).

% These sub-seciions were iﬂserted3 ibid, s, 22(1)(b).




Repincement Serjes. No. LX—p. 132 = o |
1965 : Mah. XL] . Mabharashtra Municipalities Act, 1965 7469

(2B) If the President fails to place the budget before the Standing Committee or
call a meeting of that Committee by the dates specified under sub-section (24), the
Collector shall, on receipt of an intimation that effect from the Chief Officer or a
Councillor, or suo motu, cause the budget to be propared and placed before the
Standing Committee through the Chief Officer, as soon as possible, at a meeting called
by the collector for that purpose, -

_(3) The Standing Committee shall consider the estimates and the proposals of

~ the Chief officer and submit them to the Council with such recommendations as

it may deem fit to make, before the 31st day of January :

Provided that, if the Standing Committee fails to make its recommendations
before the 31st day of January, the President shall place the statements and
estimates before the Council without the recommendations of the Standing
Committee, : - :

(4) The Council shall consider the estimates prepared by the Chief Officer and
the recommendations of the Standing Committee, if any, and adopt the budget

estimates with or without modifications. not later than the 28th day of February : ,

. Provided that, when a Council is indebted to a Government or Government has
guaranteed any loan raised by a Council in the open market or otherwise, the budget
of the Council shall be adopted only with the previous sanction of the Director :

Provided further that, nothing in the first proviso, shall be deemed to prevent
the Council during the first quarter of the financial year or til] the budget is sanctioned

whichever is earlier, from paying from its municipal fund, cost of the sanctioned

establishment and contingencies :

}Provided also that, if #he Council fails to adopt the budget on or bef’ore‘the
28th day of February, the President shall forthwith submit the budget to the
Director for his approval. The Director shall, within thirty days from its receipt

approve such budget with or without modifications, or return it to the President, .
with such directions as he may think fit to give, for reconsideration. When any
such budget i3 approved by the Director, it shall be deemed to have been duly -

sanctiond.] , _ .
(5) No budget shall be approved by the Council unless provision is made therein—
(@) for the payment as they fall due of all sums and of all instalments of principal

and interest for which the Council may be liable under this Act or any other law -

for the time being in force ; . | ’
(b) for the payment of contributions to the special funds constituted under
this Act such as the Salary Reserve Fund and Water Supply Reserve Fund ;
(c) for the payment of salaries and allowances of the officers and servants
[working under the Council ;] SRR o
~ 3[(cq) for an amount equal to such-per cent of the estimated currant revenues
of the Council as the State Government may, by general or special order, direct,
for improving the living and working conditions of its sanitary staff ;] S
" (d) for-a minimum cash balance at the end of the year (exclusive of the balance,
if any, in any statutory fund) of such amount as may be prescribed by rules
by the State Government. . ‘ ) .
(6) The budget so sanctioned may be varied or altered by.the Council, from time
to time, as circumstances- may render desirable : S

1 Tis proviso was added by Mah. 4of 1974,5.22() (@.
% These words were substituted for the words “of the Council” ibid., 5. 22(1} (d.)
3 Clause (ca) was inserted by Mah. 45 of 1975, s.8, .
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Provided lilat, the Standing Committee or any other Committee appointed under

this Act-may within the budget so sanctioned, sanction re-appropriations not exceed- .

ing such limits as may in respect of each class of Council be prescribed by rules,
from one sub-head to another or from one minor head to another under the same
major head and controlled by the same Committee. A statement of such re-appro-
priations shall be submitted to the Council at its next meeting :

Provided further that, no such rg-appropriation shall be done from the amounts
carmarked towards the repayment of any loan and interest thereon and towards
contributions to any fund or funds constituted under the provisions of this Act.

(7) (a) Save in an emergency, no sum shall be expended by or on behalf of any
Council unless such sum is included in the budget for the time being in force.

(b) If any sum which is not so included in the budget, is expended in an emer-
gency, the circumstances in which such sum was expended shall “forthwith be
reported by the President to the Councii and the Collector, with an explanation
of the way in which it is proposed to cover such extra expenditure.

Municipal  102. () Accounts of teceipts and disbursements of every Council shall be
accounts. kept in accordance with the rules contained in the Municipal Account Code pres-

cribed by the State Government and shall be placed before the Council m the
prescribed manner.

(2) After the end of each official year the Chief Officer shall arrange to get
prepared, and if so required by section 104 get audited by the Municipal Auditor,
the accounts of the |Council for the year and shall place them before the Council
not later than the 30th| day of June of the following year. ‘

(3) An abstract of the annual accounts as passed by the Council showing the
receipts and disbursements of the municipal fund under each head of receipt and
disbursement, the charges for establishment, the balance, if any, of the fund remain-
ing unspent, and such other information as may be required by the State Government
shal! be fortvarded by|the Council to the Director, not later than the 3ist day of
July of the next financial year.

Publication  103. The quarterly and annual accounts, receipts and disbursements, and the
of accounts. budget when sanctioned, shall be open to inspection by any adult inhabitant in the

municipal area. A note to that effect thata statement of such account and the
budgét are so kept for inspection shall be published in the local newspapers.

regard to such audit be exercised and performed alsc by the Director.

(2) 1n addition to the audit provided for under the provisions of the said Act,—
(a) an ‘* A’ Class or * B’ Class Council shall make arrangements for the audit
of its accounts by a Municipal Auditor at such intervals and in such manner
as may be prescri H )
(b) a ‘T’ Class Council may, or if so required by the State Government shall,
make arrangements for the audit of its accounts as such intervals, in such manner
and by such agency‘ as may be prescribed.

(3) The auditor shall, for the purposes of audit have access to all the a.ccounts
“and relevant records of the Council. :

£
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104. (I) The provigions of the Bombay Local Fund Audit Act, 1930, shall apbly Bom
to the audit of accounts of every Council, subject to the modification that the xxv
powers conferred and |duties imposed by that Act on the Commissioner may in of3

1930
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CHAPTER IX . .
‘ MUNICIPAL_V jTAXATION

(1) Imposition of compub'or'y and voluntary taxes

105, (I) Subject to any general or special orders which the State Government Imposition
may make in this behalf, a Council shall impose, for the purposes of this Act, the °f°°t?’;u}“'
taxes listed below :— , - Sory taxes.

() a consolidated property tax on lands or buildings or both situated within
_ municipal area, based on their rateable value as detéermined in accordance with
section 114;

. (b) an octroi;

. o - » ] * * - »

tj(d) a tax on cinemas, theatres, circuses, carnivals and other performances
and shows;} :

(¢) a tax on advertissments other than advertissments published in the news-
papers :

I'sProvided that, the maximum and minimum rates at which the taxes aforesaid
hall be lovied in different classes of municipal areas and other matters relating to

. imposition, assessment, collection and exemptions thereof shall be such as may be
prescribed by rules.

(2).iThe consolidated tax on property shall include—
’ * {a) a general tax; '
(5) a general water tax;
(¢) a lighting tax;
(d) a genoral sanitary taxj
8[(e) a specisl latrine tax.]

106. If under any special or general order issued under sub-section () of the Lossof
last preceding section, the State Government grants exemption in respect of any incomefrom
class of property or persons from lovy of the taxes specified in sub-sections (7) and (2) #x3ueto
of that section, the State Government may under appropriation duly made by 1aW 1o be re.

in this behalf, annually réimburse to the Council concerned, an amoéunt approxi- imbursed by
mately equal to the Joss that the Council thereby incurs. The decision of the State Government,

regarding—
() the mode of assessing the logs, and ’
(#) the amount of loss incurred by each Council concerned each ye;t,
shall be final. | - |
:%{c was deleted by Mah. 16 of 1975, Schedule II,

was substituted for the original by Mah. 14 of 1966, s, 7,
% Clause (¢) was added by Mah. 45 of 1975, 4.9, . ‘ .

L

®
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107. Ifa “C’ Class Council, by a resolution passed at a meeting by a majority of-}.'m“’“ i
not less than two-thirds of the total number of the Councillors decides that, for rea- jng G+~
sons to be specified in such resolution it cannot levy any of the taxes specified in sub- Class
sections (7) and (2) of section 105; the State Government may exempt such Council Councils
partially or fully from levying such tax or taxes for a period to be specified by the from levying
State Government in that behalf. The Council shall not in such a case be entitled m
to any reimbursement of losses as provided in tfie last preceding section. : ’

108. Subject to any general or special orders which the State Governshent may m“"“
make in this behalf, a Council may impose, for the purposes of this Act, any of the council may

‘ following taxes, namely :— imptoee.
IVof () & tax on all vehicles (excluding motor vehicles as defined in the Motor
1939. - Vehicles Act, 1939), boats or animals used for riding, draught or burden and kept
for lllme within the municipal area, whether they are actually kept within or outside
. such areza ; 5 '
: . () a toll on vehicles [(excluding motor vehicles save as provided in section 20
. Bom. of the Bombay Motor Vebicles Tax Act, 1958)} and animals used as aforesaid,
lx‘x. entering the municipal area but not liable to taxation under clause (a);
1958,  .(¢) a‘tax on dogs kept within the municipal area;
. (d) = special sanitary tax upon private latrines, premises or compounds cleansed
by municipal agency, after notice given as hereinafter required; :
(e) a drainage tax; : i '
(f) a special water tax for water supplied by the Council in individual cases,
charges for such supply being fixed in such mode or modes as shall be best suited
to the varying circumstances of any class of cases or of any individual case;
. (g) a tax on pilgrims resorting periodically to a shrine within the limits of the
hd Council ; . o
(k) a special educational tax ; _
(i) any other tax 2[(not being a tax on professions, trades, callings and
employents),] which under the Constitution of India the State Legislature has
power to impose in the State : . L ) _
" Provided that, no special sanitary tax in respect of private latrines, premises or
compounds shall be levied, unless and until the Council has— -
(/) made provision for the cleansing thereof by manualilabour, or for con-
ducting or receiving the sewage thereof into municipal sewers, and
(i) issued either severally to the persons to be charged, or generally to the |
inhabitants of the municipal area or part thereof to be charged with such tax,
one month’s notice of the intention.of the Council to perform such cleansing

and to levy such tax. .

“‘, 109. A Council before imposing any of the taxes referred to in section 108 shall Procedure
observe the following preliminary procedure :— . ‘ ?;eil;lmmqry
(a) it shall, by resolution passed at a special meeting, select for the purpose tax uml .
one or other of the taxes specified in that section and approve the by-laws section 108,
concerning the tax selected, and in such by-laws specify— ' .
(i) the classes of persons or of property or of both, which the Council proposes
to make liable, and any exemptions which it proposes to make ;
(#) the amount or rate at which the council proposes to assess each such class;
(itf) the mode pf levying and recovering the tax and the dates, on which it
or instalments (if any) thereof shall be payable;

'(iv) all other matters which the State Gove_.rnm'ent'by rules xﬂade' in this

| behalf may require to be specified therein ; _
~ (b) when such a resolution is passed, the Council shall take further action to
. . obtain the previous sanction of the State Government to the by-laws under

~ section 322.

& Thess brackets, words and figures were inserted by Mah. 43 of 1969, s. 17.
!Thmbg::ckets ‘:gd}words were inserted by Mah, 16 of 1975, Schedule I1.
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Discro- 139,  After the by-laws in respoct of any discretionary tax are sanctioned by the
tiomary BX o0 G overnment. under the last preceding section, such tax shall be brought into
“tioned not force on or after ‘a date to be specified by the State Government in its sanction,
a
wi

il

tobe
‘od

£

l

Government.

I

Localpubli-  111.. [The bye-laws referred to in sections 109 and 110, as sanctioned and publi-
"‘bt;_"l‘;g shed in the Official Gazette, shall be displayed by the Council on its notice-board in the
relating to Municipal office. The Council shall also publish a notice in the prescribed form
taxes with int a local newspaper informing the inhabitants of the municipal area of the subject-
notice. matter of the bye-laws so displayed and the date ‘on which they shall come into
force.” Such date shall, however, be not less than - thirty days from the date of
publication of such notice :]

Provided that—

(@) a tax leviable by the year shall not come into force except on one of the
following days, ely the first day of April, the first day of July, the first day
of October or the first day of January in any year; and if it comes into force on
any day other than the first day of April, it shall be leviable by the quarter till the
first-day of April then next ensuing.

(b) if the levy |of a tax, or a portion, of a tax, has been sanctioned for a fixed
period only, the levy shall cease at the cortclusion of that period, except so far as
regards recovery of arrears which may have become due during that period.

Councilmay 112. (J) Notwithstanding any rule, by-law or resclution specifying the amount
vary rates or rate at which a tax is leviable, a Council may, by a resolution passed at a special
°f§i‘$r'sm meeting,"decide to increase or reduce the amount:or rate at which such tax is
Timits, leviable and to that extent the by-laws already sanctioned by the State Government
shall be deemed to have been suitably amendediwith effect from the date specified

in the notice referred to under{sub-section (2) : _

Provided that— _
(@) such increase or reduction shall be within the maximum and minimum

- limits fixed in respect of such tax under the rules ;
2% * * »* " * *

€2) When a Council has by a resolution decided to increase or reduce the amount
or rate at which tax is leviable, the Council shall publish in the municipal area
the resolution together with notice specifyingfa date,“whichTshall} not belless than
thirty days from the date of publication of such notice, from which the amount or
rate at which any tax is leviable shall be increased or reduced. The.tax at the amount
or rate so increastd”orTreducedfshallfbe}leviable from the date specifiedfinfsuch
patice.’ ,

{2) Assessment and liability to tax on buildings and lands

Appointment 113 (7) The State Governient may by notification in the Official Gazette,—
of &‘“(th"md (o) appoint such officers of the Town Planning and Valuation Department as
a]omu“ e it thinks fit to bg authorised Valuation Officers for the purposes of this Act; and

(b) define the municipal areas within which such officers shall exercise the
powers conferred and perform the duties imposed upon them by or under this Act

1 This portion was substituted for the portion beginning with * The bye-laws 1cferred to ” and
endinglwith * publication of suchfnotice > by Mah. 45 of 1975 5. 10, : :
3 The paragraph () was]deleteq, ibid., s. 11. ’

ish- Such a tax shall not-then be abolished without the. previous sanction of the State
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(2) Each Council shall every year pay to the State Government such suni out of
its revenue for the services rendered or to be rendercd in that year by any authoriséd
'Valuatl_on Officer or Officers for its purposes, as the State Government muy by gencral
or special order determine.

(3) Tili such time as an authorised Valuation Officer is appointed for any municipal
area, the powers conferred and duties imposed by or under this Act on such officer
shall in that area be exercised and perormed by the Standing Committec. |

114. (1) In order to fix the rateable valug of any building or land assessalle to Rateable
a property tax, there shall be deducted from the amount of tent for which such vafie how
building or land might reasonably be expected to let, or for which it is actually lot, 5 be
from year to year, whichever is greater, a sum equal to ten per centum of the said cternined.
annual rent, and the said deduction shali be in lieu of all allowances for repairs or

on any other account whatever. :

(2) The value of any machinery contained or situate in or upon any.bui'lding or
1and shall not be included in the rateable valuc of such building or iand.

115. (1) When a tax on building or land or both is imposed, the Chief Officer preparation
shall cause an assessment list of all buildings or lands or lands and buildings in the of assess-
municipal area to be prepared in the prescribed form. ment hist,

(2) For the purpose of preparing such assessment list, the Chiel’ Officer or any
person acting under his authority may inspect any building or land in the municipal
area and on the requisition of the Chief Officer, the owner or occupier of any such
building or land shall, within such rcasonable period as shall be specified in the
requisition, be bound to furnish a tgue return to the best of his knowledge or belief
and subscribe with his signdture the name and place of above of the owner or occupice
or of both and tlie annual rent, if any, obtained and his estimate of the valuc of such
building or land. o

116. (/) When the name of the person primarily liable for the payment of a tax person pri-
on buildings or lands or both in respect of any premises cannot be ascertained, it marily
shall be sufficient to designate him in the assessment book, and in any notice which liable for a
it may be necessary to serve upon the said person under this Act, * the holder ”, Py to
of such premises, without further desdription. : be designa-

. . . . . ted if his
(2) If, in any such case, any person m occupation of the premiscs shall, refuse ni."m'i }:;Sunot

to give such information as may be requisite for determining who is primarily liable be ascertain-
as aforesaid, such person shall himself be liable, until such information is obtained, d.

fdr all taxes on buildings or lands or both leviable on the premises of which he is

in occupation. ' .

117. When the list of assessment has been completed by the Chief Officer, he Authorised -
shall submit the same to' the authorised Valuation Officer appoimrted by the State Valuation
Government for the municipal area. The authorised Valuation Officer shall Officer to
verify the assessment as done by the Chief Officer, if necessary by inspection of as:ecqmem
properties concerned, and raturn the list duly checked and corrected to-the Chief '
Officer within a period of two months. :

118. When the list of assessment is returned by the authorised Valuation Officer Publiecation
under the last preceding section, the Chief ‘Officer, shall give public notice thereof of notice
and of the place where the list or copy thereof may be inspected ; and every person “fasts?";
claiming to be either the owner or occupier of property included in the list, and any ment fsh,
agent of such person, shall be at liberty to inspect the list and to make extracts
therefrom without charge. .
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Public 119, (1) The Chief Officer, shall at the time of the publication of the assessment
t.“°“°°'°f list under the last p! ing section, give public notice of a date not less than thirty
forTo duing 9278, after such publication, before which objections to the valuation or assessment
objections. in such list shall be made ; and in all cases in which any property is for the first
time assessed or the assessment is increased, he shall also give notice thereof to the
owner or occupier of the property, if known, and if the owner or occupier of the
property. is not known, he shall affix the notice in a conspicuous position on. the

property. ; :

(2) Objections to the valuation and assessment on any property in such list shall,
if the owner or occupier of such property desires to make an objection, be made
by such owner or occupier or any agent of such owner or occupier to the Chief Officer
before the time fixed in the aforesaid public notice, by application in writing, stating
the grounds on which the valuation or assessment is disputed ; all applications
so made shall be registered in a book to be kept by the Chief Officer for the purpose.

Maharashtra Municipalities Act, 1965 [ 1965 : Mah. XL

_Objection 120, After the period given in the public notice referred to in section 118 expires

how to be the Chief Officer shall forward to the authorised Valuation Officer for the municipal

dealt with. geq the assessment list along with objections received. The authorised Valuation
Officer shall investigate and dispose of the objections after allowing the objector an
opportunity of beii%g‘ heard in person or by agent and cause the result thereof to
be noted in the boak kept under the last preceding section and caus¢ any amendment
necessary in accordance with such result to be made in the assessment list :

Provided that, before any such amendment is made the reasons therefor shall
be recorded in the book aforesaid.

Authentica- 121 () The list so finally made by the authorised Valuation Officer shall be

“';:.ﬂ of list authenticated by him-under the seal of his office and his signature and he shall endorse

Beat, & certificate thereon that no valid objection has been made to the valuation and assess-

. Eent_oonmined in the list, except in cases in which amendments have been made
therein. . | -

(2) The list so authenticated shall be deposited in the municipal office, and shafl

there be open for inspection during office hours to all owners and occupiers of pro-

-perty entered therein or to the agents of such persons, and a notice that it is so open '

l[stl;all_ be published before the 31st day of July of the official year to which the list
relates : ] :

_Provided that, tixe Collector may, for reasons to be recorded, allow the publica-
tidn' of such notice at-a later date, but not later than the 31st day of December
of the official year aforesaid.] } .

Authentic 122, .Subject to such. alterations as may be made therein under the provisions
list h;"".f“ ofthe next succeeding section and to the result of any appeal or revision made under
. Conclusive. saction 169 or 171, the entriés in the assessment list so authenticated and deposited

and the entries, if any, inserted in the said list under the provisions of the next succeed-
- ing section shall be accepted as conclusive evidence— .

(i) for the pubom of all municipal taxes, of the valuation, or annual rent,

on the basis p ibed in section 114 of buildings or lands or both buildings.an_d :

lands, to which such entries respectively refer ; and

(if) for the purposes of the tax for which such assessment list has been prepared
of the amount of the tax leviable on such buildings or lands or both buildings and
lands in any official year in which such list is in force.

1 This portion was substituted for the words ** shall be forthwith published " by Mah. 45 of 1975,
s. 12 _ . .
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123, (/) The Chief Officer, in consultation with the authorised Valuatior Officer, Amendment’
may at any time alter the assessment list by inserting or altering an entry in respect of assgss-
of any property, such entry having been omitted from or erroneously made in the mentlist.
assessment list through fraud, accident or mistake or in respect of any building con-
structed, altered, added to or reconstructed in whole or in part, where such construc-
tion, alteration, addition or reconstruction has been completed after the preparation
of the assessment list, after giving notice to any person interested in the alteration
of the list of a date, not less than one month from the date of service of such notice,

before which any objection to the alteration should be made. _

(2) An objection made by any person interested in any such alteration, before th
time fixed in such notice, and in the manner provided by section 119 shall be dealt
with in all respects as if it were an application under the said section. '

(3) An entry or alteration made under this section shall subject to the provisions
of sections 169 and 171 have the same effect as if it had been made in the case of
a building constructed, altered, added to or reconstructed on the day on which such _—
construction, alteration, addition or reconstruction was completed or on the day on
which the new construction, alteration, addition or reconstruction was first occupied
whichever first occurs, or in other cases, on the eatliest day in the current official
year on which the circumstances justifying the entry or alteration existed ; and the
tax or the enhanced tax, as the case may be, shall be levied in such year in the propor-
tion which the remainder of the year after such day bears to the whole year:

11124, (I) It shall not be necessary to prepare a new assessment list every Year. preparation
Subject to she provisions of sub-section (2), the Chief Officer may adopt the ofnew
preceding year’s assessment list for the new year, with such alterations as he thinks ?_ssesmgcnt

P . ist an
fit to .mdke : periodical
Povided that— . _ _ revision of
(!) a notice under sub-section (1) of section 119 shall be given in all cases in {;‘ﬁf‘e‘;le

which any property is for the first time assessed or the assessment is increased ;
(i!) a notice under sub-section (2) of section 121 shall be published about the
adoption of the list. )

(2) The revision of the rateable values of all properties in the municipal area
shall, as far as possible, be done once in four years, and once done  shall remain in-
force until they are rivised under this sub-section. Subject to the rules, if any,
made in this behalf, the Chief Officer may undertake the work of revision of rateable
values for the whole municipal area at one time, or may divide the municipal
area into suitable divisions and may undertake the work of revision for each
division at such time as he decms fit, but the revision of the rateable values of all
propeities in the municipal area shall, as far as possible, be completed in four
years, '

125, (1) Subject to the provisions of sub-section (2), property taxes 3assessed primary

upon any premises shall be primarily leviable as follows, namely :— responsibi-
(@) 1f the premises are held immediately from the Government or from the lity for °
Coungcil, from the actual occupier thereof : aiapind

Provided that, property taxes due in respect of buildings vesting in the Govern- Whtom“-’
ment and occupied by servants of the Government or other persons on payment of rent "
shall be leviable primarily from the Government ;

(b) if the premises are not so held—
(i) from the lessor if the premises are let;
(i) from the superior lessor if the premises are sub-let ; .
](iii)_ from the person in whom the right to let the premises vests if they are
unlet. 2 )

1 Section 124 was substituted for-the original by ﬁh. 45 of 1975, 5. 13.
3/263—19

\
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(2) If any land has
.such tepant has built
fand and upon the bu

Maharashtra Municipalities Act, 1965 - [1965 : Mah. XL
been let for any term exceeding one Yyear to a tenant, aqd

updn the land, the property taxes assessed upon the said
llding erected thereon shall be primarily leviable from the said

tenant or any person deriving title from the said tenant by the operation of law or by
assignment or transfer but not by sub-lease or the legal representative of the said
tenant or person whether the premises be in the accupation of the said {enant or

person or legal repre

When occu-

tentative or a sub-tenant.

126. (1) If the suh due.on account of any property tax remains unpaid after a

piers may be bill for the same has been duly served upon the person primarily liable for the pay-

held liable men( thergof and the s
for payrgent .

of property

aid person be not the occupier for the time being of the premises

in respect of which the tax is due, the Chief Officer may serve a bill for the amount

taxes, Upon the occupier of the said premises, or, if there are two or more occupisrs thereof,

may serve a bill upon
whole amount due to
the aggregate amount

each of them for such poition of the sum due as bears to the
the same ratio which the rent paid by such occupier bears to
of rent paid by them both or all in respect of the said premises.

(2) If the occupicr ¢or any of the occupiers fails within thirty days from the service
of any such bill to pay|the amount therein claimed, the said amount may be recovered

from him.
(3) No arrear of a

property tax shall be recovered from any occupier under this

section which as remained due for more than-one year, or which is due on account
of any period for which the ocoupier was not in oocupation of the premises on which

the tax is assessed.

@ If any'sum is paid by, or recovered from, an occupier under thié section, he
shall be entitled to cradit thercfor in account with the person primarily liable for the

payment of the same.

Partial 2
remission in respect of which a

in respect :
of property has remained vacant

127. (1) Where any building or land the tax whereof is payable by the vear, or

special sanitary tax is payable by the year or by instalments,
nd unproductive of rent throughout the year or portion of

remaining the year for which such tax is leviable, or throughout the period in respect of which
unoccupied. any mnstalment is pay4ble, the Council shall remit or refund not more than one-half
of the amount of the {ax or instalment of the tax, as the case may be ;

Provided that, no such remission or refund shall be granted unless notice in writing
of the fact of the building or land being vacant and unproductive of rent has been
given to the Chief Officer, and that no remission or refund shall take effect for any
period previous to the day of the delivery of such notice.

(2 Where any such building or land as aforesaid—
(a) has been vacant and unproductive of rent for any period of not less than

ninety consecutive days, or

(b) consists of separate tensments one or more of which has or have been vacant
and unproductive of rent for any such period as aforesaid, or
(¢) wholly or in great part demolished or destroyed by fire or otherwise' depri-

. ved of value,
the Council may remi

it may think equitable.
|

(3) The burden of p
section shazl be upon

When buil-
ding or land tion, a building or la
"‘;’:‘.f&u‘gi?,g who has a continuin

of rent. by such ienant -or

t or refund such portion, if any, of the tax or instalment as

r&\;]i;lg the facts entitling any person to claim relief under this

128. For the purposes of clause {a) of sub-section (2) of the last preceding sec-

nd shali be deemed to be productive of rent, if let to a tenant
right of occupation thereof, whether it is actually occupied
ot.
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129. (I) Whenever the title of any person primarily liable for the payment of.a Parties to
tax on buildings or lands or both to or over such land or building-or both is trans transfer of
ferred, the person whose title is so transferred and the person to whom the same is P.mf"’f?.’ fo
transferred shall, within three months after execution of the instrument of transfer 5t transfor
or after its registration if it be registered, or after the transfer is effected if no instru- = )

ment be executed, give notice of such transfer in writing to the Chief Officer.

(2) In the event of the death of any person primarily liable as aforesaid, the person
to whom the title of the deceased shall be transferred as heir or otherwise shall
give notice of such transfer to the Chief Officer within one year from the death of

the deceased. .
© (3) If the person liable to give the notice referred to in sub-section (/) or sub-
section (2) fails to give such notice, he shall, on conviction, be punished with fine
which may extend to fifty rupees.

130, (I) The notice to be given under the last preceding section shall be in the Form of
form of Schedule II or Schedule III, as the case may be, and shall state clearly and notice.
correctly all the particulars required by the said form.

(2) On receipt of any such notice, the Chief Officer may, if he thinks it necessary,

XVI require the production of the instrument of transfer, if any, or a copy thereof obtained
of under section 57 of the Indian Registration Act, 1908.
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131. (I) Every person primarily liable for the payment of a tax on buildings or In absence
lands or both who transfers his title to or over such building or land or both without of notice,
giving notice of such transfer to the Chief Officer as aforesaid shall, in addition to 8bility fo
any other liability which he incurs through such neglect, continue to be liable for mi,;:, on
the payment of the said tax on the building or land or both until he gives such notice, original
or until the transfer shall have been recorded by the Council. holder.

{2) But pothing in this section shall be held to diminish the liability of the trans-
feree for the said tax or to affect the prior claim of the Council on the said building
and land conferred by section 162, for the recovery of the tax on the land or building
-or both. - '

132. A Council may, instead of imposing a special water tax at normal rates, Fixed
in individual cases, fix rates for supply of water by measurement, or arrange with and
any person on his application to supply on payment, periodical or otherwise, water ?0, ‘payment
. belonging to the Council, in such quantities or for such purposes, whether domestic in fieu of '
or otherwise, on such terms and subject to such conditions as it shall fix by agree- special
ment with such person : ' - : + water tax,

Provided that —

(@) the meters, connection pipes and all other works necessary for and incidental

. to such supply, and all repairs, extensions and alterations of such works shall be

under the control of the Council and the expense thereof shall, so far as is not

inconsistent with the rules or by-laws, be defrayed by the persons liable for the
charges or payments fixed in respect of such supply ; and

" (b) such supply of water shall be and shall be deemed to have been granted,
subject to all such conditions as to the limits or stoppage thereof and as to the

revention of waste or misuse, as are prescribed in the by-laws for the time being
in force. :

133. Where a Council has made provision for the cleansing of any factory, hotel Power to
orclub or any group of buildings or lands used for any one purpose and under one n:g;"‘ﬁ“'u :
management, it may, instead of lévying in respect thereof any special sanitary tax of special
imposed under this Chapter, fix a special rate and the dates and other conditions for sanitary tax.
periodical payments thereof ; such rate, dates and conditions shall be determined
either,— o .

(@) in accordance with the by-laws for the t‘me being in force ; or

(b) by written agreement with the person who would have been otherwisé liable
for the tax, provided that in fixing the amount of such rate proper regard shall
sbe had to the probable cost to the Council of the service to be rendered.

134. Every sum claimed by a Council as due under any of the provisions contained Recovery of
in section 132 or 133 shall be deemed to be an amount claimed on account of a tax sums clai-
and shall be recoverable in the same manner as an amlount of a tax is recoverable o 1%

under this Act. ;he .lusg t:o
sections.

135, Nothing in section 132 shall preclude a Council to contract with any person Council may
to supply for use beyond the munjeipal area any quantity of water belonging to it seil s“ffplul
but not required by it, at such rates and on such conditions as it may think fit : water 1o

. ' i : " municipal

Provided that, such rate shall be in po case lower than the rate chargeable for acea.

water supplied for similar purposes within the mudicipal area. .
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@) Octroi and Tolls.

136. For the purposes of thisAct, unless the Council otherwise determines by
meking the necessary by-laws, the octroi limits of the Council shall be deemed.
to be co-terminus with the limits of the municipal area.

137. . (7} A person bringing into or receiving from beyond the octroi limits of a
Council any animal or goods on which octroi is payable shall, when required by an
officer authiorised in this behalf by the Chief Officer an :so far as may be necessary
for ascertaining the amount of tax chargeable, —

(@) permit that officer to inspect, examine, weigh and otherwise deal with such
animal or goods ; |

(8) communicate to that officer any information and exhibit to him any bill,
invoice or document of a like nature, which he may possess relating to such animal
or gocds ; and ‘

(c) make a declaration in writing to that officer regarding the coirectness and
ent shown to him.

inging into or receiving from beyond the octroi limits of a
Council in which octroj is leviable, any conveyance or package, refuses on demand
of an officer authorised by the Chief Officer in this behalf, to permit the officer to
inspect the contents of the conveyance or package for the purpose of ascertaining
whether it contains anything in respect of which octroi is payable, the officer may
cause the conveyance or package to be taken without unnecessary delay before
such Executive Magistrane, as the State Government appoints in this behalf by
name or office, who shall cause the inspection to be made in his presence.

138. An officer demanding octroi by the authority of the Council shall tender to
every person introducing or receiving anything on which the tax ‘is claimed, a bill
specifying the animal o1 goods 1axable, the amount claimed, and the rate at which
the tax is calculated.

139. 'Where any anitnal or goods passing into a municipal area are liable to the
payment of octroi, any [person who, with the intention of defrauding the Council, -
causes or abets the intrpduction of or himself introduces or attempts to introduce
within the octroi limits of the Council any such animal or goods upon which payment
of the qctroi due on such introduction has neither been made nor tendered, shail,
on conviction, be punished with fine which may extend 1o ten times the amount of
such octroi or to two hundred rupees, whichever may be greater, ' .

140. . A Council impgsing any toll uader this Act, shall cause to be kept at each
place where such toll is to be collected, a table showing the amounts leviable in all
cases provided for in the by-laws including the terms, if any, on which the Liability
to pay such tolls fnay be compounded by pericdical payments ; and it shall be the

. duty of every person aythorised to demand payment of a toll, to show such table

Power to
seize vehicle
or animal or
goods for
non-payment
of octroi or
Sposs of

o
seized pro-
pesiy. .

on the request of any person from whom such demand is made.

141.. (1) In the case of non-payment on demand of any octroi or of any tolt levia-
ble by a Council, any on appointed to collect such octroi or toll may seize any
animal or goods on which octroi is chargeable, or any vehicle or animal on which
the toll is chargeable, or any part of the burden of such vehicle or animal which is
of sufficient value to satisfy the demand, and may detain the same. He shall there-
upon give the person in| possession of the vehicle, animal or thing seized, a list of
the property together with a written notice in the form: of Schedule VI,
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(2) When any property seized is subject to speedy decay, or when the’ expensé
of keeping it together with the amount of the octroi or toll chargeable is likely to
exceed its value, the person seizing such property may inform the person in whose
‘possession it was that it will be sold at once ; and shall sell it or cause it to be sold
accordingly unless the amount of octroi or toll demanded be forthwith paid.

(3) If at any time before a sale has begun, the person from whose possession the
property has been scized, tenders at the municipsl office the amount of all expenses
incurred and of the octroi or toll payable, the Chief Officer shall forthwith deliver
to him the property seized.

(4) Tf no such tender is made, the pmpeft-y seized may be sold, and the proceeds
of such sale shall be applied in payment of such octroi or toll, and the expenses
incidental to the seizure, detention and sale. o

(5) The surplus, if any, of the sale-proceeds shall be credited to the municipal
fund, and may, on application made to the Chief Officer in writing within three years
next after the sale, be paid to the person in whose possession the property was when
seized, and if no.such application is made, shall be the property of the Council.

142, A Counvil, if it thinks fit, instead of requiring payment of octroi due from Power to
any person, mercantile firm or public body to be made at the time when the animals m;:"“““‘
or goods in respect of which the octroi is leviable are introduced within its octroi '
limits, may at any time direct thatean accouni-curzent shall be kept on behalf of the
Council of the octroi so due from such person, firm or body. Such account shall
be settled at intervals not exceeding oue month, and such persor, firm or public
body shall give such information or details and make such deposit or furnish such
sseurity as the Council or any officer authorized by it in this behalf shall consider
sufficient to cover the amount which may at any time be due from such persen, firm
or body in respect of such dues, Any amount so due av the expiry of any such interval
shall, for the purposes of Chapter X be deemed to be, and shall be recoverable in
the same msnner as, an amount claimed on account of any tax recoverable under
the said Chapter. '

143, Where any agreement such as is referred to in sub-section (2) of section Joit
85 has been entered into, such one of the bodies entering into the agreemert as by ‘;"mg’n of
the terms thereof shall be specified in this behalf, shall have the same power to estab- Wm.,‘,’,t
lish such octroi limits and octroi stations as that body may deemn necgssary for the how made.
entire area in which the octroi is to be collected, and shall have the same power of :
collesting octroi on animals or goods or both brought within the limits so established
and the provisions of the act under which that body is constituted relating to ociroi .
shall apply in the same way asif the limits so established were wholly comprised - '
within the ares subject to the control of that body and the collections made and the
costs, thereby incurred shall, subject to the provisions of section 85, be divided
between the bodies entering into the agreement, in such proportions as shall have
been determined in the agreement. — .

184. (7) Tt shalt be lawful for a Council to lease by public auction the lévy of f Fiﬂ“n‘?‘
any toll that may be imposed under this Aot : - o

Provided that, the lessee shall give security for the due fulfilment of the conditions
of the lease. . ‘
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. {2) Where any toll has been leased under this section, any person employed by the
lessee to collect such toll shall, subject to the conditions of the lease, exercise the
powers and perform the duties conferred and imposed- by sub-sections (1) and (2)
of section 141 on a person appointed to collect a toll, and any property seized, shall
be dealt with as if it ths been seized under the provisions of that section : ,

Provided that, no property seized may be 8old except under the orders of the Chief
Officer. |

“4) LS‘upplemntafy provisions regarding lages,

Powerto o 145, 1[(1)] Where | Council has imposed & tax on vehicles (other than metor

g(l:‘md vehicles) or animals u{ed for riding, draught or burden and kept for such use within -

vobioles or the municipal ares, it may compound with the keeper of any livery-stable or of

saimals Yand horges or such vehicleg kept for sale or hire, for the payment of a lump sum for any

m&‘“ @ period not exceeding one year -at time, in lieu of any amount which such keeper

ootroi]. would otherwise have been liable to pay on account of the tax imposed as aforesaid.
~ Y(2) In lieu of the amount of octroi payable by any occupier of a factory during
any period, a Council may, at the request of such occupier and with the previous
approval of the Director, accept from him such lump sum in advance by way of
composition, as the Director may determine, on the basis of the approximate
quantities of taxable goods likely to be brought into or received by such occupier
within the octroi lixmf*; during such period.]

- Amessment 146, No assessment and no charge or demand of any tax made under the autho-

motinvalid  rity of this Act shall be invdlid by reason of any clerical error or other defect of

of form form, and when any property is desctibed for the purpose of assessing any such tax,
it shall be sufficient to_describe it so that it shall be generally known, and it shall not
be necessary to name t#,e owner or occupier thereof. '

Power of 147. Where it appears to the State Government that the balance of the municipal
: fund of & Council is insufficient for meeting any expenditure incurred under section
~ torequire 309 or for the performance of duies for the performance of which the Director had
Qotmnoils fized a period under seFon 312, the State Government may by notification require
mp"” the Council to impose, within the municipal area, any tax specified in the notifica-
S tion which may be imposed under section 108 and which is not at the time imposed,
within the said area or to enhance any existing tax 1n such manner or o such extent
as the_ State Government considers fit ; and the Coungil shall forthwith proceed
to impbse or snhance in accordance with the requ sition, such tax under the provi-
sions of this Chapter as if a resolution of the Council had been passed for the purpose

under section 109. ‘ ‘ -

* | (5) Fees'

| .
Fees may 148. (1) When any| licence is grantel under this Act, or when permission is
zm  given thereunder for making any temporary erecvion or for putting up any projection
Hosncee, or for the temperary occupation of ary public street or other land vested in the
permission,  Council, the authority granting or giving such licer.ce or permission may charge
ole. a reasonable fee for the| same as determined by the by-laws :
Provided that when permission is given for putting up a projection, the authority
giving t:;wh permission may charge every year a recurring fee until the projection is
removed. \

. 1 Bection 148 was renumbered a8 sub-section (1) of that section and sub-seciion (2) was added by
Mah. 14 of 1968, 5. 8. :
3 Thess words were added, ibid., s. 8 (cf.
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(2) The Council may charge & higher foe by way of penalty for any ereckion or '
projection, or for the use or oocupation of any public street or other land vested in.
the Council, by any person without its permiasion or licence. Such, fes shall be
- leviable irrespective of any other penalty or liability to which the person liable to

gythesamemaybo subject under any other provisions of this Act or any other law -

the time being in force. ' :

The rates of such higher fees shall also be determined by the by-laws.

CHAPTER X.-
RE00vERY oF MUNiozpaL Cramus.

149. All amounts on acoount of taxes, fees or penalties imposed or as may here- Mode of
after be imposed by or under this Act, or rules or by-laws made thereunder and al] recovery of
amounts on account of contract, auction, lease, or any money claimable under this clornabiey
Aot or under the rules or by-laws made thereunder shall, save as athérwise provided, under this -
be recoverable in the manner provided in this Chapter. ' Ao, «
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150. (/) When any amount becomes due‘to the Council under thfs Act ox the Presentation
rules or by-laws madc thereurder, the Chicf Officer shall, with the least practicable of bill for
deiay, cause 1o bé presented to the perscn liable for the payment thereof, a bill for tsums due

. 4]

2 sum claimed as due, Council
the and discount

(2). Every such bill shall specify the period for which, and the property, occupation for prumpt
or thing inrespect of which the sum is claimed and shall also give notice of the liability Payment,
incurred in default of payment and of the time within whick an appeal may be prefer-
red as hercinafter provided against such claim. -

(3) If a person to whom such bill is presented pays, within fifteen days from the
presentation thereof, the whole sum claimed as due, then a discount equal to one .
per cent. of such sum shall be paid by the Council to him in such manner and within
such period as may be prescribed.

151, - If the person to whom a bill has been presented as provided unaer the last When notice
preceding section does not, within fifteen days from the presentation thereof, either— of demand
(a) pay the sum claimed as due in the.bill, or issued.
(b)Y show cause to the satisfaction of the Chief Officer why he is not liable to pay
the same, or '
(¢) prefer an appeal in accordance with the provisions of section, 169 against the
claim, ' «
the Chief Officer may cause to be served upon the person liable for the payment of the
said sum anotice of demand in the form of Schedule 1V or to the like effect.

152. 1If the person on whom a notice of demand has been served under the last When
preceding section, does not, within fifteen days from the service of such notice, pay warrant
the sum derfianded in the notice, such sum with' all costs of the recovery may be M2Y issue.
levied under a warrant signed by the Chief Officer in the form of Schedule V or to
the like effect, by distress and sale of the movable or immovable property of the
defaulter : '

Provided that, where any measures precautionary or otherwise, have been taken in
respect of any such property for the recovery of any sum claimed.by the State Govern-
ment, any proceedings under this Chapter in respect of such property shall abate.

153. (a) Where the property is in the municipal area, the warrant issued under To whom
the last preceding section shall be addressed to an cfficer of the Council ; warrant

(b) where the property is in another municipal area, the warrant shall be addressed 2ddressed.
to the Chief Officer of that area ;

{c) where the property is within the limits :[ a Municipal Corporation other
than the Bombay Municipal Corporation the watrant shall be addressed to the
Municipal Commissioner of such Corporation ; '

{d) where the property is in Greater Bombay, the warrant shall be addressed to
the Registrar of the Court of Smalil Causes of Bombay ;

{e) where the property is in a Cantonment, the warrant shall be addressed to the
Executive Officer of the Cantonment ;

(f) where the property is not within the limits of a Corporation or 2 Municipal
area or a Cantonment, the warrant shall be addressed to a Government Officer not
lower in rank than a Mahalkari or Naib-Tahsildar :

Provided that, such Chief Officer, Municipal Commissioner, Registrar, Executive
Officer or Government Officer may enderse such warrant to a subordinate officer.

. *

154, 1t shall be lawful for any officer to whom a warrant issued under. section Power of
152 js addressed or endorsed, if the warrant contains a special order autherising him entry by
in this behalf, to break open at any time between sunrise and sunset any outer or inner f?_fce. under
door or window of 2 building, in order to make any distress directed in the warrant, * wcia) order
if he has leasonable grounds for believing that such building contains property
which is liabie to seizure under the warrant and if after.notifying his authority and
purpose and duly demanding admittance he cannot otkerwise obtain admittance ;



‘Warrant
how to be
executed.

Sale of
property
distrained
or attached ;

- application

of proceeds
of sale.

7482 Maharashtra Municupalities Act, 1965 [1965: Mah. XL

Provided that, such officer shall-not enter or break open the door of any apartment
appropriated for women until he has given three hours’ notice of his intention and

has given such women an opportunity to remove.
|

155. Tt shall alsf be lawful for any such officer if authorized by the warrant to
distrain, wherever it may be found, any movable property or attach any immovable
property of the person named in the warrant issued under section 152 as defauylter,
subject to the following: conditions, exceptions and exemptions, namely :—

~ (a) the following property shall not be distrained :—

(i) the- neces%ary wearing apparel and bedding of the defaulter, his wife and
children, ‘

(i) the toolJ of artizans, :

(iii} when thle defaulter is an agriculturist, his implements of husbandry and
such cattle and seed-grain as may be necessary to enable the defaulter to earn
his livelihood ;|

(5} the property distrained shall be as nearly as possible equal in value to the
amount recoverable under the warrant ; and if any property has been distrained
which, in the opinion of the Chief Officer or the person to whom the warrant was
addressed, should not have been so distrained, it shall forthwith be returned to
the defaulter ; '

|
(c) the officer shall on distraining or attaching the property forthwith make
an inventory thereof and give to the person in possession thereof at the time of
distraint or attachment a written notice in the form of Schedule VI ;

(@) (i) when ﬂ:r.b property is immovable, the attachment shall be made by an
order prohibiting the defaulter from transferring ‘or charging the property in any
way and all persops from taking any benefit from such transfer or charge ;

(i) the order shall be proclaimed at some place on or adjacent to the property
by beat of drum pr other customary mode, and a copy of the order shall be fixed
on a conspicuous part of the property and then upon the notice board of the
municipal office and also, when the property is land paying revenue to the State
Government, in the office of the Collector of the district in which the land is
sitnate ; '

. (&) any transfeij‘ of or charge on the property attached or of any interest therein
fade without the written permission of the Chief Officer shall be void as against
all claims of the Council enforceable under the attachment.

! -

156. (/) When t‘he property seized is not subject to speedy and natural decay,

‘the’property distrained or attached, or in the case of immovable property a sufficient

portion theteof, may, uniess the warrant is suspended by the Chief Officer or the sum
due by the defaulter together with all costs incidental to the notice, warrant, and
distress or attachment and detention of the property, is paid, be, on the expiry of
the time specified in_ the notice served by the officer executing the warrant, sold by
public auction under the orders of the Chief Officer, and the proceeds or such part
thercof as shall be requisite, shall be applied firstly in discharge of any sum due
to the State Government in respect of such property and secondly in discharge of
the sum due and of all such incidental costs as aforesaid. Where the sum due
to the ‘Council together with the cost and a sum -equal to five per cent. of the
purchase-money for payment to the purchaser is paid by the defaulter, before
the confirmation of the sale, the attachment if any of immovable property shall be
deemed to have been removed and movable property seized shall be returned to
the defaulter. Sales of movable and immovable property under this section  shatl
be heid in the manner laid down in the rules framed in that behalf.

i
\
I
|
o ._._j.___f.____._._“_._r_____.__.m___'._..;_z I L T P S
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(2) Afier sale of the property by auction as aforesaid, the Chief Officer shall put the
person declared to be the purchaser in possession of the same and snall grant him *
a ;:emﬁcate to the effect that he has purchased the property to which the certificate
refers. - .

(3) It shall be lawful for the Council to- offer 2 nominal bid in the case of any
immovable property put up for auction, provided the previous approval of the
Collector is obtained to such bidding. '

157. The surplus, if any, remaining affer the sale of property under the last Surplus,
preceding section, shall be forthwith credited to the municipal tund, notice of such if any,
credit being given at the same time to the person in whose possession the property ’;‘ft"l‘; dealt
was at the time of distraint or attachment ; if such. person ciaims rhe surpius by ’
‘written application to the Chief Officer within three years from the date of the notice
given under this section, the Chief Officer shall refund the surplus to such persor.
Any sum not claimed within three years from the date of such notice shall be the
property of the Council. ’

158. Where the warrant is addressed outside the municipal area under section 153, Sale outside
the Chief Officer may by endorsement direct the officer or Registrar of the Court municipal
of Small Causgs of Bombay to whom the warrant is addressed to sell the property area,
distrained or aftached ; in such case it shall be lawful for such officer or Registrar
to sefl the property and to do all things incidental to the sale in accordance with
the provisions of sections 155, 156 and 157 and to exercise the powers and perform
the duties of the Chief Officer under sections 156 and 157, in respect of such sale
except the power of suspending the warrant. Such officer or Registrar shall, after
deducting all costs of recovery inctrred by him and after confirmation of the sale
remit the amount recovered under the warrant to the Chief Officer by whom it
was issued who shall dispose of the same in accordance with the provisions of
sections 156 and 157.

159. Fees for every notice issued under section 151, every warrant issued under Fees and
section 152 or distress or attachment made under section 155 and the maintenance costs
of any livestock seized under the said section shall be chargeable at the rates réspec- chargeable.
tively specified in that behalf in the by-laws of the Council and shall be included in
the costs of recovery. :

160. (Iy If the Chief Officer shall at any time have reason to believe that any Summary
person from whom any sum recoverable under the provisions of this Chapter is due Prowedlgis
ot is about to become due, is about forthwith to remove from the municipal afea, ';'g?{nl;‘f,‘ o
the Chief Officer may direct the immediate payment by such person of the Sum person about
80 due or about to become due by him and cause a bill for the same to be presented 0 leave
to him. ' municipal

arca.

(2) If, on presentation of such bill, the said person does not forthwith pay the sum
due or about to become.due by him the amount shall be leviable by distress and sale .
of the movable property or the attachment and sale of the immovhble property -

of the defaulter in the manner hereinbefore prescribed, except that it shall not be

- necessary to serve upon the defaulter any notice of demand and the Chief Officer’s

warrant for distress and sale may be issued and executed without any delay.

161. ‘The State Government may make rules for prescribing such supplemental Sales in
or incidental provisions as it deems fit for ordering and holding and confirming g‘hﬂh@sef
sales by public auction of any property or class of property distrained or attached 7Y W10 ;0
under this Act. - ' and the
manner of
' ruakiog and
. . coptirming
them.
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Liability 162. All sums due on account of any tax on lands or buildings or both shall,
gf,ill':]'-,‘g;;,;tc‘ subject to the prior payment of land-revenue, if any, due to Government thereupon,
for taxes.  be a first charge upon the building or land, in respect of which such tax is leviable

and upon the movable property, if any, found within or upon such building or land,

and belonging to any person liable for such tax :

Provided that, no arrears of any such tax shall be recovered from any occupier
who js not the owner if such arrears have been due for more than' one year for
a period during which such occupier was not in oocupation,

Receipts to 163, For all paid on account of any tax under this Act, a receipt stating
be gitn  the amount, and. the tax on account of which it has been paid, shall be tendered by
forall pay- (4o person receiving such payments. . :

ments, .
\ . .

Certain .164. Where any amount referred to in section 149 has become due and-cannot

amounts to  he recovered under the foregoing provisions of this Chapter by reason of the person .

,:a'::""‘" liable for the payment ‘thereof being outside the State of Maharashtra or his not *
arrears of  having any or sufficient property in the State, and such person lias property outside .
land the State, then such amount shall be recoverable as an arrear of land revenue and

revenue. = the provisions of the Revenue Recovery Act, 1890, shall apply to the recovery theteof. { :9'3

Stay orders  165. When a warrant is issued under section 152, no authority other than the
on warrants Chief Officer who issued the warrant shall have the power to hold back the execution
be issued.  ©f the warrant ;

Provided that, the appellate authority to whom an appeal has been preferred under
section 169 or the authority to whom a revision application  is made under
section 171, may issue a stay order if the circumstances of the case so. demand,
only after the appeal or application for revision is duly admitted, and after recording
the reasons for making such order.

Interest 166. If a person on whom a notice of demand has been served under section 15k . )
gayal}le on  does not, within fifteen days from the service of such notice, pay the sum demanded
il in the notice, be shall be liable to pay by way of interest, in addition to the sum and

other charges due,~

(a) one-half per cent. of the sum due for each complete month for the first six
months, from the date of the expiry of the period of fiftcen days aforesaid ; and
. (b) one per cent. of the sum due for each complete month thereafter, during the
lime he continues to make default in the payment of the sum due,

The amount of interest shall be recovered in the same manner as the sum due is .
recoverable :

Brovided that, the Chief Officer may, in such circumstances as may be prescribed
and an appellate authority or the authority to whom revision application is made
may remit the whcje or any part of the interest payable in respect of any period.

Power to 167. Subject to the approval of the Collector and ;Subject to such rules as the State
write off. =~ Government may make in this behalf, a Council may write off any tax, fee or other
. amount due to it which i its opinion is irrecoverable :

Provided that, no amount shall be written off unless a resolution to that effect
is passed by a majority of not less than three-fourths of the total number of
Councillors : :

Provided further| that, no approval of the Collector need be obtained if the sum
to be written off, not being a sum under a contract, is not more than one hundred
rupees in any case, :
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168.  (7) Notwithstanding any other mode of recovery provided by this Act, any Appointment
arrears of any tax, or any amount due to the Council under 2 contract, agreement, Oﬁ:rmm
lease, auction, security or indemnity bond or any other money due to the ' Council *
under this Act or the rules or by-laws made thereunder, together with any sum on
account of process fees, interest and other costs, shall be recoverable as if it were
an arrear of land-reverue, by a Revenue Officer to be appointed: for the purpose by
the Commissioner of the Division if such an ocflier is above the rank of Mshalkari
or Naib-Tahs Idar and by the Collsctor of the District if such an officer is of or
below the rank of a Mahalkari or Naib-Tahsildar: .

Provided that, no such Recovery Officer shall be appointed unless the Council
by a resolution passed at a special meeting for that purpose, makes a ‘written request

. to the Commissioner or the Collector concerned,

Bom,

1879.

 (2) In case the arrears of all kinds due to a Council as on the 31st day of Decem-
ber, are in excess of fifty per cent. of the total of such arrears as at the ciose of the
previous financiai year, the Director may without reference to the Council,. make
a requisition to the Collector or the Commissioner concerned for appointment of
& -Recovery Officer. .

(3)'In either case, the expenses on the salary and allowances of the Recdvery
Officer and such other subordinate staff as the Coliector or, as the case may be,
the Commissioner may appoint to assist the Recovery Officer, shall be paid by the
Council.

() The Recovery Officer so appointed shall have alf the powers of a Revenue
Officer under Chapter X of the Bombay Land Revenue Code, 1879, or any corres-
ponding law for the time being in force, but only for the purposes of recovery of
municipal arrears recoverable under this Act as arrears of land revenue, .

169. Appeals against any claim for taxes or other dues included in a bill presented Appeats to
to any person under section 150 or any other provisions of this Act may be made to Magistrates,
any Judicial Magistrate or Bench of such Magistrates by whom under the direction
of the Sessions Judge such class of cases is to be tried. v

170. No appeal under the last preceding section skell be entertained unless— Procedure
. m appeal.

(a) the appeal is brought within fifteen days next after the presentation of the
bill complained of ; and : ]

{b) an application in writing sfating the grounds on which thé claim of the
Council is disputed, has been made to the Council in the case of a tax on buildings
or lands or both within the time fixed in the notice given under section 119 or
123 of the assessment or alteration thereof, according to which the bil} is

~ prepared ;3 and .

(c) the amount claimed from the appeliant has been deposited t;y him in the
municipal office. -

171. The decision of the Magistrate or Bench of Magistrates in any appeal made Revision by
under section 169 shall, at the instance of either party, be subject to revisien by the Court,
Court to' which appeals against the decision of such Magistrate or Bench of Magis-
trates ordinarily lie.

172. No objection shall be taken to any valuation, assessment or levy nor shall Bar of other
the linbility of any person to be assessed or taxed be questioned, in any other mauner proceedings.
or by any other authority than is provided in this Act.’ o :
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173. () It shall

(a) to lay out
and other works
(b) to widen,

Maharashtra Municvpalities Act, 1965
CHAPTER XI
STREETS AND OPEN SPACES
be lawful for a Council—

[1965: Mah. XL

and make new public streets, including tunneld, bridges, sub-ways

subsidiary to public streets ;
pen, extend or otherwise improve any public street or any work

subsidiary to a public street ;
(¢} to divert, or close temporarily any public street ;

(d) subject to
permanently.

the provisions of sub-section (2), to close any public street

(2) Before any resolution to close any public street permanently is passed by the

Council, the Chief

Officer shall, by a notice put up in the street which is proposed

to be closed permanently and also on the notice board in the municipal office, declare
the intention of the Council to close the street permanently. The Council shall

consider all objecti
municipal office wi

ons to the said proposal made in writing and delivered at the
thin one month from the date of the publication of the notice

under this sub-section before passing a resolution so to close the street permanently.

(3) In laying ou

t, making, turning, diverting, widening, opening, extending or

otherwise improving any public street, in addition to the land required for the
carriage-way and foot-ways and drains thereof, the Council may acquire the land
required for the construction of buildings to form the said street, and subject to the
provisions of section 92, may sell and dispose of such additional land in perpetuity
or on lease for a term of years, with such stipulations as to the class and description
of buildings to be erected thereon as it may think fit.

Powers to 174. (1) The Cduncil may, at any time, by notice fixed up in any street or part
declareany of g street which is not a public street, give intimation of its intention to declare the
ml w:a same to be a publi¢ street, and unless within one month next after such notice has
‘street, sub-  Deen 5o put up, the owner or if there are more than one owner the owners of the i
jectto. greater portion of such street or. of such part of a street lodges or lodge objections . .
objections  thereto at the municipal office, the Council may by notice in writing put up in such
by ownets.  ctreet, or such part,|declare the same to be a public street.
(2) If such owner or owners object to the proposal under sub-section (/), the
Council may, after considering such objections and with the previous sanction of the
Collector, declare such street to be a public street, and the owner or owners so object-
ing shall be entitled to compensation ‘determined in the manner provided iz
section 330. | _
(3) Every such strest which becomes a public street under this section shall yest in
the Council. : : ,
Power to 175. (I) Where a Council considers that in any street not being-a public street,
require or in any part thereof, within the municipal area, it is necessary for the public heaith,
&“’:‘;’ convenience or safety that any work should be done for the levelling, paving, metal-
peivate ling, flagging, channelling, draining, lighting or cleaning thercof, the Council may by
streets and  Written notice require the respective owners of the lands or buildings fronting,
todeclare  adjoining, or abutting upon such strect or part thereef, to carry out such work in
ga‘t‘r:;sl?“.b' 2 manner and within a time to be specified in such notice. g _
(2) After such work has been carried out by such owners, or as provided in section
328 by the Council at the expense of such owners, and if all land revenue payable
to the State Government in respect of the land comprised in such street or part
thereof has been paid, by such owners, the Council may, and on the joint requisition
of the owners of such street or of the greater portion of such street, shali, under _ac
provisions of section 174 and in the manner prescribed in that section, declare such
sireet to be a public street, and such street shall thereafter vest in the Council.
26"

K}
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(3) If the notice under sub-section ([) is not complied with and such work is
executed by the Council as provided in section 328, the expenses thereby incurred
shall be apportioned by the Council between such owners in such manner as it may
think fit, regard being had, to the amount and value of any work already done by the

owners or occupiers of any such lands or buildings.

176. (1) The Chief Officer shall. subject to the approval of the Council, prescribe Regular line
a line on each side of every public street within the municipal area. of a -public
" {2) The Chief Officer shall give a public notice of the proposal to prescribe such
line for any street and shall also put up a special notice thereof'in the street for which
such line is proposed to be prescribed. The Council shall, -before approving the
line of the street consider all objections or supgestions in respect of the said proposal
made in writing and delivered at the municipal office within one month from the
date of the publication of the notice under this sub-section. i :

(3) The line for the time being so prescribed shall be called * the regular line of the:

public street. ™

(4) The Chief Officer may from time to time in the manner laid down in sub-~
sections (/) and (2) prescribe a revised line in substitution of any regular line of
street alveady prescribed and any reference in this Act to the regular line of the public
street shall be deemed to include a reference to such revised line.

(5) No resolution approving a regular line of a public sireet under sub-section ()
or approving a revised line under sub-section (4) shall be passed by the Council if
such line or revised line has the effect of reducing the width of the street or shifting
any such line towards the centre of the street, without the previous sanction of the

Collector. _

(6) (@) Except under the provisions of section 180, no person shall construct or
reconstruct any portion of any building within the regulat line of a public street or
within such distance behind the regular line of the public street as may be prescribed
by by-laws, without the permission of the Chief Officer ; _

(5) Where the Chief Officer refuses permission to construct or recogstruct any builds
ing in any area within the regular line of the public street, such area shall, with the
approval of the Council, be added to the street and shall thenceforth be deemed
part of the public street and shall be vested in the Council ; ‘

(c) Compensation, the amount of which shall, in case of dispute, be ascertained
and determined in the manner provided in section 330 shall be paid by the Council
to the owner of any land added 1o a street under clause (b) for the value of the said
land, and to the owner of any building for any loss. damage or expense incurred by
such owner in consequence of any action taken or order passed by the Chief Gfficer
under this sub-section :

Provided that, no such compensation shall be payable in respect of any building
or portion thereof in respect of which a notice has been issued under ‘sub-section (J)
of section 195, : : — N
" (7) The provisions of sub-sections (8), (9),’(10) and (/1) of section 189 shall .
mutatis mutandis apply to any building or portion of a  building constructed in
contravention of the provisions of clause (a) of sub-section (6).

" 177. (D IF any part of the building projects beyond the regular line of a public Setting bqqk.“'
street as prescribed under the last preceding section, the Council may— l1:$ljectiu‘g
(a) (i) if the projecting purt thereof is any structure extérnal to the main build- ding.
ing, then at any time ; or ., : : . ' ‘
(i) if the projecting part is not an external structure as aforesaid, then whenever
. the greater portion of such building or whenever any material portion of such
projecting part has been taken down of burned down or has fallen down,

weitten notice cither that the part or some. portion of the part projecting

cquire by
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beyond the said fine shall be removed or that such building when rebuilt
.- - shall be set back to or towards the said regular line ;

*_(b) if the provisions.of clause (g) do not apply and if in the opinion of the
Council it is ‘to set back the building to the regular line of the public
street require by written notice to show cause within such period as may be specified
in such notice, why such projecting part shall not bepulled down and the land
within the said line acquired by the Council.

(2) If such owner}fails to show sufficient cause to the satisfaction of the Council

why such projecting part shall not be pulled down and the land within the said line
acquired as aforesaid, the Council may require the owner by a written notice to
pull down the projecting part. ' ‘
" {(3) The Council at once take possession of the portion of the land within
the regular line of the public street theretofore occupied by the projecting part so
_removed or set, backLGder clause (@) or (b} of sub-section (J) or sub-section (2) and
such land shall thenceforward be deemed a part of the public street and shall vest .
as such in the Coumcil. ' ! : ‘

(4) If any land not vested in the Council, whether open or enclosed, lies within .

the regular line of a public street and is not occupied by a building other than a struc-
* ture external to a2 main building, the Council, after giving the owner of the land not
less than thirty clear days® written notice of its intention, or if the land is vested in
Government then with the permission in writing of the Coilector, may take posses-
sion of the said land with its enclosing wall, hedge or feuce, or such external structure,
if any, and if necessary, clear the same, and the tand so acquired shall thenceforward
be deemed a part of the public street, and be vested in the Council. :

(8)_ Compensation, the amount of which shall, in tase of dispute, be ascertained
and determined 1n the manner- provided in section 330 shall be paid by the Council .
to the owner of any land added to a street under sub-section (3) or acquired under
sub-section (4), for the value of the said land, and to. the owner of any building for
any loss, damage or expense incurred by such owner in consequence of any action
taken by the Council under either of the said sub-sections :

Provided that, no such compensation shall be payable in respect of any building
grt portion lt;),sc.ereof in respect of which a notice has been issued under sub-section (/)
section 195. ' ' o ; :

(6) When the amount of compensation has been so ascertained and determined
or when a ruinous or dangerous building falling under sub-section (7) has been taken
down under the provisions of section 195, the Council may, after tendering the

amount of compensation, if any, as may be payable take possession of the land so . ‘
added to the strect, and if necessary, may clear the same.

(7) When no regular line of publjc street has been prescribed under section 176
in respect of any portion of a public strect, if any part of a building projects beyond
the front of the building on either side thereof, such projecting part shall be deemed
to be within the re line of the street and the provisions of this section shall
mutatls mutandis apply to such part, _ ; . _

> of such street,— | . ‘
(a) the Council #nay upon such terms as it thinks fit, permit it to be set forward

for the purpose of improving the line of the street ; 4nd

. (b) whenever it is proposed to rebuild such buildini or to alter or repair such _
. building in any er that will involve the removal or Te-erection of such building e

- 178, () I any building adjoining a public street is in rear of the regular line
T : .

or of thg greater rgiqn thereof which adjoins the said strect, the Council may,
in granting any permission for such work, require such building to be set forward
for improving the live of the street.. - f o
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(2) If the Jand which will be included in the premises of any person permitted. or
required to set forward a building under sub-section () belongs to the Council,.
the permission or the requisition gf-the Council'so to set forward the building shall
be a sufficient conveyance to the said owner of the said land ; and the price to be
paid to the Council by the said owner for such lind and other terms and conditions -
of the conveyance shall be set forth in the said permission or the requisition, as the
case may be. o

(3) For the purposes of this section, a wall scparating any premises from a public

street shall be deemed to be a building and it shall be deéemed to be a sufficient com-
pliance with a permission or requisition so to set forward a building to the

- line of a street if a wall of such material and dimensions as are approved by the Council

is erected along the said line, :

179. (I) No person shall, except with the written persission of the Chief Officer Surface

~ under sub-section {(4) — projections, -
(@) build or set up, any fence, rail, post, stall, platform or any projecting’ struc- W encrods o
ture or thing, or make any other encroachment or obstruction ; o chtentsdn -

{b) place or deposit or cause to be placed or deposited any box, bale, package respestof -

or.merchandise or any other thing, ,
in any public strect or upon any drain, gutter, sewer or aqueduct in such street,

{2) Whoever contravenes any provision of sub-section (I), shall, unless thé provi-
sions of clause (a@) of sub-section (6) of section 176 apply, on- iction, be.
punished with fine which may extend to one hundred rupees, and in the case of &
continuing vontravention with further fine which may extend to twenty rupees for
every day after the first during which such contravention continues,

(3) The Chief Officer shall have power to remove without notice any such prqw-
tion, obstrnetion or encroachment,— ’ .
(1) made in contravention of sub-section (J) or contrary in any manner to-any:
permission granted under sub-section (4) ; or .
_ " (#) in respect of which the period specified in the permission under sub-
* section (4), has expired. ' o
(4) Subject to the provisions of the by-laws, if any, the Chief Officer may atiow
any temporary occupation of or, ercctions in any public street—
(i) on occasions of festivals and ceremonies in such manner as not to incom-
venience the public or any individual ; :
(i) for'depositing timber, bricks, or other material that has been or is intended .
. to be used for building purposes ; '
(i#9) for any other purpose specified in the by-laws. _ .

(5) Permission granted under sub-section (I) or (4) shall be terminable at the
disgretion of the Chief Officer on his giving not less than twenty-four hours’ written .
notice 1o the person to whom such permission was granted. Such notice shail state
the reasons for such action. .

(6) Every person to whom any permission is granted under sub-section’(f) oc.
(4) shall, at his own expense, cause the place where he has set up any etection or depo-- .
sited any thing, to be properly fenced and guarded, and, in all cases in which-
the same is necessary to prevent accident, shall cause such place to be well lighted
during the night. oo o
(7) Every person to whom any permission is granted under sub-section (1) of
shall immediatety after the removal of the erection made or thihg placed or deposited -
restore and make good the street to the satisfaction of the Chief Officer.

(8) Whoever contravenes the conditions of any permission granted under sub-
section (4), or fails to comply with-the provisions of sub-section (6) or (7), shall, on
conviction, be punished with fine which may extend to ene hundred rupees, and in -
the case of continuing contravention with further finc which may extend to twenty
rupees for every day after the first dusing which sugh contravention continues.




|

Prohibition 180, (Z) Except as provided in sub-section (2), no person shall erect, sot up, add.
other than U0 OF place against o gf:ontofanypremises‘anystmctunorﬁxmmwhnhwiﬁ;—-

mm {@) overhang, jut or project into or over, or obstruct in any way the safe or
upon convenient passage of the public along any public street ; or oo T
t into or over any drain or open channel in any public street
e use of prope'; working of such drain or channgier to impede
g .ng'hﬂm, . T e

il may, subject to any by-laws made in this behalf, give written
permission to the owner or occupier of any building in a public street to put up
verandaks, balconies.or rooms projecting from any upper storey of such 18, Of
* roofs, caves, weatherboards, and similar projections, to ap extent not exceeding
- four feet beyond the line of the plinth or basement wall of the building.

~ {3) Permission granted under sub-section (2) may be permaneyt or for such peried
at a time as may be specified in writing when such ion it granted.

() Notwithstanding any proceedings which may be taken under aub-swtwn“(a |
- the Council may, by|written notice, require the owner or the occupier of any i ,
building to remove or alter any such projection, or obstruction —

(!) which has been constructed or made whether with or without or contrary
in any manner to the permission granted under sub-section (2) s
(#) which has been constructed or made contrary to the provision of any law
for the time being|in force if such projection or o ction was constructed ‘ot
made before the appointed day . ; R
ha(sm) vy!:ln the period for which the permission under sub-section (2) was granted
expited. w ‘

(5) The Council may also after giving opportunity to the owner of occupier of
a building of making representation require him by notice to remove or aker
any pro{ection or o ion constructed or made to which sub-séction (4) does
not apply : S

Provided that, the Council shall make reasonable compensation to every person.
who suffers-damage bp such removal or alteration under this sub-section.

{6) If the occupier|of any building removes or alters any structure or fixture in
accordance with such notice, be shall be entitled, unless the structure or fixture was
erected, set up or placed by himself, to credit in account with the owner of the building
for al reasonable expenses incurred by him in complying with the said notice,

Or occupier putting up any projection or obstruction without
ouncil under sub-section (2), or in contravention of such per-
or-occupier who fails to remove any projection, encroach-
er the receipt of a notice from the Council under sub-sec<

ote. _ () jut or projec

{7) Any such owne
the permission of the
_mission or any owner
ment pr obstruction af
tior (4) or (5) shall, on conviction, be punished with fine which may extend to one

e hundred rupees.and in the case of a continuing offence with further fine which may
extend to twenty rupees for every day after .the first during which such offence

o . continues. . ‘ L
Projections, 181, (J) The provisions of section 180 shall mutatis mutandis apply to an public
W"‘%‘& place or any vpen s pace, vesting in the Council, - ' pply Y St
w “:nd (2) The provisions of sub-sections (2) and (3) of section 180 shail apply to any
‘ spaces public place or any open space which is not a private property and which does aot
whether L vestin the Council : | | -
m“ . Provided that, if such public place or open space is vested in Govemment the
not. permission of the Collector shall first be obtained. o
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-(3) Whoever not being duly authorised in that behalf, removes earth, sand or
other material from, or makes any encroachment in or upon, any open space which
is not a private property, shall, on conviction, be punished with fine which may
extend to one hundred rupees, and in the case of continuing offence with further fine

which, may extend to twenty rupees for every day after the first during which such
offence continues.

182. The Couricil may, by notice, requue the oWncr or occupier of any land Power to
-abutting on any public street,— , requfire

boundary
(@ to remove pastially or wholly from the land any boundary wall, hedge, or etc,, t&‘%‘;”'.
other fence which is, in its opinion, likely to obstruct or cause a hindrance to construated
traffic or is otherWtae objectionable ; ot removed,

(b) to construct on the land sufficient boundary walls, hedges or other fences
of such material, description and dimensions as may be specified in the notice ;

(c) to mamtam the boundary Walis hedges or other fences on the land in good
order ; )

(d) to cut or trim trees growing on the land and overha.xgmg the street and
-obstructing the traffic or ca.uv.mg danger to ¢ ach tr aﬁ‘ic

183, (Iy Every person intending to lay out or méké ‘a new street, shall give notice New private
- thereof in writing to the Chief Officer and shall furnish aiong with such notice Plans streets.
and Sections showing—

e

" {a) the intended lavel, direction and width of the street ;

(b) the situation and the boundaries of any buildings or plots abutting- on such
: street or likely to be served by such street ;

o (¢) the po'sitibn of any public strect or strcets which the new street may have
an access to ’

(d) the a.rrangements to be made for the levelling, paving, metalhng, flaging,
: channelhng, draining, lighting, or cleansing of the street ;

and shall also furmish such. other partictlars as may be reqmred by the by-laws,
- if any, made in this behalf. N :

(2) If such person fails to {urnish all the information and documents-required by ’
sub-section (1), or if the Council deems it necessary to call for any further information
or documents, the Chief Officer miay, within thirty days of the receipt of the said

notice, by a written notice require such person to furnish the requu'ed information
or decuments. .

(3) Within s1xty days after the receipt by the Chief Officer of the notlce and the
information and documents specificd in sub-section (2), or if any further information
or documents have been called for under sub-section (2), then within sixty days

of the receipt of such further mformatzon and documents, the Council may—

(@) sanction the laying out or making cni thu new street subject to such modifica-
- tions or conditions as it may think fit ;
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(b). disellow it for reasons which sholl be communicated to the applicant in
wiiting,

{4) If the Council fails to issue any orders under sub-sectiop (3} within the period
specificd in that sub-section, the person giving nctice shall be entitied to lay out and
make the proposed street in such manner as may have been specified in the notice
under sub-section (/) land as is not inconsistent with any provision of this Act or of
any by-I?W for the time being in force thereunder,

- (5 If any person who is enitled fo proceed with any work under sub-section (3)
« or (4 fails to carry out such wo rk within onc year fron the dafe on which he becomes
so entitled, his right 1o proceed with such work shall lapse.

(6) Whoever. lays gut or makes any such strect cither without giving the notice
required by sub-section (1) or otherwise than in accordance with the instructions
issued by the Counciljunder clause (a) of sub-section (3), or in &ny manner contrary
to the provlsmns of this Act, or of any by-law in force therennder shall, on conviction
be punished with fing which may cxtend to one thousand rupecs, and the Council
may cause any street so laid out or made, to be altered and any bulidmg constructed.
in such street to be altered or removed and the expense thereby incurred shali be
paid to the Council by the offender, and shall be recoverable in the same manner as
an amount due on acgount of a property tax.

(7) Save as otherwise provided by or under this Aet, ihe provisiens of this Act
and of any rules or by-laws made thereunder as to the level and widih of pubiic
streets and the height of buildings abutting thereor, shall apply alse in the case
of new privae streets referred to in sub-section (/) ; and all pasticularg refevied to
in that sub-section sh#]l be subject to the approval by the Councii.

Troughs and 184, 3[The Chief dfﬁcer subject 1o the controt of the President,] may, by notice,
pipes for rain require the owner of any building or land in any strect to put up and keep in good
water. condition proper troughs and pipcs for receiving and cirrying the water “from tie
building or land and for discharging the same so as not to cause any damage to the

street or inconveniencif to persons passing along the strect. '

Namingand 185. () The Coufcil shall—

numbering . .
streets and (a) give a name or 2 number 1o cvery public sircet ;
numbering of . . . .
© premises, (&) cause to be p‘tt up or painted on a conspicucus part of any building, wall
or any other place at or near each end or corner of dr entranice to a public street,
the name or the number by which such stroct is tc be known ; .
{(¢) determine the number or sub-number by which any premises or part {hereol
shal] be known ;
y and may by wrilten notice require the owner of any prenmm or part thereof either

16 put up a metal pla showmg the number or sub-number of such premises or part
determined under clause (¢) in such position and manner as may be specified in such
notice or to signify in writing his desire that such work shall be executed voder the
orders of the Councﬂﬂ

(2) Any person, whd destroys, pulls down or defaces d!l} sUch namg o ;whahu of
a public strect or nuniber or sub-number of any premiises or nev! theies® r puls
up any name, number jor sub-number different from that determic. i by the Council
and any cwner of any premisas o part thereof who dogs not at bis own expense
put up such number|or sub-number of such premisss or part iher -, shall, on
conviction, be punished with ﬁm whiclt may extend to: fifty rupees.

1 These words were suasknuted for thc; \mrds « The Councxl ” by Mah. 4 of 1"974 5. 23,

I R T St
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- permission required under sub-section (), shall, in addition to any penalty under
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(3) Where a number or sub-number is put up on any premises or part thereol
under the oraers of the Council in accordance with sub-section (£), the expenSes of
such work shall be payable by the owner of such premises or part thereof, as the
case may be. . .

] Explaniation—In this section,  premises” means any building, but does not ' .
include only, walls, compound walls, fencing, verandaks, fixed platforms, plinths, -
door-steps o the like. . -

186. (1) No person shall, without the peruission of the Chief’ Officer or any Displaciog
other lawful authority, displace, take up, or make any alteration in, or make any pavefents,
hole” in, or otherwise damage, the pavement, guiter, flags or other materials of any 5%
public street, or the fences, walls, or posts thercof, or any municipal lamp, lamp-post,
bracket, water-post, hydrant, or other accessories of a lamp, water-post or hydrant

~ or such other municipal property therein, or extinguish a municipal lamp.

(2) Every person to whom any permission is granted under sub-section (/) shall,
at his own expense, cause the place where the soil or pavement has been opened or
broken up, materials have been taken up or any erection or other thing set up, to
be properly fenced and guarded, and in all cases in which the same is necessary to
preveni accidents, shall cause such place'to be well lighted during the night.

~(3) Any person who contravenes any provision of sub-section (f) shall, on convic-
tion, be punished with fine which may extend to one hundred rupees.

{(4) Any person who has displaced, taken up or made alteration in or made a hole
in or otherwise damaged any such pavement, gutier, flags, or other materials, of
any public street or such fences, walls, posts, municipal lamp, lamp-post, bracket,
water-post, hydrant or other. accessories of a lamp, water-post or hydrants, or other
municipal propecty ur extinguished a municipal lamp, whether with or without the

sub-section (3), be hiable to pay the expensés which the Council may incur in replacing . '
or restoring the same  Such expenses shall be recoverable in the same manner as-
an amount due on account of a-property tax. )

187. (1) No person shall hawk or sell or expose for sale any article in any public Probibition
street or public place, cxcept under and in accordance with a licence granted unde‘r-gstﬁl:g;"f.
ihe by-laws made by the Council i this behalf. pubtic.

(2) Any person who contravencs any provision of sub-section (/) or of any licence streets,
issued to him shall, on coaviction, be punished with fine which may extend to*fifty mt
ruapecs. .

{3) The Chief Officer or any other‘nunicipa! officer authorised by him in this
behalf may seize any article hawked or sold or exposed for sale in contravention of
sub-section (). .

188.. (Ij Ne persou shall ply any hand-cart in any public strect or place, except Prohibition -
under and in accordance with a lcence granted under the by-laws made by the gf plying
Council in this behalf : _ ' ' w?tjlfoﬁﬂs '

. : Yicetice,

Provided that, no such licence shall be necessary in any inunivipal area in which -
the Bombay Public Conveyances Act, 1920, is in force and a liccnce thereunder is
necessary in respect of yand-carts used as public convbyances. :

(2) Any person who contravenes any provision of sub-section (I) or of any licence
issued to him shall, on conviction, be punished with fing which may extend to fifty
Tupecs. : :

(3) The Chief Officer or any other municipal officer autborised by him in this
belialf may seize any hand-carts used in contravention of sub-section () -

.
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. ~ CHAPTER XIl
CONTROL OVER Bun.nmas o

189. (7) The expression “to construct » building” throughout this Chapter
includes— : : S
(@) any material alteration, enlargement or reconstruction of any building,
- or of ‘any wall including compound wall and fencing, verandak, fixed platform,
plinth, door step or the like, whether constituting part of a bailding or not ;
(b} the conversion into a place for human habitation of any building not
originally constructed for human babitation ; ‘ . )
(v) the conversion into more than one place for huran habitation of any place
originally constructed as one such place; ‘ :
(d) the conversion of two or more places of human habitation into & groeater
number of such places ; SR
(¢) such alterations of the internal arrangements of a building, as affect its
drainage, véntilation or other sanitary arrangements, or its security or stability ;
and : ,
~ {f) the addition of any rooms, buildings, or other structures to any building,
and a building altered, enlarged, recomstructed, eonverted or added to,
is throughout this Chapter included under the expression “ & new building .

() Before beginning to comstruct any building, the person intending so teo
construct shall give to the Chief Officer notice thereof in writing and shall furnish
to him at the same time, if required by a by-law or by a special order to do so,
a plan showing the lovels, at which the foundation and lowest floor of such building
are proposed to be laid, by reference to some level known to the Chief Officor,
and all information required by the by-laws or demanded by the Chief Otficor
regarding the lunits; design, veutilation and materials of the proposed building,
and the mtended situation and construction of the drains, privies, water-closets,

~ house-gullies and cesspools, if any, to be used in comnection therewith, and the

location of the buil with reference to any existing or projected streets, the
means of access to such building and the purpose for which the building will be
used :

Provided that, if the by-laws of the Couneil so require. such notice shall be in
such form as the Council may from time to time pres¢ribe and such plans shall be
signed by a porson possessing the qualifications laid down in the by-laws or Hconged
under the by-laws =0 to sign such plans.

(34 If the petson giving notice under sub-section (2) fails to—
(%) furnish ali thy information and documents reguired undor sub-sestion (2} ; or

~ (37) the Chief Officer deoms it nocessary to eall fur any further information
or dvcuments, :

‘the Chief Officer shall, within sixty days of the recéipt of the notice, require such

erson by an order in writing to furnish such information or dosnizents.
p Y ‘

(4) Within sixty days of the receipt by the Chiof Officer of the notice under
sub-section (2), or if any further information and doguments have boen called for
under sub-section (3) then within sixty days of the receipt of all such further
information and documents, the Chief Officer may—

(@) grant the n permission to constructjaucordhjg ‘to the plans and
information i under sub-section (2) and sab-section (3) ;
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(b) impose any couditions in accordance with this Aot or the rules .and By-laws *
made thereunder, as to the level, drainage, sanitation, materials or to the ‘number
- of storeys to be erocted, or with reference-to the location of the building in
relation to any street existing or projected or to the means of access to such
building or the purpose for which the building is to be used ;

%) direct that the work shall not be proceeded with unless and uatil all
questions connected with the respective location of the buildmg or straet have
“been decided to his satisfaction ; ‘

{d) subject to the provisions of the next succeeding section, refuse such permission
for reasons which shall be communicated to the applicant in writing.

(5) The Council may. before any work has been commonced in pursuance of
any permission granted by the Chief Officer under sub-section (4), revoke such
permission and may give fresh permission in liea thereof -or issue any other order

" ' a8 may be passed by the Chiof Officer under sub-section (4).

 (6) If the Chief Officer fails to issue an order under clause (¢) or (@) of sub-
seotion (£) within the period prescribed in that sub-section, the person giving notice
under sub-section (2) shall, after the expiry of the said period, be entitled to proceed
with the work in respect of whioh such notice has buon givan under sub-section (2),
in the manner specified in such notice, provided that such manner is not inconsistent’
with any provision of this Act or any rule or by-law for the time being i in force .-
thereunder

- {7) No person who becurnes entitled under sub-section (4), (5) or (6) to proceed
“with any mtended work of which notice is required by sub-section (2), shall
commence such work after the expiry of the period of one year from the date on
which he first became entitled so to proceed therewith, unless he shallhave again
become so entitled by a fresh compliance with the provisions of sub-sections (2)
to (6).

. 8) Ifa.ny person begins any construction of a building of whlch notice i8 requned
to be given under sub-section (2)—

(s) withoyt the permission of the Chief Officer under sub-section (4) or of the
Council under sub-section (5), save as otherwise provided under sub-section(§) ;
or | , ;

*(45) baving received permission under clause (@) of subsection (4), contrary to
the plans and information furnished under sub-sectione (2) and (3); or - . -

{##) having received permission under clause (b) of sub-section (¢), contidry to -
the conditions imposed under that clause or contrary to the plans and information
submitted under sub-seotions (2) and (3) in so far as such plans and information
are not modified by such conditions ; or

(iv) contrary to the provisions of sub-section (6), when construotion is begun
under that sub-seotion,

the Chief Officer may, by a written notice, reqw.ra such person to stop such canstrue-
tion and to alter or demolish any constraction already made as specified in the notice.
- I, within fifteen days from the service of such notice for demoli any such
. constraction, the work of demolishing it is not commenced, the Chief may = -
. cause such work to be done and theexpensesmcumdtheteforshallbereoovuabk
from the person concerncd in the same manner asanamonntdneonummtd '

-f“PmP“"'yt‘x
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(9 Any person who fails to comply with the notice issued by the Chief Officer
under suh-seotion (8), shall, on conthlon, be punished with fine which may extend.
to five thousand rupees.

{10) The Court convicting such person may also direct suoh person to demolish or
alter the building in accordance with the order of the Chief Officer o in such other
manner as the Court may deem properand within the period spécified by the Court.
If such porson fails to demolish or alter the building within the peried specified by the

, Court, or in the manner required by the Court, he shall, on conviction, be punished

.  withfurtherfine which may extend to twenty-five rupeesfor every day after the expiry

of the period for compliance specified by the Court in its order during which such
non-compliance continues.

{I11) Nothing in su -seotion (8) or (10) shall be deemed to affect the power of the
Council or the Chief Qffieer to demolish or alter the building under section 195.

{12) The Chief Officer may, at any time, inspect witliout giving notice of his inten-
tion to do so, any work of which notice is required by sub-seetion (2) ; and at any
time during the execlt;ion of any work may by written notice, specify any matter in
respeoct of whlch the execution of such work is in contravention of any provision of
this Act or of auy by-laws made under this Act or of any order passed under this seo-
tion ; and require the person executing such work to ¢ause anything done contrary
to any suoh provision or by-laws or order to be amended or to do anything which
by auy such provision or by-law or order he is requized to do but whioh has been
omitted.

Powers of 190. (/) When = person has given notice lu the ‘Chief Officer under sab-
ﬂjl"fcgﬂi?!’ section (2) of the last preceding sectior in regard to his intention to construct a
to pefase building, it shall be lawful to the Chief Cificer to 1e fuse the permission applied for—
permisgion. \

(3) if the Council passes a resolution proposing to acquire the land on which the

building is proposed to be constructed ; or

{#%) if the proposed construetion would contravene the provisions of this Act, or
any other law for the time being in force or any schemes, rules, by-laws or other
urders under this AFt or any other law for the time being in force ;or

(m) if the nOLl(_‘L} under sub-secticn {2) of the last preceding section is ot in
accordance with the provisions of that sub-section or is not accompanied by the
information and documents requircd by that sub-section or if the person giving
suel notice fails to furnish all the information and documents required under

: sub-seatmn (3) of that section ; or :

{iv) if no plan has been prepared for the laying out of strests for the area in -
which the building is to be construeted ; or

(v) if there is no adequate provision for aceess te the building ; or

{#3) if the prupoﬁt.a consin h,tnou be an encroashment on Government or muni-
|

cipal land ; or 1

{pti) for uuy otber reasous to be recorded in wntmc,, which may be deemed
sufficient by the Chief Officer.

Where the permission applied for is refused 1119 decision t.aken and. reasons
vherefor shadl be cummumca.ted to the applicant.
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{2} Rofusal ander elause (5) of sub-section {1} shall be s&bgecé t sho folowing :
sonditions :

{a) if the property is scquited and 1o agroement is arrived at as regarde the

amount of compensation payable to the porson giving notice under sub-section (2)

- of the iast preceding section, the same shell be determined in ascordance

with the provisions of section 330 regsrd being had to the likely baneft, which
would have acorued to such perser, if the psrmiseion had uot heen refusad + -

{b) if within & period of 8ix monthe from the date of the rosolution of the o

Courcil propesing to acquire the land, the land is not acquired by the Counsil
by agreement upon paymest, or if within such period, an application hasnot.
beer made to the Coliector for the instituticn of proceedings for eoispulsory acquisi-

Iof tion under the provisicna of the Land Acquisition Ast, 1804, or if the

1864 Counci! abandonsthe proposal to acquire the land, the notice given ynder
sub-section (2) of the last preceding seotion shall be deemed to have heen
revived with effoct from thedate on which the said period of six months axpires,
or with effect from the date on whick the decizion of the Council to abandon the
proposal is arrived at, aa the cass may be. Such decision shall be communi-
cated to the person giving notice, within fifteen days from the date of the deci-
sion ; and the notice shall be dealt witk as if the Council had not passed
a resolution to acquire the land. The Council shullbe liableto pay compensa-
tion to the said person in reapect of the loss which be may proveto have inoyried
by reason of the Council’s refusal to grant the permission :

Provided that, the Council shall not be liable to pay compensation if the notice
under aub-section (2) of the last preceding section is given subsequent to the
passing of the resolution by the Council to acquire the land.

191. Afier the appeinted day, no building shall be constsieted upon o lower level Level of
thun will silow of the drainage thereof being led into some publio sewer or drain Pulldiugr ‘
cither then existing or projected by the Couneil, or into some stream or river.or
into the soa or some cess-pool or other suitable place which may be approved of by

. the Chief Officer. «

192, {7} The external roofs and walls of buildings constructed 6: renewed after Roofs sud
the'appointed day, shall not be mads of grass, wood, oloth, canves, leaves, °Xiernsl
. . . . P * walls of .
mats or other inflammable iraterial, except with the written pormission of the buildings nok
Chief Officer which may be giveu cither specially in individual cases, or genbrally o bo made

in Teapect of any avea specified therein. . i‘;&‘m’ '

(2) The Courcil may by by-laws prescribe— ,

(3) the areas m whisk perruission shall be granted by the Chief Officer for the
construction of sxtornal rools and walls of buildings from any inflammable
material :

(#9) the conditicns which may be imposed by the Chief Officer in granting
permission for such consirasiion n any other area. : .

(3} The Chief Officer way at any thme by written notice require the owner of any
buildiag which has an external roof or wall made of any such materisl as aforesaid,
to remove such roof or wall within sush ressonable time as $hall be specified i the




Conpletion
eertificate,
permission
10 ocoupy

- 3t uso,

‘notioe,  whether sach roof ﬁ_wﬂlmoiwashotmade‘?befomtha poiﬁiodthy and
whether it was made with or without the permission of the _Chiof gﬁoer .
| shall lie to the Council sgainst any order of the Chief Officer

() An appeal @ |
ing the permission under sub-section (/) or against any notice given by the
mﬁwr under sub-section (3), if made within fifteen days of thoteua?;tof

such rofusal or notioe, as the case may be.

(6) Whosve without such permission as is required by sub-section (1), makes ar
causes to be made, or
sub-section (2) suffers

shall, on convietion, | be punished with fine' which may extend to ‘one hundred

rupees, and in the case of a continuing offence with farther fine . which may

oxtend to twenty-five rupees for every day after the first during' which wach -

offence continues. :

gon construoting a building shall, within one: month after

- 198, (J) Every pe
struction of such building, deliver or send or causs to be

the completion of con

deliv or sent to the Chief Officer at his office, notice in writing of such
completion and. shall give to the Chief Officer all navessary facilities: for inspess

tion of such building
Providad that,—

(a) such inspectiq

reoeipt of the notice

(b) the Chief Offi or may, not later than one month from the date of receipt
of the notice of completion, by written intimation addressed to the person
from whom the notice of completion was received, —

(%) give permisgion for the ocoupation of such building or for the use of the
building or part thereof affested by such construotion ; or

(#) refuso such permission in case such building has been construoted 8o as
to contravene any provision of this Aot or of any by-law made under this Aot

of completion ; and

" at the time in force or of any order passed under section 189 intimating to .

the person who gave the notice wnder sub-section (2) of that section, the
reasons for such refusal and requiring such person, or if the person responsible
far giving notios under sub-section (2) of the said seation is not at the time of
such notice owner of such building then such owner to cause anything which  is
contrary to any provision of this Act or of any by-law made under this Aet
at the time in forpe or of any order passed under section 189 to be amended
or to do anything which by any such provision or by-law or ocder he is. required
to do but which has been omitted.

{2) No person shall pocupy or permit to be oocupied or use or permit to be used

any such building constructed or part thereof affested by such construction, until,—

(a) the permission referred to ir proviso (5} to sub-sestion (/) has been
received, or ;

(8) the Chief Offioer has failéd for one month after the receipt of the notice of
* cempletion to intimatd as aforesaid his refusal of the said permission.

i

in disobedience to the requirements of a notice given under
to remain, any roof or wall of such material as aforesaid, -

n shall be commenced within seven days. from the date of

.
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(3) Whoever—
(a)ompusorpermntstobooocupwd any such building or part thoreof.
by such eonstruction without giving any notice as required under sub-

section (I) or in contravention of the provisions of sub-section (2) ; or
(b) fails to comply with any order or requisition made under sub-ssction (7) ;
shall, on convistion, be punished with fine which myomndtoﬁvehnndreé
rupees, and in the case of continuing contravention or non-compliance with further
 fine which may axtend to twenty-five rupecs for every day agber the first during
- which such contravention or non-oompliance continues.

194, ( Nopemonshallw:thoutthewnttenpermmmoftne Chief OﬂioerB for

or otlwrwgﬂe than in conformity with the terms of such permission,— : m|“m
(s) use or permit to be used any building or part thereof otiginally constructed tobe wed s ©

or authorised to ba-used for human habitation as a godown, warehonse, worlmhop. godown, ote.

workplace, factory, stable, or a motor garage ; or o

(v) use or parmit to be used for human habitation any part of a building
not originally oonstructod or authorised to be used for that purpose.

(2) Iif any person contravenes any provmon of sub-section ({), ke shall, on
convistion, be punished with fine which may extend to five hundred rupees, and -
in the case of continuing contravention with further fine which may extend to ten
tupees for every day after the first during which such contravention continues.

195. (I) If it shall at any time appear to the C}mf Oﬁoer that any bmldmg Removal of
. or other structure or anything affixed to such building or structure is in a rumons
~ condition or likely to fall, or in any way dangerous to any person oocupying, m..wuch
resorting to or passing by auch building or structure or any other structure or plaeo dre in ruine
in the neighbowhood thereof, the Chief Officer may, by written notice, require g
the owner or ogcupicr of such building or structure to pull down, secure, remove
- or repair such building, structure or tking or do one or more such things and to
prevent all cavses of danger theréfrom.

(2) The Chief Officer may also, if he thinks fit, require the said owner or oocupier,
by the said notice, either forthwith or before proceediug to pull down, seoure,
remove or repair the said building, structure or thing, to set up a proper and.
sufficient hoard or fence for the protection of passers by and other peypons. :

(3) If it appears to the Chief Officer that the danger from a building, structure
or thing which is ruinous or about to fall is of howly imminence, he shall, before
giving notice as aforesaid or bafore the period of notice expires, fence of, take dewn,
seoure or repair the said structure or take such steps or cause such work to be
mcutedasmybemqumdtoarrestthedanger .

{4) Any expenses inourred by the Chief Officer under sub-section (3) shall be
pwxd by the owner or occupier of the structure and shall be recoverable in the same
manner a8 an amount, due on account of a property tax.

196, Any person— | - ' Penalty fou
{a) who, without the consent of the owner or occupier, and in the case of muni- building, ete.
_ oipal property without the permission in writing of the Chief Officer, affixes
* any postmg bill, placard or other paper or means of advertisement against or
wpou‘any bmldmg, wall, board, feuce, pale, pott, lamp-post or the like ; or
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8} who, withoub such oonsent or permission, as aforesaid, writes upen, suils,

. woes of wacks any such bnilding, wall, board, fence, pale, post, lnmp-post or
the like, with ah&}' ot paint or in any other way whatsue‘var, ' :

ahali, on conv tmn,l be janished with fine which mav axtend tu ﬁ by mpees.

:i;ing of i#7. The Chief §ffcer may erect or fix to the oum&a of any bmﬁmg brackets
: bm?ﬁs, for laraps to be lighted with ofl, or gas, or subject to the provisiens of the Indian
#ho., b0 Eleotriotty Ao, 1810, for lnmps to be lighted thh eleetrieity or otherwise, or subject
Bonsme. to the ggmwamnﬁ of the i‘ nﬁmu Telegraph Act, 1685, fdr telegraph wires or telephone %1 g‘
*  wireaor wires for the

tricit v fov looumotive purposce.  Bueh brackets yy
shali be avected ov ﬁ%ﬁﬁ 30 43 ot b0 goeasion any insonvenionce or qam*‘c to the of

ceenpant ,mé’tnegmsﬁ‘bm”ﬁmg or of any others in tho meighbourheod, ov te the 1885,
publis, |
. N . : : .
of ﬂt\:ﬁ"‘"‘ - 8% It shall not Be lawiul for any person to erect any hat or rangs or hloek of

fnte or fo 644 auy hut to any range or b!ack of} ;_zi‘w already existing onthe sppointed
day, without giving| previous notice 1o the Chisf £ fﬁper. The Gh; of Gﬁiwr may
requirs suek hats fo be built go that they stand in reguior lines, with & fres passage
ot WEY i front of and between overy fwo fines, of anch width as lhe Chisf Officer
mv thivk proper for venti I&tmh and bo fao g ﬂﬁavewmg, and at euch a level

witl aduib of sufficient drainage ; aud may raguire such huts to be provided with
mmh sumber of privies and aamah mram of drainngs as he may deem: veoesgary, I
any bt orrangs or bloek b built without sueh notive heing given to the Chief Offiser,
o¢ obherwiss than as required by the Chis{ Officer,” the Chief Officer may give
written notice to the owner or buildng ?’thﬁ or to the ownsr or seenpier of the
iand on which she same is erected or is ha ng evected, requiring him within such’
ronsomable time as shall be swmﬁm in the notise to take down snd remove the same,
oF i PaKe § E;&(:L alteration sddiditions therefo as having regard to sanitary
s think fis

Improvement %8, (F} Whore i;:a
sf bate. or for eny other purg Eza

srepted, i bv TRRSDD

that any by, whntm used as 8 dwalling
imetng on the appointed day or subseguestly

{a) of inpu vamzhh-m ot of the masmer i whick such but is erowded

together W;tn n’r r hutg ; o1 _
(&) of the want of a plinth or of 5 sufficient plinth or of suificient deainage ;
{¢) of the impracticability of seavengimg, .
attendod with risk of disease o the inhabitanis of the uelffi’ bowrkvod, the Couneil
sh&ik oause & notice o be afiixed to zome f:.un%ifmﬁus pars of such hut, requiring
. vhe owner oy omupzér thereof, or the owner of {he lsnd on whick suek hut is built,
 within such lesxsonaﬂ)}e timpe as may be fixed E;y mn Couneil in thia behalf, o take
down and remove such hut or to carry out such alteration ar works as the Couneil
may dgem necessary| for the aveidancs of aush risk,

{2} Whereany suchowneroroccupier rofitses ornegiectsto take down and remove
sueh hut or to carry out such alterations or works within the Ume appointed, the
Chief Offieer may canse such hut to be taken down, or such altorations or works to
be sarried out, in ax#mrd%nce with the reguirements of the Couneil, :

(3) Where such hutis taken down by the Chisf Officer, he shall cause the
materials of the h@* to be sold, if such sale can be effected : and the procceds,
after daduciing all egpienses, slmll he pms? to the owner oi t.hs hut, or if the owner is

\
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unknown or the title disputed, shall be held in deposit by the Council until the
pefs_rst?en interested therein shall obtain an order of a competent Court for the payment
of the same : I _

Provided that, where any such hut, which had not been constructed in contra-
vention of any law for the time being in force at the time of such construction, is
taken down and removed under this section, compensation shall further be paid
to the owner or owners thereof and the amount thereof, in case of dispute, shall be

2

- . ascertained and determined in the manner provided in section 330. .
CHAPTER XIiI - .
DRAINAGE |

. 200. () All drains, sewers, privics, water closets, house-gullies, gutters and Municipal
. cesspools within the municipal arca shall be under the survey and control of the control over
. Council. - - ' drainage.

(2) All covered drains, sewers and cesspools, whether public or private, shall be
provided by the Council or othcr persons to whom they severally belong with
proper traps, coverings or other means of ventilation ; and the Chicf Officer may
by written notice call upon the owner of Any. such covered drains, sewers anc cess-
pools to make provision accordingly. ' :

201. (1) 1t shall be lawful for a Council for any drainage purposes to carry Power of
any drain, couduit, tunnel, culvert, pipe or watercourse through, across or under making and
. any strect or any place laid out as or intended for a streci, or under any collar FPalINg
or vault which may be under any street, and, after giving reasonable notice in writing -
_ to thc owner or occupier, into, through or under any land whatsoever within
. ' the municipal arca. -

. . ~ (2) The Council, or any person acting under its authority, may construct » new
drain in the placc or an existing drain in any land wherein any drain vested in the
Council has been alrcady constructed, or repair or alier any drain vested in the
Council. ' : ’

(3) The Council may also ervetl upon any premises or Jand or affix to the outside
. of any building or structure or to any tree, any such shaft or pipe as it may deci
necessary for the proper ventilation of the municipal drains, and jsuch shaft or -
pipe shall be carried to.a height of not loss than six feet abpve the highest part
. of the adjacent house and erected so as not to cause any nuisajice or inconvenience
to the occupants of the building to which such shaft or pipe has beer affixed or of
any other building in the neighbourhood or to the public. '

(4) In exercise cfany power under sub-sections (1), (2) and (3), no unneeessury .
damage shall be done, and compensation, which shall, in case_of dispute, be b
ascertaived and defermined in. the manner provided in section 330 shall be paid
by the Council to any person who sustains damage by the exercise of such power,

{5) The Council may discontinue, close up or destroy any n unjcipal drain which

~ has, in the opinion cf the Council, beccme  uscless or unnecessary 0i prohibit the

use of any such drain either entircly cr for the purpose of fou! water draing g2¢ or
for the purpose of surfuce Crainage : o :

Provided that,’it by reason of anything doce under this section any persoun is
deptived of the lawful use ¢f any drain, the Council shall, as soon as may be; .
provide for his use some other drain as eficctual as the one whick has been dje.
continued, closed up or destroyed or the use of whigh has been prohibited.
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Powerte 202, (1) If any building or land be at any time undrained, or not drained to the
. requiresatisfaction of the Chief Officer, the Chief Officer, subject to 1[the control of the
- suffidlent pyasident,] may by wrilten notice call upon the owner to construct or lay from such
of houses, Duilding or fand a-drain or pipe of such size and materials, at such level, and with
: such fall as he may think necessary for the drainage of such building or land into—
(4) some drain or sewer, if there be a Suitable drain or sewer within fifty feet

of any part of such building or land ; or '

(b) a covered pool to be provided by such owner and approved by the
Chief Qfficer. | . | o

(2) The Chief Officer ‘may, subject to i[the control of the President,] by wﬁtien

» notice requife any courtyard, alley or passage between two or more buildings to be

paved by the owners of such buildings with such materials and in such manner as he
may direct, . :

(3) Whoever fails to comply with the notice issued by the Chief Officer under
sub-section () or subrsection (2) shall, on conviction, be punished with fine which
may extend to one hundred rupees, and in the case of continuing offence with further
fine which may extend to ten rupees for .every day after the first during which such.
offence continues, i

Newbuilding 203. () It shall not be lawful td construct or reconstruct any building, or
not to be to occupy or permit occupation of an}1 building newly constructed or reconstructed,
m unless and untit— '
drains, {a) a drain is constructed of such size, materials and description, at such level
. and with such falk;, 4s may be required by the by-laws or if no by-laws have been
framed by the Coungil as shall appear to the Chief Officer to be necessary for the
effectual drainage of such building ; ‘

(b) there have bean provided for and set up in such building and in the land
appugtenant thereto} all such appliances and fittings as may be required by the
by-faws or if no by-laws have been framed by the Council 2s may appear to the
Chief Officer to be necessary for the purposes of gathering and receiving the
drainage from, and conveying the same off, the said building and the said land,
and of effectually flushing the drain of the said building and every fixture
connected therewith . ‘

(2) The drain to be constructed as aforesaid shall empty into a municipal drain,
or into some place set apart by the Council for the discharge of drainage, situate at
a distgnce not exoeedi?g fifty feet from such building ; but if there is no such drain,
or place within that distance, then such drain shall empty into a cesspool provided

. by the owner of such building and approved by the Chief Officer.

. pom of 204. (I) The owner| or occupier of any building or land within the municipal
owners and area shall be entitled tc cause his drains to empty into a mun.cipal drain :

m gf Provided that; he first obtains the written permussion of the Chief Officer and
~ lands to complies with such,conditions as the Chief Officer may, subject to the provisions
o % of by-laws, if any, prescribe as to the mode in which and the superintendence under
drains, Which the communications aréto be made between drains not vested in the Cotuncil

and drains which are ¢ vested. i

(2) An appeal shall lie to the Council against any order of the Chief ‘Officer nndel
sub-section (1), if made witrin fiftecn days of the receipt of such order.

) ;4These words were substituted for the words * the control of the Council » by Mah. 4 of 1974,
" 8 . :
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205. (1) If the owner or occupier of any bﬁilding or land desires to conhect thé Right to

same with any municipal drain, by means of a drain to be constructed through any .mgﬁ‘i‘;gd
land, or to be connected with a drain, belonging to or becupied by or in the use of

. Atdiial 2% or into drain
some other person, he may make a wirtten application in that behalf to the Chief belonging to
Officer. ' : other -

persons,

.(2) Subject to Ythe control of the President,] the Chief Officer thereupon, after
giving to such other person a reasonable opportunity of stating any objection to such’
application, may, if no objection is raised, or if any objection which is raised is in _
his opinion insufficient, by an order in writing authorise the applicant to carry his |
drain into, through, or under the said land, or into the said drain, as the case
may be, in such manner and on such conditions as to the payment of rent or com-
pensation, and as to the respective responsiblities of the parties for maintaining,
repairing, flushing, cleaning and emptying the said drains as may appear to him to,
be adequate and equitable. :

(3) Every such order shall be a sufficient authority to. the person in whose favour it
is made, or to any agent or other person employed by him for this purpose, after
giving or tendering to the owner, occupier or user of the said land or drain the
compensation or rent, if any, specified in the said order, and otherwise fulfilling
as far as possible the conditions of the said order, and after giving to the said owner,
occupier or user reasonable notice in writing, to enter upon the land specified - in
the said order with assistants and workmen at any time between sunrise and sunset
and subject to the provisions of this Act, to do all such work as may be necessary-—

(a) for the construction or connection of the drain, as may be authorised by the .
said order ; . ' '

(&) for renewing, repairing, or altering the same as may be necessary from
time to time ; or < : ’

(c) for discharging any responsibility attaching to him under the terms of the
order as to maintaining, repairing, flushing, cleaning or emptying the said drain
or any part thereof. : '

(4) In executing any work under this section as little' damage as possible shail be
done and the owner or occupier of the buildings or lands for the benefit of which
the work is done, shall— : :

(@) cause the work 10 be executed with the least practicable delay ;

(b) fill in, reinstate and make good at his own cost and with the least practicable ‘
delay the ground or any portion of any building or other construction opened,
broken up or removed for the purpose of executing the said work ; and

() pay compensat!ag to any person who sustains damage by the execution of
the said work: ' : _ .

206. If the owner of any land into, through or under which ‘a drain has been Rights of
carried under the last preceding section, whilst such land was unbuilt upon, shall ownerof -
at any subsequent time desire to construct a building thereon, the- Chief Officer; htl;_dehthrg“s,h
subject to %[the control of the President,] shall, if he sanctions the construction” of " catried in
such buildifig, by written notice require the owner or occupier of the building or regard to -
land, for the benefit of whigh such drain was constructed, to close, remove or divert subsequent.
the same, and to fill in, reinstate and make good the land in such manner as he may lding -
deem fit to be necessary, in order to admit of the construction or safe enjoyment of n.
the proposed building, ~

125These words were substituted for the words * the Contro? of the Couneil ”, by Mah. 4 of 1974,
8 : .

‘2 These words were substituted for the words * the Control of the Councils *, ibid, s. 26.

.
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Provisione! 207, (/) Where the bhief Officer is of opinion that any privy or cesspool, or addi-
privies, etc. ihna) privies of cesspools, should be provided in or on any building or land, or
in any municipal area in which a water closet system has been introduced, that
water closet or additional water-closets should be provided in or on any building
or land, or that water-closets should be substituted for the existing privies in such
number as may be consﬁdered necessary by him, the Chief Officer, subject to the
contro! of the President,] may by written notice call upon the owner of such building
or land, to provide suct privies, cesspools or water-closets or to substitute water-

closets for the existing privies at such sites as he may deem proper.

|
(2) The Chief Officen, gubject to Ythe control of the President,] may by written
notice require any person or persons employing workmen ot labourers exceeding
twenty in numbéer, or owning or managing any market, schoot ot theatre or other
place of public resort, to provide such privies or water: closets at such sites as he
may direct and to cause the same to be kept in proper order, and to be daily cleaned.

|

(3) The Chief Officer, subject to fthe control of the President,] may by written .
notice require the owner or occupier of any land upon which there is a privy or water .
closet, 10 have such privy or water-closet shut out, by a sufficient roof and a wall
or fence, from the view of persons passing by or resident in the neighbourhood, or
to alter as he may direct any privy door or water-closet door or trap door which
opens on to any street, jand which he deems to be a nuisance.

: ‘ . .
Power to  208. (/) All drains, privies, water-closets, house-gullies, gutters and cesspools
requite and drainage works of every description within a municipal area shall, unless
k:;;n?igint: constructed at the cost jof the Council, be altered, repaired and kept in proper order
¢tc, in proper &t the cost and charge of the owners of the lands er-buildings to which they belong, .
‘order or to or for'the use of which they have been constructed. of continved ; and the Chief
demolist or Officer, subject to [the control of the President,] may by written notice require any
close a PIIVY. such owner to alter, repair, and put the same in good order in such manner as
LOT CeSSPoot 1o may think fit. ; '

(2) 1t shall be the duty of every such owner of land or building to get such drains,
privies, water-closets, ﬁtous&gullies, gutters, and cesspools cleansed either by the
municipal agency or such other agency as the Chief Officer may approve and at such
intervals as the Chief Officer may require.

(3) Subject io I[the control of the President,] the Chief Officer may by written notice
require, the owner to demolish or close any privy or cesspool, whether constructed
before or after the appointed day, which in the opinion of the Chief Officer is a
nuisance, or is so constructed as to be inaccessible for the purpose of scavenging .
or incapable of being |properly cleaned or kept in good order.

Power to 209, When any building or land within municipal area has a drain communi-
close private cating with any cesspopl or a municipal drain or any other place set apart for the
drains and discharge of drainage, the Chief Officer, if he considers that such drain, though
c€sspools. it may be sufficient for the drainage of such building or land and though it may be

: otherwise. unobjectionable, is not adapted to the general drainage of the locality,

may, subject to ithe control of the President,] close such drain and such cesspool,
or municipal drain, whether they are or are not on land vested in the Council on

providing a drain or drains or cesspool equally effectual for the drainage of such

building or land, and [the Chief Officer may, subject as aforesaid, do any work

necessary for the purpose. :

[P e e e

;;fg%sez\gords were substituted for the words ** the contrel of the Councﬁs’:, by Mal. 4 of 1974" ..
s, ] y & e .
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210. (I) No person shal[ mthuut the wntten eonsent of thi: C mf

(i) make or cuase to be made any "drain into or out from amy 4&1‘ the’ drams on mnnicgpal/' ,
vested in the Council; or ' drains,
(i) construct a buxldmg over any drain, culvert or gutter vested n; the Councll

(9] The Chief Officer may, by written notice, require any person—m ;

(?) to demolish, alter, remake, or otherwise deal with any dram\ constructed
in contravention of sub-section (/), as he may think fit ; or

“(if) to pull down or otherwise deal with any building or part thereof i1c<'msi;mcte,d
in contravention of sub-section (I) as he may think fit, %

3
1
é

(3) Any person who contravenes any provision of sub-section (/),; shall, on .
conviction, be punished with fine which niay cxtend to one hundred rupenss

211. (1) If any drain, pnvy, water-closet, house-gully or cesspool om any land Powetm
within a municipal area, is constructed, rebuilt or unstopped either without the dm‘:;:t otc.
consent or contrary to the orders, directions or by-laws, of the Council o1} contrary umutfm,..‘
to the provisions of any enactment in force at the time when it was so coisstructed, sedl
rebuilt or unstopped, the Chief Officer, subject to I{the control of the Pkes:dent]constmtcd ‘
may, by written notice, require such drain, privy, water-closet, housegully or rebuiltor

cesspool to be demolished, amended, or altered as it may deem fit. { unstopped.

(2) Any prson who fails {o comply with any notice issued by the ChleiE' Office
uader sub-section (7), 'shall, on conkuon, be punished with fine which may kcxtend
to one hundred rupees. _ !

212. (/) The Chief Officer, after due notice to the occupier , may mspebt any Img::‘“m
drain, privy, water-closet, house-gully, gutter or cesspool; and for that pu sse,‘__m v
at any tirne. beiween sunrise and sunsel may enter upon any lands or bul{po
with assistants and workmen, and cause the ground or any other structuie to be
opened or broken where he or they may think fit, doing as little damage as majy be.

(2) The expense of such inspection and of cansing the ground or the strucqmre to
be closed or repaired and made good as before shall be borng by-the Council, 'unless
the drain, privy, water-closet, house-gully, gutter or cesspool is found- to ‘be\ in
bad order or condifion, or was constructed in contravention of the prov:snons of any
enaciment or of any by-laws or orders thereunder in force at the time or issuedl  in
respect of such construction ; - in which case such expense shall be paid by the Qwasr
of such drain, privy, water- closet, house-gully, gutter ot cesspool, and ~ shall be
recoverable in the same manner as an amount due on account of a property Xax 3

213. () The Council may, if it thinks fit, cause any work, the execution of ‘Council may
which may be ordered by or on behalf of the Council = under any of the foregomgs @xecute
provisons of this Chapter, to be executed by municipal or other agency under its* ertain
own orders, without first of all giving the person by whom the same would otherwise
have to be executed the option of doing the same. . opti

{2) The expenses of any work so done shall be paid by the person-aforesaid, unless gg}x
the Council shall, by a general or special order or resolution, sanction the execution execyiting _
of such work at the charge of the municipal fund. the "; Y '

214. Any pipes, fittings, receptacles, or other appliances, for or connected with Pxpes,.etq
the drainage of any private building or land, shall, if supplied, constructed or constiucted -
erccted at the expgnse of the Council, be deemed to be municipal property, ualess o Sopnck
the Council shall have transferred its interest therein to the owner of such building nc,’unicﬂpa; i

or land. . Dmpeﬂ!'

13 OTnese words were substituted for the words * the control of the Council ”, by Mah, 4 of ) Lo
s —
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CHAPTER X1V '
. . o * WATER SupPLY

Prohibition 215. (1) A Council may, with the sanction of the{Director, demarcate and nbtify
of certain the limits of the water-shed of any lake, tank, well or reservoir from which water

acts affecting ; . A i ? p ; . 5
the municipa) 15 derived for thle municipal Water work or use by the residents of the municipal

“water works, 4rca.

(2) Except with the permission of the Council, no person shall—
(a) erect any building for any purpose whatever within such limits ;-

(b) remove, alter, injure, damage or in any way interfere with any boundary
emarks of such water‘shed: ,

(c) exiend ,- alter or apply to any purpose different to that to which the same
has been heretofore applied, any building already existing within the said limits ; or

(d) carry on, within the said limits any operation of manufacture, trade or
agriculture in any manner, or do any act whaterver, whrereby injury may arise
to any:such lake, tank, well or reservoir or to any portion there of or .whereby
the water of such lake, tank, well or reservoir may be fouled or rendered less
wholegome. ‘

(3) Except with the pérmission of the Chief Officer, no person shall—

(a) cause or suffer fto percolate or drain into or upon any municipal water-
worke or to be brought thereinto or thereupon anything, or to be done any act,
whereby the water therein may be in any way fouled or polluted orits quality altered:.

{b) alter the surfac  of any municipal land adjacent to or forming part of any.
such work by digging thereinto or depositing thereon any subsgimce ;

(¢} cause or suffer o enter into the water in such work any animal :
-fd) bathe in or neer such work ;

.".(e) throw or put aniy'thjng into or upon the water in such work ;

, | (#) wash or cause t& be washed in or near such work any animal or thing.

(4) Whoever contravenes any provision of sub-section (2), shall, on conviction,
i}e punished with imprisonment for a term which may extend to one month, or with
fine, which may extend to one hundred rupees, or with both. _

; (5) Whoever contravenes any provision of sub-section (3), shall be deemed to
{ have committed an oﬁ‘en‘ punishable under section 277 of the Indian Penal Code. foV
j | o

1860,

(6) When any person ks convicted under sub-section (4), the Magistrate who
convicts him may order|the immediate removal of any building, or the immediate
discontinuance of the opération or use of land, in respect of which such conviction
has been held. j

(7) If any order made under sub-section {6) is disobeyed or the execution
thereof resisied, the: offender shall, on conviction, be punished with imprison-
ment for a term which may extend to three months, or with fine which may extend
to three  hundred rupes, or with both, '

3
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216. (7} No person shall wilfully or negligently— Prohibition
(@) injure or suffer to be injured any meter belonging to the Council or-any of the gf Wn‘géllic‘fu

fittings of any such- meter ; _ acts relating
(b} break, injure or open any lock, seal, cock, valve, pipe, work, engine, cistern t© “]’(ate"
- or fitting appurtaining to any municipal water-work : worKs.
(¢) do any act or suffer any act to be done whereby the water in, br. derived
from, any municipal water-work, shall be wasted ;

(d) obstruct, divert or in any way injure or alter any water-main or duct ;

(€} except with the permission of the Chief Officer, open, break, injure or tamper
with any lock furnished under the provisions of this Act. ‘

(2) Whoever contravenes any provision of sub-section (/) shall, on conviction,
be punished with fine which may extend to one hundred Tupees.

217. (1) The Chief Officer, may by a written notice, require the owner or occupier Prohibition
on whose land any drain, privy, water-closet, cesspool, or other receptacle for filth of °g“s.t"“°"‘
or refuse for the time being exists within such distance as may be prescribed by by-laws, ;’:5 n?;rm,.
from any spring, well, stream, channel, tank, reservoir or other source from which sources of
water is or may be derived for public use, and which would be in a position where water-
such source of water is likely to be injured or the water therein polluted, to remove SUPPIY.
or close such drain, privy, water-closet, cesspool or other receptacle for filth or ref‘pse,

within one week from the date of service of the notice.
{2) Whoever fails to comply with the notice under sub-section (), shall, on convic-

- tion, be punished with fine which may extend to fifty rupees and in the case of continu- -

ing offence with further fine which may extend to five rupees for every day after
the first during which such offence continues. . - ‘

218. For the purpose of obtaining a supply or an additional. supply of water Power of
or of distributing the samie, the Council shall have the same powers and be subject CaIrying
to the same restrictions for carrying, renewing, repairing, altering and inspecting W'eT Mains
water mains, pipes and ducts within or without the municipal area as it has and
is subject to under the provisions hereinbefore contained for carrying, renewing,
repalring, altering and inspecting drains within the municipal area.

219. If at any time it appears to the Chief Officer that any building or laﬁd in Power to
the municipal area is without a proper supply of protected water, the Chief Oﬁiéer,.‘“l“‘fe W“t;:
subject to *[the control of the President], may by written notice require the owner pp to
lessee, or occupier of the building or land to obtain from municipal water-works '
such quantity of water as may be adequate for the requirements of the persons usnally
occupying or employed upon the building or land, and to provide communication * .
pipes of such size, materials and description and to take all necessary steps for the
purpose as prescribed by by-laws, if any, and if no by-laws have been framed, then
as the Chief Officer may consider necessary.

220. (f) The Chief Officer may at any time by written notice, require that the Powers and
owner of or any person who has the control over any well, stream, channel, tank duties with
or other source of water-supply, shall, whether such sQurce is private property or aegard to
not, within a reasonable time to be specified in the notice, or in any chse falling under s;';%fl?t“g’t

clause (d) within twenty-four hours of such notice,~— insanitary

(a) keep and maintain any such source of water-supply, other than a stream ;‘,’a‘g‘f‘ of

in good repairs ; or supply,

llThese words were substituted for the words “ the eontrol of the Council ”, by Mah. 4 of 1974,
8.3 ‘ :
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" (b) Sleanse any such source of water-supply from. silt, refuse and decaying
vegetation ; or : o ' ' ‘ :

(¢) in such munner as the Chicf Officer may prescribe, protect any such source
of watcr-supply: from poliution or contamipation ; or '

(d) repair, protect or enclose in such manuer as the Chief Officer approves
any such source of water-su,_ply, if for want of sufficient repair, protection or.
enclosurg, such tiource of water-supply is, in the opinion of the Chief Officer,
dangerous to the, hc?]t_h or safety of the public or of any person having occasion
to us¢ or to.pass: or approach the same ; or '

“(e) desist from ‘using and from permitting others to use for drinking purposes .
any stch source off water-supply, which is proved to the satisfaction of the Chief

Officer to be unfit' for dripking ; or

(f) if, notwithstauﬁ

ding any such notice under clavsc (¢), such use continues

and cannot in the opinion of the Chief Officcr be otherwise prevented, close either
temporarily or permganently or fill up or enclose or fence in such -manner as the

Chief Officer consid
supply as aforesaid

(g) drain off or ¢

ers sufficient to prevent such use of such source of water
; OF
therwise remove from apy source of water-supply or from

any land or premiscs or receptacle or reservoir attached or adjecent thereto,

any stagnant water
or offensive to the

which the Chief Officer considers to be injurious to health
neighbourhood.

(2) If the owner or person having control as aforesaid, fails or neglects to comply
with any notice under sub-section (J) within the time specified therein, the Chief
Officer may and if in his opinion immediate action is necessary to protect the health

or safety cf any perso

notice ; and all the ¢

h shall, at once proceed to execute the work required by such -
xpenses incurred thercin by the Chief Officer shall be paid

by the owner of, or person having control over, such water-supply, and shall be

recoverable in the sam

Provided that, in th

tank or other source ¢

¢ manner as an amount due on account of a property tax :

s case of any well or private stream or of any private channel,
f water-supply, the water of which is used by the public or any

section of the public as of right, the expenses incurred by the Chief Officer

or necessarily ineurre

Council so directs, be

.. (3) The Chief Office

land to cut down, lop

well or other. source @

thereof.

221. (1) The Cow
may specify the times

d by such owner or person having such control, may if the
paid from the municipal fund.

r 1 ay, by written noiice, require the owner or occupier of any
or trirr all trees or shrubs which so overhang any public tank,
f water-supply as to pollute or bz likely to pollute the water

ci! may set apart suitable places for the purpose of bathinlg, and
at which. and the sex of persons by whom, such places may be

used, and may also sg

or for any other pur

t apart suitable places for weshing apimals, clothes or-vessels
osc conhected with the health, cleanliness or comfort of the

inhabitants of the mupicipal ared.
(2) YThe Chief Ofﬁcer, subject to the coptrol of the President,] may by public

notice prohibit bathing or was
thing in any public place not so set
specified under sub-section () or may prohibit other act by which wate

hing animals, clothes or vessels or doing any other
apart, or at times or by persons other than those
v in public

places may be repdered foul or unfit for use or which may cause inconvenience or

anpoyance to persons using the bathing or washing places.

(3) Any-person who contravenes any provision of sub-section (2), shall, on

conviction, be punis

d with fine which may extend to fifty rupees.

L These words were s+1bstituted for the words * The Council ™ by Mah. 4 of 1574, s, 32.




* Chicf Officer shall direct for the purpose of preventing the danger or of abating the
nuisanee arising or likely to arise therefrom :
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222. Any person appointed by the State (fovernment for the purposes of inspeo- Inspotlon
tion of mumc:pal water-works shall, at all reasonable times, have ltbetty to enter of Municipal

apon and inspeot such water-works. _ : by persons
. appointed
by Btate
. ment,
223. (Z) No new well, tank, pond, cistern or fountain shall be dug ot constmutod Dlﬁl.ngol .
without the previous permission in writing of the Chief Officer. 'mw“ '

(2) If any such work is begun or completed without snoh permission, tha Chief Pormiesd WH“M. R
Officer may either—

(a) by written notioe require the owner or other persor who has done such work
‘tofill up or demolish such work ip such manner as the Chief Offiver shall preseribe ;
or

()] grant written permission to retain sueh work but such permission shall not
exempt such owner from any prooeedings for contravening the provisions of
sub-sedtion (1),

CHAPTER XYV.
-Pusrio Sarery AND CONVENIRRCES. |

224. (1) The Chief Officer shall, during the construction or repair of any of the Fencing and
streets, drains or other premises vested in the Couneil, take proper precaution for gﬂl:f‘“!
guarding against acoident, by shoring up and protecting the adjoining buildings, and ,.p.;g., oto.
shall cause such bars, chains or posts as he shall think fit, to be fixed acrossorinany
street to prevent the passage of carriages, carts or other vehioles, or of cattle or
horses, while such construction or repair is being carried on and shall cause any such -
construction or repair work in a street to be sufficiently hghted and guarded durmg ,
the night.

(2) Whoever takes down, alters or removes any of the said bars, chains, or posts or
removes or extinguishes any such light without the authority or consent of the Chief
Officer, shall, on conviction, be punished with fine which may extend to two hundred
and fifty rupees.

225. (I) Ifin the opinion of the Chief Officer, the workmg of any or the Dangerous
removal of stone, earth or other material from the soil in any place, m%.nugerons to quarrying
persons residing in or having a right of access to the neighbourhood theteof, or oreates

or is likely to create a nuisance, the Chief Officer may, by written notice, require the

ownor of the said quarry or place or the person responsible for such working or semoval

not to continue or permit the working of such quarry or the removing of such .
material, or to take such other measures in respect of such quarty or place as the

Provided that, if such quarry or place is vested in Government or if such working’
theraof ot rovao valth erefrom as aforesaid is being carried on by or on behalf of Govern- .
ment or any persos uobing with the permission or under the authority of Government
or of auy Governmeni Officer acting as such, the Chief Officer shall not take suoh
action, unless and until the Colleotor has consented to his so doing :

‘Provided further that, the Chief Officer shall immediately csusea proper hoard or ’

fanee to be put up for the proteotlon of passengers, near such quarry or place, if it
sppests to him to be nacessary in order to prevent ixaminent danger,
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(£) Any expense inow or it d )
shall be paid by such qwner or the person responsible far such working or removal,
and shall be recoverable in the same manner as an amount due on account of

property tax.

226, (7) A person intending to-construct of take dawn any building or to alter
or repair any building sxternally shall; if the position or circumstances of the work
is or are likely to causelor may cause obstruction, danger or inconvenience -in any
street, before beginning such work— 7

(a) first obtain permission in writing from the Chief Officer so to do ; and.
(b) cause sufficient hoards or fetices to be put up in order to separate the area

- where the work is to be carried on from the street, and shall maintain such hoard

or fence standing and in L condition to the satisfaction of the Chief Officer
during such time as the Chief Officer oconsiders neceasary for the public safety or
convenience, and
and shall remove the same when directed by the Chief Officer.

»

" (?) Whoever contravenes any provision of sub-section (7) shall, 6n conviotion, be
punished with fine which may extend to fifty rupees, and in the case of continuing

contravention with r fine which may extend to ten rupees for every day after
the first during which such contravention continues. -

221, (1) It shall be the duty of the manager or propgietor of any place for publio-

entertainment to provision as may be prescribed by the by-laws or if no
by-laws have been fr. » 88 the Chief Officer may by written notice require, for the
prevention and extinction of fire, and for the easy exit of the audience in case of fire,

(2) Any person who contravenes any provision of sub-section (7) shall, on eonviction,
be punished with fine which may extend to five hundred rupees and in the case of

continuing contravention with further fine which may extend to twenty-five rupees for

every day after the first during which such contravention continues.

228, (7) It shall be/the duty of all police officers and all munieipal officers and
servants to aid the fire brigade in the execution of its duties. '

'(2), Gn the occasion of a fire within the limits of a minicipal area, anj Magistrate,
the President, the Chief Officer or any member of & fire-brigade maintained by the
Council or by the Statg Government directing the operations of the brigade, and if

directed so to do by ‘any of the persons aforessid, any police officer above the rank -

of a cohstable, may— i

(a) remove or order removal of any person who by his presence intarfores with or
impedes the operations for extingwishing the fire or for saving life or property ;

(b close any streef or passage in or near which any fire is burning ;

(c) for the purpose|of extinguishing the fire, break into ur through or pull down
or“cause to be broken into or through or pulled down, or use for the passage of
hoses or other applidnces, any premises ; :

(@) cause mains and pipes to be shut off so as to give greater prossure of water in
.or near the place where the fire has ocourred ; g e '

(¢) call on the persons in charge of any fire-engine to render such asaistance as

may be possible ;
generally, take
of life or property.

b measures a% may appear necessary for the preservation

od by the Chief Officer in taking action under this seotion

1 cause the sameto be sufficiently lighted during the night,.
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- (3) When any Government building i is endangered by such fire, any Government .
oﬁoer for the time being in charge of the building may exerciss the powers conferred
- by sub-section (2).

{£) No compensation shall be payable by any person for any act done by him in
goodl faith under sub-gection (I} or (2).

CHAPTER XVI.
. NUISANG!S . .

289. (1 ) Whoever depoaxts or causes or suffers any member of his family or house- Dopodtinl
hold to deposit any dust, dirt, dung, ashes, refuse or filth of any kind or any animal 4%t y
matter or any broken glass or-earthenware or other rubbish or any other thing that nuﬁ:‘n“‘
is or may be & nuisance or danger, in anystreet or in any arch under a street orin
- any drain beside a street or on any open space not being private property or on any
quay, jetty or landing place or on any part of the seashore, or the bunk of & tidal
river, or whether sbovg,ér below highwater mark, or on the bank of the river, water
course or nullah, except at such places, in such manner and at such hours as shall’
be fixed by the Chiof cer, and whoever commits or suffers any members of his
family or household to commit nuisance in any such place as aforesaid,<hdll, on

oonviction, be punished with fine which may extend to one hundred rupees,

{2) Whoever throws or puts or causes or suffers any member of his family or
houseliold to throw or put any of the matters described in sub-section (J) except
night-soil or except with the permussion of the Chief Officer, any night-soil into any
drain, culvert, tunnel, gutter :or watercourse, and whoever commits nuisance or

any member “of his family or housrhold to commit nuisance in any such
drain, culvert, tunnel, gutter or water-course, or in such close proximity thoreto as
to- polluta the same, shall, on convietion, be punished with fine which may extend

. to one hundred mpees.

£30. Whosver csuses or allows the water of any sink, sawer or cesspool OrDmohu-gm.

any other liquid or other matter which is or which is likely to become a nuisance, sewsge, ete.
from any building or Jand under hjs control, to run, drain, or be thrown or put
‘upon sy street or open space, orbosoak through any external wall, "or
causes or allows any offensive matter from any sewer or privy to run, drain orbe
thrown into a surface drain in any street, without the permission in writing -of
ﬂwﬁuef Oﬁoerorwho fails to comply with any ocondition prescribed in such

nh;ll. on oonviction, be punished thh fine which may extend to-one

‘ rapess - | .

28, Whoever, being the owner or ocoupier of any building or land, koeps or Non-removal
'Mto be ket for more than twenty-four hours, or otherwise than in some proper °f Blth; atc.
tacle, any dirt, dung, bones, ashes, night-goil, filth or any noxious or
oﬂemlve matter, in or upon such building or land, or suffers such receptacle to be
ina or noxious state, or neglects to employ proper maans to remove the filth
from and to cloanse and purify such 1eceptacle, or Lkeeps or clows to be kept
in or upon such building or land any animal in such a way as to cause a nuisance,
shall; on conviction, be punished with fine which may extend to one hundred rupees,
und in the case of continuing offence with further fine which may extend to twenty
mpmfor svery day after the first during which such contravention continues.
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h enly it shall be lawful to remove any night-soil or such ul;lm

sha.lloauseanotwoofmohhoursandmteatoboglmm
in section 328.

ief Officer has fixed such hours and routes and given such public
oauses to be removed along any street any snoh offensive matter

at any time except within the hours 8o fixed, or by any route other than that

fixed by the

Officer ; or

(5) at anytune, whether such hours or routes have been fixed by the Chiet Officer

or not,— !
(¢} uses for 4

having a coveri

and of the sten

taaleormel,not

y such purpose any cart, carriage,
f the ocontents thereof

sufficiont for prevantmg the savape
therefrom ;

(#9) wilfully pr neghgently slopes or spil]s any such offansive matter in the

removsl ther

(#i3) does not carefully sweep and clean every place in whmh any such offen-
sive matter hns been slopped or spilled ; or -

(iv) places of
matter,

sets down in any public place-any vessel containing such 6ﬂ‘omivo

shall, on convistion, bo punished with fine’ wlmh faay exbendtoom hundred

rupees.

233, Whoever, htxoept with the written permission of the Chief Officer, and in

atcordance with t

s nuisance to the x
may oxtend to one

conditions of such permission, stores or uses night-soil or
bstance emitting an offensive smell in such manner as to be
eighbourhood, shall, on conviction, be punished with fine whick
hundred rupess.

331, 1f,in the

(a) any pool,
aoutse, or any

inion of the Chief Qfficer—

itoh, quarry, hole, exca.vatmn,mnk, well, pond, drsin, water
Ileotxon of water ; or

* (b) any elsteml or other receptacle for water whether mthm or outside

& building ; or
{c) any land on

is or is likely to.
a nunisance, the Chi
to-—
(s) ill up, cov
materials as the

(2s) ‘take such 1

which water is mmulated,
me a breeding place of mosquitoes or in any other respect
f Officor may, by notioe in writing, require the owner thereof

br  Over ordrau; off the same in such manner and with suuh ‘
Chief Officer ahall prezcribe ; or

measures with respest to the same including treatment by moh

physical, chemicdl or biological methods for removing or abating the nuisanoe

28 IAY be prescri

badmtheootloa.
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235, (1) If, for any reason, it shall appear to the Council that any building or Buildings
any room in a building intended for or used as & dwelling is unfit for human habita- 77 7398
 tion, the Council shall give to the owuer or occupier of such building notice in writing, L‘;,E;“}ﬁ“g'

stating such reason, snd signifying its intention to prohibit the further use of the buman
buliding or room, as the gase may be, as a dwelling, and shall, in such notice, call hebitation, -
‘upon the bwner or occupler aforesaid to state in- writing any objection thereto -
within thirty days after the receipt of suchnotige ; andifno objection is raised by
- such owner or oceupier within such pexiod as aforesaid, or if any objection, which is -
raised by sich owner or oocupier within such period appeazs to the Couneil invalid
or insufficient, the Council may, by an order in writing, prohibit the further use of .
- guch building or room as & dwelling. :

(2) When any such prohibition as aforesaid has been made by the Council, the
Chief Offier shall cause notice of such prohibition to be affized to, and the worda
« Unfit for human habitation” and corresponding expression . in Marathi to be
painted on the door or some conspicuous part of such building orroom, as thecase
may be ; and no owner or ocoupier of such building or room shall ‘use or suffer the
same to be used for human habitation until the Council certifies in writing that the
building or room, ssthe casemay be, has been rendered it for human habitation.

236. () 1f any building orland, whether tenantable or otherwise,is— Filthy
- (§)-in ah insanitary, filthy or unwholesome state ; or iﬁldmg"
(#%) in the opinion of the Chief Officer a auisance to persons residing in the neigh-
bourbood ; or o ' '
(i4) overgrown with prickly-pear or rank and noisome vegetation,
the Chief Officer may, by written notice, require the owner or ocoupier of such build-
ingorland to clean, lime-wash internally or externally, clear, or otherwise put such
building or land in a proper state. ‘

(2) Any person who fails to comply with the notice issued under sub-section (Z)
ghall, on conviction, be punished with fine which may extend to one hundred rupees,
 and in the age of continuing non-compliance with further fine which may extend to
ten rupees for every day after the first, diring which such non-compliance continues,

(3y Where any building, by reason of dilapidation, neglect, abandonment, disuse
or disputed ownership, or of its remaining untenanted and thereby—

" (a) becoming a resort of idle and disorderly persous, or of persons who have no
ostensible means of subsistenceor who cannot give a satisfactory account ofthem-
selves ; or ‘

(b) coming into use for any Insanitary or immoral purpose ; or

(c) affording a shelter to snakes, rats or other dangerous or offensive animals,
is open to objestion that it is & souree of nuisance or danger or so umwholeseme ox
unsightly as to be & source of discomfort, inconvenience or annoyance to the neigh-
bourhood o1 to persons passing by such building, the Couneil, if it copsiders such
objection cannot under any other provision of this Act be otherwise removed, may, if
there is any person known or resident within the municipal area who claims to b« ihe
owner of such building, by written notice directed to such person, require such person
or in any other case by w:ﬁtten notice fixed on the door or any other conspicuous pazb
of the building, require all persons claiming to be interested in such building, within
aperiod which shall be specified in thenotive and whick skall not be less than one
month from the date of sueh notice, to— o

(i) take such measure as may be specified in the notice to remove vr 1o prevent

guch nuisanece, danger, discﬁmgfort, inconveniencs 0 &HROYANCe ; OI ' :

(#9) cause such building to be token dowa and the materials therzuf o be
removed, - : ' o
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CHAPTER XVII. | -
_ PurT-nou AND _Oon-mdx. or Daxckrovs Dismagss.

of this Chapter, the expreumn * dangerous diseaso”
llowing diseases, namely :—

pyrexia of unkown origin of more than four days’ duration ;

~ (a2¢) Any other disease which the State Government may, from time to time,
by notification in the Oficial Gazerts. declare to be g dangerous disease,

* Powerto 238. Inanymunicipalarea in which the Coungil has provided suitable couveyance
probibit biie JOT the free dirriage of persons suffering fromany dangereus disensse, itshall be iawful
\veys for the Council by a publio notice to prohibit the conveyance of such persons in all
for carzisgs  or any public conveyances, and to direct that any conveyance that may, at any time,
.:m' be used for conveyr g any such person, be immediately disinfeoted. ‘
from . | | -
dissases.

Restriotions 239, (1) No person suffering from any dangerous disease shall wilfully expose -
:m' himself, and no person in eharge of any person suffering from a dangerous disease
from shall- expose such person, without' proper precautions against spreading the said
‘dangerows.  disease, In any street orin any school ar factory, or in any inn, dharmashala, theatre,
dlasasce.  market, or other place of publio resort.
{) No person suffering from any dangerous disease shall— -
(a) make or offer for sale any artiole of food or drink for human ¢onsumption
or any medicine ordrug ;or _ v
l(lb)' wilfully touch any such article, medicine or drug when exposed for sale by -
others ; or ) o
(c) take any part in the business of washing or carrying clothes,
(8) No person on whom an order has been served in this behalf by the Chief Officer
remove to another place, or transfer to another person, exoept for the purpose of
disinfection, any artiole which the person prohibited knows or bas reason to believe
has been exposed to infeotion of any kind whatsoever from any dangerous disease,
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240. (I) In the ovent of a municipal area being threatened or visited st any time Controland
by the outbreak of any dangerous disease, the Council shall take measures for thepre- g?"““‘
vention, treatment and control of the disease, including isolation of persons suffering dw
from such disease and for investigating the causes of the prevalence or the outbreak
of the disease. .

(2) The Collector may, by notification published in the Official Gazette and Jocally
in such other manner as he deems fit, declare that a municipal area is visited or is
threatened by the outbreak of & dangerous disease and thereupon the Colleotor may,
by an order, require the Council to take such measures for the prevention, treatment,
and control of such disease and within such period as may be specified in the order
and it shall be the duty of the Council to comply with any order issued by the
Collestor. -

{3) If the Council fails to comply with any order issued by the Collestor under
sub-seotion (2), the Collector may appoint any person to take such other steps as
may be necessary togive effect to the order and all the expensesinourred by theperson
so appointed or by the Collector shall be borne by the Couneil.

241. It shall be the duty of—

‘ Information
(¥) every medical practitioner who, in the course of his practice, becomes sogni= mm‘ 4
zant of a case or a suspected ease of a dangerous disease in any honse or place or Health
other than a public hospital ; , WW"‘:‘ _
* (¢4 the medical officer in charge of any hospital or dispensary at which any m
person suffering from or suspected to be suffering from any dangerous disease is diseasss.
treated or brought for treatment ; ‘ o
(#4) the manager of a factory or the headmaster of a school, or the keeper of
& lodging house who knows or has reason to believe that any person in any
premises under his management or control is suffering from or has died of
. any dangerous disease ; : :
* (#v) any head of the house-hold who,knows or has reason to believe that any
person residing with him is suffering from a dangerous disesse,
to give information of thesame with the least practicable delay to the Chief
Officer or the Health Officer of the Council.

242, The Chief Officer, the Health Officer or any person duly authorised by the Power of
Chief Officer or the Health Officer may, at any time, by day or night, enter entry into
with or without assistants, into or upon any place in which a case of a dangerous P hore oases
disease is reported or suspected to exist, after giving such notice as may appear of dsngerous
to him reasonable and without any notice .in the case of factories, workshops, disesse
workplaces, offices, business places and the like, for the purposes of inspoeotion, ™
invest.gation and adoption of such measures as he may consider necessary :
to prevent the spread of the diséase, including the removal of an infécted person
to any hospital or place at which persons suffering from the said disease are received

for medica) treatment, and to prohibit the person so removed from leaving such -
hospital or place without the permission. of the officer or person under whose orders
he was removed or of the officer in charge of such hospital .or place : - -

" Provided that, where the Collector has made a declaration under sub-section (2)
of section 240, itshall be lawful for tho Chief Officer, the Health Officor or any
authorised person to enter any place in which & case of dangerous disease is

reported or suspested to exist without notios.
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248, The Chief Officer or the Health Officer or mw other musinipal officer duly

_{@) require the

which & csse of 4

m" « authozised by the Cih!ef Officor or the Health Officer 1 this hebalf may by written
¥ potice—

owner or the accupier of any building or part of a building in
dangerous disease occurs, to get such building cleaned, white-

washed or disinfected or get any article in such huilding clea.nsed or dmmfected
to the satisfaction of the officer issuing such notice;

(b) Pprohibit the

letting of or the providing of scgommodation in any hotel,

dharmashald, or sarai in which a person has, or in which there is reason
to baheve that & person has been suffering from a dangerous disease, unless and

until the person de

* building, or part

therein cleansed o

Provided t}!ﬂfr[r—

cgiring so to let or provide accommodation shall have had the
thereof, cleansed, white-washed or disinfected or any article
r disinfected to the satisfaction of the officer issuing such notice :

(¢) if, in thé opxﬁuon of the Chief Officer, or the Health Officer, or such autho-

rised officer, the owner or ocoupier is too poor to pay for the cost of disinfeot-
ing, cleansing or whitewashing, ho may direct such diginfecting, cleansing or
whitewashing to be done at the cost of the municipal fund ;

(%) when a decliaration has been made by the Collector under sub-section (2)
of section 240, the Chief. Officsr, the Health Officer or such authorised officer
may at any time get such disinfecting, cleansing or whitewashing donw without
notice by the munmicipal staff at the cost of the:' municipal fund. :

244. (i) If it appears to the Council that the water of any well, tank or other
place i3 likely, if msed for the purpose of drinking, bathing, washing or for
any other purpose, to endanger health or cause the spread of any dangerous
disease, the Coundil may— :

(¢} require the ¢wner or the person in charge of such well, tank or other
place by a written| notice to take such mehsures as may be necessary to prevent
danger to publwfxeaith or prevent the spread of any dangerous disease ;

{12y by pubhc otice, prohibit the removal or use of the said water for any
such purpose and may take such steps as may be necessary to provent ahy
person from remcﬂkrmg or using water from such well, tank, or other place :

Prowded that, when & declaration under sub-section (2) of section 240, haa
been made by the (ollector, it shall be lawful for the Chief Officer or the Health
Officer to take action under t]ns sub- sactlon and report the action taken to the
Coungil for a.pproval

(2) No person s]uP.il remove or use the water from any well, tank or other place -
in respect of which any such public notice ha.s been 1ssucd

245. Ifa declaraﬁlon ismade by the Collector und er sub-section (2) of section 240,
the Counml shsll bave power-—-

() to order with the previous pexmxssxon of an Executive Magimrate, the
ovacuation of an|infected building uscd as a dwelling or of any part thercof,
or of any building so uscd adjucent to such building by the peiecn o pertins
residing, whethex habitually or tamporarily, therein, provided that acecmmcda-

- tion for all persons affected by the v det is availablé or ® provided elsewhere;
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() to order with the .pmvioﬁs permission of an E_xecﬁtive Magisirate, the.
destruction of any insanitary shed or hut in which there is 0r has been a caseof - -
a dangerous disease-or which is likely to spread any dangerous disease ; '

(¢) to prohibit either generally or by special order in any individual case,
assemblages consisting of any number of persons exceeding fifty, in any place
whether public or private, or in any circumstaunces, o for any purpose, if in the -
opinion, recorded in writing, of the Health Officer of the Council or of the Civit
Surgeon, such assemblages in such place or in such circumstances, or for such
purpose, would be likely to become a means of spreading the disease or of
rendering it more virulent; '

{d) to direct the examination by a medical officer of persons and if necessary,
the disinfection of the clothing, bedding or other articles suspected of being
infected, belonging to persons either arriving from places outside the municipal
area or residing in any building adjacent to adly infected building, and to direct
that any such person shall give his name and address and present himself daily
for a medical examination at such times and places as may be prescribed, for

a period not exceeding ten days.
&

246. () Whoever knowingljr contravenes any provision of section 238, 239, 241, Penalty for

949, 243 or 244 or clause (d) of section 245, or disobeys any order or requisition :i‘:)“""‘““’
. - . . n of

made under any of the aforesaid sections, or obstructs any officer of the Council provisions
or other person acting under the authority of the Couneil in carrying out executively relating to
any such order, shall, on conviction, be punished with fine which may extend to di;;g:s:':"
two hundred Tupees, and in the case of continuing offence with further fine which
may extend to twenty rupees for every day after the first during which such

contravention continues.

{2) Whoever contravenes any provision of clause (a), (b) or {c) of section 245,
or disobeys any order or requisition made under any of the aforesaid clauses, or
obstructs any officer of the Council or other person acting under the authority
of the Council in carrying out executively any such order, shall, on convietion,
be punished with fine which may extend to one thousand rupees, and in the case of
continuing offence with further fine which may extend to fifty rupees for everyday
after the first during which such contravention continues, '

247. The Council may, in its discretion, give compensation to any person Who Payment of
sustains substantial loss or damage by reason of any action teken or required fompenst-.
to be taken under sections 242, 243, 244 and 245, but except as allowed by the won. .
Couneil, no claim for compensation shall lie for any loss or damage odused by the

exercise of any of the powers gpecified in the aforesaid seetions.

248. Tn the event of a municipal area being threatened or visited at any time Disases
by the outbreak of any infectious disease amongst eattle, sheep, goats or other g 78,
animals, the Council shall take all such measures as it deems necessary for the
purposeof preventing, meeting, mitigating orsuppressing the disease orthe outbreak

or introduction thereof, and the provisions of sections 238 to 247, shall mutatis  °
mutandiz apply.
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Wosil 251, (1) If the ciliaofopinionthatriskofdiséuehuarhnorislikelyto
Napect of  8rise either to any ocoupier in, or to any inhabitant in the neighbourhood of, any ,
sweeerowding part of the municipal by reason of any of the following defects, namely :»-
o

proceedings to be

an order to prevent

(%) Such Magistrate may, on the production of a cértificate by & medical officer

stating his opinion
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. (I} Whenever the Council considers the int@ﬁér of a building is so ovér-

Woabate " o oded as to be or b be likely to become dangerous or prejudicial to the health
" of the inhabitants of that or of any neighbouring building, the Council may cause

en before an Executive Magistrats for the purposes of obtaining

t the overcrowding complained of ia likely to cause disease

or risk of disease and after such further inquiry, if 4ny, as may appesr to such
Magistrate necessa: '» Tequire the owner of the building within & reasonable time,

not being more than

tenants or other

weeks or less than ten days, toabate the number of lodgers,
tes of the said buildings to such extent as he shall deem

Dhecessary to prescribe, or may pass such other order as he shall deem just and

proper.

(3) If the owner of

e said biiilding shall have let tjlé same, the landlord of the

lodgers, tenants or other actual inmates of the same shall, for the purposes of this
seotion, be deemed to|be the owner of the building, . '

(4) Tt shall be inpumbent on any owner, t6 whom & requisition is issued under
sab-section (2), forthwith to give to so many of the lodgers, tenants or other actual

inmates of the said bui
in such roquisitionh w

ding as may be n to fulfil the conditions presoribed
itten.notise to. vacate Ee said building within the period

specified in suck requisition, and any such lodgers, tenants or inmates receiving such

notice shall be bound
(6) Any owner who

section (2) permits

quisition, and any pe

to comply therewith. :
after thes date specified in any requisition issued under sub-

son who omits to vacate any such building in accordance with

the notice given to him under su ion (4), shall,, on conviotion, be punished

with fine which may extend to ten ru
specified in such requi

vacate, oonti;iues.

, _for each day subsequent to the date
tisition during which such ovecrowding, or such omission to

260. (1) The State Government may by notifisation in the Oficial Gazetts,

~ at any time,—

(a)withdnwallor-my-ofthopo' confenednndemueotiomzwtoﬁs

powers on & Council

such powers ; or :
passed by a Council in the dxercise of any such power,

by & Counoil or any authority or officer subordinate to
of any such power as aforesaid shall, on the withdrawal of
in foroe in the muni ipal area, exoopt as respeots things done
before such order ceases to be in force. ‘

(a) the manner in which either buildings or blocks of buildings, already existing

or pnoiect_odr

.Mﬂmlﬁdyhbnommwdodtopﬂm; or

P Y I T O

e overorowding of any building in contravention of such re-

i ﬁom,mtricﬁomoroondiﬁohsonmy%mﬂinmpeot,
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' (8) the impracticability of cleansing any such buildings‘or blocks of buildings, .
| already existing or projected ; or . o . o
- (c) the want of drainage or scavenging, or the difficulty of arranging therein’
- for the drainage or scavenging of any such buildings or blocks as aforesaid ; or
(d) the narrowness, closeness, bad arrangement or bad condition of the strests
or buildings or group of buildings, '

- ~ the Council may, if any of its powers are not withdrawn under the last preceding

: ‘section, exercise the following powers, namely :— ‘
(i) power when any building or block already existing or in course of erection,
by reason of any defect specified in clause (a), {b), (c) or {d), has given or is in the
opinion of the Council likely to give rise to such risk as aforesaid, to' require by
a written notice, to be fixed upon some conspicuous part of such buildingor block
. and addressed, as the Council deems fit, either to the owners thereof or to the
owners of the land on which such building or block is erected or is in course of
c " erection that the persons so addressed shall, within such reasonable time as shall
' : be specified in the notice, either pull down or remove such building or block, .
or execute such works or take such action connection therewith as the Counecil

deems necessary to prevent such risk; _ : :
(%) power by municipal or other agency to pult down or remove such building
or block, or to eXecute such works or to take such action as aforesaid, if the persons

sddressed in the said notice neglect so to do within the time specified therein

* - {2) When, in pursuance of any notice under sub-section (I), any building has
. been pulled down, the Council shall, unless such building has been erected contrary
- toany provision of this Act or of any by-law in force thereunder, pay to such owner
or occupier as msy have sustained damage ‘thereby, reasonmable compensation,.
the amount of whick shall, in case of dispute, be ascertained or determined in the -
- . ‘. manner provided in section 330. :

(3) Whoever commits. a breach of any notice given or of any condition imposed

by the Couneil in exercise of any power under this section ehall, on conviction, be
punished with fine which may extend to five hundred rupees.

CHAPTER XVIIL o Y

',. : : © Disrosal oF DEan Bopies AND CARCASSES OF ANIMALS.

252. (/) A Council may, with the previous sanction of the Collector, provide Council to
suitable places for burning or burying or otherwise disposing of dead bodi¢s and 11:"“.‘“ oF
may charge for the nse of any such place or for the supply of any material such fees burning *sad

as the Council may from time to time determine. burial
X grounds.

(2) No person shall, after the appointed day, open or provide any new place within
the municipal area for the disposal of dead bodies, except with the permissiori of

the Council : o ' .

Provided thet— . .

() no such permission shall be granted by the Council without the sanction
. of the Collector ;. . oL o
’ () in granting such permission, it shall be lawful for the Couneil to impose, , B
with the sanction of the Collector, such conditions as it may deem fit. : o

L 1263—22
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 at any time by a general or speéial‘nohice réquii're any-person
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to maintain such place in good ordor and in a safe sanitary
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v

ecified in the notice or may apply to the Collector under the

jon to close the place.

o be imposed under sub-section {2) or the measures required
ection (3) shall not be inconsistent with any by-laws framed
maintenance of places for+the disposal of the dead, due regard

ious usages of the comniunity or section of the community

place,

contravenes any provision of ‘sub-section (2) shall, on
:d with fine which may extend ‘to five hundred THpSes.

Council is of opinion that any place for the disposal of the dead
be, or to be likely to become, injurious to health, or that any
osed for any other reason, the Conncil may submit its opinion’
for to the Collector and the Collector tbereupon, after such

, 88 he shall deem fit to,cause to be made, by notification

sball ceas: to be 50 used from such date as may be specified.

said noti.ﬁca.t_ion.‘

(2) A copy of the said notification together with a translation thereof in Marathi

ghall be published in

municipal offica and in

-(3) Any person who
after the date specifie
conviction, be punisheq

254. (I} Except w

(@) bur, bury or

the local newspapers, if any, and shall be posted up atthe

one or more conspicuous spots on or near the place to which

buries or otherwis: dispos:s of any corps.e.in any such place,
d in the said notification for closure of the sams, shall, on
| with fine which may extend to two hundred and fifty rupees.

th the permission of the Chief' Officer, no person shall—
otherwiss dispose of any corpse except at a place provided

o: maintained for the purpose ;
(5) retain a corpse on any premises, without burning, burying or otherwise
lawfully disposing of/the same, for so long a time after death as to create anuisance;

{c) carry a corpse along any street without having and keeping the same decently

~covered or without taking such precautions to prevent risk of mfection or injury
to the public health as the Council may, by publi¢ notice, from time to time,

think fit to require ;

{(d) except "when 1
along which the carr
Couneil in this behal

o other route is va.vailable, 08Ty 8 corpse along any street
ying of corpses is prohibited by a public notice issued by the
f3 '

{e} remove a corpsa’ which has Be_en'kept or used for purposes of dissection,

otherwise than in a
(f) whilst donveyi

without urgent nec
(9) reopen for the
(k) after bringi

fail to burn or cause

arrival thereof at a

closed receptacle or vehicle ;

g & corpse, place" or leave the same on or ‘near any street

ssity ; :

interment of a corpse a 'grave ot vault already: occupied ;
or causing ‘to be brought to a burning ground any corpse
he same to be burnt within six hours from the ‘time of the
h ground ; o P



(" wﬁen burning or causing to bo burat any corpse, permit the same or any

portion thereof to remain wichout being completely reduced to ashes or permit
any cloth or other article used for the conveyance or burning of such corpse to be

vemoved or to remain ont or near the place of burning without its being completely

" reduced to ashes ;

- (j) exbume any body except under the provision of ‘section 176 of the Codei of
Criminal Procedure, 1898 or of any other law for the time being in force, from .
-any place for the disposal of the dead. , .

- Ezplanation.—For the purposes of this section, the expression ‘‘ corpse’’ includes |
any pact thereof. S

{2) Any person who contravenes an} provision of sub-section (2), shall, on
conviotion, be punished with fine which may extend to one hundred rupees. . -

255. No pérson, in charge of any place for the disposai of the dead, shall perlhit Certificats -

" the disposal of any dead body at such place except on the production of a certi- g‘;’m

ficate signed by a registered medical practitioner specifying the date, time and

" cause of desth or ano objection certificate signed by the Chief Officer or a Councillor

residing in the lopality.

256, (I) A Councilmay prdvi&e places for the disposal of carcasses of dead ani- z:‘ploul‘of S
mals and may make by-laws regulating the disposal of carcasses of dead animals, saimab

(2) The Council may also charge fees at such rates as it may from time to time

.dctermine for the disposal of a carcasgat any place provided by the Councilor through

the agency of the Council. *
CHAPTER XIX.
| ~ ViTaL STATISTICS, -

. 857. The Health Oﬂioer“ or if there be no Health Officer such other officer as Council to
the Council may appoint in this behalf, shall be the Registrar of Births and Deaths E;‘a‘"g’ "“‘ ds
for the Municipal area. - o ' ' ‘ staff for

R registration,

258. (1) Each Registrar shallkeep or cause to be kept in such forms as may from Registers of
time to time be approved by the Director of Public Health for Government, d';;‘:’;._‘“‘
separate registers of births and deaths and shall record therein all births and ﬂ
deaths taking place in the Municipal area. ’ o _ o

(2) The Registrar shall, if so required by the Dircctor of Public Health, keep
a separate register for the registration of atill births. ,

Ezplanation.—For the purposes of this section—

(o) & still born ¢hild is one which has issued forth from its mother after the
twenty-eighth week of pregnancy and which did not at any time after being expelled
from its mother, breathe or show any other sign_s of life ; and ‘

(%) any child born and living for any time, however short, shall be registered
a8 a live birth. ' ' ‘ _ :



[atimation
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259, (7) In the oase of every child born in any hespital or maternity home or
nursing home, it shall be the duty of the medical practitioner-in-charge of such
hospital or maternity| home or nursing home to send o the Registrar within seven
days after the birth of the child, whéther dead or alive or still born, a notice of such
birth, in such form as may be prescribed by by-laws made in this behalf. :

(2) In the case of every child born in the Municipal atea but not born in.a hospital
or a maternity home or a nursing hcme, it shall be theduty of — :
{a) the medical practitioner, nurse or midwife assisting at the birth of such
child ; : '

(6} in default of

uch medieal practitiéner, nuarseior midwife, the father and
child ; and : :

efather® nd the mother of the child, occupier of the premises
in which the child was born and every person present; at the birth and the ‘person
having charge of the child, . ; ; -

to give to the best of his or her knowledge and belief, to the Registrar, within

seven days after such| birth, a notice of such birth, in such form as may be

prescribed by by-laws made in this behalf :

Provided that, in the case of the mother of the c]}ild, this sub-section shall
apply as if for the words *‘ seven days **, the words * one month ” had been sub-
stituted : o

Provided further that, a person required to give notice only in default of
some other person shall not be bound to give such notice if he believed and had
reasonable grounds for believing that such notice had dlready been given by the
persons primarily liable for giving snch notice.

(3) In the case of an illegitimate ehild, no perscn shall, as father of such child,.
be required to give information concerning the birth ofisuch child and the Registrar
ghall not enter in the register maintained by him, the name of any person as
father of the child except at the joint request of the mother and of the person
acknowledging Limself to be the father. of such child, and such person shall in
such case sign the register together with the mother. : .

" 260. Whenever a new-born ¢hild is found exposed, it shall be the duty of any
person finding such chjld and of any person in whose icharge such child may be
placed, to give to the best of his knowledge and belief, to the Registiar, within
sevenvdays after the \finding of such child, such information of the partioulars
required to be registered concerning the birth of such child as the informant
possosses. , ;

261, When the birth of any child has been registerad and—

(a) the name, if any, by which it was registered isl altered ; or

(B) if it is vegistered ‘without a name, & name is given to it,
the parent or guardian of such child, or anty other person causing such name to be
sltered or given, may, |within twelve months .next after the registration of birth,
intimate to the Registrar the namo or the altered name and the Registrar upen
receipt of such intimation, shall, without any erasure of the original entry, forthwith
enter in the register, the name or the altered name, a8 the case may be, of the child,

262, (I) The mediztsl practitionor-in-charge of overy hospital or maternity
home or nursing home shall forward to the Registrar an intimation of each death
occurring in the hospital, maternity home or nursing home and the sause of each
such death within twelve hours of the death. ' -
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(2) In the case of every death occurring within the municipal q.res; but outside
a hospital, maternity home or nursing home, it shall be the duty of— ’
{¢) the nearest relative of the decessed present at the death or in attendance -
dur}ng.the last illness of the deceased ; and- . )
(#4) in defailt by such relative, each person present at the death and the
L gccnp;e;_,.“‘eq.;gtqkq; ‘or manager.of the premises in which the death ook place,
' to give, to the best of his knowledge and belief, to the Repistrar, before the disposal
of the corpse or within twenty-four hours of death, whichever is earlier, an inti-
mation of such death and the cause of such death : o

Provided that, a person required to give an intimation only in default of some

other person shall not be bound to ive such intimation if he believed or had reason- . |
able grounds for believing that such intimation had already been given.

(3) The intimation under sub-section (I) or (2) shall be given in such form ag
may be prescribed by by-laws made in this béhalf. _ C

263. Every medical practitioner in attendance during the Iast illness of any Heport by

nerson dying within the municipal area but outside a hospital, " maternity hbme
or nursing home shall, within twenty-four hours of his becoming cognisant of
the death of such person, send a written intimation to the Registrar stating, to -
the best of his judgment, the cause of the death ; and the cause of the death
" ag stated in the intimation  shall be entered in the death register, together with
the name of the medical practitioner. The intimation shall be given in such form
as may be prescribed by by-laws made in this behalf,

medical
practitionerm

264. (1) Any clerical error which may at any time be discovered in a register Correction

of births or in a register of deaths, may be corrected by the Registrar. of
.49 An arror of fack or.substance in’anyysuch register may. be corrected by-the
- ““Registraf by an ohtry in the margin, without any alteration of the original entry,
upon production to the Registrar, by the person requiring the error to be corrected,
of & declaration on oath setting forth the nature of the error and the true facts
of the case made before a Magistrate by two persons required by this Act to give
an intimation concerning the birth or death with reference to which the error
has been made or, in default of such person, by two creditable persons having
knowledge of the case, and certified by such Magistrate to have been. made jn h
Presence : ‘ :

Provided that, if as a result of any inquest or trial, the cause of death is
found to be different from that recorded in the register of deaths, the Registrar
shall amend the register so as to record the cause as established at the miquest
or trial. . S

(3) The declaration shall be in such form as may be prescribed by by-laws made
in this behalf, B
t4) Except as aforesaid, no alteration shall be made in any such registe

265. ¢ Any person who fails to give an intimation as required by section 259

- registera,

Penalty for
? failare to

260, 202 o: 263 shall, on conviction, be punished with fine which may extend 0 report births .

ﬁftyr&peea b s e

and deaths
and for false

(2) Any person whov\;xlfully ”fn—z;kés,’ or causes to bo mado, for the purpose of statementa,

being inserted in any register of births or register of deaths, sny fulse statements
sha'l, on conviction, be punished with fine which may extend to one hundred rupees.




CHAPTER XX.
| MarkETS, Suuaﬁmn’-HoUSEs, TrADES AND OCCUPATIONS.

(1) Markets and siaughtef-hou\;es.

_ Power to 266. (I) The Coumcil may construct, purchase, take on leass or otherwise

aoquire any building or land for the purpose of establishing a municipal market or
. municipal & municipal slaughter-house or of extending or improving any existing municipal
marketa aad market or slaughtersbouse, and may from time to time build and ‘maintain such
:::;':m. 'municipal markets, and slaughter-houses and such stalls, shops, sheds, pens and

- other buildings or gonveniences for the use of the persons carrying on trade

or business in, or frequenting, sach municipal markets or slaughter-housés, and

. provide and main
" and measures for wei
think fit. ' C o

(2) The Council may, at any time, close either temporarily or permanently any
municipal market or| munioipal slaugliter-house or any portion thereof.

in such municipal markets such machines, weights, scales

Private 267 {Z) No persor shall use or allow to be used any place in any mynioipal area—
markets, ‘ . - . . ,

ote., not (1) as a private *mrket ; or . ; :

m:"m (1) a8 a private! elaughter-house ; or A .

Rosnoe. - _ (#4%) for the storage or sale of flesh or fish or animals or birds intended for

- human foqd, ) _ ‘
except under and in apoordance with the conditions of a licence granted in acoord-
ance with the provisions of the by-laws made in this behalf : -

Provided that, no licence under this section shall be reqmred for selling or storjng
of flash or fish oonta| ed in hermetically sealed receptacles. ‘
. (%) Whoever uses or allows to be used any place for any of the purposes specified
in sub-section (1), without a licence, or in contravention of any conditions subject

\

towhioh a licence may have been granted under sub-section (I), shall, on conviction,

be punished with fine/which may extend to five hundred rupees if the contraventfon
is of elause (1) or (i3] of sub-section (I) and with fine which may extend to one
hundred rupees if thy contravention is of clause (i) of that sub-section, and in
-the case of continuing contravention of the said clause (i) or (#t) with further
fine of fifty rupees, and of the said clause (§5) with further fine f ten rupees, for

every day after the | st during which such contravention continues.
. | :

268‘. () It shall e lawful for & Council with the sanction of éhe Collector to

establish municipal slsughter-houses or to license privatesslaughter-houses beyond

htore
beyond s
muniolpal - the limits of the muni¢ipal arca and all provisions of this Act and of by-lawsin foroe
[ares. thereunder relating to such slaughter-houses within the municipal area, shall have

full force in respect of slaughter-hcuses established or licensed under this section,

a3 if they were within the municipal area. _
(2) It shall be lawful for the Council to prohibit the import into the municipal
area of meat exoept of animals slaughtered at a municipal slaughter-house or
a slaughter-house liclnsed by the Counoil under subi-section (I).
" (3) Nothing in sub-section (2) shall be deemed to apply to eured or preserved
" meat. , : R .

Moaharashtra. Municipalities Act, 196 - [1965: Mah, XL . -

ng and measuring goods sold therein as the Council shall
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' erson i i nissi Chi Restriction .
269. (/) No person shall, without written permission of the Chief Officer,
. slaughtelg gr cause to be slaughtered any animal for sale or supply of meat in the _g? :rll?:gger
municipal area except in’ a municipal  slaughter-house or a licensed - private fop gale.

slaughter-house. :

(2) Any person who C()ntravenres' any pro{ri'sion of sub-section (J) shall, on con- . 1
viction, be punished with fine which may extend to one hundred rupees. :
(3) The Chief Officer may seize the curcass or meat of any animal slaughtered
. : contrary to the provisions of sub-section (1) -anq may cause it to be sold, destroyed .
‘ : or disposed of in such other manner as he may think fit.

270, 1{The Chief Officer, subject to the control of the President,] may, by a written f’rovisioqs' _
notice, require the owner, or the person in charge, of 2ny private market or slaughter- for requiring *

t
house, to cause— . _ g;:ie ? |

{d) the whole or any pottion of the floor of the market place or slaughter-house ;’lgﬁglr;%:__and |

: . " to be raised or paved with dressed stone or other suitable material ; - houm] o b
' : . : , E P - properly - . 3
‘, - (b) such drains 1o be made in or from the market-building, market-place or Pavedand

slaughter-house, of such material, size and description, at such level and with drained.
such outfall, as to the Council may appear necessary ; . : :

(e)a supply of water to be provided for keeping such market-building, market-
place or slaughter-house in a clean and wholesome state ; '

(d) any shop, stall, shed, standing or other structure, in any private mégke.t_
to be altered or improved, in such manner as the Council ‘may consider
necessary ; ) . : .

. - (e) any privy, water-closet or urinal or any other sanitary arrangement to be
' - constructed or made at such site and in such manner as the Council may deem
necessary and expedient ; and .

- (f) any other measures to be taken which in its opinion are necessary in the
e . " intarest of public health or sanitation. ‘

271. (i) The Council may— ' ' Provisions
’ Lo ) : regarding
(a) define or determine the limits of any private market or declare what approaches
portions of such market shall be m:de part of the existing approaches, streets, 824 environs

. * of private
passages and ways to and in sych market ;and magkets.

(5 alter hearing the owner or the person in charge of such market, by fritten
: , notice, require such owner or person to : .
i (i) lay out, construct, alter, clear, widen, pave, drain and light, to the
satisfaction of the Couneil such approaches, streets, passages and wavs fo or in
such market ; ’ . ’
(i) provide such conveniences for the use of persons resorting to such .
market ;and - & _ : !
{iii) provide adequate ventilation and lighting ol .the market-building, or
any portion thereof including shops and stalls, '

as the Council may think fit.

(2) The Council may, by written notice, require such'qwner or occupier to maintain - -
in proper order the approaches, streets, passages arid ways to and in such market -
and such other conveniences as are provided for the use of persons resorting thereto,

. ! These words were substituted for the words *“The Council ”, by Mah. 4 of 1974, 5. 33,
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Lewof 272 (I) The Couneil may—

stallages,
rents and
fees,

this belalf.

+ (a) charge such stallages, rents or fees as may frbm' time to time be fixed by
it in this behalf-— : :

(/) for the oce pation or use of any stall, shop, stand, shed, pen or sfrace
in 2 municipal market or municipal slaughter-house : : .
(i) for the right to expose articlcs for sale in 2 municipal market :

(iii} for the use of machines, weights, scales a]gd measures provided for in
- any rupicipal market ; and . | o e AL

o

(iv) for the right to slaughter animals in any municipal slaughter-house and
for the feeding| and watering of such animals before they are ready for
slaughter : or : '

(b) put up to public auction or dispose of by private sale, the privilege of
occupying or using any stall, shop, stand, shed, Pen or space in a municipal market
or municipal slaughter-house for such period and on such couditions as it may
thin fit. : - :

(2) The Chief Officer shall issue to every person authorised to OCCUPY OF Use any
stall, shop, stand, shed, pen or space or to exposc any articles for sale in a mumicipal
market or to slaughter|animals in a municipal slaughter+house, under subssection {I),
a licence granted in laccordance with the provisions of the by-laws made in

(3) Any person who, without a licence frcm the Chief Officer under sub-sc ction (2,
shall cecupy any stall, shop, stand, shed, pen or space in a mupicipal market
or sell or expose for sale any article in a municipal market or use a municipal
slaughter-house, shall, 6n conviction, be punished with fine which may extend
to fifly rupees. : '

(4) 1t shall be lawfu
market or a slaught
PeTSOTn-—

for the Chief Officer or any officer in charge of a muricipal
-house to expel from the market or slaughter-house any

(i) occupying any| stall, shop, stand, shed, pen or space in such market
or slaughter-house or exposing for sale therein any articles without a licence from
the Council ; or :

(ii) usung or attempting (o use any municipal slaugliter-house without a licence ;
(‘iir?) contravening|any by-laws pertaining to such markets or slaughter-houses ;
(iv) suffering from any infectious or contagious disease ;

(3} creating disturbance in such market or slaughtet-house.
»i g

farming of 273. (1) It shall be lawful for the Council to lease by%public,auction or by inviting

market and

slaughter-

house rents.

. the lease.

tenders or by private contract the collecting of any staliages, rents or foees which
may bo imposed- under sub-settion (7) of the last preceding section after obtaining
adequate sectrity from the lessee for the due fu]ﬁlmen‘;_of the conditions of

(2) Any person to whom the right to collect stallages, renfs or fees has been so
leascd shall have the power to expel from he market ot slaughter-house any person
occupying any stail, shop, stand, shed, pen or space or exposiag any goods for sale
in the market or using or atfempting to use zny such slaughter-house, without
payment of the sta¥laye| rentor fee, _

o
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(2) Other ocoupations-and trades.

278. (1) No person shall use or permit to be used any premises in the municipa} Control on

aron— T " e
(a) as an eating house, tea or coffee shop, restaurant, dining saloon, refreshment ;Stg:]g houses,
~ room or, for & like purpose ; or S T ledging
(b) for the preparation or sale for the purposes of trade of.any article of human houses, ete.
. ~_food Of drink § OF . s o e e T B

“""{c} 'as a hotel or a lodging house,
except under and in acoordance with the conditions of a licence granted under
the provisions of the by-laws made in this behalf ; ' °

(2) The Chief Officer may enter and inspoct any premises used for any of the
~ purposes specified in sub-section (1) and may inspect any goods, vesssls or imple-
ments or other articles used for such purposes and may by written notice require
. the owner or the person in charge of such premises to take such reasonable measures
. as may be specified in the notice for the cleanly conduct of such business or may
‘ require the use of the premises for such purpose to be discontinued.

(3) Whoever uscs or permits the use of any premises in contravention of the -
~ provisions of sub-scetion (I), -or whosver refuses to comply with any notice issued
by the Chief Officer under sub-section (2), shall, on convietion; be punished with
fine which may extend to five hundred rupees and in the oase of continuing offence
with farther fine which may extend to fifty rupees for every day after.the first
during which such offence continues.

. 275. (1) No person shall— Control on
(a) carry on the trade or business of a dealer in, or importer or seller of, sweet- d““"h in "i':
meats, milk, butter or other milk-products ; or milk, milk

(b) use or permit to be used for the purposes of trade, any premises for storing products and -
or sslling milk or for making, storing or selling butter or other milk-products or swosi-meats.
sweet-meats, : : .

‘except under and in accordance with the conditions of a licence granted under the
~ provisions of the by-laws made in this behalf,

(2) The Chief Officer may enter and inspeot any premises used for any of the
purposes specified in sub-section (1) and may. inspeot any goods, vessels or imple-
ments or other articles used for such purpose and may by written noticerequire the
owner or the person in charge of such premises to take such reasonable measures as

’ may be specified in the notice for the cleanly conduct of such business or may require
the use of the premises for such purpose to be discontinued. :

{3) Whoever uses or permits the use of any premises in contravention of the
provisions of sub-section {(I), or whoever refuses to comply with any ndtice
issued by the Chief Officer under sub-section (2), shall, on convietion, be punished ,
with fine which may extend to five hundred rupees and in the casp of continuing !
offence with further fine which may extend to fifty rupees for every day after the
first during which such offence continues. ,

LA [ 3

276. {I) No person shall use any premises in the municipal area— ontrol of
{a) as a stable for igifch cattle; or . stahlss,
(b) for the stallagejor keeping of horses, camels, donkeys and animals other
than mileh cattle and snimals intended for human food, .
‘except under snd in accordance #ith & licence granted under the provisions of the
by-lawe made in this behalf, oo
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{2) The Chief Officer may enter and inspect any premises used for any of the
- purposes specified in sub-section (1) and may inspect any animals kept on such
premises or any vesséls or implements used on such premises and may by writien
notice require the owner or the person in charge of such premises to take such reason-
able measures as may be speoified in the notice for the proper ventilation, sanita-
tion or drainage of such premises, or for the proper supply of water'to the animals
kept on such premis?es or may require the use of such premises for such purpose to
be discontinued. | . ‘

(3) Whoever uses or permits the use of any premises in contravention of the .
provisions of sub-section (1), or whoever refuses to comply with any notice issued by
the Chief Officer under sub-section (2), shall, on conviction, be punished with fine
which may extend to fivehundred rupees, and in the case'of continuing offence with
further fine which may extend to fifty rupees for every day after the first during

which such offence continues. - : .
o separate 277, Notwithstanding anything contained in sections 274 and 275, no licence o

u;;zry shall'be required under the said sections for the use of any premises for any purpose . '
if one js  or for carrying on any trade specified therein, in respect of which a licence ‘has been
g‘ﬁ:"d obtained under the Prevention of Food Adulteration Act, 1954. - %IJILX
:‘m ;::;ion o 7 ) . ) of
Adulteration ' - S 1964,
Aot.
Factory,ete,, 278. (I} No person shall, without a licence granted in accordance with the by-

mbgheg" laws made in this behalf, establish or materially alter, enlarge or extend or permit
without the establishment, material alteration, enlargement or extension of any factory,
Besnce. . workshop or place of business in which it is intended to employ steam, electricity,
- water or other mechanical power. o P
- {2) The Council may after giving the applicant a reasonable oppertunity of being
heard and recording the reasons refuse to grant a licence if it is of the opinion that
the establishment, alteration, enlargement or extension of such factory, workshop
or piace of business | would be objectionable by reason of the density of the -
population in the neighbourhood thereof, or would be a nuisance or danger to
the inhabitants of the neighbourhood. - .
(3) Whoever estabﬂshes, alters, enlarges or extends or permits the establishment, ‘
material alteration,enlargement or extension of any such factory, workshop or ‘
place of business without a licence or in contravention of any conditions subject to
which the licence may have been granted shall, on conviction, be punished with

fine which may extend to one thousand rupess, .

Ezplanation:—Nothing in this section or section 280 shall be deemed to affect any
provision of the Indian Boilers Act, 1923, or authorise any order relating to theV of
fixing or fencing of any engine, mill-gearing, hoist or other machinery in any }?ﬁh
factory to which the provisions of the Factories Act, 1948, are applicable. of

1048,

Prohibition 279, (1) No persoﬁ shall uge or employ in any faétory or any other premises
of use of any whistle or trumpet operated by steam or mechanical means for the purpose

whistles, of summoning or dismissing workmen or persons employed, except under and in ,
oto, " accordance with the conditions of a licence granted under the provisions of the by- e

lawe made in this behalf, .
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(2) Whoever uses or employs any such whistle or trumpet as aforemd in oon-
travention of any provision of sub-section (I) shall, on oconviction, be punished *

_with fine which may extend to fifty rupees and in the case of continuing offence

“with further fine which may extend to five rupees for every day after the first during
which suck offence continues. E - _ .

280. (7) No person shall use any premises in the municipal area for any of the &'{Nﬂ :
purposes specified in Schedule VII exoept under and in socordance with thie condi- vl tradey

‘tions of a licence granted under the provisions of the by-laws madse in this behalf. tions not te

be eurried on
(2) The Chief Officer may enter and inspect any premises ussd for any of the ;'{‘:;::f
rposes specified in sub-section (I) and may inspect any goods, vessels or imple-
ments or other artioles used for such purpore and ma¥y by written notice require
the owner or the person in charge of such premises to take such reasonable measures
a8 may be specified in the notice for the prevention of any nuisance or danger there-

from or may require the use of the premises for such purpose to be discontinued.

(3) Whoover uses or permits the use of anj premises in contravention of the pro-

. visions of sub-section (1), or whoever refuses to comply with any notice issued under
_sub-section (2) sball, on convistion, be punished with fine which may extend to

five bundred rupees, and in the case of continuing offence with further fine which.
may extend to fifty rupees for every day after the first during which such offence

281. (7) No person shall keep or allow. to be kept in or upon mj atiy Certain
article specified in Schedule VITI, except under and in acoordance with tge conditions srticles

~ of » licence granted under the provisions of the by-laws made in this behalf.  kept  with.
, : , _ bopt

(2) No person shall, except under nixd in accordance with the conditiona of a
licence granted under the provisions of the by-laws made in this bebalf, keep or.
allow t0 be kept— : S

- (a) any of the articles specified in-Part I of Schedule I’X in or upon any

premises in quantities exopeding at any one time the respective maximum
quantities specified opposite such articles ; or ‘

(3) any of the articles specified in Part IT of the said Schedule iﬁ oF upon ahy
premises for sale or for purposes other than domestic use. '

(3) Whoever keeps in or upon any premises any article in contravention of the’ .
isions of sub-section (I) or (2), or in contravention of any conditions subject
to which & licence may have been granted, shall, on conviction, be punished with
fine which may extend to two hundred rupees, and in the case of continuing offence
with further fine which may extend to twenty rupees for every day after the first
during which such offence continues. = S

(4) The Chief Officer may at any time enter upon any premises and may seize
any article kept in contravention of the provisions of sub-section (I} or (2) or in
ocontravention of any conditions subject to which a licence may have been granted
under sub-section (7} or sub-section (2). , s

t

g
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' CHAPTER XXI. ‘
CatrLE-POUNDS AND 0THER PROVISIONS RELATING TO ANIMALS,
AU (1) Catde-pounds. ‘

Oatiie-

fmpoundi
esitle, id

 (2) When, cattle ave b

subject to the direction

284, (1) Every pound
returna as the Stata Gov

(a) the number an
(b) the day and bour

it 282, The provisions of the Cattle-trespasa Act, 1871 (hereinafter in this sectiony of .
an o roferred to as “ the said Act ) shall cease to apply in relation to every municipaliszl, .. . .~
-SRIy 0. . -aree-40-which this'Act spplies ;- 70 o0 TR T T
wous. Provided that— - | |
(a) nothing in this section shall affest the liability of any persen fo any penalty
e  under the anid Act|s0 ceasing to be in force ;
(b) any appointment, notification, order, rule made or issusd or deemed to
. be made or issued under the said Act in respect of any cattle-pounds within
the limits of any municipal area shall, so far ag it is not inconsistent with the
provisions of this Act, be deemed to have beer made or issued under this Act,
and continue in force until superseded by any appointment, notification, order
or rule made under this Act ; . i o
() any cattle-pound in the local area established or deemed to be established
under the aaid Act 80 ceasing to be in force shall be deemad to be vested in
the Council within whose limits it is situated and shall be maintained and
managed by the Council in accordance with the provisions in this Act.
Power 283. - (1) Notwithstanding anything contained in any law for the time being
mﬂ"' in force, every Council within the limits of ita jurisdiction: shsll, from time to time,
pounds wd appoint such places as it thinks fit to be public pounds, and may appoint suitable -
sppoint persons to be keepers of such pounds, ' L ,
rr. (2) Every pound-keeper so appointed, shall, in the performance of his duties, be

and eontrol of the Council.

-kecper shall maintain such registers snd prepare such
proment may from time to time by rules prescribe. ;

desoription of the animals ;
on and at which they ware so brought ; .

{c) the name and resi
{d) the name and res

&nd shall give the ssiZer

(3) The pound-keaper
are disposed of as here

dence of the seizer ; and
idence of the owner, if known ;
or his agent & copy of the entwy.

ahall take charge of, feed and water, the cattle until they
inafter provided. ‘

285, ‘(1) Tt shall bo the

duty of every police officer and it shall be lawful for any

rought to -a -pound, the-pownd-keeper shall enter il bis N

municipal officer or servant suthorised by the Chief Officer in this behalfto seize
and take to sny public pound for confinement therein, any cattle found straying
in any street or trespassing upon any private or public property within the municipal
area. . ‘ :

(2) It shall be lawful for any person who is the owner or who is in charge of any
private or public property to seize and take to any such public pound for confine-
ment therein, any oattle trespassing upon such propeity or causing dsmage thersto.

{3) Whoever forcibly opposes the seizure of eattiodiable to ba seized under this
section, and whoever rezuues the same after seizure, either from s pound or frome any .

“petaop-takinl or-afiput to take tHem te & pound, shall on ‘conviction, ba punished

with imprisonment for a ferm whiclr may cxtead to six months, or witk fine which
mey extend to five Lundred rupees, or with both, o .
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286. If the owner of cattle which are imponnded under the last preceding section Delivery
or his agent appears and claims such cattle, the pound-keeper shall deliver them to "g;;‘;':‘;
him on payment of-the pound-fees and expenses chargeable in respect of such eattle e
under seotion 289. :

287. (J) Every pound-keeper shall, before releasing any impounded ocattle, Secusity fa
require the owner of the impounded oattle or his agent to make, in the form reepect d:{
prescribed by rules, a declaration regarding the ownership of such cattle'and to b i '
deposit by way of seourity suck sura as the State Government may, by rules, ’
presoribe. Different scales may be prescribed for different aress or different .
olasses of cattle,

- (2) If any cattle belonging to such owner are impounded within a period of
eix months from the date on which the security is deposited, and if the seizure is
not adjudged illegal, the amount of deposit or a part thereof, &3 may be presoribed
by rules, shall stand forfeited to the Council. If cattle sre not ‘mpounded ss
aforesaid, the amount of security deposit shall, on an application e byor on
‘behalf of the depositor, be refunded to hiln on the expiry of that peried. '

988, () If within ten days after any cattle has been impounded, no person gala of
appearing to be the owner of such cattle claims the oattle under seotion 256, such cattle not
cattle shall be forthwith sold by auction. 7 claimod.

(2) If within the period specified in sub-seotion (I}, the owner or his sgent claima
the oattle but refuses oz fails to pay the pound-fee and the axpenses chargeable under ,
the next succeeding section, the cattle or as many of thw ,aglggyuge' BBOBSIATY, :
aball bo sold by sustion:i - . th e CHERETEREEES E

Provided that, if the cattle is not sold at auction under sab-sestion (¥} or (2),
it ahall be disposed of in such other manner a3 the State Government may by rules
prescribe. - _

(3) The State Government may frame rules preseribing the msnnst in which
auocticn under sub-section (I) or (2) may be held. o

(4) The surplus remaining after deducting the pound-fes and expenses aforesaid
from the proceeds of the ssle, hall be paid to any persop who within fifteen
days after the sals, proves to the satisfaction of the Chief Officer, that he was the

ey
pe

owner of such cattle and shall in any other case, form part of the municipal fund.

{6) No police officer, or Councillor oz officsr or servant. of the Counail, inelading

 the pound-keeper, shall, direstly or indirectly purchase any cattle at a sale under

sub-section (1) or (2). :

289. (1) The pound-fes chargeable shall be such as the anté (Government inay. Pound-fees

from time to time, by rules prescribe for each kind of cattle. ) :;’g,;* it
" (2) The expenses chargeable shall be at such rates for each day dpring any part tebafized.

of whiclrany:cattle is impounded, as the Counoil may by by-laws fix.

290. () Any person whose oattlehave been seizod under this Chapter or having Complaints -
been &o seized, have been detained in contravention thereof, may, at any time, ::h‘“m “lﬂ
within ten days from the date of the seizure, make & bomplaint te a Magistrate detention,
of the first class. ' ' S

{2) The complaint shall be made by the complainant in person, or by an agent
personally aquainted with the circumstances, If the Magistrate on ¢xamining the
complainant or his agent has reason to believe that the complaint is well founded, -
be shall summon the persoas complained against, and make an inquiry into the case. o



- the complainant for the loss caused by the seizire or detention reasonable -
compensation not exceeding one hundred rupees Lo be paid by the n - ‘who made

s
Panalty for
oattle to

Provision
0 dogs.
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* (3) If the seizure dr detention be adjudged illegal, the Magistrate shall award to

the cattle, together with all fees paid and expenses incurred by
the complainant *in ing the release of the cattle, and if the cattl¢ have not been
released, the Magistrate shall, besides awarding such compensation order their

release and direct the fees and expenses leviable under this Chapter, shall be-

paid by the person who made the seizure or detained the cattle. |
- (#) The co tion, fees and expenses mentioned in this section, may be
recovered as Il? they |were fines imposed by the Mngistrate;_ o
¢2) Other provisions relating to auimab

291. (1) Whoever, within a municipal area, allows any cattle which are his
property or in his charge to stray it any sueet or to trespass upon|any.private or
public property on conviction, be punished—

otray in ,

shwect or to (i) for the first offence, with fine which may extend to three hunired rupees ;
-2 (i) for a second or subsequent offence, with imprisonment for a term which

property.

may extend tc six months, or with fine which may extend to five hundred rupees,
(2) The Magistrate trying the offence under sdbasedtion (1), may ci:rder.—-

(a) that the shall pay such compensation not exceeding two hundred and
fifty rupees as the Magistrate considers reasonable, to any person for any damage

proved to have caused to his property or to the produce of land, by the cattle

under the control of the acoused, trespassing on his land 3 and also,

(3) that the cattle in respect of which an offence has been committed shall be
forfeited to the State Government,

(3) Any compensation awarded under sub-section () may be recovered as if
it were & fine imposed under this section. S :
er this section shall be cognizable.

; s cattle or other animals, or causes or suffers them to be
ber of his family or household, in any public street or place

the public traffic therein, or to caust a nuisance,
“such animals to stray about without a keeper, shall, on

{b) for a second Or subsequent offence, with fine which may extend to two.
hundred and -

293 A may by public notios require that every
street and not being l¢d by some person shall be muzzled ip such a as to allow
the dog freely to theandtodrink,whilqeﬁ'ectuallypreventingitgombiting.

(2) When a notice|under sub-section () has been issued, the Chi¢f Officer may
take possession of any dog found wandering unmuzzled in any public street or pldce
and may either dcmhiﬂ'such dog until its owner has claimed it, has provided a proper
muzzle for.it, and has paid all the expenses of its detention or may, subject to the
provisions of su ions (3) and (4), cause it to be sold or destroy '

(3) When a dog which has been detained under sub-section (2) is wearing a collar
with the owner’s -and address thereon, or a mumner ticket or any other mark

while ip the
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" by which the owner of the dog can be identified, such dog shall not be destroyed

until a letter stating the fact that it has been so detained has been sent to the said
address and the dog has remained unclaimed for three clear days. _ o
(#) Any dog which is not claimed within the period specified in sub-section (3),
or any dog the owner of which refuses to pay all the-expenses of detention, may be
sold or destroyed by the Chief Officer after having been detained for the period of
three days specified in sub-section (3) : : ] _—
Provided that, any dog which is found to be rabid may.be destroyed at any time.

(5) The Chief Officer may at any time destroy, or cause to be destroyed, or con-
fine or cause to be confined, for such period as he may consider negessary, any dog

‘or other animal suffering from rabies or reasonably suspected to be suffering from -

‘rabies or bitten by any dog or other animal suffering or suspected as aforesaid :

(6) All expenses incurred by the Chief Officer under this section may be recovered
from the owner of any dog which has been taken possession of or detained in' the
same manner as an amount due on account of a property tax.

(7) No damages shall be payable in respect of any dog destroyed or glherwise
disposed of under this section. - . A :

294. (D If it shall appear to any Council at any time that nuisance or annoyance Provision-as -
is caused to the public by keeping of pigs within the municipal area or any part tokeeping.
thereof, the Council may direct by public notice that no person shall, without the of pigs.
written permission of the Chief Officer, or otharwise than in conformity with the - -
terms qu ‘'such permission, keep any pigs in the municipal area or any specified par®
thereof. - . : ' '

. (2) Whoever after such direction keeps any pigs in any place within the municipal

" area or specified part thereof without the permission required as aforesaid, or

otherwise than in accordance with the terms thereof, shall, on conviction, be punished
with fine which may extend to fifty rupees. . : :

(3) Any pigs found straying may be forthwith destroyed and . carcass -thereof
isposed of as the Chief Officer shall direct. No claim shall lie for compensation

 for any pigs so destroyed.

208, () No person shall feed or cause of permit to be fed any animal which is Feeding

_kept for dairy purposes or is intended for human food on -excrementitious matter animak on
stable refuse, filth or other cffensive matter. gi?mmmd

" (2) Whoever contravenes any provision of sub-section (I) shall, on conviction, be
punished with fine which may exterid to one hundred rupees, - .

CHAPTER XXII - .
PROSECUTIONS, SUITS. AND POWERS OF POLICE '

296.. (1) }[Subject to the control of the President, the Chief Officer may fake of provisions

cause to .be taken proceedings] against any person Who is charged with— = as respects.

(@) any offence against this Act or any rules or by-laws made thereunder ; - }?ﬁg&%‘&-

- . (b) any offence which affects or is likely to affect any property or interest of the gfﬁﬁﬁi Of
Council or the due administration of this-Act ; or .+ actions,

(¢) committing any nuisance whatever :

1 These words were substituted for the words “ Subject to the general control of the Council,
the Chief Officer may take proceedings ” by Mah. 4 of 1974, 5. 34(a)). - :

H 514610 ‘
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b of the Presi-
> punishment ¢
or sub-sections,

«  Provided that, the Chief Officer shail a0l Hexcept with the Sancti
dent,] direct a prosecution or order procesdings to be taken for th
any person offending against the provisions of the (olivwing secticns
namely :— :

(i} sub-section {

189 ; _

(i) sub-section (6) of section 183 ;
(iff) sub-section|(5) of section 249.

(2) No prosecution for any offence under this Act or the rules or
thereunder, shall be [instituted, except within six months next after
commission of the offence, or if such date 15 not known or the offence
on¢ within, six months after the commission or discovery of such offenca.

(3) Any prosecution under this ASt or the rules or by-laws nfade thereunder may, |
save as therein otherwise provided, be instituted before any Magistrite ; and every |
fine or penalty imposgd under or by virtue of this Act or any rule of by-law, and any
compensation, expenses, charges or damages {or the recovery ot which no special
provision is otherwise made in this Act, may be recovered on application to any
Magistiate, by the distress and sale of any moveable property within {he limits ol his
Jurisdiction belonging to the person from whom the mongy is claimable. ,

_{(4) Notwithstanding anything contained in sectivn 248 of the Cofle of Criminal
Procedure, 1898, no Magistrate shall permit withdrawal of a complyint under that
section in respect of pn offence punishable under this Act or the rulks and by-laws
made thereunder, uniess the Magistrate is satisfied that although jthe complaint
was made in good faith it was based on incorrest facts or insufficient information.

‘of section 176 read with sub-sections (8) and {9) of section

by-Jaws made
the date of the
is a continuing

Vof
1898.

Y.of.

(5) Notwithstanding'anything contained in the Code of Criminal Py
all offences punishable under this Acter the rules or by-laws, ma
“may ‘be compounded by Y[the Presidonf], but-only with the permissio)
before which any prosscution for such offence is pending, or .when t
been committed for trial or when he has been convicied and an app
with the leave of the |Court to which he is commilted, or, as the casd
which the appeal is to be heard. :

(6) 3[The President] shali before compounding any offence under i
ing sub-section obtain the approval of the Standing Committee, an
Commuttee shall not gccord its approval unless the accused pays by w
tion of the offence such sum as may be determined by 'it.

4[Such sum shall fot be less than cne-fourth of the maximum a

prescribed for the off¢nce or five rupees, whichever is less, and if the

ccedure, 1398,

n of the Court
he accused has
gal is pending,
-may be before

he last preced-
1 the Standing
ay of composi-

mount of fine
fine prescribed

de  thereunder

1898,

therefor is unlimited jt shall not be less than twenty-five rupees.]
(7) The composition of an offence under this section shall have the effect of an
acquittal of the accused with which the offence has Been compounded. '
8) The expenses of all prosecutions -or proceedings shall be pdid out of the

municipal fund.

- 29%.  No distress Kvied or aitachment made by virtue of this Act shall be desmed
' party making the same be deemed a trespassér, on account

though of any defect or want|of form in any summons, conviction or warrant of distress or
defective attachment or other roceeding relating thereto, nor. shall such pafty be deemed
inform , trespasser ab initio on account of any irregularity afterwards committed by him
but all persons aggrigved by such irregularity may recover full satisfhction for the
special damage in any court of competent jurisdiction. »

) D,‘:;’,‘ff‘f} undawi'l nor shall an

of the Counchl ',

4(b).
A{c)Ki).
surm shall not ™

! These words were subdtituted for the words * except with the previous approval

‘by Mak, 4 of 1974, 3. 34(d)(ii).

* These words were substituted for the words * the Chief Officer », #bid, s. 3
* These words were substituted for the words ** The Chief Qfficer , ibid. s. 3
* This portion was substituted for the portion beginning with the words * such
and ending with the wordls * and fifty rupees , ibid, s. 34(c){ii).
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298, If through any act, neglect or default, on acoount whereof any person ghall Damage to
have incurred apy.penalty imposed by or under this Act, any damage to the property m‘;ﬁf;‘!
of a Council shall have been committed by such.person, he shall be liable to make fow made
good such damage as well as to pay such penalty and the amount of damage shall, good.
in case of dispute, be determined by the Magistrate by whom the person incurring
~ such penalty is convicted ; and on non-payment of such damage on demand the same
. shall be levied by distress, and such Magistrate shall issue his warrant accordingly.

' 299, Whoever—

(a) does or omits to do any act in coatravention of any provisions of this Act, Pemalty.
or the rules or by-laws made thereunder; or .

(b) disobeys or fails to comply with any lawful direction given by any written
notice or order issued by or on behalf of a Council under any power conferred by
. or under this Aot ; or

. . ’ (c) fails to comply with the conditions subject to which any permis.éio:i or licence
was given to him by or on behalf of a Council under any power conferred by or
Q under this Act ; or

(d) when lawfully called upon by the Chief Officer or any officer duly authorised
to supply 4a information in his possession which may be required for the purpose
of this Act or of any rules or by-laws made thereunder, fails to supply such informa-
tion or wilfully supplies false information,

shall, if no other penalty is provided for the offence, on conviction, be punished with
fine which may extend to one hundred rupecs, and in the case of continuing offence
with further fine which may extend to ten rupees for every day after the first during
which such contravention continues : '

Provided that, when a notice or 6i'der fixes a time within whish a certain act is
to be done, and no time is specified by or under this Act, it shall rest with the Magis-
trate to determine whether the time so fixed was reasonable,time. o

- . 300. In every case in which a person is convicted for an offence punishable by Minimum
or under this Act and the Court considers that he should be sentenced with fine only, B"gm‘fy for
then in the absence of special and adequate 1easons to the contrary to be mentioned ager
in the judgment of the Court, the fine to be imposed on him shall not be less than this Act,
one-fourth of the maximum amount of fine prescribed for that offence, and if the

fine prescribed for that offence is unlimited, shall not be less than two hundred and

Q, 301, (Z) Subject to the general control of the Council, the Chief Officer may—  Power to
(a) institute and prosecute-any suit or other proceeding for any claim or demand '&‘,}':n“ﬁtz'm :

on bégalf cﬁf the Council or for any injury to any property, rights or privileges of etc.
the Council ; ' ) ' B . , - S

(b) withdraw from or compromise or compound any suit or any claim or demand .
which has been instituted or made on behalf of the Council ; -

(¢) institute, withdraw from or compromise or compound any suit or proceeding
for the recovery of expenses or compensation clainied to be due to the Council;
(d) defend, admit or compromise or compound any appeal against a rateable

value or tax ; o - '
(¢) defend any suit or other legal procecdings brought against the Council or
any municipal officer or servant in respect of anything done or omitted to be done
. by them. respectively, in their official capacity ; - :
. “(f) admit or compromise any claim, suit ‘or legal proceeding brought against -
the Council or any municipal officer or servant, in re.peot of anything done or
omitted to be done as aforesaid : -



3 Councillors,
. -officers,

" servants,
-ofc;, to be
_pﬁbﬂc

servants.

i lu- oftsuits
i uncil, its

i
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Provided that— : : o

* (i) if any sanction in the making of any contract is required by this Act, the
like satiction shall be obtained for compounding or compromising any claim or
demand arising out of such coatract ; :

(#) if any such sit is in respect of land leased or sold under sub-section (3) of
section 173, or in respect of any immovable - property sold or leased for a term
exceeding three years or otherwise transferred, it shail not be lawful for the
Coungil to compound or coripromise in respect of the suit except with the previous
sanctiop of the Director. : ,

(2) A Council ma " make compensation out of the municipal fund to apy person
sustaining any damage by reason of the exercise of any of the powers vested in it,
its committees, officers or servants under this Act. -~ - '

(3) The expenses of any civil proceedings prosecuted or defended on behalf of
the Council shall be payable from the municipal fund. :

302. Every Coun i r and every officer or servant c;f a Counéil, every contrac-

tor or agent appointed by it for the collection of any tax and n employsd
by such Tontractor or agent for the collection of such tax, s ﬁ deemnr to be

a public servant within the meaning of section 21 of the Indian Penal Code.

XLy

of
1860.

303, No suit shall lie in respect of anything in good faith done or intended to be-

done under this Act, against any Council or against any cormittee constituted under
this Act, or against any officer or servant of a Council or against any person acting

servants, etc., under and in accordance with the directions of any such Council, committee, officer

acts _

Limitat
of suits
its lmt
commits
.. tees, officers
! tud:ervanu
. for acts

. pursuance 4
- feaon in the case of an o
or place of abode ; and all such notices shall state with reasonable m

or servant or of a Magistrate,

304. (/) No suit shall lic against a Council or against aﬁy committee consti
tuted under this Act, or against any officer or servant of a Council in respect of any

act done in pursuance or execution or intended execution of this Act, or in respect

of any alleged heglect or default in the execution of this Act,— _
(a) unless it is co; oedrwiihin,sixmonthsnextaﬁefthemualofﬂpm

of action ; and o : o
(5) until the expiration of one month after noticé in writing has been,, in the
case of a Council or its committee, delivered or left at the 'municipal office and,
T or servant of a Council, delivered to him or left at his office

the causes of action and the name and place of abode of the in
and of his advocag,pieaderoragent, it any, for the purposé of the suit.
(2)- At the trial of any such suit,— | |
(e) the plaintiff shall not be permitted to adduce evidence relating to any cause
of action save such as is set forth in the notice delivered or left by him as aforesaid ;

(b) if the suit be for damags and if tender of suﬁicﬁeht amends shall have been
on w ought, the plaintiff shall not recover more than the

tender. ’ |
(3) If the defendant in any such suit is an officer or sei'vant of a Council, payment

of any sum or [ payable by him in or in consequence of the suit may, with
the sanction of the Council, be made from the munics;pqal fund. : Y

(#) Nothing in clauses (a) and (5) of sub-section (/) shall spply to any suit under

'lection.‘iaofthes ific Relief Act, 1963 ¢ .
96 of this Act, Act, 1963 or under sub (D or (2) of section

as
and shall pay all costs incurred: by the defendant after such -

xLvi
d\
1963,



®
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305, (1) Any police officer may arrest any person committing in his view any, Powers
offence against any of the provisions of this Act or of any rule or of any by-law made of police
thereunder, if the name and address of such person is unknown to him, and if such Otacers.
person declines to give his name and address or if the police officer has reason to
doubt the accuracy of such name and address if given ;- and such person may
be detsined at the siation house until his name and address bave been correctly

gscertained &

Provided that, no person arrested shall be detained without the order of a Magist-
Tate longes than shall be necessary for producing him before a Magistrate, or than
twenty-four hours of his arrest, whichever is longer.

(2) It shall also be the duty of all police officers to give immediate information
to the Council of the commission of any offence against the Provisions of this Act
or of any rule or by-law made thereunder and to assist all municipal officers and
servants in the exercise of their lawful authority.

"CHAPTER XXIII.

CONTROL.

306. The Director, the Collector, or any officer of the Government authorised Powers of

by the State Government, the Director or the Collector, shall severally have power— ;‘:fml';‘;

(a) toenter on and inspect, or cause to be entered on and inspected any immova- vision.
ble property occupied by or movable property belonging to any Council or any
institution under its conirol -or management or any work in progress under it

of under its direction ;

(5} 1o call for or inspect any extract from ‘any Council’s or its commitee’s
proceedings and any book or document in the possession of or under the:
contro! of the Council or any of its committees. :

37, ‘The Direcior or the Collector shall have power—— _ - Powers to
X call for
{¢) to call for any return, statement, account or report which he may think fit re:‘}"ns
. ) . a

to require any Council to furnish ; ‘
(b} to require the Coungil to take into its consideration any objection which

appears $o him to exist 1o the doing of anything which is about to be done or is
bemg done by or on behalf of such Council or any information which he
is able to furnish and which appears to him to necessitate the doing of
& veriain thing by the Council, and to make a written reply to. him within
@ reasonabie time stating its reasons for not desisting from doing, or for not
doing, such thing. "

398, (D If, in the opinion of the Collector, the execution of any order or Powers to
resclution of 2 Council, or the doing of anything which is about to be done or is being suwspend

done by or on behalf of a Council, 18 causing or is likely to cause injury or annoyanoe%}"::ﬁi":

1o the public or is against public interest or to lead to a breach of the peace or iS and resols

unlawful, he may by order in writing under bis signature suspend the execution or tions of
prohibit the doing thereof. o ' Egﬂnﬁl -

{2) When the Collector makes any order under his signature, he shall forward to rousds-
the Council affected thereby a copy of the order indicating therein the reasons for ‘
making it and &lso submit a Teport to the Director, along with a copy of such order. .

{3) Within tweniy days from the receipt of such order of the Collector, the Council
sell, if it so desires, forward & siatemnent $o the Director indicating therein why the

- . Vo




" powersof  30Y work, ot the doing of any act, which may be executed or done by or on -behalf
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. order of the Coll
is received by the or within time, the Director shall presume that the Council
has no objection if the order of the Collector is ooni‘irmed.

(4) On receipt of such report'from,the Collector and the Council’s statement
referred to in sub-gection (3), if any, the Director may rescind the order or may

revise or modify ot confirm the order or direct that the order shall continue to be
in force with er without modifications : :

Provided that, the Director shall take into accmint the statement of a Council, -
o  if received, before such an order is made by him. .

B, ;
Bura- | 305, (/) In
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of emergency, the Collector may provide for the execution of

execution of Of 2 Council and the immediate execution or doing of which is, in his opinion,
certain - necessary for the health or safety of the public ; and may direct that the reasonable
works in expense of executing the work or doing the act, with a reasonable remuneration to
case of to execute or to do it, shall forthwith be paid by the Council.

emergency. the person appoin

(2) If the expense and remuneration are not so paid, the Collector may make. an
order directing any| person, who for the tinte being has custody of any moneys on
behalf of the Council as its offieér, treasurer, banker or otherwise, to pay such expense
and remuneration from such moneys as he may have in his hands or may from time
to time receive, and.such person shall be bound to obey such order. Every payment
made pursuant to such order shall be a sufficient discharge to such person from all
Liability to the Council in respect of any sum or surns so paid by him out of the moneys
of the Council held or received by him. ‘ '

(3) The provisions of sub-sections (2), (3) and (4) of the last preceding section shall .

apply so far as may|be to any order made under this section.

4 Power of 310. If in the opinion of the Director the number of persons who are employed

Dirctor to by a Council as officers or servants, or whom a Council proposes to employ or the
extravagance remuncration assigned by the Council to those persons or to any particular person
in the is excessive, the Council shall, on the requirement of the Directoa, reduce the pumber

. angl&yngmt of the said persons or the remuneration of the said person or persons :

Provided that, the Council may appeal against any such requirement to the State
Government, whose decision shall be conclusive.

Inquiryinto  '311. ‘(I) The State Government may order an inquiry toybe held by any officer
m"nlﬂpgl appointed by it in this bebalf into any matters concerning the municipal administra-
g::tt‘:“ Y tion of any Council or any, matters with respect to which sanction, approval or
Government. consent of the State Government is required under this Act.

. (2) The officer holding such inquiry shall for the purpose thereof have the powers

wkich are vested in a Court under the Code of Civil Procedure, 1908, in respect of v of
the following matters :— : , 1908.

(@) discovery and inspection, _
(b) enforcing the attendance of. witnesses’ andirequiri.ng the deposits of their

expenses, . .
(¢) compelling|the production of documents,
(d) examination of witnesses on oath,
(e) granting adjournments,
~(f) reception of evidence on affidavit, and ‘
(g) issuing commissions for the examination of witnesses,

and may summon and examine suo mofu any person whose evidence appearsto him
to be material; and shall be deemed to bea Civil Court within. the meanin

of
sections 480 and 482 of the Code of Criminal Procedure, 1898, A

t should be rescinded, revised or 'modified. If no such statement - , °
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Explanation.—For the purpose of enforcing the attendance of witnesses the local
limits of such officer’s jurisdiction shall be the limits of the State.

(3) The reasonable expenses incurred by any person in attending to give evidence
may be allowed by the officer holding the inquiry to such person and shall be deemed
" to be part of the costs. ' '

(4) Costs shall be in’the discretion of the State Government and the State Govern-
ment shall have full power to determine by and to whom and to what extent such
costs arc’co boe paid and such costs shall be recoverable as an arrear of land reyenue.

312. (1) When the Director is informed, on a complaint made or otherwise, Powerof
that default has been made in the performance of any duty imposed on a Council m’g’}m"
by or under this Act or by or under any enactment for the time being in force, the pe[fo:;:em :
Director, if satisfied after due inquiry, that the alleged default has been made, may by of duties.
order fix a period for the performance of that duty and communicate such order-
to the Council, ’ _'
- (2) If the duty is not performed within the period so fixed the Director may appoint
some person to perform it, and may direct that the expense of performing it, with.
a reasonable remuneration to the person appeinted to perform it, shall be forthwith

paid by the Council.

(3} If the expense and remuneration are not so paid, the Director may make an
order directing the bankjn which any moneys of the Council are deposited or the
person in charge of the local Government Treasury or of any other placo of
security in which the moneys of the Council are deposited to pay such expense and
remuneration from such moneys as may be standing to the credit of the Council in
such bank or may be in the hands of such person or as may from time to time ba
received from or on behalf of the Council by way of deposit by such bank or person,
- and such bank or person shall be bound to obey such order. Every payment -
made pursuant to such order shall be a sufficiont discharge to such bank' or person-
from all liability to the Council in respect of any sum or sums so paid by it or him
out of the moneys of the Council so deposited with such bank or person.

- 313, (7) If, in the opinion of the State Government,— Power to

(@) a Council is not competent to perform duties imposed upon it by or under appoint
this Act or any other law for the time being in force, or ' f‘d‘!“msm'
(b) persistently makes default in the performance of such duties, or in complying certain
with the lawful directions and orders.issued by the Collector, the Director, the circum-
_State Government or any other authority empowered under law to issue such StAUCES:
diractions or orders to a Council, or.
(c) exceeds or abuses its powers, or - : -
(d) a situation has arisen in which the administration of the Coungil cannot
be carried out in accordance with the provisions of this Act, or
(e) the financial position and.the credit of the Council is . seriously threatened,
the State Government may, by an order published in the Official Gazettz, appoint
_a Government officer as the Administrator of the Coungil for a period not
exceeding three years. - The order shall state the reasons for making the order.

1[The Administrator shall receive such remuneration from the municipai fund
as the State Government may, from time to time, determine. ]

(2) If the term of office of an Administrator so appointed is less than three years,
the State Government may extend it from time to time. subject to the limitation of the
total period of three years.

314. 04 When an Admfnistrator is so appointed under the last prec&ding secfion Powers of
during his term of office, all the powers and functions vesting in or exercisable by the Adminis-

Council, the President, the Vice-President, the various committees, the Coungcillors and 0T

1 This portion was deemed always to have beenadded by Mah d4of1974,5.35

I -~
o

s | vwen. e
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- Provided that, no order shall be varied or reversed unless notice has been given ’
to the parties interested to appear and be heard : S

Provided further that, no such order shall be passed in any case in which an appeal
is provided and has been preferred or has been decided ; o .

Provided also that, no such record shall be called by the State Government after
one year from the date of the passing of the order by the Council or the officer
concerned. ' '

319, In all matters connected with this Act, if a Council makes default in carry- Stat&
ing out any order made by the State Government or by any authority other than Govern-
the Council in exercise of any of the powers conferred on it by this Act or any rule ;n:v‘:zrss to
or. by-law made thereunder, the State Government shall have all the pPOWers enforce -

necessary for the enforcement of such order at the cost of the Council. its orders.

320, The State Government may, either on its own motion or on the applica- Powers of
tion of any party interested, review any order passed by itself or any sanction or review.
approval given under this Act, and the Director or the Collector may, similarly, '
review an order passed by himself or any sanction or approval given by him under
this Act, and pass such order in reference thereto as it or he thinks fit : :

Provided that,—

(i) no order shall be varied or reversed or no sanction or approval reviewed
uniess notice has been given to the parties interested to appear and be heard ;

(%) no order from which an appeal has been made, or which is the subject of
any revision proceedings, shall so long as such appeal or proceedings are pending, -
be reviewed ;

(i) no order affecting any question of right between private persons shall be
reviewed, except on thé application of a party to the proceedings and no applica-
tion for the review of such order shall be entertained unless it is made within -
ninety days from the passing of the order.

CHAPTER XX1V.
RurLes AND By-LAws.

321, (1) The power to make all rules under this Act shall be exercisable by the Power of
State Government by notification in the Official Gazette. : g::teig-

(2) Without prejudice to any power to make rules contained elsewhere in this Mmake rules,
Act the State Government may make rules consistont with this Act generally to
oarry out the purposes of this Act. : A

(3) All rules made under this Act shall be subject to the condition of previous
publication. : ' :

(4) Every rule made under this Act shall be laid as soon as may be after it is made
before each House of the State Legislature while it is in session for a total period
of thirty days which may be comprised in one session or in two successive sessions,
and if, bofore the expiry of the session in which it is so laid or the session immediately
following, both Houses agree in making any modification in the rule or both Houses
agree that the rule should not be made, and notify such decision in the Official
Gazette, the rule shall from the date of publication of such notification have effect

" only in such modified form or be of no effect, as the case may be so.however that
any such modification or annulment shall be without prejudice to the validity of =~ -
anything previously done or ommitied to be done under that rule. : ‘
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er to make all by-laws under this Act shall be exercisable by

to the previous sanction of the Collector or the State Govern-
provided. : ‘ .

ice to any power to make by-laws contained elsewhere in this
1ake by-laws consistent with this Act and the rules made there-
stration of its affairs and for the guidance of- its Committees,

il, whenever it desires to make by-laws under this Act, shall
pecial meeting approve a draft of such by-laws.

h resolution is passed, the Council shall display the draft of
tice board and publish a notice in a local newspaper informing
e municipal - area about the subject-matter of the draft by-

laws so displayed and inviting their objections and suggestions in respect of the said

draft within a reason

(¢) The Council at
tions received, if any,

{d) Within seven d
such final draft to t

(¢) The Collector ¢
clause {d) and may-
(i) refuse to sang

(A) the by-lay

and the inconsij
by-laws ; or

(B) objection,
Council ; or

(C) there is a1

(D) the rates ¢

(%) sanction the
necessary.

uble period to be specified in sueh notice.]

a special meeting shall then consider the objections and sugges-
and shall by a resolu;ion approve the final draft of the by-Jaws.

ays. of the passing of such resolution, the Council shall send
he Collector. '

hall examine the final draft of the by-laws sent to him under

tion them or return them to the Council if in his opinion,—

vs are inconsistent with this Act or the rules made thereunder
tency cannot be removed except by materially altering the
if any, to the by-laws has not been duly - considered by the

hy new objection to the by-laws ; or
f taxes or fees proposed in the by-laws are inadequate ; or

m, with or. without such modifications as he considers

The Collector shall publish the by-laws as sanctioned by him in the Official Gazette

and the by-laws so p
thé Official Gazette ¢

(f) Notwithstandin
Council under clause
regulation of any ta
fot sanction and th
word “ Collector ™ i
substituted.

(4) If it appears to
of a Council 15 necess
they are inconsistent
the State Governmer
Official Gazette, amgl
cation the by-laws sh

ublished shall take effect from the date of their publication in
r such other subsequent date as may bes mentioned therein;

g anything contained in clause (¢), if the by-laws sent by any
e (d) relate to imposition, abolition, remission, alteration or
t, the Collector shall forward them to - the State Government
ereupon the provisions of clause (¢) shall apply as if for the
n the said clause the words “ State Government” has been

the State Government that an amendment of any of the by-laws
ary or desirable in the interests of the general public or because
with any provisions of this Act or the rules made thereunder,
t may, after consulting the Council, by notification in the
nd or cancel any of the by-laws, and on the issue of such notifi-
all be deemed to have been duly amended or cancelled, as the

case may be, accordingly, without prejudice to the validity of anything previously

done or omitted to

be done.

]
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! Clause

Ip) was substituted for the original by Mah. 45 of 1975, 5. 14.
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/323, (I) The State Government may make model by-laws op ail or any of the.Power t6
matters in respect of witich a Council 1s empowered to make by-laws and publish make and
them in the Official Gazette for the guidance of the Councils. ‘ g;;t“m

{2) If a Council has al:cady\msde by-laws on a matter for which model by-laws gf,f;‘;;’:_‘
are made by the State Government, the Courcil may adopt the model by-laws with
such minimum changes as the peculiar local circumsiances may warrant.

(3) If at any time it appears to the Director that the by-laws made by g Council
on any matters arc inadequate to regulate sych matters, and model by-laws have been
made by the State Government for such matters, the Director may by an order in
thix:h behalf require the Council to adopt such model by-laws modified to suit local
conditions, , : '

($) The Council shali comply with the orders of the Director under sub-section
(3) above within twoe months of the date of such order. - o

(%) If the Council fails to comply with the orders of the Director, the Director
may, by notification in the Official Gazette, apply such model by-laws with such -

- modification to suit local conditions as he thinks necessary te that Council in super-

session of any by-laws which the Council may have made already on those matters.
Inthat event, the model by-laws so applied shall be deemed to have been duly made
by the Council. : : .

(9) If the model by-laws made by the State Government relate to the imposiiion,
abolition, remissicn, alieration or regulation of any tax, the provisions of sub-

 sections (3), (4) and (5) shall apply as if for the word * Director * therein the words

“ State Government * had been substituted. ™

324, Every Councii shall keep at its head office copies of this Act and of the rules Copies of
and by-laws made thereunder and in force in the municipl area, in English, and in Act, rales
Marathi, open to inspection to the inhabitants of that area, free of charge, during ‘t‘“‘g’y"““’»
office hours. The Council may also arrange for the sale of copics of these books. available

. : ' ' at Council’s
office for
public

inspection
and for sale,

CHAPTER XXV,

Service or NoTICES, EXECUTION GF WORKS ON DEFAULT AND
COMPENSATION,

325, (i) When apy notice is required by or under this Act to be _sefved- upon, Service of

issued or presented to, any person, such service, issue or presentation shall, in all :gtdir"“'m:d“"' ‘
cases not otherwise provided for in this Act, be effccted— - to indivie' -

(@) by giving or tendering the notice to the person'to whom it is addressed ; or

(3) if such person is not found, by giving or tendering it to some adult member
or servant of his family found at his usual place of residence or at his last known
place of abode ; : '

(¢} if none of the means aforesaid be available, or if the person to whom such
notice is given or tendered refuses to accept it 1hen by causing the notice to be
affixed on some conspicuous part of the building or land, if any, to which the -




m

-{2) When any notice
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under this Act is required or pe}mixted by or ufndcr this Act

to be served upon, isshied or presented to, an owner or occupier of any building or

land,—
() it shall not be

upon or issued or pr
(3) Whenever it is

necessary to name the owner or occupier in such notice,
(i) if there be more owners or

occupiers than one, such notice may be served
esented to any one of them. .

rovided by or under this Act, that any notice may de served

upon, issued or presented to, the owner or occupier of any land or building, and the

owner and occupier a

different persons, such notice shall be served .upon, issued

or presented to, the one of them primarily liable to comply with such notice, and in
case of doubt, to both of theém : ‘ §

Provided that, in any such case, if there is no owner resident within the municipal
area, the delivery of spch notice to the occupier shall be sufficient.

(4) The provisions
to any bill, requisition,
issued or presented by

(5) Notwithstanding
or * B’ Class Councils,

f sub-sections (1), (2) and (3) shall mutatis mutandis

appl
order or summons or such other document to be serve(z
or under this Act,

anything contained in sub-section (), in the case of ‘A’
a bill for any municipal tax may be served upon the persop

liable therefor by sending it by post with a pre-paid letter under a certificate of

gocting, addressed to
usiness in the munidi
served on the day fo
proving such service,

addressed and posted

326. (1) B
or any m
addition to any other
be published by putting

(2) Such a general
the following manne

it shall be sufficient to prove

such person at his last known place of abode or place of
pal area, and every bill so sent shall be deemed to have been
owing the day on which such letter was posted, and, in

that the letter was properly
ader a certificate of posting. : }

eneral or public- notice which by or under this Act, a Council
rity or officer is

required or empowered to publish shall, in
ocedure for its publication laid down by or under this Act,
up such notice on the municipal notice board.

public notice may also be published in addition m any of

(a) by putting up such notice at such prominent places within the municipal

area or if such notice
prominent places with

(b) by publishing
pal arca as the

(c) by beat of dr
mynicipal area. -

(3) 1f, by or. under his . T . . .
f sub-section (2), and if in the opinion of the authority publish-

specified in clause () o
ing such notice it is not
to the cost of such p

" clause (b) of sub-sectio]

and-if a gist of such no
of sub-section (2), togd
has béen placed on

(4) The provisionsd

he municipal notice board.

pertains to any locality in the municipal area ouly then such
in that locality as the Council may from time to time select ;

such notice in such newspapers circulating within the munici-
puncil may from time to time approve;
m or any other customary mode of publicity within the

Act, the notice is required to be published in the manner

practicable to publish the full text of the notice having regard
blication, it shall be deemed to be sufficient compliance with
n (2) if such notice is placed on the municipal notice board
ice is published in the newspapers approved under clause (b)
her with an announcement that

this section shall apply to any proclamation, oﬁder or other

instrument which the Council or any municipal authority or officer is required or

empowered to publish
aroa.

for general-information of the residents of the municipal

-

i

the full text of the notice .
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327. Where any notice, order or requisition under this Act requires any act.to Reasonabie
be done for which no time is fixed by or under this Act, such requisition shall fix tine to
4 reasonalle time for doing the same. _ befired
time fixed -
under the .
Actfor
ary requisi-
} fion. ' }
328, (J) Where by or under this Act, any person is required to execute any work Council in
or do anything and default is made in the execution of such work or the doing of default of
such thing, the Council, whether any penalty is or is not provided for such default,gceupier
may cause such work to be executed ; and the expenses thereby incurred shall, un- may execute
less otherwise expressly provided in this Act, be paid to the Council by the person. by works and
whom such work ought to have been executed, and shall be recoverable in the recover
same manner as an amouit claimed on account of a property tax, either in onc sum expenscs
or by instalments, as the Council may deem fit :

Provided that— ‘ ‘

(@) except as otherwise provided by or under this Act, a notice shall be issued -
to such person requiring him to execute such work or to do such thing ; -
(b) where any drainage scheme or water works scheme has been commenced

by any Council, it shall be lawful for the Council, without prejudice to its powers
under section 202 or any other provision of this Act, to make a special agreement
with the owner of any building or land as to the manner in which the drainage
or water-connection thereof shall be carried out, and the pecuniary or other assis- -
stance, if any, which the Council shall render ; and any payment agreed upon by
the owner shall be recovered in accordance with the terms of such agreement or
in default, in the manner described in sub-sections (2) and (3) ;

(c) where an order or requisition has been passed under sub-section (/) of sec:
tion 175, jon 183, sub-section (4) or (12) of section 189, or under section_ 200,
202, 207 or 208 or where permission has been given under section 204 or where
an arrangement has been made under-proviso (b) of this sub-section, the Council
may, without prejudice to any other powers under this Act, if it thinks fit, decldre

any expenses incurred by the Council in the execution of such order or in the

carrying out of such requisition, permission or arrangement to be improvzment

expenses. Improvement expenses shall be a charge. upon the premises or land,
and shall be ﬁavied in such instalments as the Council may decide, including
interest at the rate of seven and a half per cent, per annum, and shall be recoverable

in the manper described in sub-sections (2) and (3). . - E

(2) If the defaulter be the owner of any buildiné or land in respect of which he is .
required. to execute any wcrk or do anything, the Council may, by way of additional
remedy, whether a suit or proceeding has been brought or taken against such owner
or not, require, subject to the provisions of sub-section (3), the payment of all or
any part of the expenses payable by the owner for the time being from the person
who then, or any time thereafter, occupies the building or land under such owner ; .
and in default of payment thereof by such occupier on-demand, the same may be-
levied from such occupier, and every amount so leviable shall be recoverable in the
same manner as an amount claimed on account of any property tax ; every such
occupier shall be entitled to deduct from the rent payable by himto his landlord so
much as has been so paid by or recovered from such occupier in respect of any such
expenses. - :

(3) No occupier of any building or land shall be liable to pay more money in res-
pect of any expenses charged by this Act on the owner thereof, than the
amount of rent which is due from such occupier for the building or land in respect -
of which such expenses are payable, at the time of the demand made upon him, or -
which at any time after such demand and notice not to pay rent to the land-lord -

" has accrued and become payable by such occupier, unless-he neglects or refuses,
upon application made to hint for that purpose by the Council, y to disclose the.
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amount of his rent, and the name-anii the address of ﬂxe person to whon such rent -
18 payable, but the burden of proof that the sum demanded of any such cccupier s
greater than the rent which was due by him at the time of such demand, or which
has since accrued, shall be upon such occupior

|

Provided that, nothing herein contained shall be taken to affect any special con-
tract made between any such occupier and the ownsr tespecting the payment of any
such expenses as aforesaid. _ :

- Proceedings, 329, If the occupier of any building or land prevents the owner thereof from
. g;:;’icr « carrying into effect in respect of such building or land, any of the provisions of this
' opposes the ACt, after notice of hiy intention so to carry them into effect has been given by the
execution  OWner o such occupier, any Brevutive Magistrate upen proof thereof, and upon
of the Act.  application of the owper, may make an order in writing requiring such occupier
%o permit the owner to execute all such works, with respect to suck buildiog or land

as may be necessary for carrying into effect the provisions of this Act, and may also,

if he thinks fit, order the occupier 1o pay to the owner the cosis relating o such

application or order ; and if, afler the sapivation of eight 2ays from the date of the

order such occupier continues to refuse to permit such owner-to szesuts any such

werk, such oteupier sHall, on conviction, for every day during which he 5o continues

 to refuse, bo pusished with fine which may extend to 6y fEpses anG every such

£ uy penaliles
in executing

owner, during the contimance of such xof usal, shall be dscherged
to which he might otberwise have becoms Liahle by reantn of his Jefank
such works, : .

= 330. (1) Save as otherwise expreasly provided in this Act, if an sgmement | not
tion of arrived at with respect to any compensation or damages which are by thie Act dirscted
compensa- £ be paid, the amouat and if necessary the apporbionment of the sams, shall be .
tion, etc.  ascertained and determined by the Council

(2) Any person who is aggrieved by the smount of compensalion or damages
determined by the Council or the apportionment of suck COmpensation of demages,
may, withio, one month from the date of receipt by him of so intiemation sbout
the compensation or damages or the apportionment thereol dewermised by the
Council, appeal to the District Court sgninst the determination made by the Couneil,

(3) Any person wha is aggrieved by the failuve of the Counslt 4o detesmine the
amount of compensation or damages or the spportionztent thewsad, ey Eve 1o -
the Council a notice stating the ciroumstances of the case ang weg '
to determine the amount of compensation or damages of the apportiontent thereof,
If the Council fails sq to determine the sawont of Commpensation or damages or
the apportionment thereof within & period of one month Fom the receipt by it of the
notice aforesaid, such person may spply to the District mert 1o determine the amount
of compensation or or the apportionment thereof, C

. (4) In cases in which the compensation is claimed in respect of land, the Disteict

' Court in deciding any appeal or application ueder sub-section {2¥ or () shall follow,
as far as may be, the procedure provided by the Land Acguizition Act, 1894, for [ of
procesdings in matiers| referred for the determination of the Court o 18354,

Provided that— . : ' '
(@) no application| to the Collector for a reference shall %e necessary § and
(&) the Court shall have full power to give and apportion the costs of all procee-

dings in any manner it thinks fit. : :

(5) In any case whereithe compensation is claimed in respect of any land or building,
the Council may after the award has been miade by the Council or the Diistrict Court,
as the case may be, take possession of the land or building, after paying the amouns

of compensation determined by the Council or the District Court to $he pariy o
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whom such compensation may be payable. If such party refuses to accept such® _
compensation, or if there is no person competent to alienate the land or building,
or if there is any dispute as to the title to the compensation or as to the apportion-
ment of it, the Council shall deposit the amount of the compensation in the District
Court. ' '

331. If a dispute arises with respect to any costs or expenses which are by this Costsor - -
Act, directed to be paid, the amdunt, and, if necessary, the apportionment of the g"W?“jsis.
same, shall, save where it is otherwise expressly provided in this Act, be ascertained nﬁ:'edeagﬁ'
and deteimined by the Coun. 1 and shall be reco: .rable in the same manner as an recqvered.

amount claimed on account of a property tax.

CHAPTER XXVI.
MISCELLANEOUS,

332. (/) Any informality, clerical error, omission or other defect of form in Informalities
any assessment made or in any distress levied or in any notice, bill, summons or-and errors
other document issued under this Act, or under any rule or by-law made under 12235

; . . . , t, etc.,
this Act, may at any-time, as far as possible be rectified— ,'{}f,“to‘bi

(a) when any special procedure has been laid down by or under this Act for E‘eeﬂil,ed to

- “the rectification of such informality, clerical error, omission or other defect, after ;‘;‘;1‘@“"?
following such procedure ; and o assessment,
(b) where no such procedure has’been laid down, after giving an intimation etc.

in writing to the person affected by such rectification. .

(2) No such informality, clerical error, omission or other defect shall be deemed
to render the assessment, distress, notice, bill, summons or other document invalid

. or illegal, if the provisions of this Act or of the rules or by-laws made thereunder have

in substance and effect been complied with ; but any person who sustains any special
damage by reason of any such informality, clerical error, omission or other defect
shall be entitled to recover full satisfaction for the special damage in any Court
of competent jurisdiction. ' '

1{(3) Where by reason of any informality, clerical error, omission or other defect
of form in any assessment made under this Act, the assessment is held to be invalid,
it shall be lawful for the Council to levy and collect any tax on the basis of any previous
assessment validly made.] ’ .

333 ) Subjec‘t 1o the ffrovisions' of sub-sections (2) to (4), it shall be l;;wful Entry for

* for the President, the Vice-President, the Chief Officer or any officer authorised: by PL*POSEs

or under this Act, or by the Chief Officer in this behalf, to enter for the purposes of the Act.
of this Act with such assistants as he may deem necessary, into and upon any buildihg
or Jand and to open or cause to be opened any door, gate or othér barrier— . '

‘(:la) if he considers the opening thereof necessary for the purpose of such entfy ;

(b) if the owner or occupier is absent or being present refuses to open such door,
gate or barrier, .

(2) Save as otherwise provided in this Act or any rule or by-law made thereunder,
no entry authorised by or under this Act, shall be made except between the hours
of sunrise and sunset. : ‘ '

(3) Save as otherwise provided in this Act, or any rule or by-law made thereunder,
no land or building shall be entered into or upon without the consent of the
occupier or, if there be no occupier, of the owner thereof and no such entry shall be
made without giving the said occupier or owner, as the case may be, not less than
twenty-four hours’ written notice of the intention to make such entry :-

1 Syub-section {(3) was added by Mah. 45 of 1975, s. 13,
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.  Provided that, np such notice shall be necessary if the place to be inspected is
a factory or workshop or trade premises or a stable for horses or a shed for cattle
or a latrine or urinal or a work under construction, or for the purpose of ascertaining
whether any animal intended for human food is slaughtered in that place in contraven-
tion of this Act, or any by-law made thereunder. .

(4) When any place used as a human dwelling is entered under this Act, due regard
shall be paid to the social and religious customs and usages of the occupants of
the place entered, and no apartment in the actual occupancy of a female shall be
entered, or broken gpen until she has been informed that she is at liberty to withdraw
and every reasonable facility has been afforded to her for withdrawing.

Chief 334, (/) Whenever any person is required to execute any work by or under the
Tﬁf{l "rliﬂy provisions of this Act and the Chief Officer is of opinion whether on receipt of an
any pe‘r’sos: application from such person or otherwise that the only or the most - convenient
"to.enter Means by which such person can execute such work is by entering any of the adjoining
,‘upon premises belonging to some other person, the Chiefl Officer, after giving the owner
adjoining or occupier of such adjoining premises a reasonable opportunity of stating any

appears to him invalid or insufficient, by an order in writing, authorise the person
required to execute the work, to enter such adjoining premises :

Provided that, in| an emergency, the Chief Officer may authorise any person to
enter such adjoining premises, without giving the owner of such adjoining premises,
opportunity to state his objection, if any. -

(2) Subject to the provisions of sub-section (3), every such order bearing the
signature of the Chief Officer shall be sufficient authority to the person in whose:
favour it is made, or to any agent or person employed by him for this purpose, to
enter. upon the said premises with assistants and workmen, and to execute the
necessary work. ) : :

(3) The provisions of sub-sections (2), (3) and (4) of the last preceding section,
except the proviso to sub-section (3) of that section, shall mutatis mutandis apply

to every entry made under this section. :

(4) In making such entry or in executing such wark, as little damage as can be
shall be done to the property of the owner of the adjpining premises, and the owner
or occupier of the premises for the benefit of which the work is done, shali—

(i) cause the work to be executed with the least practicable delay ; and
(i) pay compensation to any person who sustains damage by the execution

of such work. ‘ . o

If there is any dispute as regards the amount of ¢ompensation to be paid, such
amount shall be determined by the Chief Officer. ‘

| ’ (5) If the owner or occupier of the premises for the benefit of which the work is

such compensation may be recovered by the Chief Officer as an arrear of a property
tax and paid to the person who sustains damage by the execution of such work.

* . Powerof 335. (I) The Chief Officer may, in order to facilitate the service, issue, presentation
Chief Officer or giving of any natice, bill, summons or such otheér document upon or to any
. tocall for person by written notice require the owner or occupler of any immovable property
' mf°'m:?:2 or of any portion thereof or the. owner or person in charge of any movable property
ownership 10 state in writing, within such period as the Chief Officer may specify in the notice,
of any the nature of his interest therein and the name and address of any other person having
_Property. ap jnterest therein, whether as freeholder, mortgagee,lessee or otherwise so far as
such name and address are known to him. i

(2) Any person required by the Chief Officer in pursuance of sub-section (/) or
any other provisionof this Act, to give the Chief Officer any information shall be
bound to comply with the same, and to give true information to the best of his

knowledge and belief, _ 1 :

3

u——-——-—-——_—i—_i——-—— .

Premises- objection, may, if no such objection is raised or if any objection which is raised -

done, refuses to pay the compensation payable under sub-section (4), the amount of
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Y 336. (1) Whete on information teceived, the Collector 1s of the ‘opinion that-lé?’?l:&g
"any person, who in his capacity as a President, Vice-President, Councillor, or -0 €200,
officer or servant of a Council had in his custody any records, stores Of MONEY OF puoord and
other property belonging to the Council, inspite of the expiry of his term of office o money.
his removal or suspension from office, as the case may be, has not delivered such
records, stores, money or other property to his successor in the office, the
Collector may by a writton order require thatl the records, stores, money or other
property so detained, be delivered to such successor within the time to be specified in

such order.
(2) If such President, Vice-President, Councillor, of officer or servant of the
. Council fails to comply with the order of the Collector under the foregoing
sub-section, it shall be lawful for the Collector— , ’ :
' (a) for recovering any such moncy, to direct that such money may be recovered
as an arrear of land revenuc and on such direction being given by the Collector

° . - such money shall be recoverable s an atrear of land revenue from such person ;
Q () for recovering any such records or steres or other property to issue a search
warrant and to exercise all such powers with respect thereto as may lawfully be

- exercised by a Magistrate under the provisions of Chapter VII of the- Code of
1g9s.  Criminal Procedure, 1898.

(3) No action shall bz taken under this section, unless the person concerned has |
been given a reasonable opportunity to show cause why such action should not be
taken against him. ‘ . . 4

(4) The fact that action is or has been taken against an outgoing President o
- Vice-President undcr the provisions of this section shall not be a bar to the prosecu-
. tion of such President or Vice-President under sub-section (5)] of section 57.

337, Where by or under this Act, the previous sanction of any authority is required Power to
in respect of any staff or expenditure and such previous sanction is not obtained, grant
- such authority may accord ex-post facto sanction, if it is satisfied that such action s‘:;{;t"-“'{“"’
¢ was bona fide and has not caused or is not likely to cause injury to any person or on-
{hat the action taken was in public interest. -

338. (/) Whenever it is provided by or under this Act that a licence or a written General
permission may be given for any purpose, such licence or permission shall specify provisions
the period for which, and the restrictions and 5:0'nd1t10n5' subject to which, the same reﬁ{dmz
is granted and the date by which an application for the renewal of the same shall gyspension

be made and shall be given under the signature of the Chief Officer or of any other or with-

-

* municipal officer empowered by or under this Act or by the Chief Officer to grant the drawalof
) ' C licences
- SAme. ‘ - and written

(2) Except as otlicrwise provided by or under this Act, there shall be charged a fee— mn

(a) for every such licence at such rates as shall from time to time be specified-in of fees, etc.

the tespective provision of the by-laws relating to the grant of such licence ; and .

~ * (b) for every such written rermission at such rates as shall from time to time
be specified in the by-laws made in this behalf

Provided that--- ’
(i) such fee may be a recurring fee ; . '
(i) the by-laws may provide for the levy of a higher fee by way of penalty for
any act done by any person without licence or written permission ;
(i) the higher fee levied under clause (ii) of this proviso shall be leviable in
o addition to any other penalty or liability to which such person may be liable under
. the provisions of this Act or apy rules or by-laws made thereunder :

+ This Wasrsubsti:.;tcd for ** sub-section (¢) " by Mah. 47 of '1:973, 8. 26.
J1263—24 ‘ : '
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. {3) Any licence or writtunt permission granted under this Act may at any time be

- suspended or revoked by the competent authority, ifisuch authority is satistied that it
has been secured by the holder through misrepresentation or fraud or if any of its
restrictions or conditions are infringed or evaded by the person to whom the same has
been granteo, or if the said person is convicted of an infringement of any of the provi- .
sions of this Act or of any rulec-or by-law pertaining to any matter to which such
licence or permission relates. | i

(4) When any such licence or wriiten permission ib suspended or reveked or when
the period for wiich the same was granted has expired, the person to.whom the same
was granted shall, for all purposes of this Act, be déemed to be without a licence or
written permission, until the order for suspending ot revoking the licence or written
permission is cancelled or until the licence or writt¢n permission is renewed, as the
casoe may be : ‘

Provided that, when an application has been made for the renewal of a licence or
written permission by the date specified therein, the applicant shall be entitled to act . .

‘“‘ . as if it has been renewed, pending the receipt of orders. )

’ (5) Every person to whom any such licence or wrilton permission has been granted ‘. ,
shall, at all reasonable times, while such written permission or licence remains in
foice, if so required by the Chief Officer or any municipal officer duly authorised in

* this behalf, produce such licence or written perrhission. _

~ {(6) Every application for a licence or written permission shall be addressed to the
Chief Officer. i

(7) The acceptance by or on behalf of the Council of the feo for a licence or

permission shallnat in itself entitle the person pdying the fee to the licence or
permission. . :

PO‘?; tc; 339. Upon a conviction being obtained in respedt of the use of any place for a ny
closure of Purpose without a licance or permission or in contraventiou of the conditions subject
place, to which any licenge or permission may have been granted, the Magistrate may, on
the application of the authority competent to grant such licence or permission but
not otherwise, order such place to be closed, and thereupon appoint any person or

persons or take other steps to prevent such place being so used.

_ ?owgtra (t>f 340. (1) In thig section, unless the context otheirwise requires, «—
GovaeZ (@) “specified|day > means the day from which any local area is declared to be

mentto g municipal area under sub-section (/) of section 3 or the day from which a change
make . referred to in any of the clauses (@) to (d) of sub-section (7) of section 6 takes effect ;

suitable .. : e Tas a . : ‘
provisions (b) ** existing Jocal autherity ™, ip relation to any local area, means the Municipal "
byorder  Council or the panchayat or where there is no Municipal Council or panchayat, the .

" municipal
areais - day ; . : |
. maalttce?e%r *  (¢) “successor local authority , in relation to amy local area, means the Munici-
' * pal Council oritho panchayat or where therc is no Municipal Council or panchayat
| the Zilla Parishad having jurisdiction over such afea from the specified day ; =
(d) * Zilla Parishad ", in relation to any local atea, means a Zilla Parishad cons-
tituted under the Maharashtra Zilla Parishads afjd Panchayat Samitis Act, 1961 Mah
and having jurisdiction over such area ; ) Mah,
(¢) “ panchayat ” means a village panchayat established or dedmed to be eétab. 1962
lished for any village or group of villages under the Bombay Village Panchayats Bom,
Act, 1958. , 7 ‘ yats Bom.
1959,
(2) When-— : . : .
» (@) any local area is declared to be a municipal area ; o .
(b) any local area is added to a municipal area § g !

i

whena i) Parishad having jurisdiction over such area immediately béfore the specified:

|
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(c) any local a‘re'a'is; \éxclu'ded from a municipal area ; :
(d) two or more municipal areas are amalgamated into one municipal area ; or
(¢) a municipal area is split up into two or more municipal areas ';- B

the State Government may, notwithstanding anything contained in this Act or any

* other law for the time being in force, by an order published in the O flicial Gazette .

provide for all or any of the following matters, namely =
1[(j) in a case falling under clause (@) or {d)—

- (A) the constitution, until the successor Council is duly constituted under this
Act, of an interim Council, consisting of such number of Councillors appointed
by the State Government or of Councillors elected by the members or Councillors
of the existing local authorities, or consisting partly of such appoéinted Councillors
and partly of such elected Councillors, as the State Government may determine ;

-

provided that the President and Vice-President of every such interim Council shall.

- be appointed by the State Government, or

(B) the appointment of an administrator or administrators to exercise the -

wers and to perform the duties and functions of the Council, until the Council

is duly constituted under this Act. Such administrators may be appoinied on the

- declaration of any local area to be a municipal area, or on the amalgamation of

" two or more municipal areas into one municipal area ; or at any time in place of

an interim Council constituted, under paragraph (A) above, even though the term
of office of the Councillors of the interim Council has not expired ;]

(i) in a case falling under clause (b), the interim increase in the number of
Councilloss, either by appointment of the additional Councillors by the State
Government or by election by the members of the existing local authorities or partly
by such appointment and partly’by such election, as the State Government may

determine,” until the successor Council is in due course constituted under -

-this Act ;
(##) ina case falling under clause (), the removal of the Councillors, whoin the
opinion of the State Government, represent the area excluded from the municipal
area ; ‘

or -administrators to eXercise the powers and to perform the duties and the
functions of the successor Councils, until such Councils are in due course
constituted under this Act ; . Tt
#(¥) the term for which the ‘Councillors appointed or elected under clause
(#) or (ii) or the-administrators appointed under clause, ({) or (i) shall hold
office, the curtailment or extension of the term of office of any such Councillors

or administrators, and the manner of holding clections and fillings of ¢asual '

‘vacancies ;] ‘ . 7 c
(v the transfer, in whole or ‘in part, of the assets, rights and liabilities of an
existing local authority (including the rights and liabilities under any agreement or

_contract made by it) to any successor local authorities or the State Government and -

the terms and- conditions for such transfer ;

(vii) the substitution of any such transferee for an existing local authority or the
addition of any such transferee as a party 1o any legal proceeding to which an exist-
ing logal authority is a party ; and the transfer of any proceedings pending” before
the existing local authority or any authority or officer subordinate to itto any such
transferee or any authority or officer subordinate to it ; :

¥ Clause (i) was substituted for the original by Mah. 47 of 1973, s. 27a).
* Clause (¥) was substituted for the original, ibid., 5. 27(b), - -

- 7551 -

(i¥) in a case falling under clause (), the appointment of an administrator '
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* . (vili) the transfer or re-employment of any employces of an existing local autho-
rity to or by, any such transferee or the termination of services of any employees of
an existing local authority and the terms and conditions applicable to such
employees after such transfer or re-employment or termination ; :

(ix) the continuance within the area or an existing local authority of all or any
appointments, notifications, notices, taxes, orders, schemes, licences, permissions,
rules, bye-laws, regulations or forms made, issued, imposed or granted by, orin
respect of, such existing local authority and in forCe within its area immediately
before the speciﬁé‘d day, until superseded or modified under this Act ;

(x) the extension and commencement of all or any appointments, notifications,
notices, taxes, orders, schemes, licences, permissions, rules, bye-laws, regulations .or
forms made; issued, imposed or granted under this Act by, or in respect of, any
existing Council and in force within its area immediately beforc the specified day,
to and in all or any of the other areas of the successor Council, in supersession of
corresponding appointments, notifications, notices, taxes, orders, schemes, licences,
permissions, rules, bye-laws, regulations or forms (if any) in force in such other
.areas immediately before the specified day, vntil the matters so extended and

- brought into force are further superseded or modified under this Act ;

(xi) the continuance within the area of an existing local authority of all or any
budget estimates, assessments, assessment lists, valuations, measurements or divi-
sions made or authenticated by, or in respect of, such oxisting local authority and in
force within its area immediately before the specified day, until superseded or
modified under the relovant law ; - : :

(xii) the removal of any difficulty which may arisc on account of any change
referred to in cla (@) to (e). :

(3) Where an order is made under this section tramsferring the assets, rights and
liabilities of an existing local authority, then, by virtue of that order, such assets,
rights and liabilities| of the existing local authority shall vest in and be the assets,
rights and liabilities jof, the transferee. ‘ ’

(4) (a) "Where an order is made under this scction, the Director shall, before the
expiry of the-term of the Councillors or administraters appointed or elected under
paragraph (i), (i) or|(iv), or of the Council in whose case the number of Councillors
is reduced under paragraph (iii) of sub-section (/), take steps in accordance with
sedtion 9 of this Act for the purpose of determining the number of Councillors of,
and for holding election for, the new Council or Councils, as the case may be ;

() the Councillors ¥ (including the President)] of the interim Council or of the
guncil in whose casc there is an interim increase or reduction in their number or the
ministrator or adntinistrators appointed or elected under such order, as the case may
be, shall, notwithstanding the expiry of the term for which they may have been appo-
inted or elected, continue in office for the area oncerned, uatil immediatzly before the
first meeting of the new Council or Councils, as the case may be ;

(c) save as otherwise provided by or under this section the pl‘ovisiol1s of this Act
shall mutatis mutandis apply to any such Council, its Councillors 2[(including the
President and the Vice-President)] or administrator.

! These brackets and words were inserted by Mah. 47 of 1973, s. 27(2Xa).
* These brackets and words were inserted, ibid., s. 27(2)(b).
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341. When the whole of the local arca comprising 8 municipal arca ceases to be.Abolition -

‘a municipal area, with effect from the day on which such local area ceases to be °f]fi=t!}mi°i-
a municipal area,— : . : palities.

(1) the Council constituted for such municipal area shall cease to exist or function;

fgl) the Councillors of the Council f(including the President)] shall vacate
office ; '

(i#) the Pirector may, notwithstanding anything contained in this Agt or any
other law for the time being in force, by an order published in the Official - Gazetie,
provide in respect of such area for all or any of the matters specified in paragraphs o
(vi) to (xii) (toth inclusive) of sub-section (2) of section 340 and the provision of -
sub-section (3) of that scction shall apply to such order.

- CHAPTER XXVII.

SPECIAL PROVISIONS APPLICABLE T0 NEW TOWNSHIP, HiLL STATION AND HEALTH -
- RESORT MUNICIPAL AREAS, .

342, (/) The hill station municipal areas existing on the appoinied day shall New town-

be deemed to be as shown in Part IT of Schedule I. ship, hill
station and

(2) Where the State Government is satisfied that by reason ol special circumstanecs ﬁfﬁ,‘f{éﬁ;{’“
such as establishment of a new township, hill station or health resort, although in areas and
any particular area the population is less than that specified in sub-section (1) of Drot'}sm!}:j :
section 3, it is nevertheless expedient that such area should be brought under municipal {fereto ble
administration, that Government may, by notification in the O fficial Guzetfe, declare o
such area as new township municipal aroa, hill station municipal arca or health
resort municipal area, as the case may be, and for that purpose include that arvea in
“Part LIl of Schedule I ‘ -

¥ Provided that, where the State Government is satisfied that by reason of the
concentration of industries, or the exceptionally rapid growth of industries, in any
particular area, special problems are posed as respects speedily securing and .
assisting the orderly development of civic services and amenities in the area and
at the same time maintaining the expansion of industries in that area, it is expedient
to declare such area as a new township municipal area, and it is not expedient to-
declare such arca as a municipal area of the appropriate class with = proscribed
number of elected and co-opted councillors, then notwithstanding that the popula-
tion thereof is more than that specified in sub-section (1) of section 3 (but does not
exceed 50,000), the State Government may by like notification declare such area
also as new township municipal area, and for that purpose-include such area in
Part III of Schedule 1.] :

: These brackets and words were inserted by Mah. 47 of 1973, s. 28, : .
* This proviso was added by"Mah. 25 of 1969, s. 2, ] -
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deemed to be a * C* Class municipal area.

-~ I(4) A Council for each of the municipal areas specified under entries 1, 2 and -
3 in Part II of Schedule I (being areas which are more advanced and developed and ‘
which have a considerable population) ?[and a Council constituted, after the com-
mencement of the Maharashtra Municipalities and other Provisions (Amendment)
1\63(1)1- Act, 1974, for any municipa! ¢rea included in Part II of Schedule 1.] shall consist
19741 of 3{a President and] ten elécted Councillors and five Councillors nominzted by the -
State Government :

Provided that, in every such Council, amongst the elected Ccuncillors, two seats
shall be reserved for women, and where necessary such number of seats as may be

: fixed by the Director may also be reserved for the Scheduled Castes or “Scheduled
' t Tribes, so however that the number of seats so reserved shall bear, as nearly as may be,
. the same proportion to the total number of Councillors as the population of the -

‘Scheduled Castes or of the Scheduled Tribes in the municipal arez bears to the total
_population of that area. The Councillors shall hold office for a term of five years,

commencing from the date on which 4[the names of the nominated Councillors are

published by the State Government by notification in the O fficial Gazette :]

5{Provided further that, a nominated Councillor shall not bs eligible for boing -
elected as the Chairmar of any Subjects Committec, and shail have no right to sign '
any requisition for a special meeting for considering a resolution for removal of the
President, and shall not be entitled to vote on any such resolution.] -

%

6 * * * * * * *

(5) A Council for a municipal area included in Part 111 of Schedule I 1"[shall consist -
‘of a President, Vice-President and fourteen other Councillors,] nominated by the

State Government :

‘Provided that, the Councillors so nominated shall include not less than two women,
v : and where necossary not less than such number of persons belonging to the Scheduked
g’ " (Castes or Scheduled Tribas, as may be fixed §[by the Director, so howover that] such
" number shall bear, as nearly as may be, the same proportion to the total number of

1 Sub-sections (4) and (44) were substituted for sub-section {#) by Mah. 8 of 1967, s 5(a).
-2 These words gvere inserted by Mah. 4 of 1974, s. 37(I){a). .
s These words were inserted by Mah. 47 of 1973, s. 29%a)i).
© a'These words were substituted for the'words * the meeting is held after the general election to
elect the President and the Vice-President : 7 ibid., s. 29(a)(ii).
s This proviso was substituted, bid., s. 29(a)iii). o o
s Sub-section (44) was deleted by Mzh. 4 of 1974, s, 37(1)(H). The deletion of sub-section (44)
. section: 342 of the principal Act by this section shallnot affect the constitution of any Council
_constituted unier that sub-section,and functioning immediately bafore th: commencement of Mah.
- 4 of 1974 until it is reconstituted under sub-section (#) of section 342 aforesaid [see 5. 37(2).]
* These. words were substituted for th> words shall consist of fiftesn Councillors™ by Mah. 47

£ 1973,'s. 29(c). :
°f«,1-he£ wor(dz were substituted for the words™* by the State Government, so that ¥ by Mah, 8 of

. 1967, 5. 5(B).

(3) Bvery runicipal area, included in Part TE lor Part Tl of S’cheduk::‘l,' shall be :
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the Councillors as the population of the Scheduled Castes or of thic Sehieduled Tribes
‘in the municipal arpa bears to the total population of that area.

" The Councillors shall hold office from the date on which their names are published
by, the State- Government by notification in the O ficial Guzefte, tor such term as may

be specified therein.

1{(54) The Presideft and Vice-President of every Council referred to in ¥[sub-section
(4)] shall be clected|or nominated or appointed, as the case may be, in accordance

with the provisions &

. 3% *

A[(7) All Councillp

f section 51.

* R * . * o Coox

s who are Government servants, and the President of Council

referred to in sub-section ® * * (5), may resign their office by tendering their resigna-
tionin writing to the|State Government ; and any other Councillor may resign his
office by tendering his resignation in writing tothe President ; and the resignation
'shalltake effect onthe acceptance thereof by the Gevernment or, asthe case may be.

the President.]

(&) Nothing in sections 55 and 56 shall apply to ‘ “{l'hc President of a Council
referred to in J[sub-sectior (5)]and nothing] in sections 16,42 and 44 to a Government

servant nominated as
(44) or (5)}

a Councillor fof any Council referred to in sub-sections (4),

. (9) Nothing in sedtion 61 (excepting the provision for sumptuziry allowance)
shall apply to a Government servant nominated as the President, ot Councillor.

(10) Nothing in segtions 306 to 317 (both inclusive) shall apply to a Council for

any municipal area included in Part ITT of Schedule T.

(11) Where the State Government is satisfied that the special circumstances for

inclusion of any mun

icipal area in Part ITI of Schedule I have altered, the State

Government mayifthe ar¢a isa new township or health resort municipal area include

it in Part I of that S¢
by notification in the

hedule and reclassify it if necessary, and for that purpose shall
O ficial Gazette amend the said Parts TIT and 1 suitably.

(12) Where the S{ate Government is satisfied that the special circumstances for

inclusion of any hill

station municipal area of Schedule T have altcred, the State

Gavernment may if the area is included in Part I include it in Part IT and if the
area is in Part IT inglude it in Part I of that Schedule and reclassify it if necessary,

- and for that purpose|shall by notification in the O fficial Gazette amend the relevant
Parts thereof suitably. ‘ ,

. {/3) When any m
. another, the Council

nicipal area is transferred from one part of Schedule 1 to
ors of the Council for the municipal area so transferred shall

continue to hold office tillthe day immediately preceding the date. on which the term
of the successor Councillors begins. : : : :

! Sub-section (54 was

substituted by Mah. 47 of 1973, s. 29(d)

* This was substituted [for ** sub-sectioas (4) and @A} by Mah. 4 of 1'974, s. 37(-1)(c).

¥ Sub-section (6) was deleted by Mah. 47 of 1973, 5. 29(¢)
4 Sub-section (7) was spbstituted by Mah. 8 of 1967, s. 5(e).

.

® The brackets, figure, letter and word ** (4.4) or ** were deleted by Mah, 47 of 1973, 5. 29(4). -
¢ This was substituted fior the words “ the President ard * by Mah. 8 of 1967, 5. $(f). .

? This was substituted for ¢ sub-section (44) or (3) ¥ by Mah. 47 of 1973, 5. 29(g).
. ® Thes words were inserted by Mah. 8 of 1967,s. 5(f) )
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(14) Exoept otherwise provided by thie Chapter, the relevant prov;smns of this

CHAPTER XXVIIIL
" RePears ANp TRANSIFORY PROVISIONS.

343, Subject to the provisions of this Chapter,—

, Aot shall in all other respects apply mutatis mutandis to the new township, hill sta-
" tion and health resort municipal areas and the Counails constituted therefor.

(a) the Bombay District Municipal Act, 1901 and Bombay Mumctpal Boroughs

Act, 1925, as in force in the Bombay area of the State ;

(b) the Centml Provinces and Berar Mummpahtles Act, 1922, as in force in,

the Vidarbha region of the State ; .

(¢) the Hyderabad Distriot Mumclpahtles Act, 1956, as in forse in the Hyderabad

area of thy State,

shiall, on the appointed day, stand repealed.
344, In this Chapter, unless the context otherwise requires-—

Regndil. )

Inmp:em‘;- o

~ tion.

(a) ** existing Council ”, in relation to any local ar ares, means, us the case may be—

(s) aborough mummpahty estabhshnd under the Bombay Municipal Boroughs
Act, 1925 ; :

(u) a district or city munmxpahty estabhshed under the Bombay Distriet
Munioipal Act, 1901 ;

(#4¢) a munioipal committee established under the Central Provinces and Berar
Municipslities Act, 1922 ; ‘

(#v) 8 municipal committee or a town committee established under the Hydera-
bad District Municipalities Aot, 1966,

(b) “repealed law moans—

and having ]unsdmtlon over auch area 1mm.edlately before the appomted da.y .

(s) in relation to a borough mummpahty in the Bombay area of the- Sta.te,

the Bombay Municipal Boroughs Act, 1825 ;
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{zz) In relation to a dlstrlct or city municipality m the Bombay area of the
State, the: Bombay District Municipal Act, 1901 ;

(#%t) in relation to a municipsl committee in the V]darbha region of the State
the Central Provinces and Berar* Municipalities Act 1922 ; and

(*) in relation to a municipal or town commitiee in the Hyderabad area of
the State, the Hyderabad District Municipalities Act, 1956 ;

(¢) * successor Council ”, in relation to'any local area, means the Council
having jurisdiction gver such area on and from the a.ppomted day.

3456. Notwith,sta.nd ng a.nythmg contained in any repaealed law or any other
law for the time being in force, the term or extended terim of office of the Councillors
or members' of anyex sting Council which is due to expire after the3lst day of
December 1965, shall expire at 12 midnight on I[the 3lst day of December 1967
or such Zearlier date as may be specified in this behaii by the State Government
Micial (azette.]

3[345A. (I) Notwithstanding anything in this Act, if the State Government,
specifies & date earlier than the 3lst. day of December 1967 under section 345,
then with effect from the day 1mmedlately following such earlier date, in place of
every existing Council the first successor Council shall’be deemed to be estabhshed
under this Act for the respective municipal area.

(2) Where the Councillors or members. of any exmtamg Council are in . office on
the said eazlier date, the successor Council shall consist of the said Counclliors
or members, asthe case may be, who shall be deemed to be the Councillors duly
elected at elections der this Act, and the provisions of section 9 retating to
_reservation of seats oo-option of Councillors shall not apply to such successor
Council.

(3) Where any officer, by whatever deslgnatxon refetred to, appomted to exercise
all the powers and perform and discharge all the duties and functmns of any existing
Council is in office on the said earlier date, he shall be deemed to be appointed
Administrator under this Act and shall have and exerugse all the powers and perform
and discharge allthe |duties and functions of the suqcessor Council and . of all its
authorities and commit and Councillors.

(£4) Where a successor Coungcil “ consists of Councllh)rs deemed to be elected as
provided in sub-section (2), the Collecor shall, within twenty-five days from
the'date on which such Council is deemed to be established under sub-section (1),
. convene & special meeting of the said Councillors for 'election of & President and
Vice-President, and the procedure prescribed in section 51, shall mutatms mut . dis
apply for electing the President and Vice-President.

Bom
I1X of
1801.
cp.
snd

1L of
1922,

¥t

1956.

1 This portion was suhst tuted for the words, figures and letters * the 31st day of i)eoember 1965

2 of 19865, 8. 3(3)
b ll?;‘t‘.h%a; of June 1968, mde G.N., U.D.. PH & H. D No. UMA 1366(5)- Umﬂoahon 1V, dated

26.
Zod June 18 kA was inserted by Mak. 14 of 1966, 2.9,

. Berar
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(5) Tha term of office of the Councillors deemed to be elected and of every &dm'ini- e
strator deemed to be appointed under this - section shall expire at 12 -midnight -
on such idate as the State Government may, by notification in the Offivial Gazette,
specify in this behalf, but such date shall in no case be bayond the 31st day .of

. December 1967 : - .

Provided that, in the case of the first suocessor Councils of Hill Station -Municipai o

. areas mentioned in colums 3 of Part IT of Schedule I, the Stats Government may,

Mah.

XLI¥
of appoint, in place of the Councillors deemed to. be elected under this section

.. 1964,

at any time after the date on Wwhich the term or extended term of office of the .
Councillors or members, of the corresponding existing ‘Councils would under the.
ralevant Aot hiave expired but for the provisions of the Maharashtra Municipalities . -

(Postponement of elections pending Unification of Munigipal Laws) Act, 1964,
fiftesn s to be Councillors and one of them to be the President of the SUCCASSOT

" Counctls. Amongst these fifteen Councillors, at least eight shall be persons, who

“suitable by the State Government in this behalf and appointed by virtue of office; . '

are duly qualified to be elected, and the reruaining may be persons considered

. “or by name. The term of office  of such Counciliors shall expire at the same time
~-at which the term of office 'of the Counoillors deemed to be elec;ed:will expire under

this sub-_set:tion-: _ : S _ S L i o
o[Provided further that, where the State Government has specified a date earlior

" than the 31st day of December 1967 under this sub-section and the State Government

~ has been already specified, the State Government may, by notification in the Official.

“time to time, or may, by like notification, in place of the Councillors appoint an .

is of opinion that for some reason, such as the granting of an injunction or stay by
a Court, it is not practicable to complete all stages of the general eleotion of Council-
lors to any Council before such earlier date, then notwithstanding that the earlier date

Guzette, extend the term of Councillors or of the Administrator, as the case may be,-

of such Counoil to any date beyond the earlier date aforesaid - as it may specify from
officer to be an’ Administrator to exercise all the powers and perform and dis-

charge all the duties and functions of the Council concerned and of all its authorities .
- and committees and Councillors, but in- no- case 3[beyond the 31st day of December

1968]. , | o
(6) During the period commencing on the date on which the successor Councils
are deemed to be established under sub-section (/) and ending on the date specifi-

ed under 4[sub-section. (5)], no election shall be held or nomination made to fill any

vacancy in the sucoessor Council, -but elestions to various authorities and com-
mittees may take place as and when required, and the restriotions contained in

sub-section (3) of section 63 and the proviso to section 66 shall not apply at such -

election}, . . : _ R
346. With offect on and from the appointed day, the following consequences
shall ensue, that is to say— - :

before the appointed day shall be desmed to: be declarsd a municipal. area under

I and shall belong to such Class under which it is specified in that Schedule and
the Council therefor shall be called by the name speoified against it in column.3

 of the said Schedule ;

(d) all property, movable and immovable, and all interests of 'whatsoever nature

_ and kind therein, which vested in an existing Council immediately before the -

Conse-

. o S . quences
~ (a) every local area within the jurisdiction of an existing: Council immediately %;ftpg}ce-
this Aot and shall bg calied by the Gorresponding name given thereto in Schedule Gouncris.

appointed day, shall be deemed to be transferred to, and shall vest, ‘without -

st day of July 1967 (vide GN., U.D, P.H. & HD,, No. UMA. 1067-A; dated 1ith 'March:1967).
*This proviso was débmed to have been added on the 10th day of June 1967, by Mah. 10 of 1967,

s. 7. .
*This was substituted by Mah, 6 of 1968, s. 2, ' . T L
+This was deemed always 40 have been substituted for the word, brackets and figure * gub-section
(4) " by Mah. 8 of 1967, s.°6. _ S S ol
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]
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immediately before the appointed day ; ‘
(c) all rights, liabilities and obligations of an existing Council (including. those

arising under any

ties and obligations of the sucoessor- Council ;

(d) all sums due

greement or contract) shall be deemed to be the rights, liabili-

to an existing Council, whether on account of any tax or other-

wise, shall be recoverable by the successor Council, and for the purposes of such

recovery the successor Council shall be competent to take any measures or institute .

any proceedings which it would have been open to the existing Council or any
authority thereof to take or institute before the appointed day ;

{e) the municipal fund of an existing Council shall be geemed to be the munici-
pal fund of the successor Council ; 5 :

(f) all contracts

made with and all instruments executed on behalf of an existing

Council shall be deemed to have been made with, or executed on behalf of, the
successor Council and shall have effect agcordingly ;

(g) all proceedings and matters pending before any authority under any of the
repealed laws immediately before the appointed day, shall be deemed to be trans-

dispose of such proceedings or matters ;

(7) in all suits

nd legal proceedings pending on the appointed day in or to

ferred to the corr%jponding authority under this- Act competent to entertain and

which an existing | Council was a party, the successor Council shall be desmed
to have been subsj;\tuted therefor ; ‘

(i) any appoint

ent, notification, notice, tax, order, scheme, licence, permis-

sion, rule, bye-law, regulation or form held, made, issued, imposed or granted by
or in respect of axL existing Coungcil under any of the repealed laws or any other
b

law for the time

ing in force in the area of such existing Council, and in force

immediately before the appointed day, shall, in so far as it is not inconsistent with
the provisions of this Act, continue to be in force as if made, issued, imposed or
granted in respect of the corresponding area of the successor Council unitl super-

seded by any authprity competent so to do :

Provided that—

() no rule made under any of the repealed laws in respect of an existing
Council and in force immediately before the appointed day shall be deemed

to be inconsistent with the provisions of this Act by reason only. of the fact:

that under this Act it is permissible to make only a by-law or any other
instrument other|than a rule in respect of the matter provided for in such rule ;

. (ii) the provisions of clause (/) of this. proviso. shall mutatis mutandis apply

to any by-laws, regulations, or any other instruments made under any of the
repealed laws in respect of an existing Council and in force immediately before

the appointed d

1{Provided further that, any assessment made or any tax levied by any existing

* Council before the appointed day and in force immediately before that day shall,

notwithstanding the fact that it is inconsistent with the provisions of this Act,

continue to be in force until it is replaced by assessment made or tax levied by the

successor Council in accordance with the provisions of this Act or till the
3ist day of March 1977, whichever is earlier :

Provided also ‘that, no proceeding forjthe levy of any tax pending on the

appointed day onjcommenced thereafter at any time before the rules under this
Act are made by|the State Government, whether completed before or after the
commencement of such rules, shall be void merely by reason of the fact that no

rules had been
were different fro;

ade under this Act or the rates of tax adopted by any Coungil
m those provided in such rules.]

‘These two provisoé W

ere deemed ;always to. have been inserted by Mah, 45 of 1975, s. 16,
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(j) all budget estimates, assessments, assessment lists, valuations, measure-'
ments and divisions made by or in respect of an existing Council under any of the
repealed laws or any other law for the time being in force in the area of such existing
Council and in force immediately before the appointed day, shall, in so far as

they are not inconsistent with the provisions of this Act, be deemed to have been
made by, or in respect of, the successor Council for that area ;

(k) any reference in any law or in dny instrument to the provisions of any
repealed law, shall, unless a different intention appears, be construed as
a reference to the corresponding provisions of this Act ;

(1) any reference in any law or in any instrument to an oxisting Council shall,
unless a different intention appears, be construed as a reference to the suoccessor
Council and such law or instrument shall apply to the successor Council ;

(m) any reference in the above paragraphs to an existing Ceuncil shall, in case
such Council has been superseded or dissolved or is not otherwise functioning, be
deemed to be a reference to the person or persons appointed to exercise the powers

- and discharge the duties and functions of such Council.
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. 347. (I)-All officers and servants in the employment of an existing Council Provisions

immediately before the appointed day, shall be deemed to be transferred to the "g;"gr‘f o

service of the successor Council and shall, until other provision is made. by a com- :nd servanis.

petent” authority, receive such salaries and allowances, pension, provident fund,
gratuity and other retirement benefits and be subjéect to such other conditions of ~
service, to which they were entitled immediately before the 26th day of March 1965:

Provided that, the conditions of service applicable immediately before that date
to the case of any officer or servant so transferred to the service of the successor
Council shall not be varied to his disadvantage except with the previous approval »
of the State Government:

Provided further that, nothing in this sub-section shall affect the powers ‘of the
sticcessar Council to discontinue the service of any such officer or servant in accord-
ance with the provisions of this Act. ,

’ f(2) Any person who immediately before the appointed day was holding the post
of — o - S

?&m’l (a) the Chief Officer of any borough municipality under section 33 of the‘Bombay
u Municipal Boroughs Act, 1925; ' : f

of

1925, _ )

“Bom. . (&) the Chigf Officer of any city-municipality under sub-sebti‘oh () of séctioh
mof 182 of therBombay District Municipal Act, 1901;

Bon (c) the Secretary of any district mur}iciphlity'or of a city municipality not falling
. under clause (b) under the Bombay District Municipal Act, 1901 ; or

and Provinces and Berar Municipalities Act, 1922,

shall, with effect from the appointed day, and subject to the provisions of sub-
section (I), be deemed to be appointed the Chief Officer of the successor. Council
under section 75 of this Act: : ‘ S

!- 7 1[Provided that, if immediately before the appointed day, in any existing Council
no such posts aforesaid exist or if no person holds any such post, the powers con-

ferred and the duties and functions imposed and entrusted to a Chief Officer by -

or under this Act shall, with effect from the appointed day until the suctessor
Couneil appoints the Chief Officer under the said section 75, be exercised, performed
and discharged by-such officer of the Council or Government as the Collector may
designate in this behalf] )

(3) Any person who immediately before the appointed. day was holding the post
of— _ )

(i) the Health Officer of any Borough municipality under sub-section ) of :

Bom. section 34 of the Bombay Municipal Boroughs Act, 1925; or
XVIL ‘ : . .

of
1925,

"1 This proviso was added by Mah, 14 of 1966, 5. 10, -

CP. (d) the Secretary of any municipal committee under section 25 of the Central -

1
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(if) the ‘Health Officer of a municipal Committee uhder section 25-A of the C. .

" Central Provinces and Berar Municipalities. Act, 1922, - \

shall, with effect from the appoihted day and subject to the provisions of sub-section
(1), be deemed tg be appointed the Health Officer of the successor Council under
section 75 of this Act. . . o -

(4) Any person who immediately before the appointed day was holding the post of
the Engineer of any borough municipality under sub-section (5) of section 34 of the
Bombay Municipal Boroughs Act, 1925, shall, with effect from the appointed day and
subject to the provisions of sub-section (I), be deemed to be appointed the Municipal

. Engineer of the successor Council under section 75 of this Act.

348. (1) Every person who having been appointed under section 66 or section 67

Berar
o of

1932,

Bom.

1925,

oi the Hyderabad District Municipalities Act, 1956, fo the Hyderabad Area Local%

Government Service continues on and after the appointed day to serve under the
State Government shall be entitled to receive from the State Government the
same conditions of service as respects remuneration, leave and pension and the
same rights as respects disciplinary matters or rights as that person was entitled to
immediately before the appointed dav. .

(2) The State Gove ment may post from time to time to work under any successor
Council in the Hyderabad area of the State such number of officers of the Hyderabad

1956. .

Area Local Government Service aforesaid as it considers necessary.  Officers posted to

work under a Council shall draw their an and allowances from the municipal fund.
When any such officer is posted to work under a Council, his services shall be taken
over by the Council| on such post and on such terms and couditions as the
State Government may by general or special order determine. :

349. Notwithstan:
every successor Courngil to continue to carry out any duty or t9 manage, maintain
or look after any institution, establishment, undertaking, measure, work or service,
which the existing Council had boen responsible for carrying out, managing,
maintaining or looking after immediately before the dppointed day, until the State
Government by order relieves the successor Council of such duty or function.

‘ 3.50. [PbWer to appoint Adrhinistrator if special n;eeting cannot be held on st
January 1968 or, as the case may be, specified date to elect President and Vice-
President.} Deleted b | Makh. 14 of 1966, 5. 11, ) _ .

351. If any difficulty arises in giving effect to .th'§ provisions of this Act, the

‘State Government may, as the occasion requires, by order do anything which

appears to it be necessary for the purpose of removing the difficulty :

Provided that, no order shail be made un'der'_th'is séct'ion after the expiry of two
years from the appointed day. _ i ‘ _

et e i on a1t s e

g anything contained in section 49, it shall be the dﬁty of
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SCHEDULEI
(See sections ‘4, 342 and 346)

Municipal areas and Municipal Councils.in the State of Maharashtra.

{Municipal areas other than new tomshlps, hill stations and health resorts

I

- ‘ | ' ~ and their Councils)
. Sf;;al ~ Name of Municipal area Name of Municipal Council - Name of Distriot .
1 _ 2 3 - 4
|
| < ‘A Class |
} 1 Kalyan Mu!l_licipal area .. Kalyan Municipal Council .. Thane, . . ]
‘ 2 Thane Municipal area - .. Thane Municipal Council - .. Do, ' i{
3 Ulhasnagar Municipal area .. Ulhasnagar Municipal Council Do, }
:[3A . Bhivandi-Nizampur = Municipal area, Bhivandi-Nizampur  Municipal Do, ;
: Council. : i
t1] L] ] » [
4 Dhule Municipal area .. Dhule Municipal Councit . Dhule. - ?
|
C s s . . ]:
¢ 5 Nashik Municipal area : .. Nashik Municipal Council . Nas_hik.. i
6 Maljegaon Mu.nicipal arca e Malegaor; Municipal Council .. Do. j
% ] ) » . * ] )
* .7 Jalgaon Municipal area .. ¥algaon Municipal Council .. Jalgaon. ‘
8 Bhusaval Municipal area .. Bhusaval Municipa! Council .. Do, ‘
10 . . : .
9 Ahmednagar Municipal arca .. Abmednagar Municipal Council  Ahmednagar. ‘
9A Pimpri-Chinchwad Municipal area .. Pimpri-Chinchwad Mumc:pal Pune]

. g : ~ Council, * |
: 1w . . . .
- e . : . . . 1:

11 Sangli Municipal area .. Sangli Municipal Council ... .Sangliv * o
12 Miraj Municipalarea .. Miraj Municipal Councit. .. Do. \ |
13 Kolhapur Municipal arca .. Kolhapur Municipal Council .. - Kolhapur. |
14 Ichalkaraniji Municip.ai a'rea‘ .. TIchalkaranji Municipal Council . . Do.

1 Entries 3A 3D, 4A, 6A, 8A and 10A were inserted byG N., U. D P. H. & H. D., No. MUN-

1171/78749-A, ‘dated 29th July 1972,
2 Entries 3B, 4A, 6A, 8A, 10 and 10A werc deleted by G.N,, U.D,, P. H. ‘& H.D., No. MUN-

. 1174/11172-A, dated 5th March 1974, . .
3 Entry 9A was inserted by G. N, U.D,P. H &H.D., No. MUN-1174/13862/A, dated Tth

. January 1975,
326325 : _ '
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SCHEDULE I—contd.
. ’
slsjnl * MName of Municipal area ‘Name of Municipal Council - Name of District
1 2 . 3 4
‘A’ Clss—contd. 4
15 Aurangabad Municipal area .. Avrangabad Municipal Council = Aurangabad, .-
[15A Baramati Municipal Area .. Baramati Municipal Council’ .- Pune..].
16 Jalna Municipal area .. Jalna Municipal Council ... Aurangabad.
* | L .
17 Nanded Municipal area .. Nanded Municipal Council .. Nanded.
e [ . [ . \ )
e e L T . *
18 *[Chandrapur] Municipal area <. ¥ Chandrapur] Municipal Council : Chanda. .
» ‘ » . . s
*» N . : . .
20 Akola Municipal area .. Akola Municipal Council .. Akola,
e . L ] - L
" [ 2 . ' [ ]
21 ' Amravati Municipal area -. . Amravati Municipal Council .. Amravati,
‘B’ Class
1 Bassein Municipal ’ .. Bassein Municipal Council .. . Thane. .
" ) s ‘ * .
3“ Ambernath Muni area .. Ambernath Municipal Council .. Thane,
Y3A Dombivali Municipal area .. Dombivali Municipal Council .. Thane)]
4 » * [ ] L )
;] ™ ) : . . .
. ‘ - : ) * .
S[5B Nandurbar Municipal area .+ Nandurbar Municipal Council .. Dhule.]
] B * . . L ]
i g L ] [ 2 -
" . ] . A
‘. . . . o
e L ] L ] ] .

$[8C Nashik Road-DeohTi Municibnl area Nuhlu:alkoad-Duolah Municipal Nashik.]
9 .+ Ratnagiri Municipuf aroa .- Ratnagiri Municipal Council .. Ratnagiri]
0 L] . : »

“ ‘ ‘}o _ . _ »
! Entry 15A was inserted by G. N,, U.D. & P. H. D., No. MUP. 1979/3331/CR-346/UD-11
dated 9th July 1980, \

1 Entries 16A, 17A, 17B,|18A, 19, 20A, 203 under ““ A ** Class and entries 5, 5A, 6, 7, 8A, 8B and
9A under “B " Class were deleted by G. N,U.D,, P. I-I & H. D., No. MUN]!‘MII]]‘IZ—A, dated

Sth March 1974,
| * This word was substituted for the word * Chanda * by Mah. 14 of 19686, s. 12(a).
¢ Entries 2, 4, 8 and 10 were deleted by G. N, U.D., P. H. & H. D, Ne. MUN. 1175/78749-A,
. dated 29th July 1972,
. % Entries 3A, 5B and 8C Were inserted by G.N,, U.D.,P. H, & H. D., No, MUN, 1174/11172-A,

dated 5th March 1974, _ T e
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. SCHEDULE I~contd. '
s;:ial Name of Municipal arca Name 'of Municipal Counicil *~ Name of District
[+ )
2 -3 4
L ‘B’ Claw—contd.
11 Chalisgaon Municipal area .. -Chalisgaon Musicipal Council .. {Jalgaon].
12 Cbopda Municipal area . .. Chopda Municipal Couacil ..  Do.
12A Amalner Mumapalam .. Amainer Municipal Council .. Jalgaon]. .
£ . L2 ’ .
”» [ ] . . [ ] L
n L] - . L ]
. [ ] . [ *
* 15 Shrirampur Municipal arca .. Shrirampur Municipal Council .. ‘{Ahmednagar}.
. . . . . : .
. - 3 L] . ) . . ]
T ” . : S . ] e
18 Karad Municipal arca .. Karad Municipal Council - .. Satara.
H18A Satara City Municipal area .. Satara City Municipal Coundil ... - Satara}
» [ ] [ ] ) L ]
L - - -
1] . . . L]
. 1 . ) * »*
. Y21A Bars: Municipal area .. .. Barsi Municipal Council .i Solapur,
21B “Pandharpur Municipal arca +- Pandharpur Municipal Council .. Solapury
” [ s s
» - . ‘. .
L] » * . . [
%23B Udgir Municipalarea = .. Udgir Municipal Council - - .. Osmanabad]
§23BB Latur Municipal area " .. Latur Municipal Council «. Osmanabad]
" . - . L
f 1) . L ’ . . L ] . ..
25 Hingoli Mumcipalam .. Hingoli Municipal Council o YParbhani].
. P : . L] [ ] )
- %258 Parbhani Municipal arca .. . Parbhani Municipal Council .. Parbhani).
’ g ' 26 Beed Municipalarea .. .. - Beed Munieipal Council .. Beed,

426A Parti Vaunath Municipal area .. Pati Vaijoath Musicipal Ceuncil Beed.]
" - . ]

i . . . »
[ ™ . . ’ .

1 This word was substituted for “ Do.” by G. N, U. D, P. H & H. D, No MUN. ll1lﬂ8749-A,
dated 29th July 1972.

T Entries 12A, 18A,21A,21B, ZSBBandZSB were inserted by G. N, U. D.,P. H. &H. D, No. .
MUN., 1174/11 l72-A, dated 5th March 197

: Egtnb&sdﬁ 13A, 13B, 14, 15A,. 16,17, 19A, 198, 21, 22, 22A, 23A, 21C, 25A, 26B and 28 were
deleted, ibi

¢« This word was substituted for the word ** Do, », ibid. . _ _

s Entires 19, 20, 23, 24 and 27 wercdeleted by G. N, U.D,, P. H, & H. D., No. MUN. 117Y/
78749-A, dated Bth July 1972.

.  Entries 23B and 26A were inserted, ibid,

RS SR T 2%
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i |
. SCHEDULE I-—contd. :
*Serial ‘Name of Municipal area Name of Municipal Council = Name of District
No. . ’ : .. .
1 2 3 | 4
*B’ Class—concld,
328A Kamptee Muijnlam : Kamptee Muni¢ipal Council .. Nagpur,)
29 Ballarpur Municipal ares .. Ballarpur Muni¢ipal Council ... Chanda.
I - - :
» ' - . -
e » ) - ‘
32 Hinganghat Municipal area Hinganghat Mugicipal Council .. 4{Wacdha].
P . ' . j . _ - -
33A Wardha Municipal area Wardha Municipel Council Wardha,) ' .
34 Bhandara Municipal area " .. Bhandara Munigipal Council ".. Bhandara, :
0 : ] : L] .
'35A Gondia Municipal area Gondia Municipal Council .. ' Bhandara.]
36 Akot Municipal arca .. AkotMunicipal Council .. Akola.
37 Karanja Municipal area .. Karanja Municipal Council Do.
38 Washim Municipal areg -» Washim Municipal Council Do, .
" - - . (A . -
”» * t »
”» . - -
" * * L .
41 Malkapur Municipal area Malkapur Municipal Council .. '‘{Buldana],
e . *
b . ' .
41C Kbamgaon Municipal area Khamgaon Munidipal Council . Buldana.)
a L »! L :
* t J L] [ o [ ] .
- . . . ®
. : * . * :
_ 1 ‘
¥42D Yavgtmal Municipal area Yavatmal Municipal Council Yavatmal.}
543 Achalpur Municipal area Achalpur Municip{al Council Amravati.]
2" B » - * '
1 Entries 28A, 13A, 35A, 41C and 42D wers inserted by G, N., U D,P.H &H. D No. MUN.
1174/11172-A, dated Sth h 1974.

* Entries 29A, 31, 33, 35,
? Entries 30, 39 and "42
dated 29th July 1972,
This word was substit
ll74/l 1172-A, dated 5th
* This emry was substitu
dated 16th May 1979,

38A, 38B, 40 41A,41 B, 42A, 128, 42C and 44 to 48 were deleted, ibid.
ere deleted byG N U. D,P. H. &:H.D., No. MUN, 1171/78749-A

tedfcrgl:]thcword “Do "byG.N,U.D,P. H, &HD No. MUN,
ed by G. N., U. D, & P. H. D,, No, MUV—2977IIl5l-B~(R-432~UD-12

' : |
§ | o
. o S
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1965 : Mah. XL] Maharashira Municipalities Act, 1965
SCHEDULE I—centd.
Serial  Name of Municipal area Name of Municipal Council ~ Name of District
0. - :
1 & 2 3 ’4
‘C?Class
1 Jawhar Municipal area Jawhar Municipal Council .. Thana.
1% * ] L ]
3 Taloda Municipal arca Taloda Municipal Council .. Dhulia.
4 Shahada Municipal area .+ Shahada Municipal Council .. - Do,
Y4A Shirpur-Varwade Municipal area Sh:épur-\'arwade Mumclpal Dhulia
. : ouncil .
4B Dondaicha-Varwade Municipal area Doagalcha-Vanvade Mumclpal Dhulia.]
: : : uncil,
1% - : * _ *
6  Igatpuri Municipal area .. Tgatpuri Municipal Council ., Nasik.
7 Nandgaon Municipal area Nandgaon Municipat Council .. Do,
1 . i . . L]
9 Trimbak Municipal area . Trimbak Municipal Council .. Do.

10- Bhagur Municipal area .. Bhagur Municipal Council .. Do,

11 Satana Mnnicipal area .. Satana Municipal Council .. Do.
¥1tA Manmad Municipal area ,.  Manmad Municipal Council .. Do,

11B Yeola Municipal area .. Yeola Municipal Council - - .. Do.
11C  Sinnar Municipal area , .+ Sinnar Municipal Council +. Nasik]

12  Alibag Municipal area ++ Alibag Municipal Council .. Kolaba

13 Mahad Municipal area - .. Mahad Municipal Council Do.

i » . * :

15 Pen Municipal area Pen Municipal Council . Do. -

16 Roha Municipal area .. Roha Municipal Council Do.

17 Uran Municipal area ) . Uran Municipal Council Do.

18 Murud-Janjira Municipal area . Murud-Janjira Municipal Council. Do,

19 Shriwardhan Municipal area ..+ Shriwardhan Municipal Council, . Do.
%19A Panvel Municipal area +. . Panvel Municipal Council .+ Kolabai]
%198 Khopoli Municipal area .i Khopoli Municipal Council .. Xolaba.]

21 Malwan Municipal area Malwan Municipal Council .. Ratnagiri.

22 Vengurla Municipal area Vengurla Municipal Council - ..  Deo.

23 Khed Municipal area Khed Municipal Councit . Do.

24 Rajapur Municipal area Rajapur Mupicipal Council | .. Do. .

25 Sawantwadi Municipal area .. Sawantwadi Municipal Council , . Do.

.%25A Chiplun Municipal area ... Chiplun Municipal Council Rattiagiri.]

26 Faizpur Mumc:pal area . Faizpur Municipal Council ., Jalgaon

1* . * . e
28 Raver Mumc:palarea ..~ Raver Municipal Council .. Do,
29 Savada Municipal areéa Savada Municipal Council -

Deo.

s Entries 2, §

No. MUN. 171 /78749-A, dated 29th July 1972,
* Entries 4A, 4B, 1A, 11B, 11C, 19A and 25A were inserted by G. N, U. D., P. H. & H. D,,
No. MUN. ll74llll72-A dated 5th March 1974,

% Entry 19B, was inserted by

January 1975.

8, 14, 20 and 27 under * C’ Class were deleted by G. N, U.D, P. H. & H. D,

G.N,U.D,P. H &H D., No. MUN. 1174[13862-A dated 7th
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Maharashtra Municipalities Act, 1965

SCHEDULE [—contd.

[1965 : Mah. XL -

Sﬁn'al Name of Municipal area Name of Muni¢ipal Council Name of District
u 2 3 4
¢ C? Class—contd.
30 Parola Municipal Parola Municipal Council Jalgaon.
31 Erandol MunicipaIEea Erando! Municipal Council Do.
31A Yawal Municipal «+ Yawal Municipal Council Jalgaon.
31B Pachora Municipal area Pachora Municipal Council Jalgaon,
31C Dharangaon &Ium ipal area Dharangaon M:micipal Council. . Jalgagn.]
s ] * *
433A Rahuri Municipal .. Rahuri Municipal Council 4 Ahmednagar.]
333B Sangamner Municipal area Sangamner Munigipal Council ..  Ahmednagar.
33C Kopargaon Municipal area - Kopargaon Muaicipal Council .. Ahmednagar.]
34 Saswad Municipal Saswad Municipal Council Poona,
35 Jejuri Municipal a «+ Jejuri Municipal Council Do.
36 Indapur Municipal area Indapir Municipal Council Do.
37 Sirur Municipal .+ Sirur Municipal Council Do.
38 Talegaon Dabhadeﬂ Municipal area .. Talegaon . Dabhade Municipal . Deo.
. - uncil, .
39, Alandi Municipal Alandi Musicipal Council Do.
40 Junnar Municipal «» Junnar Municipal Council Do.
41 ‘Dhond Municipal +: Dhond Municipal Council Do.
42 Bhor Municipal . Bhor Municipal Gouncil - Do.
42A Lonavala Menicipal area -+ Lonavala Municipal Council .. Pogna.
43 Rahimatpur Munﬁ;lpal area .. Rshimatpur Municipal Council  Satara.
44 Mhaswad Municipal area Mhaswad Municipal Council . Do.
N44A Wai Municipal area Wai Municipal Council .. Satara.
4B Phaltan Munifipal‘ma .~ Phaltan Municipa Council Satara.}
[t . } [ 3 *
47 Karmala Municipal area -+« Karmala Municipal Council Sholapur.
* 48 Sangola Municipal area . .. Sangola Municipal Council Do,
49 Maogalwedba Municipalarea .. Mangalwedha Municipal Council  Do.
50, Maindargi Municipal area .+ Maindargi Municipal Council .. - Do.
51 Dudhani Municipal area Dudhani Municipal Council Do,
52 Kurduwadi Muni area Kurduwadi Municipal Councif .. Do,
Y52A :\‘kkalkot Mu:!id larea Akkalkot Munifipal Council Sholapur.]
54 Ashta Municipal .. Ashta Municipal Council '[Sangh]
55 ' Vita Municipal .+ Vita Municipal Councit
Y55A Islampur Musicipal area .. Islampur Municipal Council ., Sangh
55B Tasgaon Municipal area +. Tasgaon Municipal Council Sangli.]
1 Entries 31A, 31B, 31 , 33B, 33C, 42A

G. N, U. D,

. P.H &
* Entries 32 33 45, 46 and $3 were deleted by G. N.

78749-A dated 29th Jnly 1972.
Entry 33-A was i
3rd January 1972.

s 42B, 44A, 44B, 52A, 55A and 55B were inserted by
, No. MUN. 1174111172-A dated Sth March 1974.
., U. D., P. H. & H, D., No. MUN.'1171/

by G. N,, U, D,, P. H. & H. D, No. MUP. 1070/15985-I-A, duted

This word was substl+uted for “Do,” by G. N, U. D, P. H. & H. D, No. 1171/78749-A,

dated 29th July 1972.

s Entry 42B was deleted by G. N.. u. D., & P. H. D, No,-MUP. 1979[3331/CR-346IUD-11

dated 9th July 1980,

N T PR
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1965 .: Mah. XL] .
| SCHEDULE I—contd. e
Sl Name of Municipal area Name of Municipal Cousil _ Name of Bistriot
1 2 3 _ 4
‘ C * Class—contd,
56 Jaysingpur Municipat area Jaysingpur Mumcrpal Col.mcll ..  Kolhapur
57 Malkapur Municipal area Malkapur Municipal Council Do,
58 Murgud Maunicipal area Murgud Municipal Council - Do.
59 Wadgaon Municipal area Wadgaon Municipal Council Do
60 ‘Gadhinglaj Municipal area Gadhinglaj Municipal Council .. Do.
61 Kagal Municipal area Kagal Municipal Council Do.
62 Kurundwad Municipal area Kurundwad Municipal Council .. - Do.
63 Kannad Municipal area Kannad Municipal Council Aurangabad.
64 Ambad Municipal area Ambad Municipal Council .. Do,
65 Paithan Municipal area ' Paithan Municipal Council - Do.
66 Vaijapur Municipal area Vaijapur Municipal Council Deo.
67 Bhokardan Municipal area Bhokardan Municipal Council .. Do,
68 Gangapur Muniqipal area Gan@pﬁr Municipal Council Do.
: i* & ] [ 3
i ) * * B L
71 Tuljapur Municipal area Tuljapur Municipal Council %Osmanzbad].
72 Omerga Municipal arca Omerga Municipal Council .. Do,
73 Ausa Municipal area Ausa Municipal Council = .. Do.
74 Ahmedpur Municipal area Ahmedpur Municipal Council .. Do.
75 Parenda Municipal area .-+ Parenda Municipal Council .. - Do,
76 Bhoom Municipal area Bhoom Municipal Council Do. +
77 Murum Muaicipal area Murum Municipal Council . Do.
78 Naldurg Municipal arca Nakurg Municipel Councll .. Do,
79 Kallam Municipal arca _Kallam Municipal Council Do.
80 Nilanga Municipal arca Nilanga Municipal Councl .. . Do.
"80A Osmanabad Municipal arca Osmanabad Municipal Cotincil .. Osmanabad.}-
8¢ Billoli Municipal arca Billoli Municipal Council Nanded.
82 Umri Municipal area ..~ Umri Municipal Council .. Do.
83 Mukhed Municipal area Mukhed Municipal Council .. Do.

! Entries 69 and 70 were deleted by G. N., U.D,, P. H & H. D., No. MUN 1171178749-5.63“

29th July 1972,
t This word was substituted for * Do. » tbid

3 Entry 80A was inseried by G. N.,,U. D

March 1974,

.+ P. H. & H. D., No. MUN 1174[11172-A, datﬂlSth
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. " SCHEDULE I—contd. | .
“Serial Name of Municipal area Name of Mumclnal (éouacil ~ Name of District
g¢ 2l 3 .
. ' ‘C’ Class—contd. , :
84 XKhandhar Municipal area = .. Khandhar Municipal Council’ .. | Nanded.
85 Hadgaon Municipal area .. Hadgaon Municipsl Council .. | Do,
) 86 Bharmabad_ l\:[unicipal area .»  Dharmabad Mlinicipal Council .. | Do;'
88 Kundalwadi Municipal area .. Kundalwadi Municipal Councit.. = De.
89 Mukhed Municipal aroa . Mukhed Municipal Council .. | Do,
90 Kinwat Municipal area .. Kinwat Municipal Council .. Do.
.'[90A Deglur Municipal area . .. Deglur Municipal Council .. | Nanded,
91 Manwath Municipal area .. Manwath Municipal Councii .. = Do.
1% * * ) : L
93 {[Sonpeth) Municipal area /. *[Sonpeth] Municipal Council .. Do,
94 Partur Municipal ar Partur Municipal C;)uncil - Do.
95 . Purna Municipal a Purna Municipal Council . | Do
96 Kalamnuri Municipal area .. Kalamnuri Muaicipal Council .. Do, .
97 Gangakhed Municipal area .. Gangakhéd Muuiciﬁal Counci} .. ] Do.
98 Sailu Municipal area Sailu Municipal Council .. Do
99 Jintur Municipal ar Jintur Municipal Council .. Do. .
100 Pathri Municipal ar Pathri Municipal Council . Do.
100A Basmatnagar Municipal area . .. Basmatnagar Muni¢ipal Council Patbhani.]
1* * . .
1% * » »
e » . *
’ 104 Manjlegaon Municipal area .. Manjlegaon Municipal Coungil .. Bhir.
105  Georai Municipal ar Georai Municipal Council . Do,
106 Dharur Municipal a .. Dharur Municipal (;':ouncil‘ ' .. | Do
| %106A Ambejogai Municipal area .. Ambejogai Munioipal Council ..  Bhir
107 Ramtek Municipal ar ' Ramtek Municipal Council .. | Nagpur,
108 Khapa Municipal a; Khapa Municipal douhcil - Do.
109  Kalmeshwar Municipal area .- Kalmeshwar Municipal Councit .. ~ Do.

- Entries 87, 92, 101 and 102 were deleted by G. N, U.D, P.H. & H. D.,, No. MUN-1171§
78749-A,dated 29th July 1972. o
! Entries 90A, 100A and ]106A were inserted by G. N, U. D,P H. & H. D.,, No. MUN. 1174/
. 11172-A, dated 5th March|1974.
B “*This word was subsistuted for the word ** Sonepat » by Mah. 14 of 1966, s. 12(e)f). .
M;r?ﬁt?gégs was deleted by G. N., U. D. & P. H. D., No. MUM-3373/2742/UD-12, dated 27th
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_ SCHEDULF I—contd.
Sgia] Name of Municipal area Name of Municipal Council Name of District
?. . '
1 2 3 4 _
“C* Class—contd.

110 Mowar Municipal area Mowar Munictpal Council .. Nagpur.

111 Saoner Municipal area Saoner Municipal Council .. Do.

112 Katol Municipal area Katol Municipal Council .. Do.

113 Narkhed Municipal area Narkhed Municipal Council .. Do.

114 Mohpa Municipal area Mohpa Municipal Council .. Do. -
1f§ 14A Umrer Municipal area Umrer Municipal Council .. Nagpur.]

2% * * . *,

116 Rajura Municipal area Rajura Munitipal Coungil .. ,“[Chanda 1

117 Desaigunj Municipal area Desaigunj Municipal Council ..
1[117A Warcra Municipal area Warora Municipal Council - Chanda]

118 DPeoli Municipal area Daoli Municipal Council .. Wardha.

119 Sindi Municipal area Sindi Municipal Council . Do. .
1[119A Arvi Municipal area Arvi'Municipal Council .. Wardha. :
1[119B Pulgaon Municipal area Pulgaon Municipal Council - .. Wardha.]

120 Pauni Municipal area Pauni Municipal Council .. Bhandara

121 = Tirora Municipal area Tirora Municipal Council e
1.[121A2Tumsar Municipal area Tumsar Municipal Council .. Bhandara]

* * * * -
2% * * * *

124 Telhara Municipal area Telhara Municipal Council - -.. 3[Akola.]

125 Patur Municipal area Patur Municipal Council . Do.

126 Mangrulpir Municipal area Mangrulpur Municipal Councnl Do.

- Y126A Murtizapur Municipal area Martizapur Municipal Council .. Akola.
126B Balapur Municipal arca Balapur Municipal Council. -~ ... Akol‘a.]
2% * *
128 Jalgaon Municipal area Jalgaon Municipal Council .. *{Buldhana}.
129 Mehkar Municipal area Mehkar Municipal Council Do.
2% *

131  Chikli Mumcnpal area Chikli Mumcxpal Council Do.

132 Deulgaon-Raja Municipal area Deulgaon-Raja Municipal Councnl Do.
1[132A Buldhana Municipal area Buldhana Municipal Councit .. Buldhana,

1328 Shegaon Municipal area Shegaon Municipal Council .. Buidhana.
132C Nandura Municipal area Nandura Municipal Council .. Buldhana}
x * * . »

a% o * *

135 Darwha Municipal area Darwha Municipal Council .. 3[Yeotmall.

136 Pandharkawada Municipal area Pandharkawalda Municipal Council  Do.

2% * ¢ ' *

138 Umerkhed Municipal area Umerkhed Municipal Council .. Deo.

139 Ghatanji Mupicipal area Ghatanji Municipal Councit . Do.
1[139A Wani Municipal area Wani Municipal Council ~ .. Yeotmal, -
139B Digras Municipal area- Digras Municipal Council .. Yeotmal.
139C }’usad Municipal area Pusad Municipal Council .. Yeotmal.] .

*® - »* Tk »
141 Morshi Municipal area Motshi Municipal Council . ’[Am{aVﬁti].
L2 * * .
2k * » > . -
144 Dhamangaon Municipal area Dhamangaon Municipal Council Do. "

145 Chandur Railway Municipal area
146 Chandur Bazar Municipal area
147 Shcndurjana Municipal area

1478 Anjangaon—Surjl Municipal area

147C Warud Municipal area ' Warud Municipal Council | .. Amravati,
147D Badnera Municipal area .. Baduera Municipal Council .. Amravati.
147E Daryapur Municipal area Daryapur Municipal Council .. Amravati.]

Chandur Railway Municipal Council Do.
Chandur Bazar Municipal Council = Do.
Shendurjfna Municipal Coucncil - Do.

* *

_ Anjangaon-Surii Municipal Council Do.

1Entries 114A, 117A, 119A, 119B, 121A, 126A, 126B, 1324, 132B, 132C, 139A, 139B, 139C
147B, 147C, 147D and {47E were mseri"d byG N., U.B,P. H. & H, D No. MUN. 1174-

11172-A dated 5th March 1974,

2 Entries 115, 122, 123, 127, 130, 133, 134, 137, 140, 142 and 143 were deleted by G, N., U. D, - “

P.H.&H.D, No MUN 1171/78749-A dated 29th July 1972, ’ T
3 This word was substituted for the word *“ Do, ™, ibid, o
s Eatry 147A was deleted by G. N, U. D. & P. H. ., No. MUYV, 2977/1151- B-CR-432-UD 12,

ated 16th May 1979
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: " SCHEDULE I—concld. |

ParT II |

Hill Station Municipisl areas and their Councils

Serial  Name of Mupicipal Area Name of Municipal Council  Name of District
No. : .
1 2 3 4

1 Matheran Hill Station Municipal Matheran Hill Station Manicipal Kolaba,
area. ‘ Council,

2 Mahabieshwar }l.l.l* Station Munici- Mahableshwar Hill Station Munici- Satara.
pal area. 3 pal Cpuncil. ‘

3 Panchgani Hill Station Municipal Panchgani Hill Station Municipal Do,

) area. Council, :

4 Panhala Hill Station, Municipal Panhala Hill Station Municipal Kolhapur,
area. Council.

5 Khuldabad Hill Station Municipal Khuldabad Hill Station Municipal - Aurangabad.

6 Chikbalda Hill Station Municipal Chikhalda Hill Station Municipal Amravati.
area. ’ . Council. : '

Part III

Local areas declared as new township, hill station and health resort municipal areas,
after the appointed day Lo

" Serial  Name of Municipal Arca Name of Municipal Council Name of Distfict

" 'No, ‘
. 1 2 _ 3 4
i L] . * -
1 * L] s : .

area. Council.

3 Satpur New ToTvnsh,ip Municipal Satpur New Township Municipal - Nasik.]

’m’n l%ntries 1 811137 % were deleted by G.N,, U. D.,P. H. & H. D., No. MUN. 1174/13862-A, dated the
anuary y ' . ’
* Entry 3 was inserted by G. N,, U. D, P. H. & H. D., No. MUB. 1068/23341.I.A, dated the
25th February 1972, . ' :
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Form of Notice of Transfer vo be given when the Tramsfer has been effected by Instrument

TO

Maharashira Municipalities Act, 1965
SCHEDULE K
(See section 130)

Tae €CHIEF OFFICER,

Council.

7667

I, A. B., hereby give notice as requlrod by section 130 of the Maharashtra Munm:pahues Act,
')65 of the following transfer of property i—

. 5 5 5 DESCRIPTION OF THE 132¢
i s | g PROPERTY 25¢
(=3 -1 _ -
TR I SmE i
2 - 55 53 S S d S E é‘.‘; k] 3?3
5 | % | %% (58 |z, 5% & | wid| o, 85 3§ [Les| #
1% a3 | 85| Bg e 5 | 233 5 23 O |3pg|
g | g | EG | E3 | B3| 28 2 |5 g7 8% 3 |34 3
2 1a |z z < |6 |@& | =z A | & =
Dated
(Signed

Mo-a H 6770—13a




To

Tuae CHIEF OFFICER,

1, A. B., hereby give n
1965 of the following tra

Form of Notice of Ti

ptice as required
insfer of propert

Maharashtra Municipalities Act, Y965

SCHEDULE 11
(See section 130)

ransfer to be given when the Transfer has taken place orhzrwiu than
by Instrument:.

by section 130 of tha Maharashtra Mmrc:pahtxes Act

_ 2y | 2 DESCRIPTION OF THE

25 e " PROPERTY

$ | Bo=g b ¢ %7 E

=} - 2 = : "

E 2 E.E F g & “.g g o g : g 'g .g 4]
2E8 | 2 g3 | 9 Efe | O 2z ; &

s | ges8 | B | 55 |5 | £4% | os §1% |3

g | E&so | _E | Z8 | 3 E<R | 82 | & 3 g

A |2 [ 3 & z 7 | a A &

1
‘ - Caned

[1865: Mah, XL




 1965: Mah. XL) Maharashtra Municipalities. Act, 1965

SCHEDULE Iv - -
. . - . (See section 151) ’
Form of Notice of Demand

To ) ;
A.B., residing at . _
Take notice that the ....... ... Council demand from ,,.....v00.0

taeassiasaanaes TTIRTErS +thesumof ....... Ceeenieas duefrom ........c.0veuen on account

(Here describe the property or other thing in respect of which the tax is leviable.)

leviable under by-law NO. cveevenserssassnrenes TOF the period Of cvercieeioninmiiiinniinn.. gommgncing

on the .eueraennre day of 19 , and ending on the’

day of , and that if, within fifteen days from the service of th-s notice,

the said sum is not pa.ld into the municipal OffiCe At srerreerienuiicrnnrerairsineearenaennee and sufficient .

cause for aon-payment is not shown. to the satisfaction of the Chief Officer, a warrant of dlstras
or attachment will be issued for the recovery of the same with costs. )

Dated this day of 19
‘ (Signed)
Chief Officer,

SCHEDULE V
(See section 152)
Form of Warrant ‘
(Here insert the name of the officer charged with the execution of the warrant.)
e parment o the s of e .?‘fepfﬁf the e mentioned S":ﬁ?ﬁ?ﬁ&ﬁ? -

period o eresnene srereve COMMENCING 00 the treericnnciceniiinnnn, day of -cccrremmnintininnecenee + 19, deseri
and mdmg with the seceeeeircenns cenneas day of ceevicerivasirnsorssarnnie 19 ' and lcvnable under the mbe

F—I No. Shebemadsssasss st st s ; tesensaessiseariasasarns
And whereas fifteen days have elapsed since the service on him of notice of demand for the
same ;
This is to command you to

dls"a;:‘ subject to the provisions of section 152 of the Maharadhtra

Mnmc:pahtm Act, 1965, the goods and chattels
any property

being the amount due from him as follows :—

of the said A. B.totheamount of ... .......

Rs. P. ) . ‘ .

On account of the said tax .
T . " For service of notice -
For issue of warrant : ..

goods distrained

and forthwith to certify to me together with this w t 'I (! s oo
y gether wi arrant all particulars of the property aftached

by you thereunder. :
Dated this day of 19

(Signed) _ e R
Chief Officer.
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SCHEDULE V1
(See clause (c) of section 155 and sub-sectionr (7) of section 141]
Form of Inventory and Notice
To
AB, residing at _

Take notios that T have this day Se0ed p ooog, g ;‘:‘“‘" . specified in the oveatory
beneath this, for the value of duc for the tax® mentioned in the margin
for the period commencing with the day of - 19 , aod endin
with the -day - 19 , together with Rs. duc as for service o
noticeof demand andRs. ~~~ dueas forissuc of warrant and that unless within five days-
from the day of the of this notice you pay into the musnicipal office at the said amount.
together with the costs of recovery, the said ‘."%@'m be sold.

Dated this day of 19 . h .

' L executing the warrant.
Signature of Officer W fro; oF toll.
Inventory.,
; . ' goods and chattels _ .
(Here state particulars of ety _lclzed)
SCHEDULE VII -
{See section 280)

- Pusposes for which any premises shall not be used without a licence
1) for boiling or ptormg oftal, blood, bones or rags, | '
(2) 16 salting; curing or storing fish,
(3) for tanning, '
(4) for the manufacture of leather or leather goods,
(3) for dyeing,
(6) for melting tallow or sulphur,
_Ulfumhinsorﬁryingwoolorhair, .
(8) for mufmuriu or preparing, by any process whatever, bricks. pottery or limaz,
" (9) for soap -

(10) for oil-boiling or oil excracting,

(11) as a man of sago,
(12) as a distillery, .
(13) as g manu ' of souff,

1 .
(14) for mufwtuqing fire-works,

(15) as a hair dreq‘iug saloon or a barber’s shop or hamamkhana,
(16) as a manufactory or place of business of uny other kind, from which cffensive or upwhole~
, - some smells arise or which may involve the risk of Fre and is or .is likely to become by
reason of such use and of iis situation a nuisance to the neighbourhood.

. Explanation.—Tor the purpose of item {16), nuisance shall incluce any contamination of the-

atmosphere whereby o deposit of soot is caused or nny mechanical noise,
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SCHEDULE Vil '
* .
[See sub-section: (1) of section 281}
Articles which shall not be kept in or upon any premises without a licence
- (1) dypamite ; ' '
(2) blasting powder ;
LA (3) fulminate of mercury ;. . _
“@ gun-eott&norgunpowder; , . .
(5) nitro-glycerine ; ' ' ' '
(6) phosphorus.
‘ . g o SCHEDULE IX
{See sub-section (2) of section 281)
s ‘ Parr1l )
Articles which shall ot be without a licence in premives in fes exceeding
at any one time the :"an:ﬁmw&% opposite such
. © Articles which
. . ’ umo::ymﬁltn
] 7 outa
-{1) Bamboos e . . .o .s 500 kg.
. (D Bid leaves . e . , s SO0kg
c)m . T e . [ .o zhn
(‘)M hes (2] .. ae [X) -
(5 Celluloidgoods .. v e e e } Bke
_ {6) Cinematograph film . . . . . lkg.
(B)Cottonmmdwam e . . e S0kg
(9) Cotton seed . .e ve o 20kg. . ¢
. {10) D:ylmu(muvm,m) .. . . o kg :
R (ll)m(m o s -. A (Y ) .. 'mk‘.
(12) Gun-powder . .’ .o . oe 3500 gms,
(13) M‘m r“m c’- . re N .. s l m m . ’
_(14)Mmmmmmmm - . oo “Slitres . _ T
(15) Paints . e « Sdkg
(lS)Pe&ohmudeﬂmdinttheunhmAa.mu v oe 25 litres;
'(17) Oil (other sorts) . . . .o e 25Iitres.
(18) Oil-seeds other than cotton seed e 500 kg.
(19)0ﬂpaper(wasw)includincnewspammiodhh.mmm 30 ke.
(20) Rags - ‘ .. 500kg.
(21) Sulphur . e . .- 2kg.
(zz)'l‘ar.pitch.dm;merorbmm . e . .o - Skg.
| (23) Tarpentine .. L e . vo. Slitres,
B (24) Varpish o oo e .. 10litres.

- ‘(25)Wool(raw) . ve o . e S0ke.
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SCHEDULE IX-cormﬂ

Part I

Ankkswhich.ﬁaﬂmbehcpxwithoura Hcemhorupo&wmmnfor;akorfor

{1) Bones.

(2) Coconut fibre.

(3) Charcoal.
(4) Coal.
. (5) Coke.

(6) Fat.

(7) Firewood.
(8) Fireworks.
(9) Grass (Dry).
{10) Gunny bags.
{11) Hair.

purposes other than domestic

(12) Hay and fodder.

(13) Hemp. :

(14) Hessian cloth (Gunny bag cloth).

{15) Hides (dried).

(16) Hides (raw).

{17) Hoofb

(18) Horns.

(19) Khokas or wooden boxes or barrels
(manufacturing and storing).

(20) Skins.

(21) Timber.

xS
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THE MAHARASHTRA MUNICIPAL CORPORATIONS AND
MUNICIPALITIES (AMENDMENT) ACT, 1980
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‘ L.. Short title and commencement.

Amendment of section 14 of Bom. III of 1888.
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8. Amendment of section 8 of Bom. LIX of 1949,
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T I  a
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21. Amendment of section 17 of Mah. XL of 1965, - .
" 22. Removal of difficulty. .

23. Repeal of Mah. Ord. XII of 1980 and saving,
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MAHARASHTRA ACT No. XX OF 1980"

[THE MAHARASHTRA MUNICIPAL Conmxﬂldns AND
MUNICIPALITIES (AMENDMENT) ACT, 1980.]

[This Act received the assent of Governor on the 23rd December 1980; assent was first published in
the Maharashtra Government Gazeite, Part IV, on the 26th December 1980.) )

An Act further to smend the Bombay Municipal Corporation Act, the Bombay
Provincial Municipal Corporations Act, 1949, the City of Nagpur
Corporation Act, 1948 and the Maharashtra Municipalities Act, 1963.

Msh. - WHEREAS, by the Maharashtra Municipal Corporations (Amendment) Act,

VIof 1980, the three Municipal Corporations Acts in force in the State were amended

0. to extend the right to vote at municipal corporations elections to citizens, who
were between the ages of eighteen and twenty-one years; i ,

-Mah. AND WHEREAS, by the Maharashtra Mounicipalities and the Maharashtra
1§8%f Municipalities (Postponement of Elections due to ensuing General Elections to

" Municipal Councils) (Amendment) Act, 1980, the Maharashtra Municipalities Act,
Mah, 1965, was amended to extend the right to vote -at elections to Municipal Councils
)%6 gf to citizens, who were bétween thé ages of eighteen and twenty-one years:

AND WHEREAS, as a result of these amendments, the ward rolis or lists of
voters were to consist of Part I containing names of voters, who were not less than
twenty-one years-ef age and who were included in the Maharashtra Legislative
Assembly roll and Part Il containing fames of voters, who had completed
cighteen years of age, but had not completed twenty-one years of age, and whe
were not otherwise disqualified ;

AND WHEREAS, the work of preparation of Part II was similar to the
preparation of the Assembly electoral roll and, as house to house enumeration
was needed, it was time consuming; '

AND WHEREAS, under article 326 of the Constitution of India, the elec-
tions to the House of the People and the State Legislative Assembly are to be
on the basis of adult suffrage, that is to say, only persons who-are not less than
twenty-one years of age are entitled to be registered as voters at such elections ;
and under article 324 the superintendence, direction and control of the prepara-
tion of these electoral rolls is vested in the Election Commission;

AND WHEREAS, after reviewing the whole question, it was considered by

. Government that the provision of qualifying age of eighteen years for voters was
not in keeping with the spirit of the Constitution of Indid and that the former

«  qualifying age of twenty-one years should be restored immediately, and all future -

elections. to the Municipal Corporations and Municipal Councils should be held
on the basis of adult suffrage as before; : ‘

AND WHEREAS, both Houses of the Legislature of the Stat_e were not in seésion;

1 for Statement of Objests and Reasnhs, see Maharashtra Government Gazette, 1980; Part V,
page 267. : ) . )




AND WHEREAS, the Governor of
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(Amendment) Act, 1980.

Maharashtra was satisfied that circumstances

existed which rendered it necessary for him to tike immediate action to amend

the Bombay

porations Act, 1949,

Municipalities |Act| 1

Maharashtra M;
1980, on the 16th

-AND WHEREA
State Legislature; ]

Shorttile 1. (I) This Act

and Municipalities (Amendment) Act, 1980.
emed to have come into force on the 16th October 1980,

ment. (2) It shall be de

Munjcipal Corporation Act, the Bomba

the City of Nagpur Corporation Act, 1948 and the Maharashtra
965, for the purposes aforeasid; and therefore, promulgated the

cipal Corporations and Municipalities (Amendment) Ordinance,
October 1980; . - o 3

|

t is hereby enacted in the Thirty-first Year of the Republic of
-India as follows :—+ o :

may be called the Maharashtra .'Mu'nicipal' éorpor&tibns and

2 to 5. (Amendments of sections 14,19, 21 and 29 to Bom. LI of 1858 have beén
carried out in the principal Act.) ‘ ‘

6 to 10. (Amen
have been carried ou

“Amendment 11, In section |
of section 12 referred to as * the
of CP.and -

Berar 11 of

. 1950,

dments of sections 74, 7AA, 8, 9 and 457 of Bom. LIX of 1949

t in the principal Act.)

2 of the City of Nagpur Corporétion Act, 1948 (hereinafter
Nagpur Corporation Act ”),—

() for sub-sections (1) to (9) (both inclusive), the following shall be substi-

tuted, namely :—

“(1) The Assembly roll for the time being in force, on such date as the

State Governnm

ent may, by notification in the Official Gazette, specify (being
any date before

such notification, but any such date shall not be earlier than

y Provincial Municipal Cor 18

«

Bom.
Ml of

Bom.,
LIX
of
1949,
C.P.

and

S, it is expedient to replace the said Ordinance by an Act of the .

C. P
and
Berar

I of
1950.

four months immediately preceding the date of such notification} shall be divided -

+By the Commi
by him in this

wards in the C
. and authentica

may be, shall be the draft

be published in|

best calculated to

thereby, togethe
tions for the in
lodged with an 4
Government in

behalf, into different sections corresponding to the different
ty ;band a printed copy of each section of the roll so divided
y the

Ener or such officer of the Cerporation as may be authorised

Commissioner or the aithorised officer, as the case
ward roll for each ward. The draft ward roll shall
such manner as may, in the opinion of the Commissioner, be
bring the roll to the notice of all persons likely to be affected
r with a notice specifying a date 6n or before . which applica-
clusion of names or for correction of entries. therein ‘shall be

rfficer of the State Government as may be designated by the State
this behalf, - ' : :
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. ’ (Amendment) dct,"(935 ‘ o’

any entry in any draft ward roll— :
(@) is erroneous or defective in any particular,

(b) should be transposted tc any other place in that roll on the ground
that the person concerned has changed his place of ordinary residence within
the ward, or - ‘ ' _ _

{¢) should be deleted on the ground that the person concerned :is dead,
or has ceased to.be ordinarily resident inthe ward, or is otherwise not entitled
to be registered in that ward roll, - :

such officer shall, subject toZsuchjgeneral.or specidl directions, if any, as may
be given by the State Government in this behaif, add to, amend, transpose or
delete the entries in the dgaf’t ward roll: :

Provided that, before taking any action as aforesaid on the groundfthat
the person concerned has ceased to be ordinarily resident in the ward or
that he is otherwise not entitled to be registered in the ward roll, such officer

respect of the action proposed to be taken in relation to him. -

(3) Any person,jwho is not less than twenty-one yeafs of age on the date
notified under sub-section (J) and is ordinarily resident in a -ward but whose
name is not included in the draft ward roll for that ward, may apply to the

of age on the date notified under sub-section (/) and is otherwise entitled.to
be registered in the relevant Assembly roll, direct his name to be registered in
the roll of voters for that ward: - . ‘ : v

Provided that, if the applicant is registered in the roll of any other ward,
such officer shall sirike off the applicant’s name from the roll of that ward.

(4) No addition, amendment, transposition or deletion of any entry in any
ward roll shall be made under sub-section (2) and no direction for the inclusion
-of a name in any ward roll shall be given under sub-section (3), after the expiry

section ().

(5 An appeal shall lic to the Collector, or to anjofficer appointed by the

Collector in this behalf, from any order made by the designated officer under
‘sub-gection (2) or sub-section (3). Such appeal shall be presented to the appellate

officer within a period of fifteen days from the date of the order appealed from

: or sent by registered post so as to reach him within that period. The presenta-
. tion of an appeal under this sub-section shall not have the effect of staying or
postponing any-action to be taken for final publication of the ward roll. " Every
decision of the appellate officer shall be final, but in so far as it reverses or
modifies a decision of the designated officer shall take effect only from the date
of the decision in appeal. The designated officer shall cause such amendments

- the appellate officer. ' ,
(6)- After the expiry of forty-five days from’ the date of publication of the

drufl ward rell under sub-section(/), the designated officer shall, after carrying
out aki sddivions, a.n;‘eudments and other chapges in the draft ward roll in

{2) If the designated officer, on application made to him or on his own -
motion, is satisfied, after such inquiry as he thinks fit, that the names of any .
persons qualified to be registered in the ward roll have been omitted or that

shall give the person concerned a reasonable opportunity of being heard in -

designated officer for inclusion of his name in the roll for that ward. Such
officer shall, if satisfied that the applicant is not less than twenty-one years

of forty-five days from the date of publication of the ward roll under sub-’

to be made in the ward roll as may be necessary to give effect to the decision of




Amendment

of section

" 12A of C.P.
and Berar I1

of 1950,

. and Berar i1

- “of 1950,
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(Arhendment) Act, 1980

accordance with his orders made under sub-section (2) and sub-section (3) and
the orders of the appellate officer (if any) under sub-section (5) and after
correcting any clerical or printing errors or other inaccuracies discovered in
the roil, make available a copy of the roll as so corrected and brought up-to-date
and after authenticating it, to the Commissioner ‘or the officer authorised by
him, who shall publish’it as the ward roll in such manner as the Commissioner
may determine, and also make it available for inspection at the municipal office.
The roll so published shall be the final ward roll for that ward from the date of
its publication. The final ward rolls so published shall collectively be deemed
to be the municipal electoral roll.” - ;
_ (2) sub-sections ([0), (1), (12) and (13) shall be renumbered as sub-sections (7),
(8), (9) and (10), respectively, and in sub-section (9).as so renumbered,— :
(i) for the word, brackets and figure “ sub-section (2) ** the word, brackets
and figure ¢ subrsection (/)" shall be substituted ; :

(i) the words and figures  consisting of Part [ and Part [I * shall be deleted;

(iii) for the word, brackets and figure “ sub-section (4) ” the word, brackets
and figure * sub-section () » shall be substituted. _ P :

-

(I} in sub-section (I),—
(@) in clause (b), the words “or desires his nameto be transposed from one.
Part.to the other Part of the final roll for any ward > shall be defeted ; . -

(b) the words ““ or for transposition of his name from one Part to the other
Part of the final roll for the same ward ™ shall be deleted ;

12. In section 12A of the Nagpur Corporation Act,—

(2) in sub-secﬁo (2), in clause (a), for the portion: beginning with the words g
“or to be registered in the final roll ” and ending with the words * shall delete

" the applicant’s name therefrom.”, the following shall be substituted, namely:—

“the designated officer shall direct the applicant’s name to be registercd
therein, and thereupon the fins] roll shall stand amended accordingly. If the
applicant is registered in the final roll for any other ward, the designated officer
shall delete the| applicant’s name therefrom.”; ,

(3) ia sub-section (3), for the word, brackets and figuse “ sub-section (8) ” the
word, brackets and figure * sub-section ()~ shall be substituted ;

(4) in sub-section (4), the words * or for 'the transposition of the ‘name of -any
person from one Part to the other Part of the final roll for the same ward,” shall
be deleted. :

mdmgni 13. In section 13A of the Nagpur Corporation Act, the words and figures

of section “ Part I or Part I of ” shall be deleted. -
13A of C. P. T

Améhdment 14. In section 14 of the Nagpur Corporation Act, in sub-section (1), for the

of section 14 words and figure “a person whose name is included in Part 1 of any final ward roll

of C.I’.II am}
B 1950, @ ward ” shall be s

the words “ a person who is enrotled in the municipal electoral rof! as a voter for
bstituted. L i e
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 {Amendment) Act, 1980 .
" 15. In section 420 of the Nagpur Corporation Act, in sub-section (2),—  Amendment
. J of section 420
(1) clause (a) shall be deleted ; ' : ofC.Pilang'
° (2) clause (b) shall be re-lettered as clause (a). ' _ 192‘3. 7

16. to 21. (Amendments of sections 9, 11, HA, 12, 15 and 17 of Mah. XL of 1965 ’
have been carried out in the principal Act.) : o

22. If any difficulty arises in giving effect to the provisions of the Bombay Corpo- Remova! of
ration Act, the Provincial Municipal Corporatiens Act, the Nagpur Corporation Act difficulty.
and the Municipalities Act, as amended by this Act, the State Government may,
as occasion arises, by order, do anything not inconsistent with the provisions of
respective Acts, which appears to it to be necessary or expedient for the purpose of

removing the difficulty. i )
Mah. 23. () The Maharashtra Munic:pil Corporations and Munici lities (Amend- Rzpeal f -
Oi‘l!i ment) Ordinance, 1980, is bereby repealed. ‘ e ¢ ' )h{lﬁh,g?-’d.w .
o N .

of (2) Notwithstanding such repeal, anything done or any actiow taken (including and saving. L
- 1980, any notification or order issued) under the respective Act as amended by the said '
Ordinance, shall be deemed to have been done, taken or issued, as the case may be,

under the corresponding provisions of the respective Act as amended by this Act.

#




1981 : Mah. XTI] ' . 10119

THE BOMBAY PROVINCIAL MUNICIPAL CORPORATIONS, CITY OF
NAGPUR CORPORATION AND MAHARASHTRA MUNICIPALITIES
(AMENDMENT) ACT, 1981.

CONTENTS
PREAMBLE.
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1. Short title 2and commencement.

Insertion of section 7-Al in Bom. LIX of 1949. -

Amendment of section 5 of C. P. and Berar IT of 1950.

Insertion of section 22A in C. P. and Berar II of 1950,

2
3
4. Amendment of section 17 of C. P. and Berar IT of 1950.
5
6. Insertion of section 48A in Mah. XL of 1965.

7

Repeal of Mah. Ord. T of 1981 and saving.

H 4446 (2,630—8-81) _ e
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MAHARASHTRA ACT No. XII OF 19811

[THE BoMBaY PROVINCIAL CORPORATIONS, CITY OF NAGPUR CORPORATION
AND MAHARASHTRA MUNICIPALITIES (AMENDMENT) AcT, 1981.]

{This Act received the assent of the Governor on 2ist March 1981 ; assent was first published
in the Maharashtra Govermment Gazette, Part TV, on 24th "March 1981,

An Act further to amend the Bombay Provincial Municipal Corporations Act,

1949, the City of Nagpur Corporation Act, 1948 and the Maharashtra
?- Municipalities Act, 19685,

WHEREAS both Houses of the State Legislature were not in session;

AND WHEREAS the Governor of Maharashtra was satisfied that circumstances

existed which rendered it necessary for him to take immediate action further to

Bom amend the Bombay Provincial Municipal Corporations Act, 1949, the City of

0 IX Nagpur Corporation Act, 1948 and the Maharashtra Mumcxpahtlcs Act, 1965,

1949, for the purposes hereinafter appearing ; and therefore, promulgated the Bombay

C. P, Provincial Municipal Corporations, Clty of Nagpur Corporatlon and Maharashtra
B:::g Municipalities (Amendment) Ordinance, 1981, on the 4th February 1981;

11 of
1950.
Mah.

¢

of
1981,
AND WHEREAS it is cxpedient to replace the said Ordinance by an Act of the

State Legislature ; 1t is hereby cnacted in the Thirty-second Year of the Republic
of India, as fellows —

1. () This Act may be called the Bombay Provincial Municipal Corporatlons Short itle
City of Nagpur Corporatlon and Maharashtra Mumc:pa]ltles (Amendment) and
Act, 1981, commence-

ment.
(2) It shall be deemed to have come into force on the 4th Fcbruary 1981.

&’” 2. (Amendment has been carrvied out in”the. Bombay Provincial Municipal Corpora- Insertlon_’(‘;{ |
cechon
tions Act, 1949.) o

LIX of 1949,

C.P. 3. Insection §of the City of Nagpur Corporation Act, 1948 (herfeinafter referred Amendment
and to as * the Nagpur Corporation Act ), for clanse (1), the following clause shall be of section 5

Berar — of C. P. and
e substxtutcd namely : Berar IT of
1950 1950

“ (1) * Administrator’ means an Administrator appointed by the State Govern-
ment under section 22A or section 409 or any other provisions of this Act, to
exercise the powers and to perform the duties of the Corporation and its
authorities;”’

4. [In section 17 of tbe Nagpur Corporation Act, in sub-section (2), the proviso Amendment

eleted. of section 17
shall be d od of C. P. and
Berar 11 of
1950.
! For Statement of Objccts and Reasons, see Maharashira Gm'ernmem Gazette, 1981, Part V,
page 45.
H 44462
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" Nagpur Corporation gnd Maharashira Mumcrpahnes -
. (Amendment) Act, 1981 ’
5. Afier section 22.of the Nagpur Corporation Act, the following section shall

be inserted, namely :—

*22A. (]) Notwithstanding anything contained in sub-sections (1) and (2)
of section 17 or any other provisions of this Act, where the term of office of five
years of the Councillors of the Corporation has cxplred and the State Government
isof opinion that in the changed circumstances the continuance of such Councillors
in office is not necessary or expedient, the State Government may, at any time,
evon during the period the term stands extended under sub-section (I) or (2) of
section 17, by order, published in the Official Gazerte, direct that—

(@) all Councillors of the Corporation (including the Mayor and the Doputy
Mayor) shall, as from the date specified in the order, cease to hold and vacate
their offices as Councillors or otherwise; and

(b) the person appoinied by the State Government, from time to time, shall
be the Administrator to manage the affairs of the Corporation, during the
period from the date specified in the order until the Corporation is reconstituted
after the general election and the newly elected Counciilors eater on their
office. Such general election shall be held within a period of one year, from
the date of publication of the order-issued under this sub-section in the Official
Guzelte. .

(2) During the said period, all the powers and duties of the Corporation and the
Standing Committee under this Act or any other law for the time being in force
shall be exercised and performed by the Administrator,

(3) The Administrator may delegate any of his powers and duties to any officer
for the time being serving under the Corporation.

(4) The Administrator shall receive such remuneration from the municipal fund,
as the State Government may, from time to time, by general or special order,
determine.”.

6. {(Amendment has been carried out in the Maharashira M unicipalities Act, 1981.)

Ll

7. (1) The Bombay Provincial Municipal Corporations, Clty of Nagpur Corpora- Mah,
tion and Maharashtra Municipalities (Amendment} Ordinance, 1981 is hcreby Ofd-

rcpcaied

(2) Notwithstanding such repeal, anything done, or any action taken (including
any order or appointment or delegation made) under the respective Acts as amended
by the said Ordinance shall be deemed to have been done, taken or made as the case
r;]layAbc, under the corresponding provisions of the p-rmcupal Acts as amended by
this Act

k] - -
- N

&

A

.y

‘
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THE BOMBAY MUNICIPAL CORPRATION BOMBAY PROVINCIAL
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% o N o

10..

AND MAHARASHTRA MUNICIPALITIES.
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MAHARASHTRA ACT No. IIf OF 1985!

[THE BOMBAY MUNICIPAL CORPORATION, BOMBAY PROVINCIAL
MUNICIPAL CORPORATIONS, CITY OF NAGPUR CORPORATION
AND MAHARASHTRA MUNICIPALITIES (AMENDMENT) ACT, 1985]

(This Act received assent of the Governor on the 2nd April 1985 assent was first
pubhshed in the Maharashtra Government Gazette, Part 1 V-Extraordmary on
the 4th April 1985)

An Act to provide for postponement of elections to certain Municipal Corporations and
Municipal Councils and further to amend the Bombay Municipal Corporation Act, »
' the Bombay Provincial Municipal Corporations Act, 1949, the City of Nagpur

- b

) OOrporatmn Act 1948 and the Maharashtra’ Munlc;pahtles Act, 1965.

/ WHEREAS by Government Order, Urban Development Department, -
f.’ No. BMC. 1284/CR/16/UD-2 dated the 31st March 1984, issued under sub-section
L PBom.(l) of section 7A of tlie Bombay Municipal Corporatlon Act, an Administrator
‘ msgf was appointed to manage the affairs of the Corporation ; . 4 '

AND WHEREAS, by virtue Aof the provisions of clause (b) of sub-section {J) of
the said section TA, general ward elections of the Councillors were to be held within
a period of one year ; ) . )

AND WHEREAS, by virtue of the provisions of section 22, the general ward
elections of Councillors- were, therefore, required to be held on such dates in the
months of January to March 1985 as the Adminisirator thought fit, and that the
results of such elections were to be declared before the end of March 1985

AND WHEREAS under clause (b) of sub-section () of section 7A, the term of
~office of the Aaministrator would have expired at noon on the first day of April of
the year in which the general ward elections of Councillors would haVe been held ;

AND WHEREAS, Administrators had also been appointed to manage the
affairs of the Corporation of the City of Solapur constituted under the Bombay
Bom. Provincial Municipal Corporations Act, 1949, of the City of Nagpur Corporation
LIX under the provisions of the City of Nagpur Corporatlou Act, 1948 and of all the
1949f Municipal Councils consntuted undcr the Maharashtra Municipalities Act, 1965

CPf

- 1965, . ‘ .
” AND WHEREAS, the period befors which general ward elections to the said
Corporations and the Councils were to be hald. -was due to expire before the middle

of April 1985 ; N

'~ AND WHEREAS, in view of the general elections to the Mabarashira State
Legislative Assembly which were scheduled to be held in March 1985, it was not
possible to hold general ward elections to all these Corporations and Councils and
-declare the results of such elections, in the case of the Municipal Corporation of
Greater Bombay, before the 31st day of March 1985 and, in the case of the other
Corporations and the Councils, before the middle of April 1985 ;

AND WHEREAS, Government had, therefore, decided to hold the gen.eral ward
elections to all these Corporations and Councils in April 1985 ;

T For statement of Objects a.nd Reasons, see Maharashta Government Gazette, 1935, Part v,
Extracrdinary, Pagc 5.

H 4591— Ia
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AND WHEREAS, as a result of this decision, it ‘was expedient further to amend -
all the aforesaid four Acts, to take power to the State Government to extend the
period for holding general ward elections to all these Corporations and Councils by
a further period of one month and to provide for other consequential and incidental

matters ;

AND WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS, the Governor of Maharashtra was satisfied that circumstances
existed, which rendered it necessary for him to take immediate action further to
" amend the aforesaid four Acts, for the purposes hereinafter appearing ; and there-
fore, promulgated the Bombay Municipal Corporation, Bombay Provincial Mah,
Mun.lmpal Corporations, City of Nagpur Corporation and Mpharashtra Mummpah- Ord 1 g _

ties (Amendment) Ordipance, 1985, on the 11th February 1985. 198 5.
AND WHEREAS, it is expedient to replace the said Ordi1 ance by an Act of the Y
" State Legislature ; It is hereby enacted in the Thlrty-S:xth Year of the Republic of :
‘ India as follows :—
Short title 1, (/) This Act may be called the Bombay Mumclpal Corporation, Bombay
o mn and prvincial Municipal Corporations, City of Nagpur Corporatlon and Maha:ashtra
ment. Municipalities (Amendment) Act, 1985.
{2) It shall be degmed to have come into force on the llth Febru.ary 1985,
Amendment 2. (Amendment has been incorporated in the Principal Act).
of section 7A . :
of Bom. ITL ‘ :
of 1888. e : . v
Amendment 3, (Amendment has been incorporated in the Principal Act).
of section 22 .
of Bom. IIT :
of 1888. - )
Conse- 4. (Amendment has been incorporated in the Principal Act).
quences of ' ’
extension of )
the period of
Adminis- p
trator and .
fixation of
pay for
retirement
of the
Councillors.
Application 5, (Amendment has been incorporated in the Principal Act). '
of principal ‘ ) . ‘ ,.
Act. . :
Amendment 6 (Amendment has been incorporated in the Principal Act).
7-Al of Bom. -
LIX of 1949,

Amendment 7, T section 22A, of the City of Nagpur Corporatlon Act, 1948 ; in sub-gec- C.P.
of section tinn (7), in the proviso Lo clause (d), for the words “ four years and two months %Eé?ar

fg&k B%ig ?I the WOl'dS ** four years and three months ™ shall be substituted. ITof .
. 1950.

of 1950,

Am?ndmgnt 8. (Amendment has been incorporated in the Piincipal Act).

of section :

48A of Mah. ‘ * : ‘ :
XL of 1965.
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Municipal Corporations, City of Nagpur Corporation and
Maharashtra Municipalities (Amendment) Act, 1985,

9. If any difficulty arises in giving effect to the provisions of any of these Acts Removal of .
as amended by this Act, or by reason of aaything contained therein, or in giving difficulty.
- effect to ary of these Acts in respect” of the matters contalped in this Act, the State
Government may, as occasion arises, by order, do anything which appears to it to
be necessary for the purpose of removing the difficulty. -
10. (1) The Bombay Municipal Corporation, Bombay Provincial Municipal Repeal of
Corporations, City of Nagpur Corporation and Maharashira Municipalities m%%?;% dI '

" cl;dczlihl. (Amendment)- Ordinance, 1985 is hereby’ repealed. . saviogs,

of . - : .

.4 1985, (2) Notwithstanding such repeal, anything done or any action taken. (including

; any notification or order issued) under the principal Acts, as amended by the said

¢ -Ordinance, shall be deemed to have been done, taken or issued as, the case may be,
under the Principal Acts gmended by. this Act.
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THE MAHARASHTkA MUNICIPAL CORPORATIONS AND

MUNICIPALITIES (AMENDMENT) ACT, 1990.
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MAHARASHTRA ACT No. XII OF 1990.1

[THE MAHARASHTRA MUNICIPAL ' CORPORATIONS AND
:  MUNICIPALITIES (AMENDMENT) ACT, 1950.]

[This Act received the assent of the Governor on the 21st Aprilll990"; assent first
published 'in the Maharashtra Government Gazette, Part IV, Extraordinary, on the
24th April 1990.] - '

. An Act further to amend the Bombay Municipal Corporation Act, the Bombay Provincial Municipal
Corporations Act, 1949, the City of Nagpur Corporation Act, 1948 and the Maharashtra
Municipalities Act, 1955

WHEREAS both Houses of the State Legislature were not in session;

Bom. X1 AND WHEREAS Shri Chittatosh Mookerjee, discharging the functions of the
°f18§8- Governor of Maharashtra, was satisfied that circumstances existed which rendered

B";'f"lé‘@ it necessary for him to take immediate action further to amend the Bombay Municipal
CP. and Corporation Act, the Bombay Provincial Municipal Corporations Act, 1949, the
Berar If City of Nagpur Corporation Act, 1948 and the Maharashtra Municipalities Act,
of }119}5{0- 1965, for the purposes hereinafter appearing; and, therefore, promulgated the Maha-
ofaiéﬁs. rashtra Municipal Corporations and Municipalities (Amendment) Ordinance, 1990,

Mah. Ora, on the 12th February 1990; : '

11T of 1990, .

A4 A — 4 —d— —A——d - — — —_——

1 Por Statement of Objects and Reasons, see Maharashtra Governraent GRaetts, 1990, Patt V,
Extraordinary, p. 22. . )

\
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- AND WHEREAS, it is cxpedlent torreplace the said Ordinance by an Act of the
State Legislature; It is hereby enacted in the Forty-first Year of the Republic of

India as follows:—
Short titte 1. -(I) This Act may be called the Maharashtra Municipal Corporations and
and com- Municipalities (Amendmcnt) Act, 1990,

mencement
(2) 1t shall be deemed to have come into force on the 12th February 1990.

2, [Amendment of-section 14 of Bom. IIT of 1888]—Amendments have. been
-carried out in the Principal Act.

3. [Amendment of section 26 of Bom. HI of 1888).—Amendment have been-
carried out in the Principal Act. p

4, [Amendment of section 83 of Bom. IlI of 1888]—Amcndments have been
carriéd out in the Principal Act,

5. [Amendment of section 460U of Bom. HI of 1888].—Amendments have been
carried out in the Principal Act.

6. [Amendmem of section 471 of Bom. IIl of 1858].—Amendments have been
carried out in the Principal Act.

7. [Amendment of section 9 of Bom. LIX of 1949).—Amendments have been
carried out in the Principal Act. 7

8. [Amendment of Schedule to Bom. LIX of 1949].—Amendments have been
carried out in the Principal Act.

OAFI:%?;"I“: 9. 1In section 14 of the City of Nagpur Corporation Act, 1948 (hereinafter referred Cg
of C.P. and #5 “‘the Nagpur Corporation Act™), in sub-section (/), after thc words “a person ger,r
Berar II of who” the following shall be inserted, namely:— I of

“is not less than twenty-one years of age on the last date fixed for making 1950.
the nominations for any general election or bye-clection and", . ,

Amendment 10, In section 18 of the Nagpur Co'rporation Act, in sub-section (J), in the

°£fs§§t1',°2§g proviso, for the word “ member” the words ‘‘ person duly qualified to be
Berar II Councillor ” shall be substituted. . '

of 1950,
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‘ (Amendment) Act, 1990.

‘[Amendment of section $ of Mah. XL of 1965] —Amendments have been
carned out in the Principal Act. _ -

. 12, [Amendment of section 15 of Mah. XL of 1965]. -—Amendments have been -
carried’ out -in the Principal Act.

Bom. 13, For the rentoval of doubt it is hereby declared that every person elected Sitting
LIX %as a councillor of the Municipal Corporation of Greater Bombay or any of the councillors
Mah. Municipal Corporations constituted under the provisions of the Bombay Provincial tg ﬁgﬁllof"ﬁf,e
XL of Municipal Corporations Act, 1949 or of the Corporation of the City of Nagpur or )
1965, of any of the Municipal Councils established under the Maharashtra Municipalities
. Xh&aof Act, 1965 and holding office as such councillor and has not attained the age of twenty-
1990, one years on or before the date of commencement of the Maharashtra Municipal
Corporations and Municipalities (Amendment) Act, 1990 shall, unless he resigns,
or is disqualified to hold, such office of councillor before the expiry of his term,
continue to be such councillor till the expiry of his term, as if the amendments made
to the relevant municipal law by the Maharashtra Mumcxpal Corporations and
Mah Municipalities (Amendment) Act, 1990 had never been made.
Xl o

1990

14, (I) The Maharashtra Municipal Corporatlons and Municipalities (Amend- chlgal of

Ord, ment) Ordinance, 1990, is hereby repealed.. 1 of 1990
I o
1990f {2 Notw:thstandmg such repeal, anythmg done or any action taken under the and saving.

respective Acts, as amended by the said Ordinance, shall be deemed to have been
done or taken, as the case may be, under the corresponding prmnsmns of the relevant
Municipal Acts, as amended by this Act.
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THE MAHARASHTRA MUNICIPAL CORPORATIONS AND
MUNICIPALITIES (SECOND AMENDMENT) ACT, 1990.
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MAHARASHTRA ACT No. XITl OF 19907, .

[THE MAHARASHTRA MUNICIPAL CORPORATIONS AND
MUNICIPALITIES (SECOND AMENDMENT) ACT, 1990.]

[Th1s Act received the assent of the Governor on the 21st Apnl 1990; assant first
published in the Maharashtra Government Gazette, Part IV, Extraordmary, on the
24th April 1990.] )
An Act further to amend the Bombay Municipal Corporation ‘Act, the Bombay Provincial Municipal

Corporations Act, 1949, the City of Nagpur Corporation Act, 1948 and the Maharashtra
Municipalities Act, 1965.

4 . T ‘

WHEREAS Government has decided that thirty per cent of the total number of
seats to be filled in by direct elections in every general election to a Municipal Cor- -
poration and Municipal Council shall be reserved for women;

AND WHEREAS such seats are proposed to be provided before the general
elections to the Municipal Corporations and the Municipal Councils which are due
and are to be held soon hereafter;

L For Staternent of Objects and Reasons, seo Mahamshrra Govemmenr Gazerte, 1990, Part V,
- Bxtraordinary, p. }17.
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. (Second Amendment) Act, 1990

AND WHEREAS it is expedient further to amend the Bombay Mugicipal Cor- Bom,
poration Act, the Bombay Provincial Municipal Corporations Act, 1949, fthe Cit; ¥ af {ISIS(S)E
Nagpur Corporanon Act, 1948 and the Maharashtra Municipalities Act 1555, Hor Bom

‘the purposes hereinafter appearing; It is hereby enacted in the Forty-ﬁrst Year of ihe LIX.

Republic of India as follows:— of

1949,

= ’ . . . . ' C.P.

’ ’ . and

Berar
I of
15950,
Mah,
XL of

1565. .

Short Title I, This Act may be called the Maharashtra Municipal Corporations and Mum—
cipalities (Second Amendment) Act, 1990. -

2. (Amendment of section 5 of Bom. HI of 1888).—Amendments have been carried
out in the principal Act.

3. (dmendment of section 92 of Bom. III of 1888).—Amendmenis have been’
carried out on the Principal Act.

4, (Amendment of section 5 of Bom. Lix of 1949),—Amendments have been
carried out in the Principal Act,

Amendment 5. In section 9 of the City of Nagpur Corporation Act, 1948,

‘gg?fgon (g} in sub-section (2), in the second proviso, after the words * deem fit” the CP
and Berar followmg shall be inserted, namely :— Berar
It of 1950.

“and in making such reservation, as nearly as may be, thirty per cent of the gf?({
total number of seats so reserved shall be reserved for women belonging to
the Scheduled Castes;- and where only two seats are reserved for the
Scheduled castes, one of the two seats shall ‘be reserved for women
belonging to the Scheduled Castes;”; . .

&) after sub-section (2), the following sub-section shall be added, namely:—

“(3) Notwithstanding anything contained in sub-sections (/) and (2), for
the purpose of any general election held after the commencement of the Maha-
rashtra Mun1c1pal Corporations and Municipalities (Second Amendment) Mah.
Act, 1990 (hereinafter referred to in this sub-section as “the said Amendment
Act ) are nearly as may be, thirty per cent (including the number of seats reserved §9co, .
for women belonging to the Scheduled Castes) of the total number of seats
io be filled by direct election shall be reserved for women and allotted by
rotation in such manper and to such wards in which the seats shall be so
reserved, as the State Government may determine, and specify such wards
in any notification issued under sub-section (2) :

Provided that, having regard to the fact that a final notification vnder sub-
section (Z) constituting the number of wards and the boundaries thereof for
City has already been issued before the commencement of the said Amendment
Act, the wards therefrom to which seats reserved for women shail be allotted
shall only be notified by the State Government in the Official Gazette, and the
provisions of the fourth proviso to sub-section (2) shall mutatis mutandis apply
to such notification as they apply to the notification issued under sub-section (2).7.
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o (Second Amendment) Act 1990. -

6. [Amendment of section 9 of Mah. XL of 1965].—Amendment carrled out_
in the Princiaal Act. ]

7. [Amendment of section 10 of Mah XL of 1965). —Amendments camed out
in the Principal Act:

8. [Amendment of section 342 of Mah XL of ]965] —Amendments carfied out
in the Principal Act.

.9, For the removal of doubt, it is hereby declared that every woman Councillor Sitting
elected to a reserved seat in any of the Municipal Councils established under the women
. X%ah Maharashtra Municipalities Act, 1965, and holding office,as such Councillor on ‘the councillors

date of commencement of the Ma.harashtxa ‘Municipal Corporations and tg ﬁ‘;‘l‘&m‘“’

Mah Municipalities (Second ;,Amendment)]Act, 1990, shall, unless she resigns or is dis- office.

XIII qualified to hold such office of Councillor before the expiry of her term, continue
1 993 to be such Counciltor till the expiry of her term, as if the amendments made ‘to the
Mah, Maharashtra Municipalities Act, 1965 by the Maharashtra Municipal Corporations
le%gf and Municipalities (Second Amendment) Act, 1990, bad never been made.

Mah.

of
1990,

i istigd
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THE CITY OF NAGPUR CORPORATION AND MAHARASHTRA
MUNICIPALITIES (AMENDMENT) ACT, 1990,

CONTENTS.

PREAMBLE.
SECTIONS,
" 1. Short title and commencement.

Amendment of section 9 of C. P. and Berar II of 1950,
Amiendment of section 17 of C.P. and Berar II of 1950,
Amendment of section 9 of Mah. XL of 1965.

AT S P

Repeal of Mah. Ord. IX of 1990 and saving,

H4502 3(3,084~7-9)3
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MAHARASHTRA ACT No. XXXIII OF 1990,

[THE CITY OF NAGPUR CORPORATIONAND MAHARASHTRA
MUNICIPALITIES (AMENDMENT) ACT, 1990.]

[This Act received the assent of the Govertior on the 16th December 1990; assent

first published in the Maharashtra Government Gazette, Part 1V, Extraordmary,
on the 17th December 1990].

o An Act further to amend the City of Nagpur Corporation Act, 1948 and the Maharashtra
Municipalities Act, 1965.

WHEREAS, both Houses of the State Legislature were not in scssion

AND, WHEREAS, the Governor of Maharashtra, was satisfied that circamstances C.p. and Be-
existed which rendered it necessaty for him to take immediate action further to amend rar IT of 1950,
the City of Nagpur Corporation Act, 1948 and the Maharashtra Municipalities Act, Mg XIJf of.
1965, for the purposes hereinafter appearing; and, therefore, promulgated the Cit 1965. Mah.

Y
of Nagpur Corporation and Maharashtra Mumclpaimes (Amendment) Ordinance, %9% IX of
1990, on the 17th September 1990;

T For Sta.tement of Ob_]ects and Rea.sons See’ Maharashtra Govemmem‘ Gazetre? r99_()_P;rT \7,
Bxtraordinary, p. 383.
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, Municipalities (Amendment) Act, 1990. :

AND WHEREAS, it is expedient to replace the said Ordinance by an Act of the
State Legislature; It is hereby enacted in the Forty-ﬁrst Year of the Repubtlic of India
as follows:—

‘Shorttitle 1. (/) This Act may be called the City of Nagpur Corporation and Maharashtra

and Municipalities (Amendment) Act, 1990
commence-

~ment.  (2) It shall be deemed to have Come into force on the 17th September 1990.

Amendment 2. In section 9 of the City of Nagpur Corporation Act, 1948 (hereinafter referred C.p.
of section 9 {0 as the “Nagpur Corporation Act”), in sub-section (1), for the brackets and words and
Ofl‘3c PI.?& + “(not exceeding seventy-five)” the brackets and words “(not exceeding one ﬁe of "

amﬂlgsc(; hundred)” shall be substituted. . ITof ’

-~

Amendment . 3, In section 17 of the Nagpur Corporation Act, in sub-section(7-A4), for the figures,
of section 17 Jetters and words “15th day of November 19307, in both the places where they occur

ogegaflg?%f the figures, letters and words “9th day of May 1991” shall be substituted.
50..
‘ 4. [Amendment of section 9 of Mah. XL of 1965]. —Ameudments have been carried

out in the Prmcnpa] Act,

Repeal of 5. () The Cxty of Nagpur Oorporatxon ‘and Maharashtra Municipalities Mab.

Mah. Ord. 990 is h 1 Ord.
R g (Amendment) Ordinance, 1990 is hereby repealed. o
and saving. 1990,

{2) Notwithstanding such repcal, anything done or any action taken under
the relevant Acts, as amended by ther Ordinance, shall be deemed to have
been done or taken as the cas¢ may be, under the relevant Acts, as amended by
this Act, .

Government Central, Press, Bombay
4



2000 : Mah. XLIII] ’ 11749

THE MAJIARASHTRA MUNICIPAL :
CORPORATIONS AND MUNICIPAL COUNCILS,
NAGAR PANCHAYATS AND INDUSTRIAL
TOWNSHIPS (SECOND AMENDMENT) ACT, 1995

CONTENTS

PREAMBLE
SECTIONS.
1. Short title.
2. (The Amendments made by chapters II and III

./' and 3. have been incorporated in Municipal Corporation
Act and the Bombay Provincial Municipal Corpo-
rations Act, 1949.)

CHAPTER IV

AMENDMENT TO THE Cr1y oF NAGPUR CORPORATION ACT,
1948

4. Amendment of section 15 of C. P. and Berar II of .
1950.

5. (The amendment made by Chapter V has been
incorporated in the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Town-
ships Act, 1965.)

H 4238—39%«a



2000 : Mah. XLIII] ' 11751

THE MAHARASHTRA ACT, No. XLIII OF 2000

[THE MAHARASHTRA MUNICIPAL CORPORATIONS AND MUNICIPAL COUNCILS,
INAGAR PANCHAYATS AND INDUSTRIAL TOWNSHIPS (SECOND
- AMENDMENT) AcT, 1995.]

(This Act received the assent of the Governor on the 9th
September 2000; assent was first published in the Maharashtra
Government Gazette, Extraordinary Part IV, on the 13th
September 2000.)

’ An Act further to amend the Bombay Municipal
Corporation Act, the Bombay Provincial Municipal
Corporations Act, 1949, the City of Nagpur Corpeoration
Act, 1948 and the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act, 1965.

1?10:; WHEREAS it is expedient further to amend the Bombay
1888, Municipal Corporation Act, the Bombay Provincial Municipal
Bom. Corporations Act, 1949, the City of Nagpur Corpbration Act,
L?f 1948 and the Maharashtra Municipal Councils, Nagar
1949. Panchayats and Industrial Townships Act, 1965, for the
CP. purposes hereinafter appearing; It is hereby enacted in the

B;;‘; Forty-sixth Year of the Republic of India as follows :—

11 of
1950.
Mah.
.(L of
1965,
CHAPTER 1
PreLmviNary

1. This Act may be called the Maharashtra Municipal Shert titie.
Corporations and Municipal Councils, Nagar Panchayats and
Industrial Townships (Second Amendment) Act, 1995.

2. and 3. (The Amendments made by Chapters II and III
have been incorporated in the Bombay Municipal Corporation
Act and the Bombay Provincial Municipal Corporations
Act, 1949.)

! For Statement of Objects and Reasons, see Maharashtra Government Gazette,
Part-V, Page 209. dated the 14th September 1995.
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Maharashirg Municipa7 Cofporations and Municipal 2000 :Mabh.

Councils, Nagar Panchayats and Industrial Townships

Amendment
of section
15 of C. P.

(Sgcond Amendment) Act, 1995.
‘ CHAPTER IV

AMENDMENT T0 THE CITY OF NAGPUR C.ORPORATION Acr, 1948

4. In section 15 of the City of Nagpur Corporation Act,
1948, after clause (i), before the Explanation, the following

and Berar clause shall be added, namely —

IT of 1960.

“({) has more than two children:

Provided} that, a person having more than two children on
the date of commencement of the Maharashtra Municipal
Corporations and Municipal Councils, Nagar Panchayats and
Industrial Townships (Second Amendment) Act, 1995
(hereinafter in this clause referred to as “the date of such
commencement *), shall not be disqualified under this clause
s0 long as the number of children he had on the date of such
commencement does not increase:

Provided further that, a child or more than one child
born in a single delivery within the period of one year from
the date of such commencement shall not be taken into

: considération for the purpose of disqualification mentioned

in this clause.
Explanakion.—uFor the purposes of this clause,— -

() where a couple has only one child on or after the date
of such commencement, any number of children born out of
a single subsequent delivery shall be deemed to be one
entity;

G “ child ” does not include an adopted child or children”.

5. (The amendment made by Chapter V has been
incorporated in the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships Act, 1965.)

XLIH]

CP.
and
erar
I of
1950.

Mah.
XLIII

- o

2000.
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THE MAHARASHTRA MUNICIPAL CORPORATIONS
AND MUNICIPAL COUNCILS (AMENDMENT)
AND TEMPORARY PROVISIONS FOR
CONDUCT OF ELECTIONS OF MUNICIPAL
CORPORATIONS ACT, 2001

CONTENTS
PREAMBLE.
. SECTIONS.
' CHAPTER 1
PRELIMINARY

1. Short title and commencement.

2.-7. [The amendments made by Chapters II and III have
been incorporated in the Mumbaei Municipal
Corporation Act and the Bombay Provincial
Municipal Corporations Act, 1949.]

CHAPTER IV
AMENDMENTS TO THE CITY OF NAGPUR CORPORATION AcCT, 1948.
8. Amendment of section 9 of C.P. and Berar II of 1950.
9. Amendment of section 15 of C.P. and Berar II of 1950.
10. Amendment of section 420 of C.P. and Berar II of 1950.

11.-20. [The amendments made by Chapter V have been

incorporated in the Maharashtra Municipal Councils,

. Nagar Panchayats and Industrial Townships Act,
1965.]

CHAPTER VI

TEMPORARY PROVISIONS FOR CONDUCT OF ELECTIONS TG
MunNIcTPAL, CORPORATIONS.

21. Election Programme and other incidental provisions
with regard to elections.

CHAPTER VII

MISCEL LANEOUS.
22. Removal of doubt. [Not. Printed ]
23. Power to remove difficulties.

24. Repeal of Mah. Ord. XXVIII of 2001, Mah. Ord. XXXII
of 2001, Mah. Ord. XXXIV of 2001 and Mah. Ord.
XXXVII of 2001 and saving.

SCHEDULE

H 4238-54



MAHARASHTRA ACT No. VIII OF 2002,

[TE MAHARASHTRA MUNICIPAL CORPORATIONS AND MUNICIPAL COUNCILS
{ AMENDMENT) AND TEMPORARY PROVISIONS FOR CONDUCT OF
ELECTIONS OF MUNICIPAL CORPORATIONS AcT, 2001.]

(This Act received the assent of the Governor on the
2nd January 2002 ; assent was first published in the
Maharashtra Government Gazette, Extraordinary, Part IV, on
the 5th January 2002.)

An Act further to amend the Mumbai Municipal Corporation
. Act, the Bombay Provincial Municipal Corporations Act,
1949, the City of Nagpur Corporation Act, 1948 and the
Maharashtra Municipal Councils, Nagar Panchayats
and Industrial Townships Act, 1965 and to make certain
temporary prdvisions for conduct of general elections

of Municipal Corporations.

WHEREAS both the Houses of the State Legislature were

not in session ;
ﬁ(ilgf AND WHEREAS the Governor of Maharashtra was satisfied
1888. that circumstances existed which rendered it necessary for him

L%?gf to take immediate action further to amend the Mumbai

1%‘_13: Municipal Corporation Act, the Bombay Provincial Municipal

Bea:lai Corporations Act, 1949, the City of Nagpur Corporation Act,

Mof 1948 and the Maharashtra Municipal Councils, Nagar

ﬁjﬁ Panchayats and Industrial Townships Act, 1965 and to make

. }§L of certain temporary provisions for conduct of general elections
Mah of Municipal Corporations, for the purpose hereinafter
}gg’féf appearing ; and therefore promulgated the Maharashtra

of Municipal Corporations and Municipal Councils (Amendment)

12\22111' Ordinance, 2001, on the 7th September 2001, the Mumbai

Ord. Municipal Cdrporation (Amendment) Ordinance, 2001, on the

of 2001. 20th October 2001, the Maharashtra Municipal Corporations

. Mah. (Amendment) and Temporary Provisions for Conduct of
XX?&% Elections of Municipal Corporations Ordinance, 2001, on the
200‘1? 7th November 2001 and the Maharashtra Municipal Councils,

Mah Nagar Panchayats and Industrial Townships (Second
XX?%% Amendment) Ordinance, 2001, retrospectively with effect from

zootif the 16th October 2001, on the 15th November 2001 ;

! For Statement of Objects and Reasons, see Maharashtra Government Gazette,
Extraordinary, Part V-A, pages 489-491, dated the 4th December 2001.

H 4238544
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Short title
and
commence-
ment.

Maharashtra Municipal Corporations and Municipal Councils [2002 ; Mah. VIII

|(Amendment) and Temporary Provisions for
Condu}ct of Elections of Municipal Corporations Act, 2001.

AND WHEREAS it is expedient to replace the said
Ordinances by a consolidated Act of the State Legislature ; it is
hereby enakcted in the Fifty-second Year of the Republic of India,
as follows i—

CHAPTER 1
PRELIMINARY

1. (I) '[This Act may be called the Maharashtra Municipal
Corporations and Municipal Councils (Amendment) and
Temporary Provisions for Conduct of Elections of Municipal
Corporations Act, 2001, :

(2) (@) Sections 2, 3, 5(i), 6, 8(a), 9, 11 and 13 to 20 and 23(;)
of this Act, shall be deemed to have come into force on the 7th
September 12001, :

(i1) section 4 shall be deemed to have come into force on the

- 20th October 2001,

Amendment
of section
9 of CP.
and- Berar
II of 1950.

(i1i) sections 5(2), 7, 8(b), 10, 21 and 23(i) shall be deemed to
have come }into force on the 7th November 2001, and

(iv) sectiong 12 and 22 shall be deemed to have come into
force on the 16th October 2001.

2.-7. [The amendments made by Chapters IT and Il have
been incorporated in the Mumbai Municipal Corporation Act
and the Bombay Provincial Municipal Corporations Act, 1949.]

} CHAPTER IV
AMENDMENTS TO THE CITY OF Nacrur CorroraTION AcCT, 1948,

8. In section 9 of the City of Nagpur Corporation Act, 1948
(hereinafte#' referred to as “the Nagpur Corporation Act”),—

() in sub-section (1), in clause {(a), for the words “one
hundred twenty-nine” the words “one hundred thirty-six” shall
be substituted ;

(b) for sub-section (2), the following sub-section shall be
substituted, namely :—

“(2) The State Election Commission shall, from time to time,
by notification in the Official Gazette, specify for the city the
number and boundaries of the wards into which the city shall
be divided for the purpose of ward election of Councillors, so
that, as far as practicable, the number of person per seat in
each ward shall approximately be the same according to the
latest census figures. Each of the wards shall elect not less
than three and not more than five Councillors :

.C.P.

and
Berar

IT of

1950, .

Provided that, before any notification is issued under this

sub-section‘f a draft thereof shall be published in the Official
Gazette and in such manner, as in the opinion of State Election
Commission is best calculated to bring the information to the
notice of all persons likely to be affected thereby, together with
a notice specifying date on or before which any objections or
suggestions will be received and date after which the draft will
be taken into consideration.
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(Amendment) and Temporary Provisions for
Conduct of Elections of Municipal Corporations Act, 2001.

Explanation.—For the purposes of this Act, the expression
“latest census figures”, obtaining in sub-section (2), shall
means,—

(@) the figures of the latest census finally published and
pending publication of final figures of the latest census shall
mean the provisicnal figures published of such census; and

(b) where the relevant final or provisional figures of the
latest census are not available, the final relevant figures of
the census immediately preceding the latest census.”.

9. In section 15 of the Nagpur Corporation Act, after clause Amendment

(j), the following clause shall be added, namely :— of section
15 of C. P.

“(k) is a Member of the State Legislature or of Parliament : and Berar

. . II of 1950.
Provided that, nothing in this clause shall affect the 0
membership of a sitting Councillor till the expiry of his
current term of office as such Councillor :

Provided further that, any action taken by such Councillor
during the period from the 7th October 2001 till the 20th
October 2001, being the date of publication of the Maharashtra
Municipal Corporations and Municipal Councils

Mah. (Amendment) (Amendment) Ordinance, 2001, shall be
Ord. deemed to have been validly taken and shall not be
XXXI  challenged in any court of law only on the ground that during

of the said period he had incurred disqualification under this
2001.  clause.”.

10. In section 420 of the Nagpur Corporation Act, to sub- Amendment

section (I), the following proviso shall be added, namely — Zgos‘f)cfﬁon

“Provided that, if the State Government is satisfied that CP. and
circumstances exist which render it necessary to take Berar II
immediate action, it may dispense with the requirement of °f 1950-
previous publication of the rules to be made under this
section, for the purpose of conduct of election, under this
Act.”.

11-20. [The amendments made by Chapter V have been
incorporated in the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act, 1965.]

CHAPTER VI

TemPorRARY ProvIsIONS FOR CoNpucT oF ErEcTioNs To MUNICIPAL
CORPORATIONS.

21. Notwithstanding anything contained in the relevant Election
Municipal Law or the election rules contained therein or made Pr‘(’lg” at’lfl‘me
thereunder, the provisions specified in the Schedule appended 2%¢ €T

. . incidental
hereto, shall operate for holding of general elections, for the provisions
purpose of reconstituting the Corporation which are to be held itn
immediately after the date of coming into force of this Act, or regard to

before expiry of its term, or before March 2002. elections.
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Power to
remove
difficulties.

Repeal of
Mah. Ord.
XXVIIL of
2001, Mah.
Ord.
XXXIT of
2001, Mah.
Ord.
XXXV of

Act.

Maharashtra Municipal Corporations and Municipal Councils [2002 : Mah, VIII

(Amendment) and Temporary Provisions for
Conduct of Elections of Municipal Corporations Act, 2001,

Explanation.—For the purposes of this Act, the expression

“relevant mu%nicipal law” means,—

the Mumbai Municipal Corporation Act;

(b) in tﬂe case of the Corporation of the City of Nagpur,
the City oﬁ" Nagpur Corporation Act, 1948 ;

(a¢) in thE case of Municipal Corporation of Brihan Mumbai,

(c) in the case of any other Corporation, the Bombay
Provincial Municipal Corporations Act, 1949.

‘ CHAPTER VII
{ MISCELLANCO_US
22, Removal of doubt. [ Not Printed |

23. If any difficulty arises in giving effect to the provi-

sions of,—

(i) any of the relevant municipal law or the Municipal
Councils Act as amended by this Act, the State Government
or, as the case may be, the State Election Commission, may
by order published in the Official Gazette, give such
directions, not inconsistent with the provisions of the relevant
municipal law or the Municipal Councils Act, as amended by
this Act, as may appear to it to be necessary or expedient for
the purposes of removing the difficulty ;

(ii) any lof the relevant municipal law or rules contained
therein or'made thereunder, as they stand amended by this
Act, or, as also to any other provision in any of the relevant
municipal law or the rules contained therein or made
thereunder or by reason of anything contained therein, the

State Election Commission may, as occasion arises, by order, '

take such|action as appears to it to be necessary for the
purpose of removing such difficulty :

Provided %hat, no such order shall be made after the expiry
of a period of two years from the date of commencement of this

24. (1) The Maharashtra Municipal Corporations and
Municipal Councils (Amendment) Ordinance, 2001, the Mumbai
Municipal Qorporation (Amendment) Ordinance, 2001, the
Maharashtta Municipal Corporations (Amendment) and
Temporary Provisions for Conduct of Elections of Municipal
Corporations Ordinance, 2001 and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships (Second

3001 and Amendment) Ordinance, 2001, are hereby repealed.

Mah. Ord.
KXXVIL of
2001 and
saving.

(2) Notwithstanding such repeal, anything done or any action
taken under the corresponding provisions of the relevant
Municipal Law or the Municipal Councils Act, as amended by
the said Ordinances, shall be deemed to have been done or taken
under the cdrresponding provisions of the relevant municipal
laws or the Municipal Councils Act, as amended by this Act.

Bom.
IIL of
1888.

CP
and
Berar
1T of
1950.

Bom.

1949.

Mah.
Ord.

XXvild
of 2001.
Mah.

Ord.
XEXIT
of 2001.

Mah.
Ord.

XXXV
of 2001.
Mah.
Ord.
XXXV
of 2001.
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(Amendment) and Temporary Provisions for
Conduct of Elections of Municipal Corporations Act, 2001.

SCHEDULE
(See section 21)

Temporary Provisions with regard to Elections of Municipal
Corporations

1. (@) When fixing the dates for holding of an election, the
State Election Commission shall, without prejudice to its
general powers of superintendence, direction and control in
the matter of election, appoint,—

(i) the date for the publication of notice of programme of
election by the Municipal Commissioner, which shall be the
third day of the authentication of the ward roll ;

(ii) the last date for making nomination which shall be
the seventh day from the date of publication of notice or
programme of election ; and the nomination forms shall be
issued and received for the first six days between 11-00 a.m.
and 3-00 p.m. and on the last day, that is to say, the seventh
day, shall be issued between 11-00 a.m. and 2-00 p.m. and
shall be received before 3-00 p.m.;

(i) the date for the scrutiny of nomination papers, which
shall be the day following the last date for making
nominations ;

(iv) the last date for the withdrawal of candidature which
shall be the third day (between 11- 00 a.m. and 3-00 p.m.),
after the date of the scrutiny ;

(v) the date for allotment of symbols which shall be the
day following the last date of withdrawal ;

(vi) the date for publication of list of contesting candidates
which shall be the day following the date of allotment of
symbols ;

(vii) the date on which and the time during which a poll
shall, if necessary, be taken which shall not be earlier than
the twentieth day after the date of publication of list of
contesting condidates and the poll shall be conducted
between 7-30 a.m. and 5-30 p.m.;

(viii) the date and the time and place for the counting of
votes, which shall be the date following the date of poll ;

(ix) the date before which results shall be published in
the Official Gazette which shall be the second day from the
date of declaration of results.

(b) It shall be lawful for the State Election Commission to
vary these dates in special circumstances such as natural
calamity and law and order situation, after recording the reason
therefor in writing.
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({Amendment) and Temporary Provisions for
Conduct of Elections of Municipal Corporations Act, 2001.

2. A deposit of rupees three thousand shall be paid by each
candidate on or before the date appointed for filling of the
nomination by the candidates :

Provided that, if the seat is reserved for woman or for a
candidate bélonging to Scheduled Castes, or for Scheduled
Tribes or, as the case may be, for the Backward Class of Citizens,
the sum to be so deposited by or on behalf of a candidate shall
be one thousand five hundred rupees.

3. The counting of the votes shall be done by mixing the
ballot papers of the entire municipal ward.

4. (i) Notwithstanding anything contained in the relevant .
municipal law or in the election rules contained therein or made
thereunder, it shall be lawful for the Municipal Commissioner

- or any other Officer authorised by the State Election
Commission| under intimation to the concerned officer or
authority, to requisition the officers or employees of any
Government Department, local authority, corporation or

' company or body set up by the Government or teachers and
other employees in Government or aided colleges and schools,
for official duty in connection with the election and such officers
and employees may be appointed as the Returning Officers,
Presiding Officers, Polling Officers or in any other capacity in

connection 1th the election ;

(i1) Except as otherwise provided by this Act, the provisions
with regard to elections contained in any relevant municipal
law, and the rules contained therein or made thereunder shall,
to the extent they are not inconsistent with the provisions made
by this Act shall, mutatis mutandis, apply in respect of any _
matter contax{ned in this Act or any matter connected therewith. .
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THE MAHARASHTRA MUNICIPAL CORPORATIONS
AND MUNICIPAL COUNCILS, NAGAR PANCHAYATS
AND INDUSTRIAL TOWNSHIPS (AMENDMENT)

ACT, 2000.
CONTENTS
PREAMBLE.
SECTIONS.
. 1. Short title and commencement.

2-36. [The amendments made by Chapter I and Chapter II
have been incorporated in the Mumbai Municipal
Corporation Act and the Bombay Provincial
Municipal Corporations Act, 1949. respectively.]

CHAPTER 1III
AnmeEnDMENTS To THE Crry OF NAGPUR CORPORATION AcT, 1948.
37. Amendment of section 15 of C.P. and Berar II of 1950.
38. Amendment of section 19 of C.P. and Berar II of 1950.

39. Insertion of new section 20-1F in C.P. and Berar II of
1950.

40. Amendment of section 63 of C.P. and Berar II of 1950.
41. Amendment of section 86 of C.P. and Berar II of 1950.

42.-52. [The. amendments made by Chapter IV have been
. incorporated in the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships Act,

1965.]

H 4238-55
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MAHARASHTRA ACT No. XI OF 2002

{THE MAAHARASHTRA MUNICIPAL CORPORATIONS AND MUNICIPAL COUNCILS,
INAGAR PANCHAYATS AND INDUSTRIAL TOWNSHIPS (AMENDMENT)
Act, 2000.]

(This Act received the assent of the Governor on the
4th January 2002 ; assent was first published in the
Maharashtra Government Gazette, Extraordinary, Part IV, on
the 8th January 2002.)

An Act further to amend the Mumbai Municipal Corporation
Act, the Bombay Provincial Municipal Corporations
Act, 1949, the City of Nagpur Corporation Act, 1948 and
the Maharashtra Municipal Councils, Nagar Panchayats
and Industrial Townships Act, 1965.

WHEREAS it is expedient further to amend the Mumbai
Municipal Corporation Act, the Bombay Provincial Municipal
Corporations Act, 1949, the City of Nagpur Corporation Act,
1948 and the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act, 1965, for the
purposes hereinafter appearing; It is hereby enacted in the
Fifty-first Year of the Republic of India as follows :—

II of .

1. (I) This Act may be called the Maharashtra Municipal
Corporations and Municipal Councils, Nagar Panchayats and
Industrial Townships (Amendment) Act, 2000.

(2) (a) This section and sections 10 to 22 and 30 shall be
deemed to have come into force on the 1st April 1999.

(b) The remaining provisions of the Act shall come into force
on such* date, as the State Government may, by notification in
the Official Gazette, appoint. .

2.-36. [The amendments made by Chapter I and Chapter I
have been incorporated in the Mumbai Municipal Corporation

11877

Shert title
and
commence-
ment.

Act and the Bombay Provincial Mumczpa.l Corporations Act, o

1949 respectively.]

L For Statement of Objects and Reasons, see Maharashtra Government Ga;ette,
dated the 30th March 2000, Extraordinary, Part V-A, Page 167.

*Sections 5, 6, 40, 45, 46, 47 and 50 came into force with effect from j.s& Apnl
2002 and the remaining provisions of the Act came into force with effect otii‘the 10
April 2003 vide G-N., Urban Development Department, No. MMC-1199/218/CR-29/2002/
UD-32, dated the 14th February 2002.

H4238-55a
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Nagar Panchayats and Industrial Townships (Amendment) Act, 2000.

i CHAPTER III

Am@mm TO THE CITY OF INAGPUR CORPORATION ACT, 1948

Amendment 37, SectLon 15 of the City of Nagpur Corporation Act, 1948 C.P.
fg c?tgc(t"j 051 (hereinafter referred to as “the Nagpur Corporation Act”) shall %I:riar
and Berar be re-numbered as sub-section (1) thereof and after sub-section I of
1T of 1950. (1) as so re-humbered, the following sub-sections shall be added, 1950.

namely :—

“(2) (@) A person shall be disqualified for being a
Councillor or for contesting an election for being elected as
a Councillor, for a period of six years, if, an order is passed .
by the coz cerned authority, under sections 19(a), 21(2) or as
the case may be, section 428, holding that such person was
elected as a Councillor to a seat which was reserved for a
member belonging to a Scheduled Caste, Scheduled Tribe or
a Backwé,rd Class of Citizens (hereinafter referred to as “a
reserved ‘pategory”), on the basis of a false claim or a false
Caste Certificate declaring that such person belonged to such
reserved category.

b) Suc@h period of disqualification shall be computed with
effect from the date of passing of such order by the concerned
authority.

(3) (@) Notwithstanding anything contained in sub-section
(2), a Councillor who has been elected to a reserved seat as
mentioned in sub-section (2), shall be disqualified for being
such Councillor consequent upon the Caste Certificate
Verificatipn Committee or any other Competent Authority
specified by the State Government for the purpose of scrutiny .
of the Cagte Certificates, declaring the Caste Certificate of
such Councillor to be invalid and cancelling the same, on the
ground of the same having been based on a false claim or
declaratidrn made by such person claiming to be belonging to
the reserved category, and thereupon the Councillor shall
be deemed to have vacated his office on and from date of
declaratiom of such Certificate to be invalid and cancellation
of the same by the said Committee or the Competent
Authority.

() On any person having been disqualified for being a
Councillor and consequently, his seat as such Councillor
having become vacant under clause (a), the State Government
shall, by #mtiﬁcation in the Official Gazette, disqualify such
person for being elected or for being a Councillor for a period
of six yeaijs from the date of such Order.”.
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Nagar Panchayats and Industrial Townships (Amendment) Act, 2000.
38. In section 19 of the Nagpur Corporation Act,—

(a) In clause (e), for the words “the Commissioner” the
words “the Commissioner, or” shall be substituted ;

(b) after clause (e), the following clause shall be added,
namely :—

“(f) has constructed or constructs by himself, his spouse
or his dependent, any illegal or unauthorised structure
violating the provisions of this Act or the Maharashtra

Mah. Regional and Town Planning Act, 1966 or the rules or
. R bye-laws framed under the said Acts; or has directly or
' 1966. indirectly been responsible for, or helped in his capacity

as such Councillor in, carrying out such illegal or
unauthorised construction or has by written
communication or physically obstructed or tried to
obstruct, any Competent Authority from discharging its
official duty in demolishing any illegal or unauthorised
structure. Such disqualification shall be for the remainder
of his term as a Councillor from the date of the declaration
of such structure to be illegal or unauthorised by the
concerned authority under the provisions of the said Acts
or, as the case may be, from the date of commission of the
act of interference or obstruction by the Councillor against
the Competent Authority.”.

'39. After section 20-1E of the Nagpur Corporation Act, the
following section shall be added, namely :—

®

“20-1F. (1) An elected Councillor who is, for the time
being, the Leader of the Party having the greatest numerical
strength and recognised as such by the Mayor shall be
Leader of the House.

Explanation.—When there are two parties in ruling,
having the same nymerical strength, the Mayor shall, having
regard to the status of the Party, recognise the Leader of
any one of such Parties to be the Leader of the House.

(2) There shall be paid to the Leader of the House such
honoraria and allowances and other facilities as may be
provided by regulations made in this behalf by the
Corporation.”. '

Amendment
of section -
19 of C.P.
and Berar
II of 1950.

Insertion

of new
section 20-
1F in CP. -
and Berar
II of 1950.

Leader of
the House.
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Nagar Panchayats and Industrial Townships (Amendment) Act, 2000.

Amendment 40, Jn seckion 63 of the Nagpur Corporation Act, in clause
of . section (c)— i 7 .

63 of C.P.
fa1ndf ?SE%T (a) for tlie words “not exceeding rupees twenty lakhs shall
© " be made by the Commissioner, unless the same is approved
by the Mayor,” the following portion shall be substituted,
namely :—

“not exceeding rupees fifteen lakhs shall be made by the
Commissioner, unless the same is approved by the Mayor.
However, the total amount of the contracts approved by
the Mayar shall not exceed rupees one crore during a year”;

(b) for the words “in excess of rupees twenty lakhs” the
words “in excess of rupees fifteen lakhs” shall be substituted.
Amendment 41. In section 86 of the Nagpur Corporation Act,—

of section : .
86 of C.P. (i) in sub-section (1), for the words “tenth day of January”

and Berar  the words “fifth day of February” shall be substituted ;
II of 1950. ‘
(i) in sdb—section {3),—

| ; ‘
(a) forthe words “tenth day of January” the words “fifth

day of February” shall be substituted ;

(b) for|the words “fifteenth day of February” the words
“twenty-éighth day of February” shall be substituted.

42.-52. [The amendments made by Chapter IV have been
incorporated in the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act, 1965.]
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THE BOMBAY PROVINCIAL MUNICIPAL CORPORA-
TIONS, THE CITY OF NAGPUR CORPORATION
AND THE MAHARASHTRA MUNICIPAL
COUNCILS, NAGAR PANCHAYATS AND
INDUSTRIAL TOWNSHIPS (AMENDMENT)

ACT, 2004.
CONTENTS
PrEAMBLE.
SECTIONS.
1. Short title and commencement.

and 4. /[The amendments have been incorporated in the
Bombay Provincial Municipal Corporations Act,
1949 and the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships
Act, 1965.]
Amendment of section 9 of C. P. and Berar II of

1950.

2.

12001




MAHARASHTRA ACT No. XVI OF 2004 .

[THE BOMBAY PROVINCIAL MUNICIPAL
CORPORATIONS, THE CITY OF NAGPUR
CORPORATION AND THE MAHARASHTRA
MUNICIPAL COUNCILS, NAGAR PANCHAYATS AND
INDUSTRIAL
TOWNSHIPS (AMENDMENT) ACT, 2004]
( The Act received the assent of the Governor on the 15th December
2004 ; assent was first published in the Maharashtra Government

Gazette, Extraordinary, Part IV, on the 15th December 2004 ).

An Act further to amend the Bombay Provincial
Municipal Corporations Act, 1949, the City of Nagpur
Corporation Act, 1948 and the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships

Act, 1965.
Bg’& WHEREAS, it is expedient further to amend the Bombay Provincial
of Municipal Corporations Act, 1949, the City of Nagpur Corporation

cp Act, 1948 and the Maharashtra Municipal Councils, Nagar 'Panchayats

and and Industrial Townships Act, 1965, for the purposes hereinafter
II of appearing; it is hereby enacted in the Fifty-fifth year of the Republic
 of India as follows :—

1. (I) This Act may be called the Bombay Provincial Municipal Short title

d
Corporations, the City of Nagpur Corporation and the Maharashtra :ér;mmence.
Municipal Councils, Nagar Panchayats and Industrial Townships ™"

(Amendment) Act, 2004.

(2) It shall come into force on such date as the State Government
may, by notification in the Official Gazette, appoint.

2. and 4. [The amendments have been incorporated in the Bombay
Provincial Municipal. Corporations Act, 1949 and the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial Townships Act,

1965.].

L For Statement of Objects and Reasons, see Maharashtra Government Gazette,
2004, Extraordinary, Part V-A, page 314.

H4238-71
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of Nagpuy Corporation and the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships (Amendment) Act, 2004

Afmmd.ment 3. In section 9 of the City of Nagpur Corporation Act, 1948, in C.P.
tion . . o .
¢ Ss; lémpg sub-section |(2), for the portion beginning with the words “ so tha Berar

and Berar as far as practicable, the number of persons” and ending with the 1I of

I of 1950. 6rds “not imore than five Councillors :” the words  so that, as far 1950.
as practicable, all wards shall be compact areas and the number of
persons in each ward according to the latest census figures shall
approximately be the same. Each of the wards shall elect only one
Councillor ;7 shall be substituted.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Municipal Corporations and Municipal Councils (Amendment) Act,
2007 (Mah. Act No. XV of 2007), is hereby publishe_dlunder the authority of the Governor.

By order and in the name of the Governor of Maharashira,

A. M. SHINDEKAR,
Secretary to Government,

Law and Judiciary Department.

'MAHARASHTRA ACT No. XV OF 2007.

{First published, after having received the assent of the Governor, in the * Maharashtra
Government Gazette ', on the 4th May 2007.)

An Act further to amend the Mumbai Municipal Corporation Act,
the Bombay Provincial Municipal Corporations Act, 1949, the City of
Nagpur Corporation Act, 1948 and the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships Act, 1965.

Bom. I WHEREAS it is expedient further to amend the Mumbai Municipal

of ’éi?ﬁ' Corporation Act, the Bombay Provincial Municipal Corperations Act,

LIX of 1949, the City of Nagpur Corporation Act, 1948 and the Maharashtra

c Pliﬁi Municipal Councils, Nagar Panchayats and Industrial Townships Act,

Berar 11 1965, for the purposes hereinafter appearing ; it is hereby enacted in

of %25}?- the Fifty-eighth Year of the Republic of India as follows :—
Xl,aof
1965,

T TS —ER ' . (3%} )
[ﬁﬁqﬂ Wﬁ.ao]
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Short title
and
oommencerment,

Amendment

of section
5B of Bom,
III of 1888,

Amendment

of section
5B of Bom.
LIX of 1949.

Amendment

of section.

9AA of CP,
and Berar II
of 1950.

Amendment

of section
9A of Mah.
XL of 1965,

Validation
and savings.
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1. (1) This Act may be called the Maharashtra Municipal
Corporations and Municipal Councils (Amendment) Act, 2007.

{2) It shall be deemed to have come into force on the 27th October
2006.
2. Insection 5B of the Mumbai Municipal Corporation Act,—
(i} in the first provisoe, in clause (i), for the words “ three months ”
the words “ four months ” shall be substituted ;

(i} in the second proviso, for the words “ three months ” the words
“ four months ” shall be substituted.

3. In section 5B of the Bombay Provincial Municipal Corporations
Act, 1949,

(z) in the first proviso, in clause (i1), for the words © thi‘ee months ”
the words “ four months ” shall be substituted ;

(i) in the second proviso, for the words “ three months "the words
“ four months ” shall be substituted.. '

4. . In section 9AA of the City of Nagpur Corporation Act,1948,—

() in the first proviso, in clause (ii), for the words “ three months ”
the words “ four months ” shall be substituted ;

(i) in the second proviso, for the words “ three months ” the words
 four months ” shall be substituted.

- 5. In section 9A of the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act, 1965, —

(i) in the first provise, in clause {ii), for the words “ three months ”
the words * four months ” shall be substituted ;

(zi) in the second proviso, for the words “ three months ” the words
“ four months ” shall be substituted.

6. Notwithstanding anything contained in the second proviso to
section 9A of the Maharashtra Municipal Councils, Nagar Panchayats
and Industrial Townships Act, 1965, any Councillor elected to reserved
seat and who has not received the validity certificate from the Scrutiny
Committee within a period of three months from the date of his election
shall continue to hold the office of the Councillor for a further period of
one month, as if, the period of three months for submission of the Validity
Certificate has been extended by a further period of one month ; and any
action taken by such Councillor during the period commencing from the
expiry of three months from the date of his election and ending on the
date of publication of the Maharashtra Municipal Corporations and
Municipal Councils (Amendment) Act, 2007, shall be deemed to have
been validly taken and shall not be challenged in any court of law only on
the ground that during the period of three months from the date of his
election he had not submitted the validity certificate.

[T s
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Municipal Corporations and Municipal Councils (Second

Amendment) Act, 2012 (Mah. Act No. XXXIV of 2014), is hereby published under the authority of
the Governor.

By order and in the name of the Governor of Maharashtra,

M. A. SAYEED,
Secretary and R.L.A. to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXXIV OF 2014

(First published, after having received the assent of the President in the
“Maharashtra Government Gazette”, on the 26th August 2014).

An Act further to amend the Mumbai Municipal Corporation Act, the
Bombay Provincial Municipal Corporations Act, 1949, the City of Nagpur
Corporation Act, 1948 and the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act, 1965.

Bom. WHEREAS it is expedient further to amend the Mumbai Municipal

{Islsg Corporation Act, the Bombay Provincial Municipal Corporations Act, 1949,

Bom. the City of Nagpur Corporation Act, 1948 and the Maharashtra Mummpal

L1Ig})(4gf Councils, Nagar Panchayats and Industrial Townships Act, 1965, for the

C. p. purposes hereinafter appearing ; it is hereby enacted in the Sixty-third Year
and of the Republic of India as follows :—

Berar

IT of

1950.

Mah.

XL of

1965.
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CHAPTER I
PRELIMINARY.
Short title. 1. This Act may be called the Maharashtra Municipal Corporations
and Municipal Councils (Second Amendment) Act, 2012.
: - CHAPTER II
‘AMENDMENTs To THE MUMBAI MUNICIPAL
_ CORPORATION ACT.
Amendment 2. Section 521 of the Mumba1 Munlclpal Corporatlon Act, (hereinafter,

‘(’é Sggf;o’h?%lf in this Chapter, referred to as “the Mumbai Corporation Act”), shall be re-

1888, numbered as sub-section (1) thereof and after sub-section (1), as so re-
numbered, the_following sub-section shall be added, namely —

“2) Every Councillor shall be deemed to be a public servant within

the meaning of clause (c) of section 2 of the Prevention of Corruption
Act, 1988.”.
Insertion of 3. After section 521 of the Mumba1 Corporat1on Act the follow1ng
;ﬁegéﬁ? flf";l?p section shall’ be 1nserted namely —
1888. a :
Power of “521A. Notwithstanding anything contained in section 197 of the
Govern?lgiitli’ Code of Criminal Procedure, 1973 and section 19 of the Prevention of
to accord . Corruption Act, 1988, in case of Councillor, the State Government shall
previous be competent to accord previous sanction as required under the said
sanction. : »
sections 197 and 19.”.
CHAPTER IH
AMENDMENTS To THE BomBAY PrOVINCIAL
MunicipAaL CORPORATIONS AcT, 1949.
Amendment - 4. In section 482 of the Bombay Provincial Municipal Corporations Act,

Ofoliegt)i&n E?)% 1949 (hereinafter, in this Chapter, referred to as “the Provincial Corporations

of 1949. Act”), after sub-section (2), the following sub-section shall be added, namely :—

“(3) Every Councillor shall be deemed to be a public servant within
the meaning of clause (c) of section 2 of the Prevention of Corruption

Act, 1988.”.
Iﬂ»‘}ertionZ(Af 5. After section 482 of the Provincial Corporations Act, the following
“‘;‘ff%‘:)’;flilx section shall be inserted, namely :—
of 1949.
Pawer of “482A. Notwithstanding anything contained in section 197 of the
Govemsntlzz‘: Code of Criminal Procedure, 1973 and section 19 of the Prevention of
to accord Corruption Act, 1988, in case of Councillor, the State Government shall
previous be competent to accord previous sanction as required under the said
sanction. sections 197 and 19.”.

CHAPTER I1I

AMENDMENTS To THE CiTy OF NAGPUR
CORPORATION ACT, 1948.
fAmendmgﬂt . 8. Section 394 of the City of Nagpur Corporation Act, 1948 (hereinafter,
© osfeétl%l agg in this Chapter, referred to as “the Nagpur Corporation Act”), shall be re-
Berar II of numbered as sub-section (1) thereof ; and after sub-section (1), as so re-

1950. numbered, the following sub-section shall be added, namely :—
“(2) Every Councillor shall be deemed to be a public servant within

the meaning of clause (¢) of section 2 of the Prevention of Corruption
Act, 1988.”.

Bom.
IIT of
1888.

49 of
1988.

2 of

1974.
49 of
1988.

Bom.
LIX of
1949.

49 of
1988.

2 of
1974,

49 of
1988.

C.P.
and
Berar II
of 1950.

49 of
1988.



HERTE TR A0S JUUNTT 9RT 1S, HFWE RE, R0V¥/WIE ¥, T 2338 3

7. After section 394 of the Nagpur Corporation Act, the following section Insertion of

shall be inserted, namely :— lsr?c 8°’fa 33,?,?

Berar 1I of
1950.

o

“394A. Notwithstanding anything contained in section 197 of the Power of

2 of Code of Criminal Procedure, 1973 and section 19 of the Prevention of (S:ttoi?mment
1974. Corruption Act, 1988, in case of Councillor, the State Government shall to accord
49 of be competent to accord previous sanction as required under the said Pprevious
1988 sections 197 and 19.”. sanction.

CHAPTER IV

AMENDMENTS TO THE MAHARASHTRA MUNICIPAL COUNCILS,
NAGAR PANCHAYATS AND INDUSTRIAL
TOWNSHIPS AcT, 1965.

Mah. 8. Section 302 of the Maharashtra Municipal Councils, Nagar Amendment
)iléégl_c Panchayats and Industrial Townships Act, 1965 (hereinafter, in this Chapter, gf, ls\,fgﬁ";‘(f%%
referred to as “the Municipal Councils Act”), shall be re-numbered as sub- 1965. '
section (1) thereof ; and after sub-section (1), as so re-numbered, the following

sub-section shall be added, namely :—

“(2) Every Councillor shall be deemed to be a public servant within
49 of the meaning of clause (c) of section 2 of the Prevention of Corruption
1988. Act, 1988.".

9. After section 302 of the Municipal Councils Act, the following section Insertion of
section 302A

shall be inserted, namely :— section 3024
1965.
“302A. Notwithstanding anything contained in section 197 of the Power of
2 of Code of Criminal Procedure, 1973 and section 19 of the Prevention of (S:tgiiinment
1974. Corruption Act, 1988, in case of Councillor, the State Government shall to accord
49 of be competent to accord previous sanction as required under the said previous
1988. sections 197 and-19.”. sanction.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED AT
GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in English
of the Maharashtra Municipal Corporations and the Maharashtra Municipal Councils, Nagar Panchayats and

Industrial Townships (Amendment) Act, 2015 (Mah. Act No. X of 2015), is hereby published under the authority
of the Governor.

By order and in the name of the Governor of Maharashtra,

M. A. SAYEED,

Principal Secretary and R.L.A.
to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. X OF 2015.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette ”, on the 6th April 2015).

An Act further to amend the Maharashtra Municipal Corporations Act and
the Maharashtra Municipal Councils, Nagar Panchayats and
Industrial Townships Act, 1965.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take immediate

LIX of action further to amend the Maharashtra Municipal Corporations Act and
Mahl'QgL(% the Maharashtra Municipal Councils, Nagar Panchayats and Industrial
of 1965. Townships Act, 1965, for the purposes hereinafter appearing ; and, therefore,
Mah. Ord. promulgated the Maharashtra Municipal Corporations and the Maharashtra
XVIII of Municipal Councils, Nagar Panchayats and Industrial Townships

2014. (Amendment) Ordinance, 2014 on the 31st December 2014;

®)
T SAE-32-
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AND WHEREAS it is expedient to replace the said Ordinance by an Act
of the State Legislature; it is hereby enacted in the Sixty-sixth Year of the
Republic of India as follows :—

CHAPTER I

PRELIMINARY
_ Short 1. (I) This Act may be called the Maharashtra Municipal Corporations
Coiﬂi I?éle‘% and the Maharashtra Municipal Councils, Nagar Panchayats and Industrial

Townships (Amendment) Act, 2015.
(2) It shall be deemed to have come into force on the 31st December 2014.

ment.

CHAPTER II

AMENDMENT TO THE MAHARASHTRA
MunicipaL CORPORATIONS ACT

Amendment 2. In section 5 of the Maharashtra Municipal Corporations Act, in LIX of
of SfecﬁlI‘;? 5f sub-section (3), for the portion beginning with the words “elect as far as 1949.
° 19 43 possible” and ending with the words “as the number of Councillors to be

elected in his ward”, the words “elect only one Councillor” shall be substituted.

CHAPTER III

AMENDMENT TO THE MAHARASHTRA MUNICIPAL COUNCILS,
NAGAR PANCHAYATS AND INDUSTRIAL TowNsHIPS AcT, 1965

Amendment 3. In section 10 of the Maharashtra Municipal Councils, Nagar Mah.

of section Pgnchayats and Industrial Townships Act,1965, for sub-section (2), the i%&'?f

XII? Off i\gzg' following sub-section shall be substituted, namely :— '
(0) .

“(2) Each of the wards shall elect only one Councillor.”.

CHAPTER IV
MISCELLANEOUS

Power to 4, (1) If any difficulty arises in giving effect to the provisions of the
dif?éﬁ?t‘;e Maharashtra Municipal Corporations Act or, as the case may be, the
" Maharashtra Municipal Councils, Nagar Panchayats and Industrial
Townships Act, 1965, as amended by this Act, the State Government may, as LIX of
occasion arises, by an order published in the Official Gazette, give such 1949.
directions not inconsistent with the provisions of this Act, as may appear to Mah.

it to be necessary or expedient for the purpose of removing the difficulty : )1%650 f

Provided that, no such order shall be made after expiry of a period of two
years from the date of commencement of this Act.

(2) Every order made under sub-section (1) shall be laid, as soon as may be,
after it is made, before each House of the State Legislature.
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Mah. 5, (1) The Maharashtra Municipal Corporations and the Maharashtra Repeal of

Ord. Municipal Councils, Nagar Panchayats and Industrial Townships Mah. Ord.
XVIII of . . XVIII of
9014, (Amendment) Ordinance, 2014, is hereby repealed. 2014 and

(2) Notwithstanding such repeal, anything done or any action taken Saving
(including any notification or order issued) under the corresponding provisions
LIX of of the Maharashtra Municipal Corporations Act and the Maharashtra
1949. Municipal Councils, Nagar Panchayats and Industrial Townships Act, 1965,
XLaof as amended by the said Ordinance, shall be deemed to have been done, taken
1965. Or issued, as the case may be, under the corresponding provisions of the

relevant Acts, as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVIL
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Municipal Corporations and the Maharashtra Municipal Councils,
Nagar Panchayats and Industrial Townships (Second Amendment) Act, 2015 (Mah. Act No. XIII
of 2015), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

M. A. SAYEED,
Principal Secretary and R.L.A. to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XIII OF 2015.

(First published, after having received the assent of the Governor in
the “ Maharashtra Government Gazette ”, on the 7th April 2015).

)

AnAct further to amend the Mumbai Municipal Corporation Act, the Maharashtra Municipal
Corporations Act and the Maharashtra Municipal Councils, Nagar Panchayats and
Industrial TownshipsAct, 1965.
of 18;? WHEREAS it is expedient further to amend the Mumbai Municipal
Lixof Corporation Act, the Maharashtra Municipal Corporations Act and the
1949. Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships

Xl:jl of Act, 1965, for the purposes hereinafter appearing; it is hereby enacted in the Sixty-

1965. sixth Year of the Republic of India as follows :—

®
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Short title.

Amendment
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1. This Act may be called the Maharashtra Municiapl Corporations and the

Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships
(Second Amendment) Act, 2015.

2. To section 5B of the Mumbai Municipal Corporation Act (hereinafter

of section referred to as “the Mumbai Corporation Act”), the following provisos shall be added,

5B of III of

1888.

Amend-

namely:—

“Provided that, for the General or bye-elections for which the last date of

filing of nomination falls on or before the 315 December 2017, in accordance
with the election programme declared by the State Election Commission, a
person who has applied to the Scrutiny Committee for the verification of his
Caste Certificate before the date of filing the nomination papers but who has
not received the validity certificate on the date of filing of the nomination papers
shall submit, alongwith the nomination papers,-

(i) a true copy of the application preferred by him to the Scrutiny
Committee for issuance of the validity certificate or any other proof of having
made such application to the Scrutiny Committee; and

(it) an undertaking that he shall submit, within a period of six months
from the date of his election, the validity certificate issued by the Scrutiny
Committee:

Provided further that, if the person fails to produce the validity certificate
within a period of six months from the date of his election, his election shall
be deemed to have been terminated retrospectively and he shall be disqualified
for being a Councillor.”.

3. To sub-section (2A) of section 37 of the Mumbai Corporation Act, the

ment of following provisos shall be added, namely :—

section
37 of IIT
of 1888.

Amendment

“Provided that, for the election for the office of the Mayor for which the

last date of filing of nomination falls on or before the 315 December 2017, a
person who has applied to the Scrutiny Committee for the verification of his
Caste Certificate before the date of filing the nomination papers but who has
not received the validity certificate on the date of filing of the nomination papers
shall submit, alongwith the nomination papers,-

(i) a true copy of the application preferred by him to the Scrutiny
Committee for issuance of the validity certificate or any other proof of having
made such application to the Scrutiny Committee; and

(ii) an undertaking that he shall submit, within a period of six months
from the date of his election, the validity certificate issued by the Scrutiny
Committee:

Provided further that, if the person fails to produce the validity certificate

within a period of six months from the date of his election, his election shall be
deemed to have been terminated retrospectively and he shall be disqualified
for being the Mayor.”.

4. To section 5B of the Maharashtra Municipal Corporations Act (hereinafter

of section referred to as “the Maharashtra Municipal Corporations Act”), the following

5B of LIX

of 1949.

provisos shall be added, namely :—

“ Provided that, for the General or bye-elections for which the last date of
filing of nomination falls on or before the 315 December 2017, in accordance
with the election programme declared by the State Election Commission, a
person who has applied to the Scrutiny Committee for the verification of his

111
of
1888.

LIX
of
1949.
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Caste Certificate before the date of filing the nomination papers but who has
not received the validity certificate on the date of filing of the nomination
papers shall submit, alongwith the nomination papers,—

(i) a true copy of the application preferred by him to the Scrutiny
Committee for issuance of the validity certificate or any other proof of having
made such application to the Scrutiny Committee; and

(it) an undertaking that he shall submit, within a period of six months
from the date of his election, the validity certificate issued by the Scrutiny
Committee:

Provided further that, if the person fails to produce the validity certificate

within a period of six months from the date of his election, his election shall be
deemed to have been terminated retrospectively and he shall be disqualified for
being a Councillor.”.

5. To sub-section (IB) of section 19 of the Maharashtra Municipal

Corporations Act, the following provisos shall be added, namely :(—

“Provided that, for the election for the office of Mayor for which the last

date of filing of nomination falls on or before the 31 December 2017, a person
who has applied to the Scrutiny Committee for the verification of his Caste
Certificate before the date of filing the nomination papers but who has not
received the validity certificate on the date of filing of the nomination papers
shall submit, alongwith the nomination papers,—

(i) a true copy of the application preferred by him to the Scrutiny
Committee for issuance of the validity certificate or any other proof of having
made such application to the Scrutiny Committee; and

(it) an undertaking that he shall submit, within a period of six months
from the date of his election, the validity certificate issued by the Scrutiny
Committee:

Provided further that, if the person fails to produce the validity certificate
within a period of six months from the date of his election, his election shall
be deemed to have been terminated retrospectively and he shall be disqualified
for being the Mayor.”.

6. In section 9A of the Maharashtra Municipal Councils, Nagar Panchayats

XL of and Industrial Townships Act, 1965 (hereinafter referred to as “the Municipal
1965. Councils Act”), in the first proviso, for the words, figures and letters “before the

31t December 2013” the words, figures and letters “before the 315 December 2017”
shall be substituted.

7. In section 51-1B of the Municipal Councils Act, in the first proviso, for

the words, figures and letters “before the 315t December 2013” the words, figures
and letters “before the 31%* December 2017” shall be substituted.

Amendment
of section 19
of LIX of
1949.

Amendment
of section

9A of Mah.
XL of 1965.

Amendment
of section
51-1B of
Mah. XL of
1965.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED AT
GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVIL
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Goods and Services Tax related Laws (Amendments,
Validation and Savings) Act, 2017 (Mah. Act No.XLII of 2017), is hereby published under the

authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH H. MALI,

Principal Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XLII OF 2017.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette ”, on the 29th May 2017).

An Act further to amend the Mumbai Municipal Corporation Act, the
Maharashtra Entertainments Duty Act, the Maharashtra Municipal
Corporations Act, the Maharashtra Motor Vehicles Tax Act, the Maharashtra
Village Panchayats Act, the Maharashtra Municipal Councils, Nagar
Panchayats and Industrial Townships Act, 1965, the Maharashtra State Tax
on Professions, Trades, Callings and Employments Act, 1975 and the
Maharashtra Value Added Tax Act, 2002.

III of WHEREAS it is expedient further to amend the Mumbai Municipal

I f}lggg Corporation Act, the Maharashtra Entertainments Duty Act, the
© LIX of Maharashtra Municipal Corporations Act, the Maharashtra Motor Vehicles

1949. Tax Act, the Maharashtra Village Panchayats Act, the Maharashtra Municipal

L)g%gf Councils, Nagar Panchayats and Industrial Townships Act, 1965, the
III of Maharashtra State Tax on Professions, Trades, Callings and Employments
1959. Act, 1975 and the Maharashtra Value Added Tax Act, 2002, for the purposes

Mah. XL
of?l 1965.
Mah. XVI
of 1975.
Mah. IX

of 2005.
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hereinafter appearing; it is hereby enacted in the Sixty-eighth Year of the
Republic of India as follows :(—
CHAPTER 1
1. (1) This Act may be called the Maharashtra Goods and Services Tax
related laws (Amendments, Validation and Savings) Act, 2017.
(2) (a) Section 63, sub-section (3) of section 67 and section 73 shall come
into force on the date of publication of this Act in the Official Gazette ;
() remaining sections shall come into force from such date as the
State Government may by notification in the Official Gazette appoint, and
different dates may be appointed for different provisions.

CHAPTER 1I
AMENDMENTS TO THE MUMBAI M UNICIPAL CORPORATION ACT.

2. In section 3 of the Mumbai Municipal Corporation Act (hereinafter,

in this Chapter, referred to as “the Mumbai Corporation Act”), clause (pa)
shall be deleted.

3. In section 126 of the Mumbai Corporation Act, in sub-section (2), in

clause (a), the words “and, in the case of octroi on such articles” shall be
deleted.

4. In section 128 of the Mumbai Corporation Act, in sub-section (1), in
clause (a), the words “and the articles on which octroi shall be levied,” shall
be deleted.

5. In section 139 of the Mumbai Corporation Act,
deleted.

entry (4) shall be

6. Above section 192 of the Mumbai Corporation Act, the heading
“Octroi” shall be deleted.

7. Sections 192, 193, 194, 194-1A, 194A, 195, 195-1A and 195-1B of the
Mumbai Corporation Act shall be deleted.

8. Insection 196 of the Mumbai Corporation Act, the words “or by adding
to the number of articles on which octroi is being levied” shall be deleted.

9. Section 199 of the Mumbai Corporation Act shall be deleted.

10. Section 213 of the Mumbai Corporation Act shall be deleted.

11. Sections 478, 478-1A, 478-1AA and 478-1B of the Mumbai
Corporation Act shall be deleted.

12. Schedules H and H-1 of the Mumbai Corporation Act shall be
deleted.

III of
1888.
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CHAPTER III
AMENDMENTS TO THE MAHARASHTRA ENTERTAINMENTS DUTY ACT.

13. In section 2 of the Maharashtra Entertainments Duty Act

1923. (hereinafter, in this Chapter, referred to as “the Entertainments Duty Act”),—

Mah. V
of 1962.

41 of
2006.

Mah.
XL of
1965.

Mah. V
of 1962.

41 of
2006.

IIT of
1888.

LIX of
1949.

(1) clause (d-1) shall be deleted ;
(2) after clause (f-al), the following clauses shall be inserted, namely :—
“(f-a2) “local authority” means,—

(i) a “Municipality” as defined in clause (e) of article 243P
of the Constitution ;

(11) a “Zilla Parishads” as constituted under the
Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961 ;

(i11) “Cantonment Board”, as defined in section 3 of the
Cantonments Act, 2006 ;

(f-a3) “Chief Officer” means a person appointed or deemed to
be appointed as Chief Officer under the Maharashtra Municipal
Councils, Nagar Panchayats and Industrial Townships Act, 1965 ;

(f-a4) “Chief Executive Officer” of the Zilla Parishads
means the Chief Executive Officer of a Zilla Parishad appointed
under section 94 of Maharashtra Zilla Parishads and Panchayat
Samitis Act, 1961 ;

(f~ab5) “Chief Executive Officer” of the Cantonment Board
means the person appointed as the Chief Executive Officer of a
cantonment under the Cantonments Act, 2006 ;

(f-a6) “Municipal Commissioner” means the Municipal
Commissioner for the Municipal Corporation appointed under the
Mumbai Municipal Corporation Act or as the case may be, under
the Maharashtra Municipal Corporations Act ;”.

14. In section 3 of the Entertainments Duty Act,—

(1) except sub-sections (6), (7) and (8), for the words “State
Government”, wherever they occur, the words “local authority” shall
be substituted ;

(2) in sub-section (3), in clause (j), for the word “Commissioner”
the words “local authority” shall be substituted ;

(3) in sub-section (4), in clause (d), for the words “Collector of the
District” the following shall be substituted, namely :—

“(i) Municipal Commissioner, in case of a Municipal
Corporation, or

(iz) Chief Officer, in case of a Municipal Council, or

(i11) Chief Executive Officer, in case of a Zilla Parishad or a
Cantonment Board, as the case may be,”;

(4) in sub-section (13), in clause (b), in sub-clause (i), for the word
“Collector” the following shall be substituted, namely :—

“(t) Municipal Commissioner, in case of a Municipal
Corporation
2

Amendment
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of I of 1923.

Amendment
of section 3
of T of 1923.
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(i1) Chief Officer, in case of a Municipal Council,

(ii1) Chief Executive Officer, in case of a Zilla Parishad or a
Cantonment Board, as the case may be, ”.

15. Section 3AA of the Entertainments Duty Act shall be deleted.

16. In section 3A of the Entertainments Duty Act,—

(1) for the words “State Government” the words “local authority”
shall be substituted;

(2) the words, figure and letters “and a surcharge provided by
section 3AA” shall be deleted.

17. In section 4 of the Entertainments Duty Act, for the words “State
Government”, wherever they occur, the words “local authority” shall be
substituted.

18. In section 4B of the Entertainments Duty Act, for the words “State
Government”, wherever they occur, the words “local authority” shall be
substituted.

19. In section 4E of the Entertainments Duty Act, for the words “State
Government”, wherever they occur, the words “local authority” shall be
substituted.

20. In section 5 of the Entertainments Duty Act, for the word “Collector”
wherever it occurs, the words “local authority” shall be substituted.

21. In section 6 of the Entertainments Duty Act, in sub-sections (1)
and (2), for the word “Collector” the words “local authority” shall be
substituted.

22. In section 8 of the Entertainments Duty Act, for the portion
beginning with “The Commissioner” and ending with “the State Government”
the words “Any officer duly authorized by the local authority” shall be
substituted.

23. In section 9A of the Entertainments Duty Act, for the words “State
Government”, wherever they occur, the words “local authority” shall be
substituted.

24. In section 9B of the Entertainments Duty Act, for the word
“Government” the words “local authority” shall be substituted.

25. In section 9C of the Entertainments Duty Act, for the word
“Collector” the words “local authority” shall be substituted.

26. In section 9D of the Entertainments Duty Act, for the word
“Collector” the words “local authority” shall be substituted.

27. In section 10 of the Entertainments Duty Act,—

(1) the existing section 10 shall be re-numbered as sub-section (1)
thereof; and in sub-section (1) as so re-numbered, for the words “ State
Government” wherever they occur, the words “local authority” shall
be substituted ;

(2) after sub-section (I) as so re-numbered, the following sub-
section shall be added, namely :(—
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“2) For the purposes of sub-section (1) , the powers of the
local authority shall be exercised by (i) the Municipal
Commissioner, in case of a Municipal Corporation, (ii) the Chief
Officer, in case of a Municipal Council, (iii) the Chief Executive
Officer, in case of a Zilla Parishad, (iv) the Chief Executive Officer,

in case of a Cantonment Board, in their respective jurisdiction.”.

28.
“Collector”, wherever it occurs, the following shall be substituted, namely :—

“(i) Municipal Commissioner, in case of a Municipal Corporation,

(1) Chief Officer, in case of a Municipal Council, (iii) Chief
Executive Officer, in case of a Zilla Parishad, (iv) Chief Executive

Officer, in case of a Cantonment Board”.

29.
Government”, at both the places where they occur, the words “State
Government and local authority” shall be substituted.

30. Section 13 of the Entertainments Duty Act shall be deleted.

31. Schedule appended to the Entertainments Duty Act shall be deleted.

CHAPTER IV
AMENDMENTS TO THE MAHARASHTRA MUNICIPAL CORPORATIONS ACT.

LIX of 32. In section 2 of the Maharashtra Municipal Corporations Act
1949. (hereinafter, in this Chapter, referred to as “the Municipal Corporations Act”),
clauses (6A), (31A), (42), (70A), (70B) and (70C) shall be deleted.

33. In section 32 of the Municipal Corporations Act,-

(1) in sub-section (4), the words “octroi or” shall be deleted,;
(2) in sub-section (5), the word “octroi” shall be deleted.

34. In section 99 of the Municipal Corporations Act, the words, brackets

and letters “excluding local body tax under clause (aaa) thereof” shall be

deleted.

35. Sections 99A, 99B, 99C and 99D of the Municipal Corporations Act

shall be deleted.

36. In section 127 of the Municipal Corporations Act, in sub-section
(2), clauses (a), (aa) and (aaa) shall be deleted.

37.
words “octroi and ” shall be deleted.

38. Section 146 alongwith the heading “Exemptions from Octroi” of the

Municipal Corporations Act shall be deleted.

39.
shall be deleted.
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In section 10A of the Entertainments Duty Act, for the word

In section 12 of the Entertainments Duty Act, for the words “State

In section 128 of the Municipal Corporations Act, in clause (5), the

In section 149 of the Municipal Corporations Act, sub-section (6)
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40. Chapter XIA and sections 152A to 1520 of the Municipal
Corporations Act shall be deleted.

41. Chapter XIB and sections 152P, 152Q, 152R, 152S and 152T of the
Municipal Corporations Act shall be deleted.

42. Sections 398 and 398-1A of the Municipal Corporations Act shall
be deleted.

43. In section 466 of the Municipal Corporations Act, in sub-section
(1), in para (A),—

(I) in clause (a), the words “octroi and ” shall be deleted,;
(2) in clause (b), the words “octroi and ” shall be deleted,;
(3) clause (c¢) shall be deleted;
(4) clause (e) shall be deleted;
(5) clause (g) shall be deleted.

44, Schedules A, B and C of the Municipal Corporations Act shall be
deleted.

45. In Schedule D of the Municipal Corporations Act, in Chapter VIII,
rules 26, 28 and 29 shall be deleted.

CHAPTER V

AMENDMENT TO THE MAHARASHTRA MoTOR VEHICLES Tax AcT.

46. In section 2 of the Maharashtra Motor Vehicles Tax Act, for clause
(1A), the following clause shall be substituted, namely:—

“(1A) “cost of vehicle” in relation to,—

(a) a vehicle manufactured in India means, cost as per the
final cost mentioned in the purchase invoice of the vehicle issued
either by the manufacturer or the dealer of the vehicle which
shall include the basic manufacturing cost, Central Goods and
Services Tax levied under the Central Goods and Services Tax
Act, 2017, Integrated Goods and Services Tax under the Integrated
Goods and Services Tax Act, 2017, Cess under the Goods and
Services Tax (Compensation to States) Act, 2017 and Goods and
Services Tax under the Maharashtra Goods and Services Tax Act,
2017 and if the vehicle has been sold in the State of Maharashtra
from any other State or Union Territory shall include the Goods
and Services Tax paid in such State or Union Territory, and

LXV of
1958.

12 of
2017.
13 of
2017.

15 of
2017.

Mabh. of
2017.
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(b) a vehicle imported into India irrespective of its place of
manufacture means cost as per the landed value of the vehicle
consisting of the assessable value under the Customs Act, 1962
and the customs duty paid thereupon, including additional duty
paid if any, as endorsed in the Bill of Entry by the Customs
Department, and Integrated Goods and Services Tax under the
Integrated Goods and Services Tax Act, 2017, and Cess under the
Goods and Services Tax (Compensation to States) Act, 2017, if
any.

Explanation.—(1) The discount given by the manufacturer or
the dealer, if any, shall be added in the final cost as mentioned in
the purchase invoice.

(2) The vehicles sold prior to the date of commencement of the
Central Goods and Services Tax Act, 2017, the Integrated Goods
and Services Tax Act, 2017, the Goods and Services Tax
(Compensation to States) Act, 2017 and the Maharashtra Goods and
Services Tax Act, 2017 and produced for registration after such date
shall be taxed as per the provisions which were in force prior to the
Maharashtra Goods and Services Tax related laws (Amendments,
Validation and Savings) Act, 2017;”.

CHAPTER VI
AMENDMENTS TO THE MAHARASHTRA VILLAGE PANCHAYATS ACT.

In section 3 of the Maharashtra Village Panchayats Act (hereinafter,

1959. in this Chapter, referred to as “the Village Panchayats Act”), in section 3,
clauses (5), (11A) and (11B) shall be deleted.

48.

Section 124 A of the Village Panchayats Act shall be deleted.

CHAPTER VII

AMENDMENTS TO THE MAHARASHTRA MUNICIPAL COUNCILS, NAGAR PANCHAYATS AND

Mah.

49.

InpusTRIAL TowNsHIPS AcT, 1965.

In section 2 of Maharashtra Municipal Councils, Nagar Panchayats

XL of gnd Industrial Townships Act, 1965 (hereinafter, in this Chapter, referred to
65. as “the Municipal Councils Act”), clause (3A) shall be deleted.

50.

In section 87A of the Municipal Councils Act, in sub-section (3), in

clause (xi),—

(1) in sub-clause (a), the word “cess” shall be deleted;
(2) in sub-clause (b), the word “cess” shall be deleted.

51.

In section 105 of the Municipal Councils Act, in sub-section (1),

clauses (aa) and (e) shall be deleted.

52.

Chapter IXA and sections 148A to 1480 of the Municipal Councils

Act shall be deleted.
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CHAPTER VIII

AMENDMENT TO THE MAHARASHTRA STATE TAX ON PROFESSIONS,
TraDES, CALLINGS AND EMPLOYMENTS AcT, 1975.

Amendment 53. In Schedule I appended to the Maharashtra State Tax on Mah.
to Schedule I pyofegsions, Trades, Callings and Employments Act, 1975, for entry 20A, the XVI of

of M:fh 13(7\;1 following entry shall be substituted, namely :— 1975.
“20A. Persons, registered under the Maharashtra 2500 per Mah. ....
Goods and Services Tax Act, 2017. annum.”. of 2017.
CHAPTER-IX
AMENDMENTS TO THE MAHARASHTRA VALUE ADDED
Tax Act, 2002.

Amendment 54. In the long title of the Maharashtra Value Added Tax Act, 2002 Mah.

in long title (hereinafter, in this Chapter, referred to as “the Value Added Tax Act”), the IX of
of Mah. 213(0‘; words “or purchase” shall be deleted. 2005.
Amendment 55. In the preamble of the Value Added Tax Act, the words “or
in preamble purchase” shall be deleted.
of Mah. IX of
2005.

Amendment 56. In section 2 of the Value Added Tax Act,—
of section 2

of Mah. 21(§)(ng (1) clauses (1), (2) and (3-a) shall be deleted;
. (2) after clause (3-a) so deleted, the following clause shall be

inserted, namely :—

“(3-b) “appointed date for the Maharashtra Goods and Services Mah. ....
Tax Act” means the date on which the Maharashtra Goods and of 2017.

Services Tax Act, 2017 comes into force;”;

(3) in clause (4), in the Explanation, clause (i) shall be deleted,;

(4) clause (7) shall be deleted;

(5) in clause (8), Exception I, II and III shall be deleted,;

(6) clause (9) shall be deleted;

(7) for clause (12), the following clause shall be substituted, namely :—

“(12) “goods” means petroleum crude, high speed diesel, motor
spirit (commonly known as petrol), natural gas, aviation turbine
fuel and alcoholic liquor for human consumption;”;

(8) after clause (14) the following clause shall be inserted, namely:—

“(14A) “Maharashtra Goods and Services Tax Act” means the Mah. ...
Maharashtra Goods and Services Tax Act, 2017;; of 2017.

(9) clause (I17A) shall be deleted;
(10) in clause (20), Explanation IA shall be deleted;

(11) in clause (24), in the Explanation, in clause (b), in sub-clause
(vi), for the words and brackets “of goods, being food or any other article
for human consumption or any drink (whether or not intoxicating), the
words “of alcoholic liquor for human consumption” shall be substituted;

(12) in clause (25), Explanation IA shall be deleted;
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(13) clause (27) shall be deleted;

(14) in clause (29), the words “or purchase tax leviable or as the
case may be,” shall be deleted;

(15) in clause (32), Explanation I shall be deleted;
(16) in clause (33), Explanation I shall be deleted.
In section 3 of the Value Added Tax Act,—

(1) sub-section (I) shall be deleted;

(2) in sub-section (2),—

(a) for the words “to whom sub-section (1) does not apply and
whose turnover either of all sales or, as the case may be, purchases
made” the words “whose turnover of all sales of goods” shall be
substituted;

(b) in the proviso, the words “ and purchases” and the words

57.

“or turnover of purchases” shall be deleted,;

(8) in sub-section (3), the words “or turnover of purchases” shall

be deleted;

(4) sub-section (5A) shall be deleted;

(5) in sub-section (8), the words “or purchases” shall be deleted.
In section 6 of the Value Added Tax Act,—

(1) for sub-section (1), the following sub-section shall be
substituted, namely :(—

58.

“(1) There shall be levied a sales tax on the turnover of sales
of goods, specified in column (2) in SCHEDULE B at the rates set
out against each of them in column (3) of the said Schedule.”;

(2) in sub-section (2) , for the word and letter “ Schedule D”,
the word “ SCHEDULE B” shall be substituted,;

59. Sections 6A, 6B and 7 of the Value Added Tax Act shall be deleted.

60. In section 8 of the Value Added Tax Act,—
(1) in sub-section (2), the words “and lubricants” shall be deleted,;
(2) sub-sections (3C) and (3D) shall be deleted.

61. In section 16 of the Value Added Tax Act,—

(1) in sub-section (6), in clause (b), the words “or the turnover of
purchases” shall be deleted;

(2) after sub-section (6), the following sub-section shall be inserted,
namely :—

“(6A) The registration of a dealer, who has not effected sale,
during the year 2016-17, of any goods, specified in column (2) in
SCHEDULE A or, as the case may be SCHEDULE B, as it exists
on the appointed date for the Maharashtra Goods and Services
Tax Act, shall be deemed to be cancelled with effect from the said
appointed date:

Provided that, any such dealer, whose registration is deemed
to be cancelled, may apply in the prescribed manner for the
revocation of the cancellation of his registration, if he intends to
carry on the business in these goods.”.

Amendment
of section 3
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62. Section 17 of the Value Added Tax Act shall be deleted.

63. After section 26A of the Value Added Tax Act, the following section

in Mah. IX of shall be inserted, namely :—

2005.

Speedy
disposal of
various
proceedings.

Amendment

“26B. The State Government may enact a scheme by a notification
in the Official Gazette providing for,—

() the speedy disposal of proceedings of assessments under
section 23, rectifications under section 24, review under section
25, appeals under section 26, refund proceedings and recovery
proceedings;

(i1) criterion for selection of cases for assessment; and

(iti) criterion for selection of cases for withdrawal of pending
proceedings referred in clause (i).”.

64. In section 30 of the Value Added Tax Act, in sub-section (2), after

of section 30 the second proviso, the following proviso shall be added, namely :—

of Mah. IX of
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Deletion of
section 31A
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Amendment
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“Provided also that, in case a dealer, whose registration is deemed
to be cancelled under sub-section (6A) of section 16 , files an annual
revised return, as provided under clause () or, as the case may be,
clause (c¢), of sub-section (4) of section 20, for any period starting from
the 1st April 2017, then the interest shall be payable on the excess amount
of tax, payable as per such annual revised return from the prescribed
dates by the prescribed class of dealers.”.

65. Section 31A of the Value Added Tax Act shall be deleted.

66. In section 41 of the Value Added Tax Act, in sub-section (4),—

(1) in clause (a), the words “and petroleum products” shall be
deleted,;

(2) in clause (b), in the Explanation, the words “and petroleum
products” shall be deleted;

(3) clause (c¢) shall be deleted.
67. In section 42 of the Value Added Tax Act,—

(1) sub-section (I) shall be deleted,;

(2) in sub-section (2), the portion beginning with the words “who
are running any eating house” and ending with the words “or vendors”
shall be deleted;

(3) after sub-section (2), the following sub-section shall be added
and deemed to have been added with effect from the 1st April 2010,
namely :(—
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“(3B) The registered dealers, who had undertaken the

construction of flats, dwellings or buildings or premises and
transferred them in pursuance of an agreement along with the
land or interest underlying the land and where,—

(a) such agreement is registered on or before the 31st
May 2017; and

(b) the works contract activity in respect of aforesaid
agreement is continued on or after the date notified for the
purpose of the Maharashtra Goods and Services Tax Act or,
as the case may be, payment is received,

then notwithstanding anything contained in sub-section
(3A) or, as the case may be, in the Notification, Finance
Department, No. VAT/2015/CR-65/Taxation.-1 dated the 9th
July 2010, but subject to the conditions stated in column (3)
at Serial Number (3) to (5) and (7) of the aforesaid notification,
the said dealer shall,—

(i) determine the composition amount in lieu of tax
payable on the transfer of the goods (whether as goods or in
some other form), in execution of the works contract under
the Act, at one per cent. of the payment received in respect
of said flats, dwellings or buildings or premises till the date
immediately preceding the date on which the Maharashtra
Goods and Services Tax Act comes into force, and deduct the
amount so determined from the composition amount paid as
per the aforesaid notification, and

(ii) take the credit into the electronic credit ledger
prescribed under the Maharashtra Goods and Services Tax
Act of the balance unutilized amount remained on the date
on which the Maharashtra Goods and Services Tax Act comes
into force.” ;

(4) sub-sections (3), (3A) and (4) shall be deleted.
In section 45 of the Value Added Tax Act,—

(1) in sub-section (2), the words “or purchased” shall be deleted;

2)

in sub-section (3),—
(a) the words “or purchases”, at both the places where they

occur, shall be deleted ;

(b) in the proviso, the words “ or purchase ” shall be deleted.

In section 47 of the Value Added Tax Act, after sub-section (2A),
the following sub-section shall be inserted, namely :—

“2B) Notwithstanding anything contained in this section, if the
order of the Court, Tribunal or the Central Government is passed on
or after the appointed date of the Maharashtra Goods and Services
Tax Act, then the provisions of the said Act, in this regard, shall be
applicable.”.

In section 48 of the Value Added Tax Act,—

(1) in sub-section (I), in clause (a),—

(a) sub-clauses (i), (iiz) and (iv) shall be deleted ;

(b) in sub-clause (ii), the words “or purchase” shall be deleted ;

(2) sub-section (3) shall be deleted.
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71. Section 49 of the Value Added Tax Act shall be deleted.

72. In section 74 of the Value Added Tax Act, in sub-section (3), clause
(c) shall be deleted.

73. For section 84 of the Value Added Tax Act, the following section
shall be substituted, namely :—

“84. (1) The Commissioner may, by notification in the Official
Gazette, require any class of registered dealers, as may be specified in
the notification, to declare the details, to the prescribed authority,
regarding capital assets and the stock of goods held by them on the
day immediately preceding the appointed date for the Maharashtra

Goods and Services Tax Act.

(2) The Commissioner may, by notification in the Official Gazette,
require any class of registered dealers, migrating to the Maharashtra
Goods and Services Tax Act to furnish any other information in the

prescribed manner.”.

74. Section 87 of the Value Added Tax Act shall be deleted.

75. In Schedule A appended to the Value Added Tax Act, for the entries
1 to 63, the following entries shall be substituted, namely :(—

“l Toddy and Arak- Nil

2 Goods supplied from bond to foreign going ships

and aircrafts. Nil.”.

76. Schedules B, C, and E appended to the Value Added Tax Act shall
be deleted.

77. Schedule D appended to the Value Added Tax Act shall be renamed

as Schedule B thereof and in Schedule B as so renamed,—

(a) entry 4 shall be deleted ;

43

(b) in entry 6, in column (2), for the figures and words “ entry 8 of
SCHEDULE C, entry 11 and entry 11A ” the figures and words “ entry

11, 11A and entry 13 ” shall be substituted. ” ;
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(c) for entries 12, 13 and 14 the following entries shall be substituted,

namely :(—

“12 Petroleum Crude 5%

13 Aviation Turbine Fuel sold to a Turbo-prop 5%

aircraft.

Explanation.—for the purposes of this entry,

“ Turbo-prop Aircraft ” means an aircraft deriving

thrust mainly from propeller, wich may be driven

by either turbine engine or piston engine.

14 Bunker Oil supplied to foreign going ships 6%

15 Natural Gas 13.5%.”.

CHAPTER X
VALIDATION AND SAVINGS.
IIT of 78. (1) Notwithstanding the amendments made in the Mumbai Savings.

18182 Municipal Corporation Act, the Maharashtra Entertainments Duty Act, the

1923. Maharashtra Municipal Corporations Act, the Maharashtra Motor Vehicles
LIX of Tax Act, the Maharashtra Village Panchayats Act, the Maharashtra Municipal
L)I(%‘Lgf Councils, Nagar Panchayats and Industrial Townships Act, 1965, the
1958. Maharashtra State Tax on Professions, Trades, Callings and Employments
T of Act, 1975 and the Maharashtra Value Added Tax Act, 2002 by this Act, those
lMah: laws and all rules, regulations, orders, notifications, form, certificates and
XL of notices, appointments and delegation of powers issued under those laws which
113[?}51 are in force immediately before the appointed day of the Maharashtra Goods
xXVI of and Services Tax Act, 2017 shall, subject to the other provisions of this Act,
1975. in so far as they apply, continue to have effect after the appointed day of the
lgga;dol? Maharashtra Goods and Services Tax Act, 2017 for the purposes of the levy,
returns, assessment, re-assessment, appeal, determination, revision,

Mah. .... . . e e . . . .
of 2017 rectification, reference, limitation, production and inspection of accounts and
Mah documents and search of premises, transfer of proceedings, payment and
of 2017. recovery, calculation of cumulative quantum of benefits, exemption from
payment of tax and deferment of due date for payment of tax, cancellation of

the certificate of Entitlement, collection or deduction of tax at source, refund

or set off of any tax, withholding of any refund, exemption from payment of

tax, collection of statistics, the power to make rules, the imposition of any
penalty, or of interest or forfeiture of sum where such levy, returns
assessment, re-assessment, appeal, determination, revision, rectification,
reference, limitation, payment and recovery, calculation of cumulative
quantum of benefits, exemption from payment of tax and deferment of due

date for payment of tax, cancellation of the certificate of entitlement,
collection, deduction of tax at source, refund, set-off, withholding of any
refund, exemption, collection of statistics, the power to make rules, limitation,
production and inspection of accounts and documents and search of premises,
transfer of proceedings, penalty, interest or forfeiture of any sum relates to

Mah. ... any period ending before the appointed day of the Maharashtra Goods and
of 2017. Services Tax Act, 2017 or for any other purpose whatsoever connected with
or incidental to any of the purposes aforesaid and whether or not the tax,
penalty, interest, sum forfeited or tax deducted at source, if any, in relation

to such proceedings is paid before or after the appointed day of the

Mfago o Maharashtra Goods and Services Tax Act, 2017.
[0) .
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(2) Without prejudice to the provisions contained in the foregoing sub- I of
section, the provisions of section 7 of the Maharashtra General Clauses Act, 1904.
shall apply in relation to the repeal of any of the provisions of the Acts referred
to in sub-section (1).

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVIL



	1965MH40.pdf
	1980MH20.pdf
	1981MH12
	1985MH3
	1990MH12
	1990MH13
	1990MH33
	2000MH43.pdf
	2002MH8.pdf
	2002MH11.pdf
	2004MH16.pdf
	15 of 2007
	Page 1
	Page 2
	Page 3



